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LOK SABHA DEBATES 

LOKSABHA 

Tuesday. Marcil 2. 1993/Phalguna 
f 1,1914 (SaJca) 

The Lole Sabha met at 

El8v8n 01 the Clock 

fUR. SPEAKER in the Chair! 

[English) 

SHRI ANIL BASU (Arambagh): Sir, I 
have given notice 01 a motion for suspension 
01 the Question Hour to discuss the matter 
regarding the latest development in 
T ripura( Interruptions) 

MR. SPEAKER: Question No. 101·Shri 
Chitta Basu. 

ORAL ANSWERS TO QUESTIONS 

{English] 

Private Investment in DeYetop.,.nl 
Projects 

• 11:)1. SHRI CHITTA BASU: 
SHRI RAJENDRA AGNIHOTRt 

Will the Minister of RAIL w.A. YS be pleased 
10 &tale: 

cided to invite private investment in the 
development projects of the Indian Rail-
ways: 

(b) if so, whether any offer has since 
been received from any prospective inves-
tor; 

(c) the companies whose proposals 
have been. received by the Government; 

(d) the companies since permitted to 
make investment; and 

(e) the details of works to be assigned 
to those companies? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF DEFENCE (SHRI 
MALUKARJUN): (a) and (b). Yes, Sir. 

\~) MIs. Tantia Construction Co. Ltd., 
Calcutta and Continental Construction Ud., 
Delhi had t.-.ffered to convert the Gondia· 
Chanda j::c.rt Narrow Gauge Une into Broad 
Gaug8. 

(d) The offers received were incom-
plete and were, therefore, rejected. 

(e) Does not arise . 

SHRI ANNA JOSHI: Has he come back 
10 Railways? We welcome him. 

MR. SPEAKER: He is deputising .. 

( InterruptiQns) 
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SHRI CHITTA BASU: Sir, from the re-
ply it is evident that the response from the 
private sector for the investment in the 
railway development projects is very poor 
and negligible. May I also remind the Minis-
ter that the Prime Minister, of late, also 
made an eamest appeal to the private sec-
tor at Nandyal to make investments in these 
railway projects? In this situation, may! 
know from the hon. Minister what ate the 
reasons for the lack of response from the 
private sector for the inveStment in the 
railway projects? 

SHRI MALLlKARJUN: Sir, actually it 
wiil be very difficult for me to say about the 
lack of interest of the private sector. How-
ever, the railways have given all attractivf' 
propoSitions so that the private sector can 
be attracted to invest in the railway projects. 

Sir. as this august House is aware, 
because of the resource crunch and alsc 
ambitious programmes which the Railways 
have taken up, the Administration felt that 
it is necessary that some private investment 
should come. That is how. for example. we 
have taken up gauge conversion and in this 
finanoial year, Sir, as perthe programme we 
are completing it and lor the next financial 
year also we have included it and we have 
taken up such a huge programme without 
the support of the Planning Commission 
from just the mobilisation of intema! re-
sources. That is how two Companies have 
~come forward to conve! the narrow guage 

line from Gondia to Chanda Fort. But when 
tenders were opened, they were incom-
plete, they have not mentioned any amount 
and it is on the concept of 'build, operate and 
transfer'. Any way, the Railways wili 
make .. ( Interruptions) 

[ Translation] 

SHRI RAJVEER SINGH: Mr. Speaker. 
Sir, he is no more a Minister of Railways t>.t 
present, he is the State MinisterforDefensce, 

how he can reply ttie questions pertaining to 
Railways? This particular question is to be 
answered either by the Minister of State in 
the Ministry of Railways or by the Railway 
Minister himself. This is not understandable 
as to why the question which pertains to 
Railways, is being answered by the Minister 
of State in the Ministry of 
Defensce.{ Interruptions) 

SHRI DAU DAYAlJOSHI: Mr. Speaker, 
Sir, he should first seek your permission 
then only he can answer the question re-
lated to other Ministry. Without your permis-
sion how the Minister of State in the Ministry 
of Defence is answering the questions re-
lated to Railways.(Interruptions) 

[English] 

SHRI MALLIKARJUN: Sir, at the same 
time the Railways are making constant ef-
fort to see how the private investment can be 
attracted in the railway 
projects.(/nterruptions). 

SHRI RAM KAPSE: Sir, the Defence 
Minister has come in defence of the 
Railways.( Interruptions) 

MR. SPEAKER: Please. I think the 
Railway Minister has some difficulty, some-
body is sick in his family. I have allowed him 
to do it. He has written to me a letter. 

SHRI KALKA DAS: Sir, he has failed in 
the Railways. So, he has been shifted to the 
other Ministry. 

SHRI CHITTA BASU: Sir, there are 
many priority areas in the development of 
Railways, namely, construction of new lines, 
gauge conversion, renewal of tracks, manu-
facture of wagons, coaches etc., which the 
Railways cannot undertake because of the 
resources runch. May I know from the hon. 
Minister whether there are any proposals 
under the consideration of the Govemment 
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tor offering some special concessions for 
tne private companies including the foreign 
companies to invest in these areas of lhe 
Railways? 

SHRI MALLIKARJUN: Sir, I appreciate 
the concern of the hon. Member that since 
the Railways have a resources crunch, invi-
tation to the private sector has become 
indispensable. So far as the offerings of 
special coxessions are concerned. it ali 
depends upon the coming forv.:ard of thf: . 
irvestors and having negotiations with the 
Railways. Depending upon the outcom" of 
the nogotiations, the terms and conditions 
can be fixed. 

[ Trans!ation; 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, Sir. the hon. Minister has told the 
House that there are several private 
organisations which want to investment 
money in Railways. The hon.. Ministershould 
kn0w ,hat stil' 'here are such piaces in the 
ccuntry, where the loca! people have not 
seen a train tin date. All these areas are 
backward and as a result of which regional 
inbalance is rapidly increasing in the coun-
try. I would like to know from the hon. 
Minister the list of the programmes pre-
pared to elt:Tlinate the regional imbalances 
through pr:vate sector investme::.t? These 
areas indude many backward areas of 
Bundelkhand, Andhra Pradesh and hiil ar-
eas of U.P. 

[English] 

SHRi '.,,1ALLIKARJUN: Sir, the develop-
ment of backward areas is getting top prior-
ity of the Railways and wha!ever necessary 
infrastructure has to be built, certainly the 
Railways will tal<.e care of it. 

[ Translation] 

SHR! RAJENDRA AGNIHOTRI: Mr. 

Speaker, Sir, t.''lis is not the proper reply to 
my question. I need your intervention. I have 
asked a very important question .that that 
are so many places in the country having no 
rail line and !he people living there have not 
even s.:;en a train. Thtz economic condition 
of the Railways is 'tIery weak that is why you 
have invited private sector to make invest-
ment in the Railways. I would like to know 
about the schemes which are Hkely to be 
Implement9':l with the assistance of Private 
sector investment? 

MR. SPEAKER: It has no relevance 
with the Original question. He is giving reply 
and you are raiSing objections to it. 

[English] 

SHRI MALLIKARJUN: For example, 
we have our own Whee! and /l.xic Plant and 
its annual in.stalled capacity does not meet 
the requirements of the Railways. There-
fora, we have given open invitation tor the 
private sector to come forward and have a 
plant tn produce about 30,000 wheels for 
diesel and electric locomotives. Some par-
ties have come forward and tenders have 
been opened to establish a private sector 
Wheal and Axle Plant. However, these'ten-
ders have not been finalised. This is how we 
are trying to attract private investments. 

SHRI SHARAD DIGHE: Mr. Speaker, 
Sir, I would like to know whether the Govern-
ment has prepared a list of projects which 
are identified as projects being offered to the 
private sector anJ whether any invitation 
has been given for such offers publicly. 

SHRI MALLIKARJUN: Sir, atthebegin-
ning we have offered one gauge conversion 
from Bondhya to Chandrapur. Apart from 
that we have also offered to the private 
sector to have their own wagon scheme. 
Because of the shortage of wagons, some 
of the industries were suffering as we were 
not able to supply the required number of 
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~. So, we have ftoaaact a scheme. 
"Own your 0WfI WaOOl'r In tis scheme. 
even though proper adlf8ltisement and 8Y-
etylhing is made. haIdIy Itvee parties cam& 
forward. One is Tala Teo ltd. AnoIher is MI 
s Essar Gujarat Ud. and Ihe 1h1o';1 one is 
Indian Oil COlpOrll00Fl. These three ollar 
themseives to build lheirown wagons. Tata 
Tea want we rake and also speciaily C~ 
structed double decker. For design. it has 
been sent to ADSO. Esser Gujarat want 
three rakes. This has been finalised and • 
decision has been taken at the Board level 
and communication has been made. So far 
as the Indian Oil Corpoodion is concemed. 
it is under process. 

SHRI ANNA JOSHI: This is the ~ 
tion on privatisation of projeds and selVioes 
cI Railways. 

May I ask through you. whether the 
RaJways have decided to privatise the ca· 
tering service on Raiways!--.ld it i! is so, how 
far it is done. In how much time. it wi! be 
COfl'1JI6ted. 

SHRI MAWKARJUN: Privatisation of 
catering has been a factor which has been 
agonising all sections for a long time. It has 
been decided that all existing departmental 
units shaI not be privatised but in future that 
will be thought over. 

late Running of Traina 

'102. MAJ. GEN. (AETD.)BHUWAN 
CHANDRA KHANOURI: 

SHRIKHElANRAMJANGDE: 

WiN the Minister of RAILWAYS be 
pleased to state: 

(a) whether a number cI exprass. mail 
and superfast trains do not maintain punctu-
ality; 

(b) it so. the reasons 1harefor; 

(c) wa.ther RaIw~ have laid d-~ 
arry nonm 10 categories a ira..'-i punctual r:If 
OIhenwise for Ihe purpose cl coIeC:ting _. 
'fist'¢al~ 

(d) lAillll(i'i;ii' MIY provisions has been 
madalu ~ we and provide ~herfacili
ties fi.ke meeis.JstIadcs~. in case d inordI-

. nate da'ay in rmning of a trail\; 

{i) t'e steps being ta~iln to mainIa.in' 
purct,~ d traill$? 

THE UlHtSTER OF STATE IN THE 
M1NlSTnY OF DEFENCE (SHAI 
tAALUKARJUN): (s) 10 (I) A sta1emml! is 
ia:ld on me table of the Sabhe, 

STATEMENT 

(a) Punduality of Express. Mail and 
~1as: trairlS has b:-~tI!"l "\iar~ be-
1w\len $2,'0% and 85.1 ,;", $~~ A;;r.i! 199'l. 

(b) Pt.n:1uaIiy has no! :')(KNl satisfac;-
tot)' mainly on &XXlUnt c>! faG10f!> f-ayond the 
control of Ralways like' agitations. bandhs, 
alarm chain pAling by miscreants. Foggy 
weather and accidents. 

(c).~ trains reaching desti-
nation .. 15 minutes late are taken as on 

. time for stllli5tit:a1 purposes, 

(d) No. Sir. 

(e) Does not arise. 

(f) RunniI1g a trains is being closely 
monitoIad to eliminate detentions v.tlich are 
within the control of Railways. Cooroir.ation 
with Stale CM1 and Po:sce avthorties is 
regularly being maintained to eliminate de-
tentions on .:count 01 agitations. bandhs 
and miacreanIs' activitles inclu-Jin.'g a1am! 
chain pulling w;. 
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IT,. '[ ... 

MA • .!. GENERAL ~.) BHUWAN 
CHNI)RAKHANDURt: .... SpeIket, Sir. in 
hII rapty the han. Minister._ Slid that a 
.... ElIprea tn;n raecI*tg Is destnation 
upto 15 ........... is Iaiten _en time but 
.,..... hedoeanot IcnOwthatthe Ralway 

. BoaId _adapted • very good method to 
give a YfIIY Iatge r;ushion d Tme by giving 
some niargin foot foggy weather etc. I quote 
lWOexamples in this regard. In case of trains 
!'UMing between Howrah aild DeIhl. the . 
b1Iifl whie COIr.olng from Howrah 18:'(8$ two 
hoin d OOV8\' 8 distance of 126 Kilometres 
be~.A1.igath a;lri Delhi in 2 hrs. time. But 
\Wtl. PIP to HcIIwah fIom Deihi it takes 1 
hout au-d 25 minutas, 1Il<nlch shows that an 
flXIne custWrl d 2-S minutes is gIveo to it 
l1k8wise, "-C. Expess tmm New Delhi 10 
.AIigarIt. bikes l' hou,' and 50 minuies but 
when • comes from AIigrah to Delhi it takes 
2 hrs and 18 minutes. h means half an hour 
ertta lime is given. These figuroo are given 
in !be RaIway tirne-tabIe. In n oIher case 
when • train goes from 06h %0 Denraoon 
then llakes a time of 2 hI'S and 3 minutes 
from Haridwarto Dehradun for 8 distance of 
51 kIomeIIsandwhilecomingfrom Dehradun 
to Haridw81 it takes 1 hour and 22 minutes. 
It means. the Board has given 41 minutes 
extra time for a distance of 51 kilometers. 
Likewise for anothertrain the extra time is 56 
minutes and for another one it is 50 min- . 
utes .. (Interruptions) 

MR. SPEAKER: Now you have to ask 
the question. 

MAJ GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: I was only explain-
ing becauso othenNise he will not give a 
direct lInSW9f. 

I want to know from the Railway Minis-
ter 'NheItw it is. policy togive ClIShion at the 

fag end of the trains IOOI1ing time so that you 
can cover up late running d the train. If it is 
10. why It has ~ done? . 

If it is not so. will you pieaseassure us 
that next time when you frame the AaJway 
time-table. this anomaly will be removed? 

SHRI MAWKARJUN: All the al9'St 
House is aware, inIrodudion d a large 
number of trains- M.I. EJcpress and ~
last· nattll1llly CIeas.d problem at the recep-
tion and aIIo whIe cllPatting.ln the morning 
if we see large number of trains behind 
within five-minute gap, ... 1Q-miru4es 
gap wiD be arriving. So. the space on the 
platform is very limited. But alii we have to 
receive .. For example, Delhi received not 
less than 135-140trains. The question which 
has been put is not deIiKK'ate. It is a fact 
from operational point of view . 

[Translation] 

MAJ. GENERAL (RETD.) BHUWAN 
CHANDRA KANDURI: Han. t.lnister, Sir, 
this is not an answer that it is not a problem 
then as only one-two trains are for Dehradun. 

[English] 

SHRI MAWKARJUN: if the hon. Mem-
ber is so specific about it, I will as!< the 
Ministry to look into this. 

[Translation] 

MAJ. GENRAL (REDT.) BHUWAN 
CHANDRA KHANDURI: Mr. Speaker. Sir, 
probably you are also feeling that this is not 
a proper reply. The reply given by the hon. 
Minister is nov satisfactory. My second 
supplementary is about accountability. 

[English} 

Is there any method of warding punish-
ment for causing undue delay because of 
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the failure of the railway? 

[ Translation] 

Sir, the hon Minister his said in reply 
that there are a number of other reasons tor 
which Railways do not take are responsibil-
ity, but in those cases where the Railway is 
responsible; was there any system in vogue 
in Railways in 1986 for awarding punish-
ment and the second part of my question is . 
Why cannot the railways have some method 
of saying sorry to the passengers? Even if a 
token system is i"troduced whereby the 
passengers are conveyed regrets when the 
trains are unduly lale. I am sure it will bring 
about credibility of the railways. 

SHRI MALlIKARJUN: This suggestion, 
of course, can be observed, but how is it 
possible to say regrets from morning til! 
evening to every passenger? (Interruptions) 

SHRI ANIL BASU The Railway Minis-
ter admits that the trains are late. 

MR. SPEAKER: it the trains are late 
from morning to evening, do n't say that. If 
that trains are late once in a while, you say 
that! 

SHRI MALLIKARJUN: I welcome your 
suggestion. 

MR. SPEAKER: It is all right. You re-
plied. Thank you. 

[ Translation] 

SHRI KHELAN RAM JANGDE 
(Vilaspur): In his reply to the question the 
hon. Minister has provided the data upto 
April. Will the Minister give the data for the 
whole year? The trains aNiays run late 
during rainy season. All the Mail/Express 
trains are running late. The chain pulling 
also causes late running of trains. I would 
like !o know from, the hon. Minister as to 

what steps are being taken by the Govern-
ment in this regard. 

SHRI MALLIKAR \_n .. The punctuality 
is certainly affected. I !lJVe already g;'/en the 
main reasons in tile statement. There are 
certain reasons which are beyond the con-
trol of the railways and there are also certain 
reasons which are within the control of the 
railways. The reasons beyond the control of 
the railways have gone up to 47 per cent. 
However. we will take note of this and we 
have a regular monitoring cell in our Railway 
Board for 24 hours and overy day '1t ,~cnai 
level, General Manager has Ie.: take a meel-
ing on punctuality of the previous day's 
trains running along with the Hoads 01 the 
Department and to see how best the trains 
can reach the destination on :in'E' 

SHRI SPBHANDREESW,'\.RA RAO 
VADDE: I would like to know from the hon. 
Minister whether he is aware of the fact that 
almost all trains coming from 
Eisakahpaidnar;·, side arunigmng late be-
cause of the peor C:lndition of the track . 
between Rajahrnundry and \/ijauyawada 
Will the Ministry take necessary steps to 
strengthen the track conditions so that this 
late running of trains is eliminated. I would 
like to know from the hon. Minister, since the 
electrification has already been completed 
from New Delhi to Madras, will the cushion 
time be reduced and will the running time of 
the Tamil Nadu Express and GT Express 
reduced to help the passengers. 

SHRI MALLIKARJUN: After having 
taken various facts into consideration, the 
time-table has been framed. So, I feel it Will 

be difficult to reduce the running times of the 
prestigious trains in spite of electrification. 

So far as the late running of tr.)ins 
between Vi~akhapat!)am and Vihayawada 
is concerned, the track condition, wherever 
it needs rehabi~itation , we are dolng <;Ind 
certainly in some of these ar'3as frurf 
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Balharshah to Vijayawada or from that end. 

SHRI SOBHANDREESWARA RAO 
VADDE: So many accidents have taken 
place. Because of certain engineering works 
also, sometimes the speed the to be re-
duced. That is how it affectsthe punctuality. 

[ Trans/ation] 

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker, Sir, Chhatisgarh Express run-
ning between Bilaspur and Amritsar gener-
ally reaches Delhi late by one and a half hour 
on 5-6 days in a week. Similarly the return 
train also reaches there late. 'I would like to 
know from the hon. Ministerthe criteria fixed 
for determining the trains running late 
whether it is one and a half hours or more 
than this? This train is generally late by 15-
20 minutes. Earlier the late even after elec-
trification of the track and hauling by lactic 
engines. This train taken 28 hours to reach 
Bllaspurwhile othertrain just takes 21 hours. 
So, there is the time difference of 7 hours. I 
would like to know from the han. Minister 
whether he will take special interest in sav-
ing time of running of this train? It is my 
observation that in the Chhatisgarh region 
people are generally poor and they do not 
raise hue and cry. I would like to know from 
the han. Minister whether the Chhatisgarh 
region will continue to be neglected or will he 
take some steps in this direction? 

[English] 

SHRI MALLlKAR.JUN: I appreciate the 
feelings of the han. Member. I take note of 
it. We will see how best we can improve the 
punctuality of the trains. 

[ Trans/ation] 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir, the relationship between the railways 
and the passengers is one-sided. Perhaps, 
there may be hardly a business concern in 

the world in which relation between buyer 
and seller is not two-sided. The Railways is 
the only concern in india which is least 
accountable, no matter however the pas-
senger is worried. He has said that trains run 
late due to pulling of alarm chain. But, in my 
constituency I have seen that alarm chains 
are not fitted in the trains. As a result, when 
Shri George Fernandes was the Minister in 
charge, during the Ninth Lok Sabha, a train 
in my constituency caught fire and 50-60 
passengers burnt to death. I would like to 
know from the hon. Minister whether this 
system of alarm chain will be introduced. He 
says that tral'ns run late because of the 
pulling of alarm chams. I would like to submit 
that the trains reaching Patn are also gener-
ally late. 

Sir, thrdugh you, I would like to draw the 
attention of the Government to a fact nor-
mally noticed by us at the platforms, that 
announcements are made that the trains 
are arriving in time even after the schedule 
time of amval is well past the clock. It is our 
experience. 

[English] 

MR. SPEAKER: I am pulling the chain. 

[ T rans/alion] 

SHRI NITISH KUMAR: This we have 
noticed at Patna, Ranchi. Jamshedpur and 
Delhi. where announcements continue to be 
made that trains are arriving in time even 
after the schedule like of arrival is well past 
the clock. I would like to know from the hon. 
Minister whether steps will be taken for . 
ensuring the punctuality of the trains and 
maintenance of performance record and the 
enquiry system strengthened, and whether 
alaram chian will be fitted in the trains run-
ning within the periphery of 100 kms. of 
Palna? 
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SHRI MALLIKARJUN: This incident of 
alarm chain pulling is alarmingly increasing. 
If you take it into consideration; in 1985, 
there were only one lakh and odd incidents 
ol alarm chain putting. In 1991 there were 3, 
27.058 cases of alaram chain pulling. The 
hon. Member Shri Nitish Kumar comes from 
Bihar. In 1991 there were 64,057 cases of 
alaram chain pulling. You may feel that there 
is no alarm chain pulling in the just reason. 
I do. not think so. We have to see it as part 
of the system. In spite of the miscreants 
involving in this activity, as a system as a 
whole we have to keep it in mind. We will 
keep i t

So far as measures of pauchutaftty and 
performance maintenance are concerned, 
we are taking adequate measures.

SHRI RAM KAPSE It is our general 
experience that during summer, trains are 
late. It is generally observed that shortage of 
drinking water at difference stations is the 
real reasons for dealy. I would like to ask the 
Minister whether any study has been under
taken about the shortage of water and its 
relation to the delay. I would also like to ask 
the Minister whether he would Ifce to correct 
the reply given by him. You have mentioned 
that the accident is the reason which is out 
of your control, that is. the railways ‘control.
I cannot imagine this. If you are not respon- 
stole for the accident, then lor what are the 
railways responsible7 Would you Ske to 
correct the reply given in part (b)?

SHRI MALLIKARJUN: S». so far as the 
first part of the question is concerned, that 
is, about the drinking water, it rs true that 
sometimes passengers get annoyed and 
they do not allow trains to move further. 
Drining water is not available and some
times the fans and other electrical fitting* 
are wrong. But it docs not regularly happen 
in every train or in the delayed trams. It does

happen now and then in some trains. There
fore, the administration has taken adequate 
note of the lack of the drinking water particu
larly in summer. There are certain stations 
where sometimes there is no proper avail- 
a b ly  of water even. In such conditions, 
radwaystake the required measures to bring 
the water also from a far off place.

So far as part B of the question is 
concerned, correction la not needed be
cause wrtiat happens is if an acodent takes 
place, a* the tr<*int >t atdameticaty
have to be detauncj )*we to be
(fverted to reach tm - cleMihanoni, Thai is 
how it affects, (tntmnjp&orm)

SHRI RAM KAPSE: Who ianMponeftrie 
for accidents?

[Translation^

Cane Price Arrears

* 103 SHRI KAMAl BHOGENDRA 
JHA:

SHRI KAMAL CHAUOHRY:

W il the Minister of FOOD be pleased to 
state:

(a) the sugarcane price paid to the 
farmers by the sugar mitts in the Public 
cooperative and private sectors in Bihar, 
Uttar Pradesh, Punjab, Maharashra. Onrisa 
and Taml Nadu, respediety during 1992- 
93;

(b) the latest estimates of dues payable 
to the sugarcane growers by sugar mcKs as 
on date. State-wise; and

(c) the steps taken or proposed to be 
taken to ensure timely payment of such 
dues to the cane growers?
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(Eng6WJ) 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP 
HATH RAI): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

(a) The range of cane prices being paid 
during 1992-93 season, as reportedby 
sugar mills as on 31. 1.1993, may be' 
seen in Annexore-I 

(b) Arrears of cane price. payable by 
sugar mills to farmers during Ihe 1992-
93 season as reported by 198 sugar 
millsason31.1.1993and30millsason 
31.12.1992 were As. 405.32 crores. 
State-wise and Sector-wise details of· 
Ihese arrears may be seen in the 
Al)nexure-lI. 

(c) As per Ih8 Sugarcane. (Control) 
Onter issued WIder the EsIenIiaI C0m-
modities Ad. iI is obligaloryon lie .... 
~ aI sUgar mils to pay the StIIuby 
Minimum Prices ~ sugan::ane to grow-
eis. In the case ~ State-adviled prices 
of ~ which are subItaintIy 
higher than the statuary mnnun price 
the responsI)iIiIy for ensuring timely 
paymentS ~ cane price dues las wiIh 
the State Gowemments wNch have ttMt 
necessary powers and field 
organisaIionsil~such"'_" 

In ordettopravent the ~~ 
8l1'88l1I of cane eMs to fanneIs. whictt 
can aIead to unIortunIde law and order 
atatiatiOIlS. SlIde GovemmanIa have 
been advised to foIow a mont ntaSOn-
able pricing policy and aIowsugar mils 
to share theirprofits wiIh growers_per 
the Bhargava formula. 
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. SHAI KAMAL CHAUDHAAY: Hon. 
Speaker, Sir, as per the reply given by the 
Minister, the sugarcane price paid in all the 
three soctors of Punjab, the public sector, 
private sector and the cooperative sector is 
As. 46 to As. SO. The very reason why this 
question has been asked is that it is very 
alarming that arrears, which are due to be 
paid to the farmers in Punjab itself, are As. 
34 crores and the total all over the country 
is As. 405 crores, It is a matter if shame that 
the small farmer in the filed is not being paid 
his dues. The Government is just wishing 
and saying hat while the levy price of the 
sugar has been increased from As. 26 to 
As.31, farmers will be paid their dues. I do 
not think just wishing it would achieve the 
purpose. 

In part (c) of the reply, the Minister has 
mentioned and I quote: 

·State Govt:" '" ""'11<> Ilayt: u"tln advised 
to follow a more reasonable pricing policy 
and allow sugar mills to share their profits 
with growers as per the Bhargava tormula." 

But the very reply says that Rs. 4D5 
crores is due to the farmers which has flot 
been paid. What action has been taken to 
ensure that these arrears do not keep accu-
mulating? 

[ Trans/ation] 

SHRI KALP NATH AAJ: Mr. Speaker. 
Sir, I would like to inform hon. Kamal that 
statutory minimum price of sugarcane is 
always fixed and in Punjab the state advised 
price of sugarcane is As. 50 quintal. In 
January this season 2, 250 lakh tonnes of 
sugarcane was crushed and as per the 9.5. 
percent recovery norm, outstanding arrear 
is of the order of As. 405 crores all over the 
country; It takes 15 days to crush the sugar-
cane after arrival. All the State Govem-
ments have been advised to make payment 
for sugarcane to farmers within one month. 

As I have told you that in January itself 
sugarcane of the value of As. 947 crore was 
crushed. In public sector, private sector and 
cooperative sector 400 mills are crushing 
sugarcane in the country. Payments are 
being disbursed to the farmers and all the 
sugar mills have been asked to make pay-
ment within one month. 

SHAI KAMAL CHAUDHAAY: Mr. 
Speaker, Sir, the reply of the hon. Minister 
indicates that so much arrears has mutated 
up. On a visit to the area where 'mills' are 
locate. 

[English] 

You will find a traffic jam. Hundreds and 
thousands of tractors are standing with their 
sugarcane. to be delivered to the mills. But 
their due amour. is not being paid to them. 

[ Translation] 

So much arrear is mouthing up. It is the 
poor who toil hard in the fields. But all the 
money is gulped down the affluent. 

[English] 

If this amount is deposited in a bank, 
you can imagine how much interest these 
people will get. So. something must be done 
about it. If the amount is not paid within one 
month, then please see that some actions 
taken against these mills. You are saying 
that this IS happening in the States where the 
amount paid is more. It is your own problem. 
You yourself said that law and order prob-
lem can be created. People have been 
coming to me stating that they are not 
getting their money. Kindly ensure that the 
States are told that this amount is paid in 
time. 

Secondly. in Hoshiarpur, the founda-
tion slone was laid by the Punjab Governor 
with a lot of fanfare for one cooperativ<> 
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sugar miH, that is Dasua cooperative Sugar 
Mills. But. unfortunately, since the funds 
were not given to this sugar mil, it has nearly 
come to a close down stage. Recently, it has 
been sold to the private sector. In this 
regard. I had appraised the Union Finance 
Minister also. 

MR. SPEAKER: Please come to the 
queslion~ 

SHRI KAMAL CHAUDHARY: This mil 
had finally been sold to the private sector. I 
would like to request the hon. Minister to 
ensure that in future such mils which are 
financed by the Central Financial Agencies, 
so Ihatthey do not close down or are not sold 
10 the private sector. Wouldbeknily~re 
this? 

[ Translation) 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, my submisSion to Shri Kamal ji is that we 
can take any step to provide statutory mini-
mum price to the farmers. By the State 
Govemments .... ( Interruptions) 

SHRt RAJVEER SINGH: Please tell 
that what measures the Govemment can 
take .. (Interruptions) 

SHRI NITtSH KUMAR (Sarh): Article 
356 can be used if a State Govemment 
refuses to give statutory minimum price 10 
the farrners .. (lnterruptions) 

MR: SPEAKER: Hon. Minister, please 
give reply to the question of Shri Kamal. 

SHRI KALP NATH RAI: Mr. Speaker. 
Sir. statutory Minimum Price is fixed by the 
Central Govemment. This year the Central 
Government has fixed Rs. 31/- per quintal 
as Statutory Minimum Price. As per the 
Sugar Cane Control Order issued under 
Essential Commodity Act, the Central Gov-
emment can direct the State Governments 

and miIs-either in private sector or in public 
sector or in co-operative sector- to make 
payments in accordance wiIh it. But the 
State Govemments fix the price ai As. 49, 
As, SO,As. 46 per quintal as a resuI of which 
it becomes difficult for the farmers to get 
minimum price they should get. Therefore 
the Central Govemrnent tel the SIaIa Gov-
emments that since they have increased 
prices more than those increased by the 
Central Govemment. 

They should make arrangemenl for the 
payment to the sugarcane growers use their 
power. Therefore the Central Government 
has formulated the rule that aI the mills in 
South or in Orissa wi. give statuary Mini-
mum Price. Punjab, Haryana, unar Pradesh 
and Bihar have fixed As. 46 to As. 50 as 
state advised prices which causes the pr0b-
lem of arrears. 

SHRI SOBHANADREESWARA RAO 
V AOOE: In South India, State-advisedprices 
are there. 

r Translation) 

SHRI KALP NA TH RAJ: This provision 
is there in Andhra Pradesh but not in Orissa. 
In Onssa the statuary minimum price is As. 
27/-.. (Interruptions) 

$HRI MOHAN SINGH (Oeoria): These 
figures are not correct. 

SHRI KALP NATH RAJ: These are not 
wrong figures. You please try to undendaIld 
HIghest cane price. i.e. As. 46 to As. SOI- is 
ltl Punjab. The State Government has been 
directed not to keep the arrears d farmers. 
As soon as the sugar mils get the produce, 
iJ8YIYl8ntshould be made imrfedi E I E tv. wiIhin 
a mc:M'lth. i have issued orders to aI the mils 
!o dear the arrears by March 31. Such 
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orders have been issued by the Central 
Government.

\E n g m

SHRI KAMAL CHAUDHARY: Sir, my 
question was about the dosing down of 
MAs.

MR. SPEAKER: No. that does not arise 
out of that Question. Shri Ajit Singh

[TrartsMfoni

SHRI AJIT SINGH: Mr Speaker. Sir. I 
would Bos Vie hon. Minister to clarify two 
questions. One is about arrears In all the 
stales. Sugar mMs whether in public coop
erative or private sector have heavy arrears 
to pay lo tanners. So far as I know, if the 
arvwar is not cleared within a month it would 
be necessary to pay interest of 15 days on 
that amount The Supreme Court has al
ready given its judgment to that effect. The 
Government claims to obey the judgment of 
supreme Court in every matter but it does 
not take any step with regard to the Su
preme Court order concerning farmers. Only 
the Private companies are not are fault, 
there is a sugar mill in Deoria and another in 
Kanpur and these are under the Central 
Government Arrears payable to farmers by 
these mAs also have not been cleared so 
tar. I would Bie the Government to imple
ment tte Supreme Court judgment If it is 
not poestsle lor the Government, then it may 
tancfy clarify whetfter it would take any 
acton the property of private mils or not.

Seconcfy. the Government claims that 
cane pitas has been increased from Rs. 27/ 
- to Re. 4CV-. However, tte  tanners have 
ahead* bean getting Rs 46 to Rs. 5CV- 
tnrwisae in cane price as not been of any 
bend# to farmers. The Government has a 
•wmula. | would 9m to remind the Govern
ment Vist Shri Kidwai tied pre-pered a tor* 
"**a aoooRflng to wNcti Vie tafmars shoUkf 
be peidUB part of Vie euger price, and from

that point of view the sugarcane prie should 
be between Rs H  bo £5 60/- whatever 
increase may have b4ftn made but the 
actual benefit tins y\r\ qroehe'J the farmers. 
Which formula d»*s the Government apply 
to fix the sugarcane pnee and what steps are 
proposed to be taken to enable the farmers 
to get thoee prices.

SHRI KALPNATH RAI: Mr. Speaker. 
Sir. ShnAfit Singh is an expert with regard to 
Sugarcane. My submission is that as per the 
Bhargava formula it was decided that out of 
the total profrt.50 per cent will go to the mil 
owner and 50 percent wilt be shared by the 
farmers This formula was evolved in 1974. 
With regard to that formula the State Gov
ernments said that they would fix prices as 
per the State advised price. It is responsibil
ity of the Central Government to if statuary 
Minimum Pnces- which comes to about 
Rs.31/- per quintal- and fix the sugarcane 
prie in accordance with Bhargava formula 
evolved in i 974 When State Advisory Board 
fixes the pncc. how the Central Government 
»s responsible tor that?

SHRI AJIT SINGH: What about these 
states, where Congress is in power.

SHRI KALP NATH RAI: In Bihar, there 
is the Government of Shri Laloo Prasad 
Yadav..(/nfenxjp6ons)

SHRI ASHOK ANANDRAO 
DESHMUKH: How prices are fixed.

SHRI KALP NATH RAI; Mr. Speaker. 
Sir. in Gtihar there is the Government of Shri 
Laloo Prasad Yadav while in Uttar Pradesh 
when there was the Government of Shri 
Kalyan Smfr.{kitwnjpt*ans)

SHRI RAJVEER SINGH: The hon. M a
ster may kindly te l how long ft w * taka to 
clear the arrears payable to farmers, where 
are you cfiverting the question to? I have not 
asked about Via Bhargava formula.
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MR.SPEAKER: Mr. Kalpnath Rai, if you . 
neglect the Speaker, you are in trouble,',' 

[ Trans/ation] 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, I have. given reply to what ShriAjit Sil')gh 
has asked. 

SHRI VIRENDERA SINGH: He has not 
given reply. 

SHRI KALP NATH RAI: After the Cen· 
tral Government has fixed statuary mini-
mum price. if a mill-whether in c~perative 
sector, public sector or in corporation In 

Uttar p'radesh earms profit under the 
Bhargava formula. 50% of the total profit will 
go lothe mill owner and the remaining 50 per 
cent will be distributed among farmers. How-
ever, since the State Governments have 
implemented state advised price. it has 
become difficult to implemented state ad-
vised price, it has become difficult to imple-
ment Bhargava formula thus causing a 
great difficulty. 

Second question he .has raised con· 
cerns arrears. Under the State Regulation 
Act. the collector is to get RecJvery cettificatl 
issued from the commissioner and attached 
\'ne property at tnose mill owners.wllo do not 
\la.'1 \n~ \l'(\<::'~ \l\ "'\l~oI<::'a\\e \\l \'ne \a~me~s \0 
give money to them But nether the Govern-
ment of Uttar Pradesh to the Government of 
Bihar has taken any action this regard. 
( Interruptions) 

SHRI N ITISH KUMAR: Mr. Speaker 
Sir, you are a farmers .. 

SHRI RAJVEEA SINGH' What is the 
number ot collectors against whom action 
has been taken .. (interruptions) 

SHRI RAJNATH :ONKAR SHASTRI: 

Half an hour discussion should be held over 
the matter. (Interruptions) 
II 
[Eng/ish] 

MR.SPEAKER: You give me the notice 
for half-an hour discussion, I will allow it. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE: Mr. Speaker, Sir, I want to ask the 
han. Minister through you whether it is a fact 
That out of the arrearsaf if Rs. 405. 3 crore, 
only in Uttar Pradesh, the arrears of Rs. 182. 
86 crore. It comes to near about 45 per cent 
of the total arrear.. What are the reasons for 
that? 

I congratulate the hon. Minister for the 
new pricing policy which has been adopted 
by the Government of India. 

I want to know whether because of that 
new policy, all these arrears would be re-
duced in future to the maximum number or 
not. 

[ Translation) 

SHAI KALP NATH RAt: Mr. Speaker, 
Sir. there is an arrear of As. 405 crore in the 
entire country out 01 .which an arrear at As. 
183 crore is there in Uttar Pradesh. Orders 
have been issued to all the sugar-mills in the 
state to clear the entire arrears up to 31st 
\\fIaren. o\nefWise a ban will be imposed on 
the sale of Irer> sale sugar. 

[English] 

SHAI K.P. AEDDAIAHYADAV: Sir, isit 
a fact that the Government received com· 
plaints regarding non-payment of levy sugar 
price when it was hiked sharing of profits 
according to' trw Bhargava formula, and 
making 01 interest payments when the sugar· 
mills defaultod? I als(' ""anI to know from the 
hon. Minister as to what is the monitoring or 
re- iewlng mechanism that the has. Have 
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you ever monitored or reviewed these lapses 
when they were specifically brouglit to your 
notice? If you have not done so earlier, are 
you prepared to do it now regarding the mills 
which are not following the Bhargava for-
mula in sharing of profits paticulary when 
you t,ave raised the levy sugar price re-
cently? 

MR. SPEAKER: What is the monitoring 
mechanism? 

[ Translation] 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, in order to implement the Bhargava 
formula the country, the Government has 
fixed statutory minimum price which is paid 
by mill~ to fanners and the prOfit that would 
exceed Rs. 31 I-will be shared 50 per cent by 
mills and 50 per cent by 
fanners .. ( Interruptions) 

[English] 

SHRI SOBHANADREESWARA RAO 
VADDE: What is the necessity to change the 
fonnula itself? 

( Interruptions) 

[ T rans/ation] 

SHRI KALP NA TH RIU: Mr. Speaker, 
Sir, the Bhargava formula is that the Central 
Government fixes statory minimum price 
and the profit exceeding that price will be 
shared 50 per cent by mills and 50 per cent 
by farmers. If the Stale advised price ex-
ceeds the statutory ,~ir.in~um price fixed by 
the Govemment, then the Bhargava for-
mula is !)ot implemented in those states. In 
r9t)ly to his question, I want to say that the 
co-operative mills have cle-ufld 75% ofthese 
arrears and the private mills, against which 
these are arrears, have been ordered Ie 
make payment to fanners clearing the ar· 
rears by 31st March. 

SHRI RAM NAGINA MISHRA: Sir, this 
is a very serious issue and the hen. Minister 
should consider it seriously. The hon. Minis-
ter is aware that it has been provided in the 
Sugarcane rice Act that the mills, which will 
take sugarcane, will have to make pay-
ments within 15 days of the supply. If the 
payment is not made in the said period, the 
amount will be paid to fanners along with 
interest. Besides this, it has been also writ-
ten in the Act thaI... 

MR. SPEAKER: Please ask the ques-
tion. Others also have to ask questions. 
There are many Members there .. 

SHRI RAM NAG INA MISHRA: It has 
been written in that Act that if the sugarcane 
fanner takes his sugarcane to another zone 
from his zone and is apprehended, he will be 
imp,risoned for 6 months and have to give a 
of Rs. 500/-. Sir, these are two laws. If the 
fanner takes his sugarcane to another zone, 
he will be imprisoned , but is there any 
provision for enabling him to gel the price of 
sugarcane in time? Sir, he has said that 
according to rule, the payment is made to 
fanners against sugar and 85% of the pay-
ment has been deposited in their account. ... 
but this has not been implemented in any 
state till now. This situation would not have 
arisen if 85% amount against the payment 
of sugarcane price would have been depos-
ited. I would like to submit to the hon. 
Minister that thousands of crores ot rupees 
are outstanding in Uttar Pradesh Govern-
ment mills, in Uttar Pradesh owe maximum 
arrears and three sugar mills in Padrauna, 
Gauri and Panchkuyan in Deoria owe mainum 
arrears. So, I would like to submit to the han. 
Ministerthat those mills which are under him 
should atleast pay the sugarcane arrears, 
whether other mills make payment or not. 

Sir, secondly, as regards Ii,,, price which 
'las been increased ,0 Rs. 140/-. I would like 

submit that one quintal sugar is made out 
oj eleven quintal sugar-cane. This increased 



39 Oral Answers PHALGUNA 11, \914 (SAKA) Oral Answers 40 

price wiI benefit the mill-owners.1 would like 
to know what share the farm8rs will get put 
of it. 

SHRI KALP NA TH RAI: Mr. Speaker, 
Sir, in reply to question asked by Shri Ram 
Nagina Mishra, I have told that orders, have 
been issued to all the sugar mills in Uttar 
Pradesh to pay these Ilrrears to farmers by 
31 st March. That law is implemented on the 
theory of state statuary minimum price. " 
the statutory minimum price is As. 31/-, the 
law is implemented, but if the State G0vern-
ment fixes the sugarcane price at As. 46 or 
As. 50 per quintal, we cannot implement any 
law on it. 

[English] 

SHRI SHANKARRAOD. KALE~ Mr. 
Speaker, Sir, these figures of arrears are 
prior to the announcement of the sugarcane 
Policy. After that, the Sugarcane Policy was 
announced and the Government has re-
cently declared the minimum statutory price 
for sugarcane for 1992-93. Will it be appli-
cable from the beginning of the seasons in 
1992-93? If it is so, win the Government be 
in a position to see that the sugarcane 
growers are paid the difference in the statu-
tory price? 

[ Translation) 

SHRI KALP NATH RAJ: Mr. Speaker, 
SIr, this qarcane policy wiI be imple-
menIed in October, when the sugarcane 
88880ft begins. 

SHRI SHARED YADAV: Mr. Speaker, 
Sir, at the replies given by the UinisIer are 
lIICCOI~lng to the old tnICItioI .. II is biggest 
cesh crcp of our country and you have seen 
In the House just now that every Member is 
COIamed about it. I would .. 10...... . 
that most of the agiIIIions launched bJ 
fanners in this country were cbt 10 lie 
anomalies In this po/icy and the present. 

situation of payments. You are aware thai 
several farmers were killed in Ramkola. It is 
a matter of happiness, as you said, that ours 
is the largest sugar producing country in the 
wortd. Mr. Speaker, Sir, though YOU. I would 
ike to suggest thai the hon. Minister should 
hold a meeting of the farmers. the Members 
of Pariament and the government officials. 
so that they can find out a way to solve this 
issue. This problem has become SG grave 
that the sugarcane growers are now trying 
to get rid off this cash crop. So, whether the 
Govemment is going to adopt any such way 
which can fuBy solve the problem? The 
Minister is giving a traditional reply. But you 
have got a big opportunity and if you can 
solve this problem, the people will always 
remember you for the future problems of 
farmers. So, are you going to find a perma-
nent solution by hoking a meeting with all 
the concerned persons and discussing this 
issue? 

SHRI KALP NATH RAI: Mr. Speaker. 
Sir,l agree with the suggestion given by Shri 
Shared Yadav and I wi. discuss this matter 
by holding a meeting with him and all the 
farmers and I promise that all the arrears of 
the farmers wII be cleared. 

[English) 

SHRI NIRMAl. KANTI CHATTERJEE: 
Sir, it is wit know that the sugar producers. 
viz the sugar mill onerous have a special role 
to play with the ruling party. this was pt'OYed 
earfier also, at the time d the elections. We 
know that. Therefore, they are given the 
COIassiolls. This does not surprise me at 
aI that IIey do not make payments to the 
poor farmers. What I want ~ know is this. 
They have not paid the dues '* ..,... than 
a year. The ..... include the figLns as on 
31 Man::h 1992. Nearly one year is Over 
tince lie cbt .. pending. We"know that 
in lletn.lCill nwketforone year. 35 to 40 
per cent -..n is available even for short 
term dIJpaIiIs. This is widely known. You 
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have allowed them to make profits. But tmO 
are the sufteIs among the sugar-....ane grow-
ers? Is it true that most 01 the sugarcane 

. growers. who have been paid. are very 
smal fanners? ThaI is the question I want 
you to answer. 

[ TransIaIion] 

SHRI KAlP NATH RAI: Mr. Speaker. 
Sir, J would like to inform the hon. Member, 
as a Minister that dues in respect of the 
farmers cannot be unpaid tor a period of 
more than 3 months. (Interruptions) 

SHRI ANll8ASU; Sir, one year's time 
has lapsed snice then and now you are 
giving a statement in this regard. 

(EngIishJ 

SHRI NIRMAl KANTI CHATTERJEE; 
The Minister has mentioned in the reply: 
"Dues as on 31.3. 93". That is his statement 

MR. SPEAKER: Mr. Minister. you do 
not have to reply. 

[ TransiationJ 

sJHRI MOHAN SINGH (O~): Mr. 
Spe~er, Sir, we started our political career 
the leadership of Shri KaIp Nath and tossed 
a slogan that "the price of Maund of Sugar 
an:ane should be equaJ to the price of a 
kiogram of sugar". It was the Kidwai for-
mula. But the rapIy given by the hon. Minis-
ter is very conIuIing. Payment to the tann-
ers in U.P. for1he crushing season for 1991-
92 is stildue. Thehon. MinisterhasllreUed 
upon clearing ... cbts ...., three-mOIlth 
time but1he ~price. fixed by the S1IIe 
Govemment which • also accepted by \he 
four sugar mill d Central GcMImmenI in 
Uttar PIIIdeIh .. not been paid., .. ... 
a surnd .... AI. 3C)aa. ... 01 ..... nd-

. jog .......... for .. lilt CNIt*'O 
........ On .... hind, "1IiniIIer II 

giving assurance to make a payment within 
three months time therefore, I would like to 
naw seasons wise break up of sugarcane 
crushing in this regard from the Minister and 
how much amount is to be paid to the 
sugarcane growers of Uttar Pradesh for the 
crushing season 011991-92. You have pro-
vided the figures upto the period of Decem-
ber, 1992. You should make it clear as to 
what are the dues of the last crushing sea-
son and what is the share of the four sugar 
mills of Central Govemment in it and what 
s:eps are you going to take in clearin91hesi\ 
due" 

SHRI KAlP NA TH RAt: Mr. Speaker. 
Sir, if lhe hon. Member Shli Mohan Singh 
writes to me. I will reply to it in detall and. 
through you. I give my word that the dues will 
be paid Within three month's time. 

SHRI SA TYAOEO SINGH: Mr. Speaker, 
Sir, U.P. has the hiyhest number of sugar 
mills. I would like to attract the attention of 
the hon. Minister that maximum amount is 
due on cooperative and Govemment sec-
tor. You say that the State Government will 
pay the minimum statutory price but pres-
ently it has become your responsibIiIty be 
when are you going to clear such dues. 
Secondly, through you I would like to submit 
that maximum outstanding is towards smaI 
farmer. Thu:>e who own bufIock carts have 
to suffer because of under weighment. Last 
time, Government had arranged to make 
payment through Bank Cheques, to check 
this malpractice. I.want to know, whether 
you are going to impIemenI this system or 
wilhdnlwing it. You wi! not iq)IemeIlt it in 
the interest of mil owners. So far as the 
queIIIion of safgeguarding their interest is 
cafIcemed, As. 1.80 and .oher 40 parse 
.. been given to them as bonus. I want to 
know thai how soon you are going to claar 
1he dues d the Sugar ,.,.. in U.P. towards 
the 1Ug11Q118 famI8rL 
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answered. The Minister has answered it. 

SHRI SA TVA DEO SINGH: Sir, my ques-
tion is why you are saying to clear the dues 
within three months time in respect of· the 
last crushing season. Why do not you make 
it early. When are you going to make pay-
ment in respect of the dues of the last 
season, why you are taking three months 
time in this regard. 

MR. SPEAKER: You are not coming to 
specific question, rather you are repeatin~j 
it. 

( Interruptions) 

SHRI KALP NATH_RAI: Mr. Speaker, 
Sir, at that time B.J.P. was in power in U.P. 
Why should I pay for your deeds. I have 
given my word that dues of tarmers pendmg 
for more than three months will be paid. I 
know I will have to pay for the deeds of your 
Govemment. (Interruptions) 

SHRI SATYA DEO SINGH: What have 
you done by increasing the prices ot sugar 
produced during the reign of our Govern-
ment? .. (Interruptions) 

SHRI ASHOK ANDANDRAO 
DESHMUKH (Prabnani): The Central Gov-
emment has fixed sugarcane price at Rs. 31 
whereas many a State Govemments are 
paying Rs. 46 to 50 per quintal to their 
farmers. Why this differencede? I want to 
know, why the prices fixed by the Agricul-
tural Price Commission is different from the 
one fixed by tho State Agricultural Price 
Commission. What are the reasons forthis? 
Setondly, what rate the norms for deciding 
the price by the Agricultu~al price Commis-
sion. 

SHRI KAlP NATH RAI: Mr. Speaker, 
Sir. Agriculture Cost and Price Commission 
every year fixes the price of sugarcane crop. 
This year it fixed the price at Rs. 29 but due 

to an inrease in the price of wheat and rice 
the minimum price was fixed as Rs. 31. Now 
the State Governments fix their price 
statewise as ours is federal system. If a 
Chief Minister of a States fixes the price of 
sugarcane at Rs. 50 per quintal then we 
cannot do much about it. 

[English) 

SHRllOKANATH CHOUDHURY: Sir, 
I want to know whether the arrears given are 
the arrears of a particular year or are accu-
mulated arrears, What are the arrears of the 
previous years? If the problem is so chronic, 
then what Government is proposing to save 
the farmers from the clutches of the sugar 
mill owners? . 

MR. SPEAKER: He has taken the re-
sponsibility. 

WRITTEN ANSWERS TO QUESTIONS 

[Engli~) 

Publick Distribution System 

'104. SHRI PALA K. M. MATHEW: 
Will the the Minister of CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether complaints have been re-
ceived rfegarding supply of poor quality 
foodgrains under the Public Distribution 
System during 1992-93 till date; 

(b) if so, the details thereof; and 

(c) the rfemedial steps taken to ensu re 
supply of sftandard quality of foodgrains 
and check their diversion from the Public 
Distribution System? 

THE MINISTER OF CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DIS-
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. TRIBUTION (SHRI A.K. ANTONY): (a) to 
(c). A Statement is laid on the Table of the 
House. 

STATEMENT 

The Central Govemment issues rice 
and wheat, conforming to specifications 
prescribed by the Govemment and within 
the .standards prescribed in the Prevention 
of Food Adulteration Acft, to State4 Govem-
ments and U.T. Administraftions for distri-
bution through the Fair Price Shops. Oppor-
tunity is provided to them for inspecftion of 
sftocks before actual delivery. Stocks not 
conforming to sftandards prescribed can be 
rejected by the State GovemmentltrT 
Administrations. 

The actual distribution of PDS com-
modities to the cosumers throjugh the Fair 
Price Shops is administered by the State 
Governments and UT·Administrations. No 
major complaints regarding bad quality of 
rice or wheat distributed through the Public 
Distribution System have been received by 
the Central Government from the State 
Govern ments/U.T. Administrations. 

During April, 1992 to january, 1993, a 
total quantity of 7.8 million tonnes of rice 
and 6.5 million tonnes of wheat have been 
distributied to the States/ UTs for PDS. In 
a vast operation of this magnitude a few 
shortcoming, cannot be ruled out, alto-
gether. However the Central Government 
has rfequested the State Governments/UT 
Administrations to tighten supervision to 
ensure proper functioning of the PDS. State 
GovernmentsiUT Administrations have been 
requested to set up village/Fair Price Shop 
level Vigilance Committees of consumers 
for this purpose. They also take action 
under the Essential Commodities Act to 
check malpractic!o 

Tribal CuHure and Heritage 

*10ey. SHRIMATI DIPIKA H. 
TOPIWALA: 

KUMARI FRIDA TOPNO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the steps taken to ensure that tribal 
culturfe and heritage do not degrade on 
account of industrialization in the tribal belt; 

(b) the amount apcated and semt sp 
far in 1992_93 for preservation and 
premotion of the tribal culture and heritage; 
and 

(c) whether any evaluation has been 
made about the jprojects so funded; and 

(d) if so, the outcome; thereof 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Ministry of Welfare has a 
centfrally sponsored scheme " Research 
and Training"" to provide funds to State 
Govt. on 50:50 basis to Tribal Research 
Institutes. These institutions have various 
activities including the preservation of 
Tribal art andculturfe, to ensure thaftthere 
is no degradation of Tribal Culture and Art. 

(b) An amount of Rs. 30.00 lakhs has 
been allocated in the Department of Culture 
to carry out the work of preservation and 
promotion of the tribal culture and heritage 
during 1992-93. '::-~"t ;)1 this iW amourt of 
Rs. 14.94 18khz hz~; been sct!!l'lt so far. 

Aparft tfrom !11is a sum of Rs. 104.00 
lakhs out of the budget provIsion of Rs. 
105.00 lakhs has s(, fai been released by 
the Ministry of Welfare, 
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(c) and (d). The projects afre evalu-
ated hom time to time. 

.1()6. SHRI ZAJNAL. ABEOfN." Witt the 
Ministefr 01 FOOD be pleased to state: 

<a) the suppOO. procurement and ISSue 
prices 01 wheat. rice and levy sugar as on 
January 31 of each of. the las! three years. 
year-wise and item-wIse. 

(b) the allocation provided in the budget 
during that period, year-wise. 10 meet the 
food subsidy; 

(c) the difterence between economic 
cost and issue prices during that period; 

FtnanCiaJ Year 

1990-91 

1991-82 

1992-93(B.E) 

(c) The difference between economic 
costandthaaven11g8 isaueprice realisation 
taking into account accounI boIh normal 

(d) whether ~e issue prices have been 
fixed keeping in view that they aIre wiIhin 
the reach of the vulnerable sedion. of the 
society; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MfNlSTERY OF FOOO(SHRI KAlP HATH 
RAJ): (a) The suppoIt. procurement and 
isawue prices of wheat and rice and the 
retail issue price of levy sugar as on 31 st 
January. 1991. 31 st January. 1992 and 
31 st January. 1993 are indicated in the 
enclosed statement 

(b) The atIocations provided in the 
budget fc:!r food subsidy during the last 3 
years were as follows:-

(Rs. in crores) 

Provision made in budget 

2450 

2850 

2500 

and revamped P.D.S. areas during 1990-
91. 1991-92 and 1992-93 has been as 
under:-
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(d) and (e). The Central issue prices 
(ex-FCI goclown) of wheat and rice are 
fixed by the Government well below the 
economic cost of procured foodgrains so 
as to make the foclgrains available to the 
public distribution system (PDS) consum-
e:s at reasonable pl'ices. The Central 
issue pricesior ITDP/.tribal majority areas/ 

revamped P.P.S is lower by As. 50.00 per 
quintal in case o( both wheat and rice as 
compared to the central issue prioes for 
the public distribution system. 

Levy sugar is issued to all consumers 
and in all areas at a uniform retail price 
throughout the country. 
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-107. SHRI SHRAVAN KUMAR 
PATEL: WiI the Minister of ENVIRON-

. MENT &FORESTS be pleased to Slate: 

<a) the progI9SS made in the impIe-
malllalioi. of the Ganga Action Plan. 
Indieallng the expenditure incuned so far; 

(b) the details of the plan jprojeds &til 
tobe impIamenled and the estimated cost 
Iherof: 

(e) wheller the total 8lCpeudilure is 
IiksIr to exceed the original estimated cost 
of the plan; and 

(d) I so, the detaIs thereof? 

MINISTRY OFENVRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). 
Under the Ganga Action. Plan 261 
schemes have been sanctioned at a cost 
of As. 349. 18 crores. The schemes include 
~, diversion and tr8aIment of 
sewage. selling up of eIecIrIc crematoria, 
low cost sanIIaIion and river front fadIies 
in the Stales of Uttar Pradesh, BItar and 
West BengeL So far, 194 IChemes have 
been con,lelect Md remaining 67 schemes 
are at vMous stages of impIementat6ion. 
The expendIure incurred til 31.1.1993 is 
Rs.328.48 c:rorea. A statement giving 
detaIs of on- going schemes and their 
estimated C08I is enclosed. 

(c) Yes, SIr. 

(d) The States concemecf have been 
asked to asked to intimate the revised 

THE MINISTER OF STATE OF THE estimated cost of the schemes. 
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Vocational Education 

-108. SHRI HARIBHAI PATEL: 
SHRI SOMJIBHAI DAMOR: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the steps taken by the Govern-
ment for promotion and expansion of 
Vocational Education in the country during 
the last three years; 

(b) whethefr any special grant has so . 
far been provided to the State Govern-
ments for the promotion of Vocational 
Education; 

(c) if so, the details thereof, State-
wise; 

(d) the amount earmar1<ed In lie 
Eighth Plan for promotion of VocationIII 
Education; 

(e) the amount rfeleased to various 
states dfuring the current financial year 
thefreffor, state -wise; and 

(f) the role of voluntary organisations 
in promoting the Vocational Education 

along with financial assistance provided to 
them during 1992-93? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) A Centrally Sponsored Scheme 
of Vocationalisation of Secondary Educa-
tion is being implemented in 24 States and 
5 Union Territories with effect from Feb-
ruary 1988. 60 vocational subject fields 
have already been notifed under the 
Apprentices Act. Efforts are being made to 
facilitate the employment of vocational 
pass-outs and for their vertical mobility. 
A Central Institute of Vocational Education 
is beings set up for strengthening the 
vocational programme. 

(b) and (c). Statement-I is attached. 

(d) All amount of As. 410 CfOI9S has 
been aUocated f·or thevocational Education 
Programme in the Eighth Plan. 

(e) Statement -II is attached. 

(f) voluntary organisations are being 
provided financial assistance for promoting 
experimental and innovative programmmes 
in vocational education. During 1992-93, 
an amount of Rs.13.46lakhs has been 
released for this purpose. 
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STATEMENT" Vocation8IisaIio c1 Secondary Education 
&0 .. Stale GovemmentaI UnIon Terrfto. 

(8) DeIIIiII d the rundI .... 1I88d under • lies in the ,.. 1992-93 (uptil Feb., 1993) 
Centrally Sponsored Scheme of are as foIIowa:-

s.No. 

1. 

1. 

2. 

3. 

4~ 

S. 

~. 

,. 

c. 

&. 

iO 

11. 

12 

~3. 

14. 

is. 

6. 

17. 

l~l 

Name ttl .. Slate 

2. 

AncIua PradeIh 

ANnacha' Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

li8f"tana. 

Him&cha: Pradesh 

Jammu & Kashmir 

Kam.!Jt.a!\a 

i<eraia 

Madtlya Pradesh 

Manarashtra 

Ma."lipur 

Meghalaya 

Mizoram 

~rf~nd 

Ori1-sa 

Amoc.n 01 Grant In (Lakhs) 
1992-93 ~ Feb., 1m 

3. 

1584.915 

92.562 

1070.731 

131.44 

59.417 

7'17.470 

4l0.ns 

2195.333 

7.183 

1.22 
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S.No. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the State 

2. 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Tripura 

Uttar Pradesh 

West Bengal 

(B; Union Territories 

Andaman & Nicobar 

Chandlgarh 

Dadra & Nagar Havel! 

Daman &Diu 

Delhi 

Lakshwadeep 

Pondicherry 

Amount of Grant in (Lakhs) 
1992-93 (Till Feb., 1993 

3. 

320.62 

340.395 

532 

581.39 

8.65 

2.25 

40.00 

[Translation] (a) whether the Government propose 
to introduce Insurance Scheme for the 

Insurance Scheme for Passengers safety of life and property of Railway 
passengers; 

*109. SHRI RATILAL VARMA: Will 
the MINISTER OF RAILWAYS be pleased 
to state; (b) if so, the details thefreof; and 
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(c) the time by which the scheme is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) (a) The Ministry of Railways 
propose to introduce an Insurance Scheme 
to cover incidences of deaths, injuries to 
bonafide passengers on account of 
terrorists' attacks dacoities, bomb bomb 
blasts etc. 

(b) Presently only the victims of 
passenger train accidents are entitled to 
compensation under Section 124 of the 
Railways Act. The Railways. however, 
propose to provide an Insurance Scheme 
to cover incidences of deaths! injuries to 
bonafide passengers including the railway 
staff travelling on duty or on Railway 
passes. on account of terrorists' attacks. 
dacoities, bomb blasts etc. 

(e) The said scheme is likely to be 
implemented as soon as the Indian 
Railway Act and Railways Accident 
Compensation Rules are amended. 

[English] 

Basmati Rice 

*110. PROF. RITA VERMA: 
SHRI SATYA DEO SINGH: 

in the production of Basmati rice during the 
above period; 

(c) if so, the reasons therfefor; 

(d) the total quantity of such rice 
exported during the last three years and 
foregn exchange earned thereform; and 

(e) the steps taken or proposed to 
be taken by the Government to augment 
the production of Basmati rice of Dehradun 
brand in view of its demand in interna-
tional market? 

THE MINISTER OF AGRICULTURE 
ISHRI BALRAM JAKHAR): (a) Under the 
present system of general crop estimation 
surveys. the production of rice IS not 
estimated vari :ty-wise. Howevesr. the 
producfftion oj total rice in the 11 districts 
which are considered to be Basmati rice 
(including Dehradun brand) growing 
dlstfncts of Uttar Pradesh. during the lasl 
three years. is as under:-

----~~-------.-------
Year Production (lak!? tonnes) 

1989-90 2521 

1990-91 26.16 

1991·92 23.33 

(b) & (c). No. Sir. There has been only 
Will the Ministerof AGRICULTURE be a marginal fluctuation in the production of 

)Ieased to state: rice during the above period which may be 
attributed to unfavourable weather condi-

(a) the production of Basmati rice of lions. 
)ehradun brand during the last three 
fears; (d) The total quantity and value of 

Basmati rice exported during the last three 
Ib) whether there has been decrease years are as follows:-
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Year 

1990-91 

1991-92 

.&pod «Basmati rice 
Oty. Value 

('000' tonIlesXRs. in CfOI8S) 

396.9 412.20 

241.8 288.13 

235.6 435.12 

(e) Incentives to the fanners for of structure and area ofoperatian8l8being 
increasing the production of Basmati rice worked out. 
(Including Dehradun brand) for export 
promotion 818 being provided through the [TtanSIaIion) 
scheme • Integrated Programme for Rice 
Development (!PRO). These include sub- ........... S1aIua to AgrIcuIIIn 
sidy of As. 4001 per qui'ltaI on cIstrbJtion 
of certified seed of Basma1i rice of export ·'12. SHRI JANAROAN MISRA: 
quality besides subsidy on micro nutrients, SHRI RAM NAIl(: 
herbicideslAEF pesticides, plant protection 
equipments, farm implements etc. Wilthe Ministerof AGRICULTURE be 

Farm Consortium 

·,1,. SHRI MANORANJAN BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a) whether the Govemment propose 
to set up a Farm Consortium to promote the 
agro-based industries run by small farm-
erS; 

(b) . if so, the details thereof; and 

(c) the steps taken or proposed to be 
taken to remove the administrative b0ttle-
necks forsetting up of such aconsortium? 

THE MINISTER OF AGRICULTURE 
(SHRI SAlAAM JAKHAR): (a) Yes, Sir. 

(b) and (c). The modalities and details 

pleased to state: 

<a) whether the Government propose 
to grant the status of an Industry to 
agriculture; 

(b) if so, the details thef8Clf incticalilig 
the rfesulant benefits ikely to accure to 
the farmers and agricultural Iabowars; 

(c) whether Government propose to 
instruct Commission for AgricuILnI Coals 
and Prices (CACP) to work cui the 
production cost of aI agricuIluraI products 
in the context of such a decisioIa; and 

(d) I so, the detaIs thareaI'? 

THE MINISTER OF AGRICUlTURE 
<SHRI BAlAAM JAKHAR): <a) and (b). 1t 
is the endeavour of the Gcwemmerc to 
craete a positive trade,. and n8llment 
climate for agrlcullurfe .~ industry 



PHAI.GUNA 11, 1814 (SAKAJ . Wnlten Ann8nt • 

and b88IDw simIar benefits on egrIcuIunt 
as eJIiII in indusby; Care would be taken 
to.... that agriculturists 118 not 
UJjectId. to regulatory and lex collection 
mechi .. '1 cI GovemmenL 

(c) and (d). The cost cI production cI 
26 maiOr agricuIurai commodIies is at 
present compiled by the DinIctonde cI 
EcoIIOI1'Ik:s and Statistics in the MInisby cI 
AgriclAJra after taking into considetation 
the cost cI production, valuation cliabour 
and rI8'18gariaI input and other .important 
factoIa. 

[~ 

Proanment of IIIIk bJ 
OIlS 

*113. SHRt GURUDAS KAMAT: 
SHRi AJOY MUKHOPADHYAY: 

WiI the Minlsterof AGRICULTURE b8 
pleased to state: 

(a) the details of procedure followed by 
the Government to procure milk the Delhi 
,.. Schemeto procure milk and places 
from where milk is procured; 

(b) whether contractors are engaged 
for Ihis purpose; 

(c) if so, the reasons therefor; and 

(d) the steps taken or proposed to be 
taken by the Govemment to procure m. 
from CG-q)8ndive especially the local c0op-
erative societies so as to reduce the milk 
price? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) to (c). Upto 
50 per cent cI the requirement cI n6 by 
Dati MIt Scheme is procured from State 

Co-operatIve Federation of Punj8b, 
AIIjaIIhIri. HaIyMa and ua.tPlwlllhMd 
local coopenIIItIe 1OCieCIeB. SImIIIIiy. upIo 
50 per cad of Is r&qlinnenI cI milt II 
procurad from prtvate contracIora. ... .1 
procured from S1ate Co-opendtve r:.c.r. 
tions, etc. through negotiations of price and 
quMIIty. However. milk from prMIt 
contractors is procured on the bais d In 
annual conIrad afteer inviting open ten-
ders. These private contractor are bated In 
Delhi and Uttar Pradesh. 

Private contracstors were introduced 
in the suStern cI procurement of nv')( by 
Delhi Milk Scheme to broacl>ase sources 
of procurement as the State Co-oprative 
Dairy Federations were no supplying the 
committed quantity and local co-operative 
societion suddentIy stopped suplies and 
demanded . higher price. 

(d) Local cooperative societies are 
given preference in suppr of milk to Delhi 
Milk Scheme keeping in view theircapacity 
genuiness of membership and conformity 
to their bye-laws. Similarly State Coopera-
tive Dairy Federations are also encourag 
to supply milk to Delhi Milk scheme 
keeping in view . their prices and assured 
supplies. 

Railway Projecfts in Orissa 

·114. SHRI SUBASH CHANDRA 
NAYAK: Will the Ministerof RAILWAYS 
pleased to' state: 

(a) whether the Govemment have a 
propoSal to expend Railway network in 
Orissa with wortd Bank assistance; 

(b) if so, the details thereof; 

(c) the amount of Wortd Bank assis-
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tance expected to be made available for 
those projects; 

(d) the details of their estimated cost 
;and 

(e) the target for their complehon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS) (a) No, Sir. 

(b) to (e). Do not anse. 

( Translation] 

Starvation Deaths 

'115. SHRI P.t"RASRAM 
BHARDWAJ: 

SHRI BAPU HARI CHAUflE: 

Will the Minister 01 AGFRICUL TURE 
be pleased to state: 

(a) whether la number of cases of 
starvation deaths ana malnutrition have been 
reported from Orissa, Madhya pradesh 
and Bihar; 

(c) Does not arise. 

(d) The State Govemments are 
implementing various poverty alleviation 
programmes to prevent starvatIOn deaths 
and malnutrition. These mclude:-

(i) Jawahar Rozgar Yojana. 

(Ii) Revamped Public distri 
bution System. 

(iii) Supplementary Nutrition 
Programme. 

(IV) old Age Pension Scneme. 

(v) Feeding programmes 
underthe Integrated Child 
Development Scheme. 

[English] 

National River Action Plan 

'116. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of ENVIRON-

(b) whether the concernC'd State . MENT& FORESTS be pleased to state: 
Govefmments have sent repOits to the 
Union Govemment In thiS regara; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be 
taken to prevent starvation deaths and 
malnutrition in those Statas? 

THE MIN1STERF OF AGRICULTURE 
(SHRI SALRAM JAKHAR) (a) and (b). No, 
Sir. 

(a) the: details of the fjroposed National 
River Acfdtion Plan; and 

(b) the time by it is likely to be 
implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIROMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The National River Action Plan is under 
formulation. Details in this regard are being 
worked out. 
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Fuelwood and Fooder Project 

*117. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of ENVIRONMENT& 
FORESTS be pleased to state: 

(a) the details of the Fuelwood and 
Fodder Projects for raising rural fuelwood 
and fodder plantation; 

(b) the total area covered under this 
Scheme, State-wise; 

(c) whether the Government have 
reviewed the implementation of the scheme 
during the last three years; and 

(d) if so, the details thefreof and the 
achievements made in this regard, State-
wise? 

THE MINISFTER OF STAFTE OF 
THE MINISSTRY OF ENVIRONMENT 
AND FORESTS (SHRI KAMAL NATH): (a) 
and (b). The Centrally sponsored Scheme 
for Fuelwood and Fodder Projects was 
introduced in 1988-89 after a review of the 
Wastelands Development programme. 
Under the Scheme 50% financial assis-
tance is provided to the State Govern-
ments to augment fuel wood and fodder 
production in the rural areas of the country. 
A maximum of up to Rs. 1 0,000 per hectare 
is provided under the scheme, which in-
cludes provision for soil and water 
conseNation measures. 

(e) The implementation of the scheme 
is being monitored or, a regular basis 
through progress reports and field visits 

(0) The State-wise r.overage under 
the ;')cheme during the las! three years 
(1989-90 to 1991-92) is given in the 
Sftatement. 

STATEMENT 

Area coverage Under Centrally 
Sponsored Scheme of Arfa Oriented 
Fuelwood and Fooder Projects ffrom 

1989-90 to 1991-92 

S.No. Name of the State 
Area coverd in hectares 

1. Andhra Pradesh 9873 

2. Arunachal Pradesh 690 

3. Assam 8235 

4. Bihar 14392 

5. Goa 327 

6. Gujarat 11072 

7. Haryana 14050 

8. Himachal Pradesh 3980 

9. Jammu & Kashmir 445 

10. Kamataka 6642 

11. Madhya Pradesh 5794 

12 .. Manipur 7680 

13. Meghalaya 3017 

14. Mizoram 3360 

15. Orissa 12150 

16. Punjab 6130 

17. Rajasthan 13730 

18. Sikkim 1902 
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S.No. 

19. Tamil Nadu 8735 

20. Tripura 4795 

21. Uttar Pradesh 12832 

22. West Bengal 8118 

Total 167949 

Clalma Can 

·'18. DR. A. K. PATEl: 
DR. LAXMINARAYAN 

PANDEYA: 

s.No. Name d tIhe Bench 
eas. Pendincason31.12.92. 

1. AhmedIbad 3.313 

2. BangaIore 570 

3. ~ 2,1. 

4. Bht.maneswar 235 

5. Bombay 1,777 
• 

6. ~ (2 Benches) 39,544 

7. Chandisarh 1,419 

8. Delhi (Principal Bench 
-2 Benches) 790 

9. ErnakuIam 183 

Will the Minister of RAILWAYS be 10. Gorakhpur 2,116 
pleased to state: 

11. Guwahati 6,058 
(a) whether a large number of claim 

cases are pending at several benches of 12. Jq,ur 315 
the Raitway Claim Tri>unaIs; 

13. Lucknow 3,785 
(b) if so, the total number of such 

pencing cases at present, bench-wise; 14. Madras 2,032 

(c) thelfeasons forinorclnate delay in 15. Nagpur . 333 
disposal of such cases; and 

16. Patna 1,730 
(d) the steps proposed to be taken to 

clearal the pending cases expeditiously in 17. Secundetabad 850 
a time bound programme and to prevent 
their further accumulation? Total 67,236 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). The position rfegarding 
cases pending before the b8nches of 
RaIWay claims Tribunal is gillen below: 

(c) Thefre Is no inordinate delay In 
overall dispo8aI of cases by RaHway 
Oaims TrbnII. 

(d) (i) HOW8Is have been vasted In 
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(i) 

(ii) 

SIngle ........ to 
dIIcIde ........ d 
c.8I&. 

MemIMM'8 from other 
bencta .. being lam-
porarlly deputed to 
benches where vacan-
cies exist 

Action h8s already been 
initiated to fill up the 
vacanies of members. 

DecentnIIIuIicn of Education 
Management 

*119. SHRI R. SUR ENDER REDDY: 
WiD the Minister of HUMAN RFESCURCE 
DEVELOPMENT be pleased to state: 

(a) whether any committee of the 
Central advisory Board of Education has 
been constituted to decentralise the educa-
tion management and sports ~nd physical 
education; 

(b) if so, the details thereof including 
its composition and terms of raference; 
and 

(c) the time by which it is likely to 
submit its rfeport? 

THE MINISTER OF HUMAN 
RFESOURCE , DEVELOPMENT (SHRI 
ARJUN SING,H): <a) Two Committees of 
Central Advisory Board of Education 
(CASE)< one on Decentralised Manage-
ment of Education and another on Sports 
and Physical Education were set up on 2nd 
February, 1993. 

(b) and (c). A staftement is attached. 

STATEMENT 

(b) The folowlng are the members of 
1M CentIaI AdVisory Board of Education 
(CASE) Cornmiltee on DecentraIised Man-
agement of Education: 

(i) Shn M. Veerappa Molly 
Chief Minister Kamataka 

(ii) Dr. (Smt.) Chitra NaI<: Mem-
ber (Education) Chai.1Jna."'1 

(iii) Shrl. E.T. Mohammed 
Basheer Bducation Minister. 
Kerala 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

Dr. C. Aranganayagam Edu-
cation Minister, Tamil Nadu 

Shri S.S. Chakraborty Edu-
cation Minister, West Bengal 

Shri Chaitanya Prasad Majhi 
Education Minister, Orissa 

Dr. Bhumi DharBannan Edu-
cation Minister, Assam, 

Dr. Karshandas Soneri Edu-
cation Minister, GUjarat 

Shri Sudhir Ray, MP Mem-
ber, CASE 

Dr. Syed Hasan Director, 
Insan School/College 
Kishanganj, Pumea {Bihar 
(Member. CASE) 

Prof. Mrinal Miri Department 
of Philosophy N.E. Hi. Uni-
versity, Shillolng (Member, 
CASE) . 

Shri PK Una Shankar Fomen 
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(xiii) 

(xiv) 

(xv) 

(xvi) 

Director, IIPA New Delhi 
(Chairman, Task Force on 
Management of Education) 

shri S.A. Sankaran Former 
Secretary Depafrtment of 
Rural Development 

Shri V.B.L. Methur Adviserto 
Govarnor of Rajasthan, 
Jaip;ur 

Secretary Department of Le-
gal Affairs 

Secretary Depafrtment of 
Rural Development 

(xvii) Secretary Dfepartment of 
Urban Development 

(xviii) Dr. R.V. Vaidyanatha Ayyar 
Joint Secretary Department 
of Education Member- Sec-
retary 

2. The following are the mem-
bers of the CASE Committee 
on Sports and Physical Edu-
cation: 

(i) 

(ii) 

(iii) 

(iv) 

Shri Anantrao Thopte 
Minisfter of Education 
Maharashtra Chairmen 

Shri Ram Chandra Purve 
Minister (Primary & Second-
ary Education Bihar 

Shri Subhash Chakraborty 
Minister of Sports Wesft Ben-
gal 

Shri P. Sudhakaran Minister 
of Sports Kerala 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

3. 

Shri Mohinder Singh Kaypee 
Minister of Sports Punjab 

Shri S.1. Singh Minister of 
Sports Manipur 

Prof. (Mrs. Savitri 
Lakshmanan Member of Par-
liament & Member (CABE) 

Professor G. R~m Reddy 
Chairman, U. G.C. 

Dr. Aadhika Herzberger Di-
rector, Rishi Valley School 
(Member, CABE) 

Fr. T. V. Kunnunkal Former 
Chairman, Open School 

Co. E.V. Krishnan, CSD 
Sports Authority of India 

Shri S.V. Quraishi Joint Sec-
retary Department of Youth 
Affairs & Sports 

Shri S.N. Chaturvedi Mem-
ber -Secretary ,U.G.C. 

Member -Secrater 

The term of rfeference of the 
CABE Committee on 
Decentralised Management 
of Education is as under: 

To formulate guidelines for the 
manegement of education on district, sub-
district and village levels keeping in view 
the 72nd and 73nd Amendments to the 
Cnstitution of India. 

4. The terms of reference of the 
CABE Committee on Sportf 
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and Physical Education are 
as under: 

To examine and suggest: 

- measures for making sports and 
physical aducation, including yoga. an 
integral part of the learning process at all 
stages of education; 

incentive measures for both students 
and teachers to take up sports and physical 
education activities and 

measures for developing low-cost 
sports and physical education infrastruc-
ture in schools and colleged and its optimal 
utilization. 

(c) The Committees are required to 
submit their reports within three months of 
the dates of their first meetings. 

[ Translation] 

Schemes for Youth Affairs and 
Sports 

'120. SHRIANANDAHIRWAR: 
SHRI MRUTYUNJAYA 
NAYAK: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount spent on different 
achemes for Youth Affairs and Sports in 
Madhya Pradesh and other States dsuring 
each of the last three years; 

(b) the broad details of achievements 

of these schemes during the above period, 
State-wise and year-wise; and 

(c) the steps being taken to encourage 
youth development and sports activities? 

THE MINISTER OF HUMAN 
RFESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The information in 
respect of the last thre financial years is 
laid on the Table of the House 
Statement- I 

(b) A statement is laid on the Table of 
the House (Statement-II) 

(c) Strengthening and expansion of 
National Service Scheme openingofYehru 
Yuva Kendras in each district of country, 
introduction of Award scheme to outstand-
ing Youth Clubs and Nehru Yuva Kendras 
and their Youth Coordinaftors, Setting up 
of national Institute of Youth Development 
as an apex body for training, orientation, 
research and extension of youth related 
subjects are some of the steps being taken 
to encourage youth development activities. 
For deveolpment of sports, Govemment of 
India has taken a number of initiatives 
aimed at broad-basing of sports activities 
and achieving excellence. These include 
assistance for creation of sports infrastruc-
ture. identification and nurturing of talented 
sportspersons by specialised training, 
coaching and international exposure, in-
centives ffor excellence in sports and 
creation of a sports environment through 
use of mass-media. A SUb-Committee of 
Central Ad""~0ry Board (''1 Educ:c!ion has 
also been sp· up ':.'( '. "'gratin',! "tlysical 
edlJcatbn "',-;1 spCis Wij;-, , J i'm:otional 
system. 
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Apart from achievements in enrolment 
and Special Camping Programmes, signifi-
cani~chievements havebeen made inthe 
field of literacy work, environment 
consarvation and awareness against AIDS. 
The NSS Volunteers have played a major 
role in making Kottayam the first fully 
literate district in the~ntry. Durin 1991-
92 about 1.76 lakhs NSS Volunteers were 
involved in Mass Programme for Func-
tional Literacy of the National Literacy 
Mission. The state NSS Cell of Madhya 
Pradesh has undertaken Integrated Waste-
land Development Pilot project on about 
135 sq. km. area at Mhow in Indore. The 

NSS volonteers input· per year in this 
Project is about 24,000 mandays. An all 
round development project of Ravindera 
Village in Alwar (Rajasthan) has been 
taken up by NSS Unit of Raj Rishi College 
of Alwar in collaboration with CYP- Asic:' 
Centre, Chandigarh which include treE. 
plantaMn and construction of check dam. 
Under Universities Talk AIDS (UTA) in 
collaboration with WHO and National 
AIDS Control Organisation, ·the successful 
awareness campaign against AIDSlin 
universities! colleges was launched in 1991-
92. The programme is being expanded to 
cover the entire student youth in the country 
by 1996-97. 
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Achle ...... oI~oI 
Nehru Yuva Kenora 

s. ........ 
The Nehru Ywa Kendra SangaIhan 

conducts the following programmes aspart 
of it reqular adivities. 

(8) VocationaIlraining in disciplines like 
tailOring, carpentry, bee-keeping, T.V. I 
Radio repair, tube-weI repair etc. 

(b) Block Ieval Campaigns 

(c) Campaign on Social awareness 
themes 

(d) Sports Programmmes 

(e) CUIbnI Programmmes 

(f) Acd Education Programmes 

Apart ffron the abotJe, the Sangathan 
also concb::ts spedIII pror-.rammes like 
National Integration Camps, AdvenIure 
Progranrnea and Reief Programmes at 
times of naIuniI disasters. 
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1056. SHRI SURENDRA PAL 
PATHAK: Wtl the Minister of AGRICUL-
TURE be pleased to state: 

(a) the targelSfixed andachievemenls 
made for procU:tion of sugarcane in Uttar 
Pradesh during each of the last three years; 

(b) whether OI"! the basis of sugarcane 
production and an average of National 

Year Target 

1989-90 850.0 

1990-91 983.0 

1991-92 991.5 

(b) and (c). The consumption of 
sugarcane in the existing sugar mills in Uttar 
Pradesh is lower than national average. In 
order to increase consumption of sugar-
ca~e in the sugar mills, the Government 
.has taken number of steps such as loans to 
mills; from Sugar Development fund of the 
Department of Food for the modernisationl 
expansion of mills; minimum support price; 
installation of licenced mills etc. 

[English] 

Supply of Edible oils to Vanaspati 
Sector 

1057. SHRI PRAKASH V PATIL: Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

drawaI, there is adequate consumption of 
sugarcane in the existing sugar mils in 
Uttar Pradesh; and 

(c) it not, the remeoaI SlepS taken Il¥ 
. the ~ in this regard? 

THE MINISTER'OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM): (a) The target and 
achievement of sugafrcane production in 
Uttar Pradesh during last three years, are 
as under 

Production IIIkh 'olmes 

974.2 

1035.6 

1084.3 

(a) whether the smaft scale sector has 
been exampted from compulsoty licancing 
for production of vanaspati; 

(b) if so, the details thereof; 

(c) whether imporfted edible .. al'8 
being supplied to small sectors for produc-
tion' of vanaspati at reasonable price; 

(d) if so, the details thereof; 

(e) whether prodttcers .of vanaspati in 
small sector are exempted from price 
control and Inter· State Trading: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON-
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SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): 
(a) and (b). vanaspati industry has been 
de-licensed W.eJ. 25.7.1991 subject to 
condition of locational policy. 

(c) to (f). No imporfted oil is being 
supplied to vanaspati industry. Also there 
is no price control and restriction on Iter-
State Trading. 

Female Infanticide: 

1058. SHRI SYED SHAHABUDDIN: 
SHRI R. JEEVARATHINAM: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether female infanticide is being 
practised in a massive manner in various 
jparts of the country particularly in Tamil 
Nadu and Rajasthan; 

(b) if so, whether the Department of 
. Women and Child had sponsored a Study 

on the provalence of female infanticide in 
, the country; 

(c) if so, the .oucome ~reof; and 

(d) the steps takenl proposed to be 
taken to limit and prevent the practice and 
also to look after these unwanted female 
children? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RFESOURCE 
DE'iEl'GPMHJT (DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENT 
) SHRIMATI BASAVARAJESWARI: (a) 
Female infanticide is understood to be 
practised in some communities, in some 
parts of Tamil Nadu and Rajasthan, Spe-
cific information rlelating to the incidence 

of this phenomenon is not Centrally 
maintained. 

(b) and (~. The Departmen had 
spensored a study on the prevalence of 
Female Infanticide in the States of Tamil 
Nadu and Bihar, The Study Report, 
presented by a voluntary agency <;ailed 
ADITHI has been received in rfespect of 
Tamil Nadu and it has highlighted that 
female infanticide is practised in selected 
communities in some ,areas of Salem 
District. This sample survey indicates that 
this phenomenon is caused by Poverty, 
leek ofawareness and low stalusof women 
in Society. 

(d)Various programmes of action and 
advocacy are being implemented to project 
a positive image of girl children so as to 
bring about changes n secietal attitudes 
towards them, A National plan of Action 
for the SAARC Decade (1991-2000) of the 
Girl Child fecussing on survival, protection 
and development of the girl child has been 
formulated. A special set of interventions 
for adolescent gir1s has been instutionalised 
through the ICDS infrastructure. The State' 
Government of Tamil nadu has organised 
cradles in vulnerable areas to receive 
abandoned babies who can then be 
nurtured and cared by rfeputed voluntary 
organisations. 

The State Government has taken up a 
special campaign to raise public awareness' 
on this issue in Salem, The State Govern-
ment has annoonced a Scheme of depos-
iting Rs2.000/- in the name of girt children 
~rom poor families $i~ that this money can 
mature and can' be used. for her upkeep 
and development. To, raise the status of 
women, a number of programmes of 
income generation activities have ~ 
been taken up, The State government of 
Rajasthan has also undertaken awareness 
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generation activities through the Women's 
Development Programme(WDP) so as to 
enjhance the positive image of the girl 
child. 

Passenger Trains Between 
Kalipahari and Damodar 

LENKA): (a) to (c). It is proposed to 
introduce an express train between 
Dhenbad and Tatanager vie ~urulie during 
1993-94. 

Godowns in Kamataka 

1061. SHRI RAMCHANDRA 
1059. SHRI HARADHAN ROY: Will VEERAPPA:WiII the Minister of FOOD be 

the Minister of RAILWAYS be pleased to' pleased to state: 
state: 

(a) whether there is any proposal to 
introduce passenger trains between 
Kalipahari-Mohishila- Damodar and Kulti-
Radhanager-Damodar sections; 

(b) if so. the details thereof; and 

·(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) No. Sir. 

(b) Does not arise. 

(c} Lack of infrastructure facilities and 
lack of rfesources. 

Passnger Trains Between Purulia 
and Dhanbad 

1060. DR. SUDHIR RAY: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
introduce passenger trains between Purulia 
and Dhanbad; 

(b) if so, the details thereof; and ,. 
(c) if not, the rfeasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 

(a) the Storage Policy of the Union 
Govemment; 

(b) whether the godowns of the 
Central warehousing Corporation in 
Karnataka are not being used since 
Januery. 1992; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI ): (a) The storage Plan of the 
Government aims at providing scientific 
storage capacity required for (i) buffer and 
operaftional stock of foodgrains to main-
tain the public distribution system and (ii) 
general warenousing. Traditional storage 
practices in vogue at the farm level are 
also ~ought to be improved. Food 
corporation of India is the main agency 
which provides the storage capacity for 
storage of foodgrains. Besides construct-
ing its own godowns. it hires storage 
capacity from other sources· such as 
Central Warehousing Corporation (CWC). 
State Warehousing corporations (SWCs}. 
State Govemrnents and private parties. 
The main functions of CWC and SWCs are 
storage of agricultural produce. fertilisers 
and certain other commodities. The stor-
age facilities at talukal block! viQage level 
afre provided by the cooperatives under 
the purview of the Ministry of Agriculture 
and the State Governments. 
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(b) and (e): No, sir. As on 31.12.1992, 
ewe is operating 24 warehouses in 
Kamataka with a total capacity 1.68 Iakh 
tomes, having an utilisation of78 per cent . 
of the capacity. 

1062. SHRI OHARMABHlKSHAM: 
WiI the Minister of HUMAN RESOURCE 
DEVaOPMENT be pleased 10 state: 

(a) whether any proposal to set up 
Oravid University at Kuppam, Tamil Nadu 
has been received by the Government; 

(b) if so, the details thefeof; and 

(e) the action taken by the Govern-
ment in this regard? 

THE MINISTER OF HUMAN 
RFESOURCE DEVElOPMENT (SHRI 
ARJUN SINGH): (a) 10 (e) .. No such. 
proposal has been rec:eiwJd from T ami! 
Nadu. HoweOfer, a proposal to set up an 
Instilute of Dravidian Studies at kuppam in 
ChiIIoor District of Ardva Pradesh is 
under consideration. 

( Translation) 

1063. SHRI &ANTOSH KUMAR 
GANGWAR: Wi! the ..... of HUMAN 
RESOURCE DEVELOPMENT bepleased 
to state: 

(a) the details of the final decision 
. taken by the Govemnaent in regard to 

setting up of the Commission for Sanskrit 
. and other Classical languages; 

(b) whether any committee ;has been 
constituted in this regard; 

(e) if so, the main recommendations 
made by the committee; 

(d) the reasons fOrdelay insetting up 
of the Commission; and 

(e) the time by which it is likely to be 
functioning? 

THE MINISTER OF HUMAN RE· 
SOURCEdEVELOPMENT(SHRIARJUN 
SINGH): (a) to (e). A Committee of Experts 
has recommended the setting up of an 
autonomous Commission for Sanskrit and 
Classical languages. The proposal to set 
up the ComMission is under active 
consideration of the Govt. However no time 
limit has been idicated in the matter. 

[Engish) 

1064. SHRI ATAL BIHARI 
VAJPAYPE: 

SHRI . SHANKERSINH 
VAGHElA: 

SHAI HARISH NARAYAN 
PPABHU ZANTYE: 

WiI the Uinisterof AGRICULTURE be 
preasd to state: 

(a) the total production of marine and 
inland fish during each of the last three 
yeaes; State-wise; 

(b) the rate ofgrewth rfacorded during 
this period and envisaged during the Eighttt 
Plan; and 

(e) theCentYal SecIorICentraII Spon-
SOI8d senemes for development of fisher· 
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. ies during the Eighth plan and allocations 
made to main fish producing States, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM): (,) Slate - wise details 
of fish producIion during the last 3 years 
are given in Statement-I 

(b) The average annual rate ofgrowth 
during 1989-90 to 1991-92 is 6.5% and 

during the 8th. Plan period, a compound 
growth rate of 5% per" annum has bee!' 
envisaged. 

(c) The Central Sector & CentraHy 
Sponsored Schemes for development of 
fisheries included in the Eighth Plan are 
given in Statement-II. No state-wise 
aHocation ismade. Funds are released on 
the basis of the request from the states 
and progress of implementation of the 
schemes. 
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[Translation] 

PHALGUNA 11, 1914 (SAKA) Written Answe~62 

Godowns in Gujarat 

1065. SHRI N. J. RATHVA: Will the 
Minister of FOOD be pleased to state: 

(a) whether the capacity of the 
godowns of the Central Warehousing 
Corporation located in Gujarat especially in 
Vadodara, Barauch and Panchmahal is 
very less; 

(b) if so, the reasons therefor; 

(c) whether the Union Govemment 
have issued directives to all the State 
Govemments and Public Sector Undertak-
ings to ensure optimum utilization of these 
godowns; and 

(d) if so, the detils thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). No, Sir,. The total .. , 
average capacity in Gujarat is 2,93,375MT 
of which 38.916 MT accounts for container 
Freight Station at Adalaj. 

(c) and (d). Govemment Guidelines to 
the public sector enterprises already exist 
to the effect that they should make use of 
the storage facilities available With Central 
Warehousing Corporation instead of hiring 
godowns from private parties or making 
their own arrangements. 

Setting up of Projects by National 
Dairy Development Board 

1066. SHRI HARIKEWAL PRASAD: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the places where projects of Na-

tional Dairy Development Board are in 
progress, State-wise; 

(b) the places where such projects 
are proposed to be established; 

(c) whether the National Dairy Devel-
opment Board provide financial assis-
tance to cooperative' societies for dairy 
development; and . 

(d) if so, the details thereof indicating 
the amount offinacial assistance provided 
during the last three years, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). The informa-
tion is being collected and will be laid on the 
Table of the Sabha. 

[English] 

Contaminated Ground Water 

1067. SHRI MOHAN RAWALE: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether attention of the Govem-
ment has been drawn to the news item 
captioned ""Toxins quench thirst in 
industrial towns"" apperaing in the indian 
Express dated November 29.1992; 

(b) if so, the detai!s of the studies 
conducted by the central 8rt' _!lid Water 
Board in rfagardto contaminati w of ground 
water. 

(c) the reation of the Government 
thereof; and 

(d) tberemedial meaSl res taken in this 
regard alongwith the outee me of t'1e efforts 
made? 
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THE MINISTER OF STATE OF THE 
MINISTFRY OF· ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). Studies carried out by the Central· 
Water Board have revealed that ground 
due to seepage of untreated effluents and 
is not fir for human consumption, unless 
treated. 

(c) The Govemment have initiated 
monitoring of ground water in identified 
critically polluted areas. 

(d) The steps taken by the Govern-
ment include the following: 

(i) Effluent standards have been 
prescribed. 

(ii) Environmental guideines have 
been evdved for siting and 
operation of industries .. 

(iii) Industries have been asked to 
comply with consent require-
ments of the State Pollution 
Control Boards. 

(iv) Industries have been directed 
to install necessary Pol lotion 
control equipment on a time 
bound basis and legal action 
is taken against the defauhing 
units. 

(v) 17 categories of heavily pol-
luting industries have been 
identified and these industries 
have been asked by the 
State Governments to com-
ply with the effluent stan-
dards on a time bound basis 

(vi) A scheme has been initiated to 
give assistance to clusters of 
small scale industrial unit for 

setting up common effluent 
treatment plants. 

Rearing of Pigs 

1068. SHRI OSCAR FERNANDES: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Govemment propose to 
launch a scheme for rearing of pigs; 

(b) if so, the details thereof; 

(c) whether the National Cooperative 
Development Corporation provide finan-
cial assistance for such a scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) The Govemment of India has 
sanctioned a Centrally Sponsored Scheme 
with 100% grant-in -aid 'Assistance to 
States for Integrated Piggery Develop-
ment' during 8th Five Year Plan at a cost 
off Rs.1000 lakhs. The scheme envisages 
provesion of infrastructural facilities at the 
pig breeding farms in the States including 
training facilities to the farmers and setting 
up of cooperative infrastructure. Under the 
Scheme, exotic piglets producd at these 
farms would be distributed to the farmers 
for cross breeibg with pigs. 

(c) No, Sir. 

(d) Question does not arise. 

Flephants Killed by Trains 

1069. SHRr RAJNATH SONKAR 
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SHASTRI: WUI the Minister of RAIL-
WAYS be pleased to state: 

(a) whether ofthen elephants collide 
with running trains in the RishikesMiardwar 
forest belt; 

(b) if so, the details of such accidents 
in 1992, especially through the forest 
corridors of Moti Choor in Uttatr Pradesh; 

(c) the steps taken to set up barriesrs 
in that area to intersect elephants on Rail-
way lines; 

(d) the number of persons killed at 
unmanned railway crossings on various 
zones during 1992; and 

(e) the measures taken to ensure that 
such accidents do not take place in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) There have been stray cases 
of elephants running across the railway 
tracks and coniding with the running trains 
in Motichur Raiwala se ction of Northem 
Railway. 

(b) The Following two accidents 
occurred during the Year 1992- . 

(i) 

(ii) 

One elelphant got killed on 
1.1.92 at Km. 36/6-7 near 
Raiwala. 

Five elephants got killed on 
2.5.92 at Km. 33/3-4 near 
Motichur. 

(c) to (e). During the year 1992,76 
persons were killed and 121 \\ere injured 
in the various accidents which c:::::urred on 
the all Indian Railways at unmanned level 
crossing gates. 

Tie bar fencing has been provided 
across ;the tJaCk at vulnerable spots where 
elephants used to enter the cutting and 
were exposed to a danger of getting run 
over. Thsi has proved effective and no 
case of running over of elephants has been 
reported after May'92 incident. Besides-

(i) 

(ii) 

(iii) 

(iv) 

[ Translation) 

providion of whistle boardsI 
speed breakers and road signs 
at the approaches of level 
crossings. 

improving visihility at !eYei 
crossings for road users and 
train drivers. 

educative campaigns through 
public media including 
Doordarshan and Radio to 
educate road users on the 
precautions to be taken at 
level crossings. 

Joint checks in coordination 
withtheStateGovts. toentoce 
provisionS of the Motor Ve-
hicles Act. 

Goods Terminals on Central 
Railway 

1070. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of RAILWAYS 
pleased to state: 

(a) whether Central Railway has 
formulated any scheme for the construction 
of goods transport terminals at stations; 

(b) the details of such terminals 
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planned to be constructed at major sftations 
in Madhya Pradesh; 

(c) the time by which" this scheme is 
likely to be finalised ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) Construction of goods terminal at 
stations is planned as and when the need 
is forecast. Work for improvement of four 
terminals viz. Gwalior, Lasalgaon, Dhule 
and Saugar has accordingly been taken up. 

Passenger Train Between Howrah and 
new Delhi 

1071. DR. ASIM BALA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of long distance pas-
senger trains introduced between Delhi! 
New Delhi and Howrah during last three 
years; 

(b) whether there is any proposal to 
introduce more such trains to clear the 
neavy rush of passengers on the route; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) (a) Nil. 

(b) to (d). At present there is no pro-
posal for introduction of any new train be-

tween DelhilNew Delhi and Howrah due to 
operational & resource constraints. How-
ever, the frequency of 230112302 New Delhi-
Howrah Rajdhani Express is proposed to be 
increased from 5 days a week to daily during 
the next financial year. 

(English] 

Seminar on Burdened Pre-Scholar 

1072. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a seminar was organised 
recently at Chandigarh by the NCERT on 
"the burdened pre-scholar"; 

(b) if so, the details thereof; 

(c) the recommendations made by ex-
perts in the Seminar; and 

(d) the action proposed to be taken to 
implement those recommendations? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) Yes, Sir. 

(b) A seminar on the· Burdened Pre-
Sch09ler" was orgnised in Chandigarh on 
16th January, 1993 by the College of Home 
Science in collaboration with NCERT. The 
seminar was attended by school Principals 
and eminent educationists of Chandigarh. 

(c) The major recommendations made 
by the experts in the sp.mjnar 'Nern that; 

(i) a system of licencing of nursery 
schools and sections be initiated to 
ensure that the right kind of pre-
school education is imparted to 
children; and 
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(ii) admission tests, which do not have 
any scientific validity at pre-school 
stage, should be abolished and 
some alternative method of admis-
sion be adopted. 

(d) The NCERT is taking up with the 
State Directorates of Education steps that 
should be initiated by the State Govern-
ments in regard to the recommendations of 
the seminar. 

Coaches of Kanchanjhanga Express 

1073. SHRI JITENDRA NATH DAS: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the coaches attached to 
the Kanchanjhaga Express are in a bad 
condition; and 

(b) if so, the steps taken to replace 
these coaches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) No, Sir. 

(b) Does not arise 

[ Translation] 

Mobile food and Nutrition units in U.P. 

1074. SHRI ARJUN SINGH YADAV: 
Will the Minister of FOOD be pleased to 
state: 

(a) the district-wise number of mobile 
food and nutrition extension units in Uttar 
Pradesh; 

(b) whether the Government proposed 
to set up more such units in other districts of 
Uttar Pradesh; 

(c) if so, the details thereof; and 

(d) if not, the time by which these units 
are likely to be set up in each district of Uttar 
Pradesh? 
'1 

THE MINISTf:R OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI):(a) There is one Community Food and 
Nutrition Extension Unit in Uttar Pradesh at 
Lucknow. 

(b) to (d) There is no such proposal 
under consideration. 

[Eng/ish] 

Assistance to Faculty Members of liT 

1075. DR. KRUPASINDHU SHOI: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the guidelines for financial ~ssis
tance to the Faculty Members of Indian 
Institute of Technology for presenting pa-
pers at International Conferences, depart-
ments; and 

(b) the details of assi~tance granted to 
the liT, Delhi in this regard during the last 
three years? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The guidelines presently fol-
lowed by the Indian Instithate of Technol-
ogy. Delhi for financial assistance to Faculty 
Members for presenting papers in Inlema-
tionai Conferences etc. are given In the 
statement to this reply. 

(b) The Indian Institute of Technology. 
Delhi incurred expenditure of Rs. 5. 11 
lakhs, Rs. 4. 68 lakhs and Rs. 5.49 lakhs 
during the years 1989-90, 1990-91 and 
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1991-92. respectively. on such financial 
assistance. 

STATEMENT 

Subject to the approval of the campe-

(i) (a) Return Air Fare 

(b) Registration fee 

(c) DA @ US $ per day 

(ii) The PFA is admissible once in 5 
years. 

(iii) The PFA is limited in each financial 
year to one staff member in a DepttJ 
Centre irrespective of its 
strength. 

(iv) PFA tor the available slots for for-
eign travel may be sanctioned on first-
come-first-served basis. 

(v) Period spent in attending Confer-
ence is treated as duty. For period of 
overstayal upto 14 days on account of 
excursion class ticket if any, leave of 
the kind due is granted. During the se-
mester period no other request for stay 
beyond 14 days would be entertained. 

Programme under science Education 
Scheme 

1076. SHRI LAL BABU RAI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government have in-
troduced any special Programme under the 

tent authority a staff member is allowed to 
attend a Conference abroad and granted 
partial financial assistance (PFA) as given 
below. provided his paper has been ac-
cepted for PfElS8ntation or he had been 
invited to act as an office bearer of the 
Conference:-

HaH of Economy 
Excursion Class 

Upto $ 175/-

$ 60/-for the actual 
days of the conference. 

promotion of Science Education Scheme in 
Bihar; 

(b) if so, the details thereof; and 

(c) the achievement made during the 
last two years under this scheme? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) to (c). Under the Centrally Spon-
sored Scheme, 'Improvement of Science 
Education in Schools', financial assistance 
is provided to StateslUTs as and when 
suitable projects in this behalf formulated in 
accordance with the norms of the Scheme 
are received from them. 

On a proposal being received from the 
State of Bihar a sum of Rs. 1.94, 50, aoo/-
was sanctioned during 1991-92 for the fol-
lowing activities; 

(i) Upgradation of deficient science labo-
ratories in 400 secondary schools 

(ii) Supply of Science banks to 40 sec-
ondary schools 



273 Written AnswelS PHALGUNA 11,1914 (SAKA) Written Answem:!74 

(iii) provision of science kits to 1000 
upper primary schools 

(iv) Training programmers for 
accidence and mathematins teachers-

50 for upper primary and 16 for sec-
ondary levels. 

(v) Setting of 11 District Resource Cen-
tres. 

Netio .... Institute for Youth Develop-
ment 

10n. SHRI VILAS MUTTEMAWAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have de-
cided to set up a National Institute for youth 
development during the Eighth plan; and 

(b) if so, the details thereof alongwith its 
location? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTRY 
OF STATE IN THE MINISTRY OF 
PARLIAMENRTARY AFFAIRS (SHRI 
MUKUL WASNIK): (a) and (b). Yes, Sir. The 
Govt. has approved the proposal for setting 
up of the National Institute of Youth Devel-
opment. Necessary formalities are being 
completed to register the Institute under the 
Societies Registration Act, 1860. The Insti-
tute will be named after former Prime Minis-
ter Rajiv Gandhi. 

'. The Institute will function as an ad-
vanced centre and apex body for training, 
orientation, research and extension on youth 
related subiects. It win also be responsible 
for conduct of seminars, WOI'kshops, devel-
opment of relevant documenation etc. 

The Institute will initially function from 
the Indira Gandhi Stadium New Delhi. 

Killing of ani ...... in K ..... 

1078. SHRI P.C. THOMAS: Will the 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Govemment received 
complaints regarding brutally burring and 
killing of animals and snakes in KeraJa; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in the Matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) to (c). Yes, 
Sir.·" is reported that on 10.2.1993 some 
miscreasnts damaged the structures and 
destroyed some animals in the 
Parassinikkadaru Snake park at 
Praassinikkadaru in Kannur Distract of 
Kerala. an interim report received from the 
Chief Wildlife Warden, Kerala reveals hat 
out of 163 animals in stock on the date of 
incident 92 died, 44 are reported missing. I 
escaped and only 27 are in custody. He has 
also informed that the State Wildlife Advi-
sory Board of Kerala has resolved to initiate 
action against the offenders under the Wild-
life has already the case and starting follow 
up action. The State Govemment has de-
cided to conduct a joint enquiry by the 
Department of Forest and the Police De-
partment and the Central Govemment is 
sending Deputy Director (Wildlife Preserva-
tion) from MadraS to assist the team in 
expediting the joint enquiry. The 
Parasinikkadaru Snakr park is a non-gov-
emment establishment. 
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Alleged irregularities in Anwar-U-Loom 
College 

1079. SHRI J. CHOKKA RAO: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether complaints have been 
recieved against alleged irregularities com-
mitted by the Answer-U-Loom Minority Col-
lege, an autonomous college in Hyderabad 
in issuing certificates to students and utilitar-
ian of funds granted by the Union Govern-
ment: 

(b) if so. whether the Union Govern-
ment propose to conduct an inquiry into the 
affans of this institution through U.F.C; 

(c) if so, the details thereof; and 

(ril whether Government propose to 
conduct pB;;:::>t1ic reviews of autonomous 
institutions to asses:. !hat the $Jrants are 
utilised for the purpose of wrl:ch they have 
been sanctioned? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) to Ic). The information is being 
collected and will be laid on the Table of tile 
House. 

(d) UGC provides financial assistance 
to autonomous colleges, in accordance with 
the prescribed norms, to meet their addi-
tional and special needs. Grants to autono-
mous colleges are released as per the pre-
scribed scheduled after receipt of certain 
documents like progress respect, expendi-
ture statementJaudited accounts In repeat 
of the grants released in the previous years, 
recommerdations of the governing Body 
about satisfactory progress. etc. 

The UGC guidelines on the Scheme of 

Autonomous College provide for self-evalu-
ation by the colleges each year Rnd two 
external evaluations, one after th'ee years 
and the second after five years to determine 
continuance or otherswise of the autono-
mous status. The guidelines further provide 
that suitable norms need to be formulated 
by the autonomous colleges for their ac-
countability for personnel, financial and physi· 
cal resources in relation to the specific aca-
demic objectives and overall national devel-
opment. 

AHa Bags 

1080 SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Atta bags sold through 
the fair price shops in Delhi are to be used 
within 20 days of its packing as per the print 
on such bags; 

(b) if so. the reasons therefor; 

(c) whether atta bags more than 20 
days old from the date of packing continue 
to be sOid through the ration shops in Delhi: 
and 

(d) the steps laken to ensure that no 
atta bags of more than 20 days old of is 
packing is s:)ld by the ration shops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Yes. Sir. 

(b) One month is considered a safe 
period for maintaining the shelf life of wheal 
alta in terms of its quality. The period of 20 
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days indicated on the atta bag distributed 
through fair price shops in the U.T. of Delhi 
is to give attest ten days to the consumers 
for utilising the atta before the expiry of one 
month. 

(c) No, Sir. 

(d) The date of packing is clearly indi-
cated on the bag itself. 

Vocational Training 

1081. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(~) whether the Government have is-
sued many quidelines to the State Govern-
ments to impart vocational training to the 
Children of the proslltutes; 

(b) if so, the details thereof; and 

(c) the reaction of the State Govern-
ments thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) (SHRI 
BASAVARAJESWARI): (a) No, Sir. 

(b) and (c). Does not arise. 

Indian Breed of cows 

1082 SHRI GUMAN MAL LODHA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the steps taken for maintaining pu-
rity of Indian breed of cows; 

(b) whether the Govemment propose 

to give any incentives to these voluntary 
organisations and persons who are en-
gaged in the protection and conservation of 
Indian breed of cows; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TRUE (SHRI 
ARVIND NET AM): (a) The existing breeding 
policy of the country lays down that the 
recongised indigenous breeds of cattle 
should be improved by selective breeding in 
their breeding tracts to ensure their purity. 
For this purpose Central and State Cattle 
Breeding Farms are producing high quality 
pur bred indigenous bulls. There National 
Bureau of Animal Genetic resources (Indian 
Council of Agricultural Research) is maintainy 
data on the source of availability of impor-
tant indigenous hatle breeds and also avail-
ability of their semen. A Central Herd Reg-
istration Scheme IS in operation which en-
courages farmers to produce high quality 
indigenous cows by providing monetary in-
centives as well as technical guidance. 

(b) and (c). Yes , Sir, Central and State 
Govemments provide financial and techni-
cal assistance to Gaushalas for preserva-
tion and development of indigenous breeds 
of cattle. Gaushals are given assistance to 
develop infrastrcures like cow sheds, irriga-
tion facilities, land development and addi-
tion to their herd strength, 

Production of Cashewnut 

1083. SHRI HARISH NARYAN 
PRABHU ZANTYE Will the Minister of 
AGRICULTURE be pleased to state. 

(a) the production of cahewnut during 
the last three years, State-wise: 

(b) the quantity of cashew nut exported 
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during the last three years; and 

(c) the steps taken or J)roposed to be 
taken by t he Government for developing the 
superior quality of cashewnut with the feed-
back of research so as to boost the export of 

cashwnut in internatinational market? 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The State-wise rough 
estimates of production of cashewnut dur-
"ing the last three years are given below:-
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(b) The quantity of cashew kemels 
exported during the last three years is as 
under:-

Year Quantity (Tonnes) 

1989-90 45,807 

1990-91 49,812 

1991·92 (provisional) 64,692 

(c) In order to boost the export of 
cashewnts during VIII fllan, it is proposed to 
i) develop new cashew plantations with clones 
of superior export quality varieties and also 

. to replant old/uneconomic plantations with-
o~t hese varieties; (ii) adopt comprehensive 
technology to increase productive of exist-
ing gardens; and (iii) establish regional nurs-
eries to produce clones of export quality 
varieties evolved through research. 

Peddapally-Nizama~ Railway line 

1084. SHRI DATIARAYA BANDARU: 
Will the Ministerot RAILWAYS be pleased 
to state: 

(a) whether the Peddapally-Nizamad 
new railway line has been proposed for 
construction during the Eighth Plan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) Yes, Sir. 

(b) A proposal to construct new line 
between Peddapalli-Nizambad via 
karimnagar (177 kms.) at a cost of As. 124. 
43 crores has been included in the Railway 

Budget of 1993-94. 

(c) Does not arise. 

[ Translation] 

Direct Train Between Bhusawal and 
Bombay 

1085. DR. GUNWANT RAMBHAU 
SARODE: Will the Minister of RAILWAYS 

lII)e pleased to state: 

(a) whether in view of the heavy pas-
senger traffic on Bombay-Bhusawal r(Jute, 
the Government propose to introduce a 
direct train between those stations; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) and (c). No, Sir. The present 
services are adequate for the exiting level of 
traffic. 

(b) Does not arise. 

[English] 

Telecasting of India-England Cricket 
Match Series 

1086. SHRIMATI GEETA 
MUKHERJEE: 

SHRI SHANKERSINH 
VGHELA 

SHRI AT AL BIHARI 
VAJPAYEE: 

SHRIINDRAJIT GUPTA 
SHRI VIJA Y KUMAR YADAV: 
SHRI LOKANATH 

CHOUDHURY: 
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Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) wnether the Board for Control of 
Cricket in india (BCCI) sold the telecasting 
rights of the India-England test series played 
in India to Trans-World International (TWI); 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTRY 
OF STATE IN THE MINISTRY OF 
PARLIAMENRTARY AFFAIRS (SHRI 
MUKUL BALKRISHNA WASNIK): (a) and 
(b). The Board of Control for Cricket in India 
(BCCI) has entered into an agreement with 
World Productions Establishment (WPE) 
for television coverage of the India England 
test series. Trains World Intemational (TWI) 
is the designee of WPE. BCCI has, under 
the agreement. appointed TWI as its saole 
consignee/agent to sellicense or otherwise 
exploit throughout the territory of the World 
all "Exhibition right'" In the series. TWI has 
also been made responsible for ensuring 
that a "host broadcaster Signal" of the series 
is created. 

(c) The Govemment did not deem it 
appropriate to interfere with the deal, con-
sidering the independent status of BCCI. 

Direct Train between Davangere and 
Bangalore 

1087. SHRIMATI CHANDRA PRABHA 
URS:. Will the Minister of RAILWAYS be 
pleased to state: 

. , 
(a) whether there is any direct train i 

between Davangere and Bangalore; 

(b) if not, the whether the Governmer., 
propose to introduce direct train between 
the above two stations; and 

(c) if so, the time by which it is likely to 
be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):{a) N 0, Sir. 

(b) and (c). Direct train via Davangere 
upto Bangalore will be provided when the 
entire section between Davangere and Ban-
galore is converted into Broad Gauge. 

[ Translation] 

Production of Sugar 

1088. SHRI RAMTAHALCHOUDARY: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the production of sugar 
during 1990-91 was low as compared to its 
production during 1988-89 and 1989-90; 

(b) if so, the details thereof; and 

(c) the production of sugar during 1991-
92 and 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALPA NATH 
RAI): (a) No, Sir. 

(b) Does not arise. 

(c) the total production of sugar during 
1991-92 season (October-September) was 
132. 77lakhs·tonnes (Provision al). Sugar 
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production during 1992-93 season upto 
31.1.1993 was 51.16 lakh tormes (Provi-
sional). 

[English] 

Funds for Koniuln Railway project 

1089. SHRI H.D. DEVEGOWOA: 
SHRI V. DHANANJAYA 

KUMAR: 

Will the Minister of Railways be pleased 
to state: 

(a) whetherthe Konkan RalwayCorpo-
ration is facing shortage of funds and the 
execution of the project is getting delayed 88 
a consequence thereof; and 

(b) if so, the steps proposed to be taken 
to provide required funds for the timely 
execution of the Project ? 

THE MINISTER OF ,STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) Yes, Sir. 

(b) Some of the suggestions made to 
the Ministry of Finance for their consider-
ation are: 

(i) Bonds may be clesignatedas "Konkan 
Railway Bonds' and Konkan Railway.Cor-
poration may themselve~ be authorised to 
issue the bonds with Govemment guaran-
tee, instead of through Indian Railway FI-
nance Corporation. (ii) The Bonds may be 
notified as one of the 'Specified Securities' 
under Section 54-E of Income Tax k1. Such 
securities qualify for exemption from capital 
gain tax .• 

Programme for Pollution Control 

1090. SHRI GEORGE FERNANDES: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Govemment have 
drawn up a 21-point proposal to check the 
increasing pollution problem in various criteis 
of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMALA NATH RAJ): (a) and 
(b). The Govemment in consultation with 
the States have·identified nineteen areas as 
criticaIy polluted areas, based on poIution 
load. These areas have been surveyed by 
the State Pollution Control Boards to assess 
the poIution problems and action plans 
have been prepare in respect of the sixteen 
areas. Steps have also been initiated- to 
control urban poftution particularty sewage, 
emissions from vehicles and lead emissions 
from secondary lead reigning units. 

Import of PIatic ..... from U.s.A 

1091. SHRI P.P. KAUAPERUMAl: WII 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the quantum of plastic waste im-
ported from U.S.A. during 1992-93; 

I (b) whether the recycling of this plastic 
waste results in environment pollution; 

(c) if so, whether the Govemment pro-
pose to stop the import of such plastic 
waste; and 

(d) if not. the reasons therefor? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) N 0 infor-
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mation is available on the quantum dplastic 
waste imported from U.S.A during 1992-93. 

(b) to (d). Most of the plastic w8ste is 
recyclable. However, the volatile subsIances 
and non-procurable residues genet:aled in 
the recycling process may be causative 
agents for environme'ltal pollution, as in 
other chemical iooustries, vA1ich is taken 
care of under the poik.rtion abatement laws. 
There is no ban 00 U'ripc.rt of plastic wastes 
which 00 no( COI1;", l;nder !he hazardous 
waste categ..1fies. 

~092. GHAr N.DENNIS: 
?4R'MA T: CHANDRA 

PRABHAURS: 

W:!l i!'f' ~~;::;tG' [)f AGRiCULTURE be 

pleased to state: 

(a) the total death ton and estimated 
loss to crops and by the rain, flood and other 
natural calamities in south in States during 
the recent past, State-Wise; and 

(b) the Central assistance sought by 
the State Governments and the amount 
actuaUy released for compensation and re-
lief operations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRiCULTURE (SHRI 
ARVIND NETAM): (a) and (b). The State 
Governments have reported the tolk>wing 
damage to crops and property and loss of 
lives due to the cyclonelfloods in October· 
Na .. ember, 1992:· 
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The Govemment of Kamataka, Kerala, 
Tamil Nadu and the Union Territory of 
Pondichery had submitted memoranda seek-
ing additional Central assistance of Rs. 
332.54 crores. As. 939. 57 crores, As. 530. 
04 croes and Rs. 4. 33 crores respective for 
relief and rehabiltaion measures in the wake 
of cvclonesltloods of November 1992. Apart 
trom the Central share of CRF for 1992-93, 
Govt. of India had released 2 installments if 
Central Share of CRF for the year 1993-94 
amounting to Rs. 10.125crores. Rs. 11.625 
crores and Rs. 13. 125 crores to the States 
of Karnataka, Kerala and Tamil Nadu re-
spectively in advance. The Govemments of 
Tamil Nadu and Kerala have also been 
released Ways and Means advance of Rs. 
50.00 crores each and Government of 
Karnataka Rs. 30.00 crores. An amount of 
Rs. 75.00 lakhs has been released by Gov-
ernment of India tor relief and rehabilitation 
in the affected areas of Pondichery. 

Setting up of National Aquaculture 
Development Board 

1093.SHR! BALRAJ PASSI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) wheth€i the Union Govemment have 
received and S;;9ileshon from the Federa-
tion of Indian Chamber ot Commerce and 
industry for setting up of a National Aquac-
ulture Development Board for promotion of 
aquaculture in the country to increase the 
export of sea iood; and 

(b) if S'J, Ihs ""action of the Govemment 
Ihereto? 

THE MINISTER OF STATE IN. THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). The Union 
Govemment have not received any formal 

o • 
proposal from the Federation of Indian 
Chamber of Commerce and Industry for 
setting up of a National Aquaculture Devel-
opment Board. 

Seminar on Environment 

1094. SHRI JAGA TVIR SINGH DRONA: 
Will the Minister of ENVIRONMENT AND 
FORESTS bEl·pleased to state: 

(a) whether a seminar on environment 
spOnsored by his Ministry was held in May, 
1992; and ' 

(b) if so, the details and the outcome 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
With a view to promoting interaction with the 
Non-Govemmental Organisations (NGOs) 
and as a part of the consultation process 
initiated by the Government for the United 
NatIonals Conference be on Environment 
and Development (UNCED) held in Rio de-
Janeiro during June, 1992, a National wori<-
shop on Environment and Development was 
held in New Delhi on 11-12 May, 1992. This 
workshop, which involved the participation 
of NGOs drawn from all over india. deliber-
ated on the issues of environment education 
awareness af!d training, wastelar,ds devel-
opment and afforestation, pollution control 
and the global environmental issues. These 
discussions were helpful in formulating 
India's position at the UNCED. Informal 
consultations were also held with the NGOs 
and individual experts on 26 May, 1992 at 
New Delhi, lor adopting the 'Earth Pledge' 
and to conctise perceptions on the various 
issues which were slated for dISCUssion in 
the UNCED. 
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Procurement of FoodgnIns Md Public 
Distribution Syatem 

1095. SHRIMANIKRAOHODLYA 
GAVIT: 

SHRI PARASRAM 

BHARDWAJ: 
SHRI BAPU HARt 

CHAURE: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether there Is any proposal to 
hand over the responsI)iIity of procurement 
offoodgrains and public DIstribution System 
to State Govemmenls; 

(b) if so, the detais thereof; and 

(c) the reasons ttwrefor? 

THE MINISTER OF STATE OF THE 
MINISTaY OF FOOD (SHRI KAlPA NATH 
RAI): (a) No proposal is under consideration 
of the Central Government to change the 
existing policy of procurementoffoodgrains. 
A.<:, regards distribuOOn of foodgrains to coo- . 
sumers, it is already the total responsibility 
of the State GovemmentsJUnion T enitory 
.4.aministrations 

(b) and (c). Do not arise. 

lcar~ 

1096.SHRIV.SREENIVASAPRASAD: 
Will the Minister of AGRICULTURE 00 
pleased to state: 

(8) whether the attention of the Gov-
ernment has been drawn to a news item 

. captioned ·Aesource crunch hits ICAR fel-
lowships" appearing in !he 'Indian Expre8$' 
dated January 29, 199..~; 

(b) if so, the whethar due to financial 
c:n.n:h the teAR has decided to wind up the 
faIowship scheme; and 

(c) the steps taken or proposed to be' 
taken by the Government in this regard to 
promote agricultural research work In this 
premier agricultural institute? 

THE MINISTER OF ST A IE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) and (c). No final decision has been 
taken to wind up the Jr. Rosean:h Fellow-
ship scheme of the ICAR. 

QualIty ~ on OMS Milk 

1097. SHRIMATI. SUSEELA 
GOPALAN: 

SHRI ANIL B~SU: 

Will the I\Ainister of AGRICULTURE: be 
pleased to state: 

(a) whether the 1:).M.S. maintain strin-
gent quality control on~ rnal,k supplied by 
the suppliers; 

(b} if so, the details th~i"'(si; 

(c) wht.'1her any case of supply of sub-
standan1 milk haa. corM to the notice of 
GoYemrn.em; 

(d) if so. the details thereof; and 

(e) the steps taken'Qf' proposed to be 
taken by the cases to Gov{inunent by fooda 
maintaining the qulity contrOl on D .M.S milk 
80 as to avoid lou? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRi 
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ARVIND NETAM): (a) Yes, Sir. New RIIiIway Unea end TfIIins in U.P. 

(b) An the milk consignments supplied 
by the suppIiefs are subjected to detailed 
careening on the basis of the following 
series 01 tests:-

1. Organoleptic Evaluation 
(Smell and Taste) 

2. Alcohol Test 

3. 

4. 

5. 

6. 

7. 

8. 

9 .. 

Clcot-On-Boiling (C.O.S.) 
Test 

. Acidity Test 

Methylene Blue Reduction 
Test 

Additive Test (Sa!!, Sugar 
Gtucose, Starch, Ammonium 
Compound, Urea) 

Neutraliseras (Caustic Soda, 
Washing Soda, Soda ash, 
backing soda) 

Preservatives (Formalin , 
Hydrogen Peroxide, 
Hypoidcharlte) 

FAI and SNF determination. 

(c) and (d). Sub1tandard milk is not 
accepted. The milk 8~ found with any 
abnormality and not conforming to laiddown 
norms is reject9d. 

(e) Stringent quality control is being 
maintained at fINery stage 01 processing to 
ensure that milk supplied by Delhi Milk 
Scheme conformed to th8 standards pre. 
scribed under the preiention of Food Adul-
teration Rules, 1955. 

1098. SHRI 8HAGWAN SHANKAR 
RAWAT: WHI the Minister 01 RAILWAYS be 
pleased to state the details of me Programme 
for cor:struction. cf new railway lines in U.P. 
and the new express trains ptoposed to be 
introduced on main railway routes cove:ing 
the State during 1992-93 and next ptlase of 
the Eighth Plan? 

THE MINISTER OF STATE IN THE 
M!NiSTRY OF RA!LWAYS {SHRI ICC 
LENKA): Foilowing new railways lines pas&-
iog through U.P. are likiely to be constructed 
during 1993-94:-

(1) Mathura-Alwar (120 kms) (Partly in 
Rajasthan) 

(2) Rudrapur-I'.athgodam (37 kmS) 

Following lines are proposed to be 
constructed during 8th Plan sUbject to avail-
ability of resoorces:-

(ii Chhitauni-Bagaha (28.41 kms) (Partly 
ir Bihar) 

(ii) Guna-Gw3!ior-Etawa!1 (3"'8 kms) 
(Party in Madhya Pradesh Following new 
trains serving U.P. also will be introduced 
during 1993-94: 

1. /4. SuperfsGt train betweer: Hazrst 
. Nizamuddin and Mangaiore. 

2. A Superfast train between Har.art 
Nizamuddin and Nagpur/Jfiba~. 

3. An Inter-cilV Express betwaen Age, 
8r,1j jaiplJr (M.O.) 

4. A bi-we.ekly 3up~tfast Tmifi ~twgeI' 
New QeI,'1i aM BhOOar'Ies'oWrlPuri. 
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5. An Inter-city Express between Agra 
and Hazrat Nizamuddin. Besides, during 
the year 1993-94 Meerut-Lucknowl 
Allahabad Nauchandi Express will be ex-
tended tolfrom Saharaopur and frequency 
of the following two trains will be increased: 

1. New Delhi-Howrah Rajdhani Express 
from 5 days a week to dai.." 

2. Dardar-GuwahaH Express from 
weekiy to bi-weekly. 

Provision (If addi!ional flicilities includ-
ing introduclion of new trains is a continues 
process on the Indian Railways subject to 
ope(ation feasibility. talffic justification and 
resource availability. HoweYer, proposals 
for 0f!NI trains etc . during tile next phase of 
8th Plan are not finalsied in advance. 

Empfoyment in R\lr.aI ,Areas of 
Maharashtra 

1099. SHRI RAM KAPSE: Will the Min-
isterofAGRICIJL TURE be pleased to state: 

.; 
(a) whether any proposal has been 

received from' the Government of 
Maharshtra for creafing /Providing mYlions 
of jobs in Rural Sector by 2000 A.D.: 

(b) if so. the details thereof; and 

(c) the reaction of the Government 
there!o? 

THE MiNISTER OF STATE IN THE 
M'NISTRY OF AGRICULTURE \SHRI 
,t,RV'NO ,..rrAM): (a) t(, (c). No, such pro· 
f _>l>al has ·l<len received from ttle Govem~ 
m'1L of M;.:,arashtra. 

noo. DR. fJ VENK . .A.TESWARARAO: 

Will the Mwdstor of ENVIRONMENT AND 
FORESTS oe pleased 10 state: 

(8) whether the Government proposed 
to review the environmental clearance policy: 

(b) whether it is proposed to give early 
clearance to all pending proposals for open-
ing of new projectsfrndustrial units keeping 
a balance between protection oi envirol1~ 
ment zmd development oi the country; and 

(C) if so, the details of new guidelines 
proposed to be issued to the Environmental 
Appraisal Committees tor early clearance of 
pending projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). 
Environmental clearances are governed by 
statutory directions in legislation, like the 
Water (Prevention and Control of Pollution) 
Act, 1974, Water {Prevention and Control of 
Pollution) Cess Act 19n, Air (Prevention 
and Control of Pollution) Act. 1981 Environ-
ment (Protection) Act, 1986, and Forest 
(conserllation) Act, 1980 as also the execu-
tive instructions and policy statements like 
the Statement for Abatement of Pollution. 
Such clearances are being accorded based 
on an assessment of impact of Projects. 

The procedure followed for assessing 
and granbng clearance to projects aims to 
ensure that development takes place in 
hannony with environmental imperati\ies. 
The projects are assessed and decided 
within a period of three months from the date 
of receipt of requisite data. Projects are kept 
pending oniy if such data and environmental 
action plans are not furnished. Projects 
presentaly pending with this Ministiy also 
fall either under thls category or have been 
referred to it only recently. As such, no new 
gudelines are considered necessary. 
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[ Translation) 

Supply of Foodgrains to Fair Price 
Shops 

1101. DR. RAMESH CHAND TOMAR: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the number of new ration cards 
issued during last year in Delhi; 

(b) whether despite the increase in the 
number of. ration cards, there is no increase 
in the supply of foodgrains to the fair price 
shops; and 

(c) if so, the steps taken by the Govern-
ment to make foodgrnins available at Fair 
Price Srops in time for the consumers? 

THE MINISTER OF STATE IN THE 
MllttlSTRY OF CIVIL 
SUPPLlES,CONSUMER AFFAIRS & PUB-
LIC DISTRIBUTION AND MINISTRY OF 
STATE IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): (a) Delhi 
Administration has reported that during the 
year 1992, the number of foodcards issued 
was 1.96,011. 

(b) and (c). Allocation of foodgrains 
(rice and wheat) to the UT of Delhi is of the 
order of 92,000 tonnes per month. Alloca-
tions of PDS items are made to StateslUTs 
including Delhi taking into account the over-
all stocks in Central Pool, inter-se require-
ments of StateslUTs and seasonal factors 
etc. PDS allocations are suppliemental in 
nature and are not intended to meet the lotal 
requirement of any StatelUT. The Supplies 
of wheat and rice are lifted by the Delhi Stale 
Civil Supplies Corporation from the gooowns 
of Food Corporation of India (Fel) and 
delivered to the Fair Price Shops to ensure 

timely availability to the consumers. 

[English) 

Farm management 

1102. SHRt DHARAMANNA 
MONDA YY A SADUL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have taken 
steps in coordination with State Govern-
ments to remove deficiencies in farm man-
agement in order to overcome traditional 
uncertainties faced by farmers; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by 
the Government in this regard during the 
Eighth Five Year Plan? 

THE MIN!STER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHAI 
ARVIND NETAM): (a) to (c). The Govern-
ment is aware of the deficiencies and tradi-
tional uncertainties in the Farm Manage-
ment partiucularly in the areas of availability 
of inputs, tam: credit, marketing price sup-
port and uncertainties due to monsoon and 
weather aberrations. 

To overcome these deficiencies and 
also to raise the agricultural production, 
besides crop contingency planning as well 
as price and Marl<et support, Govemment of 
India in coordination with State Govts. is 
Implementing variOUS thrust progr."tfflmes 
for incre~g fe><:x:ig!3nS pr~l!ction, v.z 
Jpeciai FoOOQllIir.s Prodt.K:t1Ofl Progr3mme 
is FPP}- Wheal, Ma;~{'.It M.l".·. 'i and Pulses. 
integrated Prgramme fer RIC~' Development 
including minikH p'O!_lra' nlEl unO\.)r ::1es€ 
schemeS, Ttrt? 'j, ,I, crop h;eciLc 
programmes i('1 incleds,i1g tn·',/ j;;1,'J':lucj'oo 
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are Oiiseeds Production Programme, Na-
tional Pulses Development Programme, 
Intensive Cotton Development Programme 
and Special Jute Development Programme. 
The programme has also been taken up for 
increasing horticuHurai crops, fisheries as 
also live stock and dairy products etc. These 
programmes are likely to be continued in the 
eighth Five Year Plan. , 
[ Translation] 

Air Conditioned Coaches 

1103. SHRi CHETAN P.S CHAUHAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the progress made in the manufac-
ture of air-conditioned three-tier coaches in 
the country; 

(b) 'he number of such coaches likely to 
be manufactured during the Eighth Plan; 

fe) the likely cost of manufacture of 
eael coach; and 

(d) whether indigenous parts are likely 
l,) c' 2 used in 115 manufacture? 

THE MI,._"STFR OF STATE IN THE 
MlNiS1AY OF RAILWAYS (SHR! K. C. 
W::t~i(A): (3)"The A.C. 3-tier coah is pres-
;,:nt!y it" the design stage. 

p.) ~.r,ij k' . The production Proglamme 
C' .d"~·~~ 4""'~~,),N!",aftorcomple

:*O"'l of t: ~3)PS (/ :tv! c:"(>t:r:tYPe. 

[English] 

Mapile Bay Fishing twbor project, 
K ...... 

1104. SHRI MULLAPALLY 
RAMACHANDRAN: Win the Minister of 
AGRICULTURE be pleased to state: 

(a) the progress made on the Mapila 
Bay Fishing Haibour project at Cannanore, 
Kerala; 

(b) the total amount allocated to the 
project and the amount released to the State 
Government so far; and 

(c) the time by which the project is Hkely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TUAE (SHRI 
ARVIND NET~M): (a) to (c). The proposal 
for construction of a Fishing Harbour at 
Mopia Bay in Cannanore district at an esti-
mated cost of Rs.5641akhs was'sanctioned 
in January, 1992 and As. 50 Iakhs was also 
released in January, 1992 to the Govern-
ment of Kerala as central share. The State 
Govemment has reported to have procured 
two Weigh Bridge and finaliSed pre-qualifi-
cation tenders for construction of breakwa-
ters. The State Government has incurred 
and expenditure of Rs. 15 takhs on this 
project. The project II to be completed In 4 
years from the date 01 sanction 01 the projed 
i.e. by februaty. 1996 as per the sanction 
communicated by the G<wemment of India. 

[ Translation] 

Deelln of AI*naIa in DelhI Zoo 

1105. SHRI TARA CHAND 
KHANDELWAL: 
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SHRI GURADAS KAMAT: mals. 
DR. LALBAHADUR RAWAL: 

Will the Minister 01 ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether some rare animals clad in 
the Delhi zoo recenIly due to n egligence on 
the part of Zoo authorities 

(b) if so,the details thereof; 

(c) whether the Indian Veterinary Re-
search Institute have con ducrted organs 
tests; 

(d) if so, the outcome thereof; 

(e) the action taken bytheGovemement 
against the persons held responsible there-
for; and 

(f) the remedial measure takenlpro-

(c) Yes, Sir. 

(d) Specimens have been found nega-
tive for HCN. Alakalods .. NitriteJNitrates. 
Metals, Metal poisins. Which Indicates. that 
there was no food poisoning. More 
IaboIuratory results are awaited. 

(e) Does not airse. 

(f) Sick animals are attended to and 
veterinary care given byOuaBfled Veterinar-
ians. Measures to prevent unnatural deaths 
are strictly enforced. From time to time the 
services of OCher veterinary experts are also 
taker.. 

[English} 

Construction of W.,.houeM 

posedtobetakentopreventsuchincidents 1106. SHRI SARAT CHANDRA 
in furture? PA TT ANA YAK: WiD the Minister of FOOD 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). 
Recently two Atoircan rhrnos died in the 
national Zoological pBft( due to Gastro-
enteritis. Primae facie there had been no 
neglegence in attending to the ailing ant-

be pleased to state the number of ware-
houses constructed by the Central 
Warehokusing Corporatioft during 1992-93 
with . locations thereof; State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): A statement is att&ched. 
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[ Trai'tslationJ 

1107. SHRI BHUBANESHWAR 
PRASAD METHA: WiI! the Minister of RAIL-
WAYS be pieased to state: 

(a) whether there is any proposal to link 
Hazarlbagh with Dumka by railway lins for 
th& developl1'lent of ~ tribaJ are~; 

In) if $C. tha details thereot: aM 

(Cl it not. the reasons therefor? 

THE: MlNiSTEP. OF STATE IN THE 
MINISTR'.' OF RAilWAYS 9SHAI K C 
LENKA;: (a) No, Sir. 

(tn Does not arise. 

{CjSJrveys earned out in the past have 
revealed that the proposed line wtfI require 
huge 1trtf8S!menf but will ".ave inadeql.ata 
traffic po!~ntiaJ. However, sUf\ley tor new 
lint> to CO*1nect Dumka either with MaMar 
Hi:: 01' to th<J Sahibgarlj loop has been taken 
up. 

[English} 

LGans from Sugar Development Fund 

1108. SHRI PRITHVIRAJ D. CHAVAN: 
Wtll the Minister of FOOD be pleased to 
state: 

(a) whether the scheme fer loans from 
Sugar Development Fund (SDF) to sugar 
mils tor developing imgation potential in the 
area of operation of the mill,has been 
amended; 

(b) if so, the reasons therefor; 

(c) whether this change has made the 
projects unvlable: 

(d) whether the Govemment have re-
ceived representations from the Govem-
ment of Maharashtra in this regard; and 

(e) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI !<ALP NATH 
RAI): (a) to (e). Loans from the Sugar 
DeveIopmer;t' Fund (SOF) are prvided to 
sugar undertakings for development of sug-
8rr.ane in .. t;e area in which a sugar factory 
is sltuated.11le cane development schemes 
incIudQ small and minor irrigation projects 
and SoCIi" eistanc& for such schemes is 
availi"',tht upto9O% of tho total cost. How-
ever, IT. thecaw ()I Kolhapu r Type Weirs (KT. 
Wsh-a) and RiverUftlrrigation ,RLi)ahemes. 
vt·ere ooly partt~l benefit to the selle Tl88 is 
a;raiiabla fOI' sugarcane cultivatiorl,t1 was 
dech'eci in Feruary. 1992 to limit SOF 
assistacne to 30% and 15 % respect!va!y of 
the tctal cost of these schames. Aher taking 
irlo col",sioeratior! \'aTlOUS reprasemat1cns, 
r, w~ crac:dE.od in Augus.t 1992 to raist: S0F 
w.)sista;le In the case of K.T Weirs ana RLi 
!lChemf! .t: to two·ft1rids ot the total cost of 
suet. sch'.:I'MS. subject to ceiling of Rs. One 
crora. The Maharashtra Government hGive, 
however, req!J8S!8d In November , 19~ for 
furthar esn hac, of SDF assistance for those 
senames upto 90% of the total cost. the 
request of the State Govemment is under 
consideration of the Central Government. 

[ Translation] 

Price of Flour e.g 

1109. SHRI MAHESH KANOD!A: Wlli 
the Minister or CiVil SUPPLIES, CON· 
SUMER AFFAIRS AND PUBUC DISTRI-
BUTION be pleased to state: 
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(a) ...... the price ~ 1Ok.g.lourbllg 
has been incntaMd; 

(b) • so. the I8ViIed ......... and 
.. .-ana ...... 

(c) ....... ~ .. 1uIIwr 
CCllIIidering to incN_.. price. ~ .. 
flower bIIg; Md 

THE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPLIES, C0N-
sUMeR AFFAlRS& PUBUC DlSllBJ. 
TION AND MINISTRY OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMAlAUODIN AHMED): (a) to (eI). End . 
retail price ~ alta distrbded ~ .. 
POS .. dacidad by the· Slate GallemmenlS' 
UT AdmiIisb8liol1S. The~ Issue Price 
of whelllior the POS was revised recenIIy. 
~. the retIIII proice of ana dis-
trbMd through POS in Deb has been 
increasd from As. 38. 90 to As. 43. 90 per 
bag of 10 kgs with effect from 11: 1.1993. 
Delli AdminiStration has reported that there 
is no pc1)posaI for. fur1her' increase under 
consideraiion. 

1110. SHRI ARVIND TRIVEDI: 
SHRI PANKAJ 

CHOWDHRY: 

w. the Minister of CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether renewal of ration cards for 
the naxltwo years in beIhi is being made on 
old I'IIIioI\ cards itself; 

(b) I so, whether the material lor the 
renew.! ~ ration caRds has been pnMdec:I 

(c) • so. whether the Government ... 
recilV8d..,c:ompIainIthaI .... Fair Price 
Shcpa ant charging money '""" the con-
.....Ior .... materiIII; 

(eI) • so. 1M ..... taken orpropoeed to 
........ ~thoIe F.PS .... 

(e) • not .. reson IheNfor? 

THE ... STER OF STATE IN THE 
.... STRY OF CIVIL SUPPLIES. C0N-
SUMER AFFAIRS& PUBUC DISTRIBU-
TION N#I) ...sTRY OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
MMALAUDDIN ~): (a) y ... Sir. 

(b) Yes. Sir. 

(c) to (e). DeI\i Admnillllllion has re-
portad"ananonymous~afgIIiInt 
two FPSs and one kerosen ell Depots was 
receiIIed. The complaint was found in cor-
rect an enquiry. 

(English) 

.... ..... c... 01 Crop In8unae 
CIIIi ... 

1111. SHAI DILEEPBHAI 
SANGAHANI: 

SHAI SIVRAJ SINGH 
CHAUHAN: 

SHAI SHASHI 
PRAKASH: 

Wil the Minister of AGRICULTURE be 
pleased to state: 

(a) whether some claims for payment 
under Crop Insurance Scheme are pending 
with the insurance companies; 
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(b) If so, the number of such cases 
pending during the last two years alongwith 
the l!II1'lOU1t involved. State-wise; and 

(c) the steps taken or proposed ot be 
taken by the Government for the speedy 
dispodsal of Crops Insurance claims? 

THE MINISTER OF STATE', IN THE 
MINISTRY OF AGRICULTURE (SHAI 

ARVIND NETAM): (a) Yes, Sir, 

'(b) A statement ~, 

(c) Government of India and the Gen-
, eral Inst)racne Corporation of India Ud, 
(GIC) have beenfegulatly pursuing with the 
State governmems to S$nt yeld date in time 
and also release their .1/3rds share 
expeditionsly avoid delav. 
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1112. SHRI VILASRAO 
NAGNATHRAO GUNDEWAR: ... " 
MInister 01 AGRICUTURE be ...... 10 ...... :. 

(a) the area undergrl!p801da1rd1in" 
c:oucntIy, .SIate e"': 

(b) the production cI ..... III .. 
c:cx.myduringthe~two,.., SIll ill, 

(c) whether .., pIOgIWNnI ,_..... . 

chalk8dcutoimpfolle .. qa...arcl ..... 
and to increase .... under II cUIt.rCli; 
and 

(eta • ." ....... tIweoI? . 

tHe __ TEA OF STATE IN THE 
MINISTRY OF AGRICUt. TURE (SHRI 
ARVINO NET~M):(a) ud (b). As per 
_oattlionm 8VIIiIIbIe flam Okec:tor cI 
~ ... RJUgh eatim .... 
on.llli ..... andpodudion oIgrapea 
tor 1980-11 and 191U-92 II given in the 
IIIKhed 11111 meN 

fc) and (d). lhtIr the CenIrII Sector 
SdIeme on ~ and Md zone fNiII. 
i, , ' I1BnCe is being provided tor muIc:hIng 
and..., irrigIition etc. fOr furiI craps inc1ud-
ing grapes to improve their production, 
procU:tviiIy ~ qu8Iity. 
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[Translation) 

Clearance of Forest land for 
Rehablitation 

1113. SHRIMATI PRATIBHA 
DEVISHINGH PATIL: Wit the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the State Government of 
Maharashtra has fmished the requistlte 
infroamation regarding diversion of 1500 
hadares forest land for rehabilitaiton of the 
people displaced by Sardar Sarovar Proiect; 

(b) if so, the detaails thereof; and 

(e) the action taken by the Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRi KAMAL NATH): (a) and (b). 
Yes, Sir. The details sought by vide Ministry 
ofEnviroment& Forestslellerdated24.11.92 
have been fumshed by Maharashtra State 
Govemrnentvidetheirletterdated12.11.92. 

(c) after care:ul examination of the pro-
posat, It has been rejected on 1.2.1993 
under the Forest (Conservation) Ad, 1980. 

[English) 

Statutory Price of /Sugarcane 

1114. SHRI SOBHANADREESWARA 
RAO V ADDE: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Government have an-
nounced the statuary minimum price of 
sugarcane for the current season keeping in 
view a" the steep escalation in cost of 
production; 

(b) if so, the details thereof; and 

(e) if not, the time by which revised 
statuary minimum price of sugarcane is 
likely lo be announced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHJRI KAlP NATH 
RAI): (a) to (e). The Government have al-
ready announced the Statutory Minimum 
Price of Sugarcane for 1992-93 season at 
Rs.31/-per quintal and the advance price for 
1~94 seasons at Rs. 32.50 per quintal 
under the provisions of the sugarcane (Con-
trol) Order, 1966, Both these prices are 
linked to a basic recovery of 8.5%, with 
proportional p;emium for every 0.1% in-
crease in recuovery above that level. 

World Bank Assistance of Develop-
ment of forests 

1115. SHRI HARIN PATHAK: WiH the 
Minister of Environment and Forests be 
pleased to state: 

(a) whether Government of Gujarat has 
submitted any proposal for development of 
forests and improvel'T'Ant of environment 
with the World Bank assistance; 

(b) whether the project has been ap-
proved; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl. NATH): (a) to (el. The 
S'ate r;ovt had ea,:if>r c;ent a f..roie\'! pro-
posal titled "Integrated Forestry develop-
ment Project". Phase III: Under the project. 
it is proposed to cover 230795 ha. area of 
land and to distribute about 250 million 
seedling to local people for planting on their 
land. The main objectives of the project are 
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to restore the environmental balance, pro-
mote tree-planting, improve the fertility and 
!he productivity of the forest areas, adoption 
of intensive soil conservation and water 
Mrvesting measures, use of alternate and 
non-confessional energy devices etc. 

They project proposal has been oposed 
to the wor1d Bank for provision of financial 
assistance. 

I Translarion) 

lalitpur-Satna and ~Singraufi 
railway Lines 

1116. SHRI RAMESHWAR PATIDAR: 
YM the Minister of RaIlways be pleased to 
state: 

(a) whether the GcNemment have ap-
praYed the constructKnof Iai!pur. Khujaraho-
Santa and Reewa~uli ra;lway lines 
with a view to promoleregional and tourism 
deYeIopment: 

(b) if so. the deIaiIs thereof and the 
estimated cost 01 the proiect: 

[English) 

Devefopment of Stapes 

1117. SHRI ANAND RATNA MAURY A: 
WiU the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a} whether the Govemment have de-
cided to take up the development wor\< of 
Stupas with the assistance of Japan: 

(b) if so, the details thereof: and 

(c) the procuress made in other 
schemes tor development of Buddhist pal-
aces with Japanese assistance? 

THE MINISTER OF HUMAN r~:c · 

SOURCE DEVELOPMENT (SHRI ARJuN 
SINGH) (a) Yes Sir. 

(b) The Deveklpment of Buddhl.5t Monu-
ments at Sanchi and Satdhara in Raisen 
Dis'rid of Madhya Pradesh are under con-
sidelation for ondt*!g by UNCESCOIJAP A-
NESE TRUST FUND FOR PRESERVA· 
TION OF CUl TURAl HERITAGE. 

(c) The ~Ialton of the Alanta 
(c) when theWOfk is likely '0 start; and EHoraDevelopmentSchemehasbeentaken 

up WIth assistance of Government of Japan 
(d) if not, the I8IISOI'lS therefor? under Overseas Economic Cooperation 

Fund. 
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI K.C. . Prolediolt to GrMn AI'eas 
LENKA): (a) No, Sir. 

(b) Does no! arise 

(c) and (d). Survey for thiS line has been 
talcefll4> at a cost of Rs. 33 lakhs. Fur1her 
action will depend upon there results of the 
survey and availability of resources in the 
coming years. 

1118. PROF. PREM DHUMAl Will the 
MinisierofENVIRONMEN, AN::) F08ESTS 

(a) whether (1,", i"uleclion IS ~tng 
given to the green area::; In tho CapitaL 

(b) if not. the reasons U'lefiIfor: afld 
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(c) the action taken in this regard? 

THE · ... ISTER OF STATE OF THE 
MINISTRY OF ENVIRONEMNT AHDFOR-
ESTS (SHRI KAMAL NATHt: (a) Yes. Sir: 

(b) Md (c). Does not ariM. 

1119. DR. KARTIKESWARPATRA:_ 
the Minister d RAILWAYS be pleased to 
state: 

(8) the number d encroectimenIs and 

unauIhoriIed c:onstrudionI ~ from 
.-....y .. d'raiMefcdol_cMing the pre-
ceding .... yeans and the numb8\' d suCh 
CMeS idanIiIied ther8tor til dale. zone wise 
dIIIiIa; 

(b) whether the existing Cases d en-
aoechi .. _ and IJRIUh)rieed construe-
..... being reguIariIed; end 

(c} if so,· the details thefeof? 

THE .... STER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LEN<A): . 

(a) Railway Number of8ltCl'08Ch-
mentiS removed 

ciJring the pt'tlC«lil tg 
IhfN)WIS 

Number'of 
encroachments 

identffled for 
removal,till 

date 

Central 

Eastern 

Northern 

North Eastern 

Northeast Frontier 

Southern 

South Central 

South Eastern 

Western 

(b) No. Sir . 

(e) Does not arise 

3,625 

4,313 

9,843 

909 

1,054 

873 

144 

437 

5,118 

29, 781 

14,035 

38,305 

27,607 

32,289 

1,922 

9.741 

18. 569 

12, 895 

Superfast Train between New Delhi and 
Gaya 

1120 SHRI UPENQRA NATH VERMA 
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. WlltheMinilterof RAILWAYS bepleaeed (Translation) . 
to slate: 

<a) ~ there is any proposal to 
introduce any new superfast train between 
New Delhi and Gaya; and 

<b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K .C. 
LENKA): (a) No, Sir. . 

(b) Does not arise. 

1121. SHRI KASHIRAM RANA: W.the 
M_inister of AGRICULTURE be pleased to 
state: 

(a} whether the Govemment have re-
ceived any assistance from foreign coun-
tries fOf' ~ and drought projects during 
1992; 

(b) if so, the details thereof, country-
wise; and 

(c) the total amount allocated to various 
prOlects, project-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No. Sir. 

(b) and (c) . Do not anse 

1122. SH.U RAM PWAN PATEl: Will 
the Minister of AGRIC~L TURE be pleased 
to state: 

(a> the production of potatoes in the 
country during the last two years, State-
wise; 

(b) the total production and c0nsump-
tion of potatoes in the councry; 

(c> whether negotiationI have been 
held with any country regarding elPOft of 
potatoes; and 

(d) if so, the n8J1.'8S of those CQUntries 
export price and the variety of potatoes 
which have export potential? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIENO NET AM): (a> State-wise produc-
tion of potatoes in the country during 1990-
91 and 1991-92 is given ih the attached 
statement. 

(b)No authentic estimates have been 
made on the consumption of potatoes in the 
country; However, about 60-70% potato 
produce is consumed. 

(c) and (d). Yes, Sir. National Agricul-
tural Cooperative Mat1(eting Federation of 
India Ltd., (NAFEO) seconded in getting 
orders for export of 1500 MT of table potato. 
from Agricultural Mat1(eting Board, Moka 
(Mauritius) at US S 255 per Metric tonne 
(cost and faight). Potato varieties having 
export potenltal are Kufri Jyoli, Kufri Chandra 
Mukhi and Kufn Badshah . 
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IJrcIuIIw c..ll1Iodr tor ..... ...,...--
1123. SHAlMATI SHEELAGAUTAM: 

SHAI RAJESH KUMAR: • 
SHRIMATI BHAVNA CHlkHuA: 
. . 

WiI the MIniIter of HUMAN RE· 
SOURCE DEVB.OPMENT be pIeIMd to ... : 

(a) ........ NIIiCII .... Connl •• lan 
on ...... ..,.. Wanen in II,.,.,..'" 
I'8COINn8ftdIdIor"MIIng up of .. .... 
live aecII bodr lor .. poor .-d ... .... 
played women, which mIIY be electively 
IirNd will voIur*ry .. Ides; .-d 

(b).eo. .... taken by"Govem-
menllO I .......... the ,ecQmmendallon.? 

THE YNISTER OF "STATE IN THE 
MINISTRY OF HUMAN RESOURCE oe· 
VELOPMENT(OEPARTMENTOFWOMEN 
AND CHIlD DEVElOPMENT) (SHAIMATI 
BASA~ ~ESWARI): Ca) Y •• SIr. 

Cb) Government has prepared for 
ftnaIIIation a propoIII for .... up a Na· 
tionaI Crd fund Women. 

1124. SHRI GOPI HATH GAJAPATHI: 
WIItheMlnilllrof RAILWAYS bepllMed 
~o~: 

Ca) ..... the ~ have etry 
propouI to if*octuce DieIeI MultIple Unit 
(DIiMJ) trIIinI between IOu'ctM Roed and 
CuIbedlIft 0rIIu; and 

(b) .......... .....,., 

THE MINISTER OF STATE .. THE 
MINISTRY OF " RAIlWAYS (SHRt K.C. 
LEN<A): (a).-d (b). The ...... II undIr 
eaminIIIon. 

Coopw ...... 'I 

" 1125. SHAI SUDtIR "SAWANT: WiI 
........ ." AGfICUlTUAE be ..... 
to_: 

. . 
Ca) ..... NIIoI ... CooperatitJe De-

velopment CaIpoeIllian .. dIIigIl8d .. 
ICheme .tot CooperIIM tIIIaing; 

(c) • not, .....,.. GovemrIIn 
PfOPOIt 10 IonnuIIIit .., ........ to 
promote c:oopeqIiIM ...... lor .. ... 
efit8 ." amaIlnd ........ farmers? 

" THE MINISTER OF STATE .. THE 
MINiSTRY OF AGRICUL TUftE CSHRI 
~IND NETAU): Ca) No. SIr. 

(b) Does not .... 

(c) No. SIr. 

1126. SHRI SRIBAUAV PANIGFWI: 
WII the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the auIhoritIes 01 the Upper 
. Indvali Project in Orissa have taken up 

studies end surwys on ".,.,.. erMron-
mental aapec:ts tot 8¥OIIIingc:ornpreherllitJe 
envirorlmenIaI manIIgemenr plan: 

(b) Is 10. the ...... thereof; and 

(c) the r8Ktion 01 .. GcMmrMnI 
thereto? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONEMNT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) to (c). The 
Project Authoristies have initiated su1veys 
on various envirqnmental aspects wiIh a 
view to prepare comprehensive EfWiron.. 
mental Management Plan, for catchment 
area treatment, rehabilitation, c0mpensa-
tory afforestation, health aspects etc. C0m-
prehensive Managemenl Plans. however, 
are still to be submitted by the pro;ect au-
thorities. 

A multi-disciplinary MoniIoring C0m-
mittee, constituted in November, 1990. is to 
oversee the implementation of mi1ngatMt 
measures . 

Experts Report on aAa "...... 
CuHure project 

1127. SHRI RASI RAV: Will the Minis-
ter of ENVIRONMENT AND FORESTS be 
pteased to stale: 

(a) whether the Gowlmment sent two 
experts recently to Orissa to study on the 
ecological balance 01 Chik Lake on account 
of setting up of the Chilka Prawan Culture 
Project; 

(b) if so, the details thereof including the 
details of the report SlIbfnilted by the ex-
perts: and 

(c) the steps the Go¥efllfl'lent taken on 
the report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONEMNT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) A three-
member team of the Mtnistry of Environ-
ment & Forests visited Chilka lake on N0-
vember 30 and Oecembef, 1, 1992. to as-
sess the current status of the Prawn Culture 
Project. 

(b) The team visited the project area 
and had discussions with the State officials 
and the project proponents. The main fInd-
ing 01 the team were: 

(J) The construction wQrl!; has been 
suspended in accordance with the 
advice of the Ministry of Environ-
ment & Forests. 

(ii) Two shrimp farm ponds had been 
constructed with permanent 
bunding., out of proposed six ponds 
under the project. 

(iii) The total water requirement lor the 
farm ponds is proposed to be met by 
ground-water extraction. This 
may have adverse impacts on 
ground-water availability andhence 
detailed hydrological studies are 
needed for assessing the impact on 
ground-water. 

flV) The eftIuent <lschargefmm the farm 
ponds may seriouBty effect the wa-
ter quality. 

(c) The State Government was advised 
1har no constJUction or other work on the 
pro;ect should be undertaken tiN an environ-
Ift8QtaJ impact assessment study is carried 
out by a multi-disciplinary group. 

1128. SHAI CHANOULAL 
CHANORAKAR: Will the Minister of RAIL-
WAYS be pleased to stale: 

(a) whether the report for constnJction 
of railway linc from Dalli to Aajhara in Durg 
District (Madhya Pradesh) has been sanc-
tioned; 

(b) if SO. the estimated cost thereof and 
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when the WOI1< is likely to start; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) The proposed line is a single user 
line required by Steel Authority c:I India 
Limited (SAIL) , for movement of iron 0f8 to 
Bhilai . Cost has been advised to Ministry 01 
Steel. Wortl can be taken up as and when 
Ministry of SteeVSAIL arrange fuocing for 
this line. 

Bridge ower Sarju neer FNzatJed 

1129. SHRI SHY AM LAL KAMAl: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) ..tlelher any survey has besn c0n-
ducted to examine the feasblily of con-
struction of a raitway bridge CI'tI$I SaIju river 
to link Faizabad with lakarmandi in Uttar 
Pradesh; and 

( b) if so, the salient feaclures c:I the 
survey report? 

THE ...,STER OF STATE IN T1iE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) Yes, Sir. 

(b) The survey has revealed thai the 
bridge .. have 17 spans 0161 rnetIeS each 
and will COSI about As. 38 . 06 crorea. 

I T ranslafJorll 

FATPMI: Witt the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
stale: 

(a) whether the Go¥emment have pro-
vided any financial assistance for transla-
lion of Holy Ouran in different Indian lan-
guages; 

(b) if so. the detatIs thereof; and 

(e) the languages in which the trans-
lated copies are available? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No Sir. 

(b) Does not arise. 

(c) According to information given by 
~ Maktaba IsIamito the NalionalBook 
Trust, several prifate Origanisatlons have 
published translations of the Holy Quran in 
Hindi. Bengai. Guiarati. Kannada, Marathi. 
Pmjabi, TamiI.TeIugu and English. 

(English) 

X,ald ... da-Kotipalli Railway line 

1131 . SHRI K .V.R. CHOWDARY: Will 
the Minister 01 RAilWAYS be pleased to 
stale: 

(a) the details about the survey con-
duafI8d torc:onstrucaion of kakinada-KotiKIlii 
t'8I.ay line; . 

(b) the estiMale Ii cost 0I1he r>rqect: 
and 

(e) when the work is likely to start 'I. , P' Jfi of ttotr au... 1haNon? 

1130. SHRI MOHAMMAD All ASHRAF THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (al and (b). SuMty for I8Slor8Iion 
of Kakinda-Kotapalli railway line was carried 
out in 1987. The cost of 441cmS.1ong length 
01 DeW BGIine was 1hen8llimlll8dal RI. 22.' 
5 c:ror8I with a raIe 0I"*"" 01 6 .56%: 

(c) lJpdating 01 the earlier survey has 
been included in the ~ 011993-94. 
Further action .. depeRd on the resuIIs 01 
the updaIed a survey and avaIabiIiIy of 
resourcet in the coming years. 

1132. SHRI N. MURUGESAN: Wilthe 
Mnilterof RAILWAYS bepleaedtostate: 

(a) whether Ihent is -any propoNI to 
c:onstrud new broad gauge railway line be-
tweenKuewwidSalemvia~and 

(b) • 10. the dIUiII hnoI and when 
the prqect is ~ to be ~ 

THE .. N1STER Of STATE IN THE 
MINISTRY OF RAILWAXS (SHRI K.C. 
LENI<A): (a) No. Sir. 

(au Does not ..... 

1133.SHRI~ANARAY~YM)AV: 

WII the Ministet' of AGRICULTURE be 
pleased to state: 

(a) the quantity of tertiizers aIocaIed to 
BNt by the Union GOvernment tor the 
curNnt Rabi crop .-son: 

(b) whether the aIocated quantity is 
sufIioient to meet the ~ of 8tiar. 

(c) if not. whether the Government pro-
poee'to supply f!IO'8 feftilizers 10 8itar; and 

(d) if 10. the details thet'eof 

THE MINISTER Of STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVN> NETAM): (a) 5/30 Iakh tomes of 

. ...... aIIocate<fto BNr during Rabi 92· 
93 ....,.... AIocaIion 01 Phosphatic and 
pe'l , ,.: tediIae has been di8continued from 
25.8.12. _Ihese fertilise have been decon-
tftIIed. 

(b) to (d). AQa!nst an aIocation of s. 30 
laNa tomes. 4.75 Iakh tomes were made 
avIIIabIe to the State up to 10th Fet»ruar,:. 

. 93 and the ues reported by manufacturers 
..... 4.121M1h tomes. Further quantities of 
urea .. being moved to Bihar against all<>-
calion. 

[EtIgistII . 

r ........ of8oolca .. N ... aM 
LInry,C .... 

1134. 51 AaMT1 BlBHUKUMARI DEYI: 
WiI the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased 10 state: 

(a, wheIher ~ books at the Ha· 
tioMf LJnry of Calcutta are not being ma;n. 
t8ined ~ and valuable malarial has 
beeft ~ as a ,... thefeoI; 

(b) '10 ... steps propoMd to be taken 
in hi re_gMt. and 

(c) .. anfounI .. 1Ctiof1ed 10 the U· 
brary tor purd\Ise of books and their ~ 
-.nee during 1991-92 and 1992-93 and 
.. amount utilised in eaCh year. 

THE atlNISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
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SINGH): (a) No, Sir. 
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(b) Does not arise. 

(c) 

1881-92 At. 13. 00, 000i- As. 14.71. 176/-

AI. 100. 00. OOQ(- As. 101. 58. 4751-
9upIo 20-2-93) 

1135. SHRt KOOIKKUYNL SURESH: 
Will the MiniRN' of AGAICUL TUAE be 
pJeaMd it) 1tIde: 

(a) the estim8ied cecr.. cI agric\.;IIuqI 
If.lnd convet1edtornon-tanndvlies cUing 
tile Ia&t three yea~ year ...... WId se.. 
wis.,,;and 

(b) the prtNentive steps ..." 01 po-
. posed to be taaen by the Gowemment to 
PI'~ the ~ IItnd? 

THE MlNISlER OF STATE IN THE· 
M,'l.JISTRV OF AGRICULTURE (SHRI 
NWlNC NETAM): (a) There iI. \XlnIider-

able lime lag in .. 8'I8iIabMy cliand uee 
IIIIIIiItkI from diftefent s.... A _smenl 
gMng~in .... pultonon-
agricUlufIII uses 0¥8r the ~ 101 
the Iat&st awlilatlle test Ihfee yMIII II an-
nexed. 

(b) The NaIionIIIland .. u.. .PaIcy 
0uIiine whic:tl has been br'oI9II-~ the 
National Land u.e and ConaeNation Board 
(NlCB). has been circulated amongst the 
State torimplemel atiot I. Thie National Land 
Use Policy Ouctine emphases on ~ 
cfNefaion cI agric:\AnIland to non-agricuI-
knI PufPOMSandhsis aisobeing purshed 
thorough Stale Land Use BoaIdIMI up in aI 
1M Stales and Union T en1lories in the 
country. 
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1136. SHRI AMAR ROY PMDHAN: 
Wit ... Minister of ENVI~ MID 
FORESTS be pIMaed to .... : 

• 
Ca) wheller ... __ ........ inIIr· 

MdIona have been idIn.ld _ .... 
noiIe lIMIt men .......... 'lltte .... 
In DelhI end anoIIer paItI of .. COUIIIIy; 

Cc)"'"", taken by"~ 
to c:hec* noiM poIution In .. counIIy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIAONBiWT MID FOR-
ESTS ($HAl KAMAL. NA TH): Ca) end (b). A 
SUNey conducted by the eer.I PaIuIIon 
CoMa Board in various INIIInIrr< Nil ncilies 
in the CCU1Iry reveals IhII ..... naiIe 
IeY8II aI some of the heavy trIIIc inIenIec:. 
tiona have been found to aceed .. pre-
acrIIed standards. In Delhi. .. irnpcnIli 
inIerIections haYing exclilive noiIe lIMIt 
are the foIowing; ITO. K8IhIMfe GIIe • . 
KingIway Camp end MooIc:t.-Id. 

Cc) The steps taken by .. GcMmment 
to conIroI noise poIution 1ncIudIs: • 

Ct) Noise IimiIs have beM ~ 
tor aulClmObiles. dDm life app1i-
ances and conatrucIonequJpmenl 
lobe adoptedallhe....ncturing 
stale. Noise limits be for app1i-
ances and ~ ... to be 
met by 1993. 

(I) Code of practice for contl_"g 
noIee pollution '""" ___ CIIher 
1han industries and au. o· 
mobile. have been evoMd by the 
Central PoIuIiori ConIIQI ao.d. 
These areas inctude; public 

addnIsa system. aircrllfl CIp8fIIIion 
and bursting of CI'IIdIeIs. 

Ciii) 0IMr measures to contIQI naiIe 
include declaration of silence 
ZCIMS. regulating .. .. of 
1ot ........... r8IIridioI.and .. 
of loud horns in vehicles. ,....... 
ing'" movement of hee¥y ve-
hicles and ...-IIQ induItries 
trom ........... _. 

Cit .... 'IICII.I. lit , ...... 
1137. SHRI RAMESHCHEHNITHALA: 

_theMniaterof RAILWAYS bepleaeed 
to ..... : 

(a) wheller the GcMImmenI have .., 
pIOp08aI to inboduce caIIring van in aI 
traina nning more than 150Q IIiIorItetera; 

(b) if so. the dataIs theI8of; and. 

(c) I nat. .. reaaons °theNb ? 

THE MNlSTER OF STATE IN THE 
.. NISTRY OF RAILWAYS (SHRI K.C. 
LEN<A): Ca) No. Sir. 

(b) eo. nat arise 

(c) Par$y Car seMce lI.pnMdad odIy 
onC8llain ...... ~InIina ..... 
adequate catering through static units 
enrouIe is· nat teasibIe. Thia II fuIther .... 
jed to Ihe avaiIIbiIity of Pantry Cars _ wei 
asroomon~. 

(T,.. , .. fcq 

1138. SHRIMATI OIL KUMARI 
BHANDARI:Wllthe ....... of AGRICUL· 
TURE. be pIeMed to ..... : 
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(a) ........ Indian CouncI cI Agri-
cuIUfII R •••• 1da and UnIId sa-DeveI-
oprnenI/llqlltrcyhed joiI'IIy .......... 
workshop on tMoIagicalconlrolclheliolhisin 
thepat 

(b) I so. the detIIiII cI fI8COINnII. 
tionS made in the worlclhap; 

(c) whether 1hese AICOmInendalions 
have since been implemeuled; and 

(d) if 80, the details theAIoI1 

THE MiNISTER OF STATE IN THE 
MiNISTRY OF "GRICUlTURE (SHRI 
ARViND NETAM): (a ) V ... Sir. 

(b) BeiIOi)S ut!Iizing "'e ,\~!ing knowl-
edge. tM work~ ~ furthef 
feS{l8rch 'n tJw ;oIIcrNing ~"8 11ifklrent " reas 
f~Ie\",mtlo ~I:\'!! iIl(~controI ,'3IHeIiottw-

1. Measurmg and ~.4odeiir19the effect 
of natura! eneIflles on H~ SPP. 

popu!af~ 

2. DistribuOOn of HeIioIIJi$ Md their 
natural eneml"'s, ard t'OSl pIant!>_ 

3. Exploration. i~ation and es -
'Clblishmem of new eottd1.·e natural en-
emies ~ HeJWthrS. 

4. Increasing t\')e mtectiveness 0' 
nal.l iral enemie:;: jf.'t SI.J(';~' l;lIS6iorl 0f Hel.o!hl$ 

p,npula(j,;;,('s 

:l . !r:i;:'gratclf1 0 i bK: :~·~ice.! c(Ntn'i lfll:) 
f:f t.1J p.fp",1i:.dIC,n ::y~, . ;.'~"", ~: .. 

(d l As a foliow up ::?cb<: n a join! ii \KIP 

meeting for project development ... 
orv-.... andtolowing "' ... PfQjIctahaYe 
been fannuIIIId:. 

(1)"-*idel8liltance~ 
in ,,.,.,.. ........ (at 6 ceNnII) 

(2) Oelt.'apmenI of betIer pillicide 
~8Iioi. tlchlOIogy (PAT) at 2 ce,nns) 

(3) DeYekIpment of integraled pest 
management ('PM) packages ooder seIec· 
tive crap conditions (at 6 centres). 

These three projects have been ~ . 
sidered by scientiic panel for Entomology 
and are now at final stages of clearance for 
financial support from cess funds of the 
ICAR. 

FomIIItion cllndien AgricuIhnI 
Service 

1139. SHRIMA TI KESHARBAI SONAJI 
KSHIRSAGAR: Will the Minister of AGAI· 
CULTURE be pleased to slate: 

(a) whether the agriculture scientists 
from ali over the country are demanding for 
setting up of an Indian Agriculture Service; 
and 

(b) it so, tna roacl,,~f\ 01 the Govemment 
H''il'ietv? 

? dF MiNISTER OF 5T ATE IN THE 
M NlSTRY OF ACRICLlL TURE. (SHAt 
ARv:ND NFTA,Vl: (i; S" No demand tor 
SE:-l'.",g Ul' :::;1 ar, indian A~l'"C(;!ture Service 
;"35 t,.;;~ ;) I'f;('.::;r,ed by 'Ii '=' Indian Council 01 
/lgr' : ~;) i : ' :'''': ?,,,~·.f;afCh " ·.n ) iJ.9l1cultural sci· 
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[English) 

National Research Centre for oil Palm 

1140.SHAI G. MADE GOWDA: Will the 
Min~e( 01 AGRICULTURE be pleased to 
state: 

(a) Ihe number of States who Rave sent 
proposals for setting up of National Re-
search Centre for Oil Palm; 

(b) the steps taken or proposed to be 
taken by the Government for setting up of 
such centres; and 

(c) the names of places where such 
research cenIIes are in existence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVtNDNETAM): (a) Sir. Five states have 
offered sies for setting up the National 
Research Centre on m Palm. 

(b) The Indian Council ' of Agricultural 
ReseaId\ has coostituteo a site seIecbon 
team for recommending the best site from 
amongst the site offered by the States. 

(c) Pn!sentty. research on oil palm is 
being carried out at Palode (Kerala). 
Aduthurai (Tamilnadu) . Gangawathi 
(Karnataka). Mulde (Maharashtra) and 
Vivjayarai (A.P.) 

[ T ranslationj 

captioned "NSC Drifts Rudderless- Appear-
ing in the Hindustan Times dated December 
13. 1992; 

(b) if so, whether Government have 
inslitlJted an inquiry to examine the causes 
of loss suffered by NSC (Nationals Seeds 
Coqx"lfatioro) since its ince~tion; 

(c) if so, the details thereof indicating 
the corrective measures recommended 
thereto; and 

(d) the reaction of the Govemment in 
the wake of recommendations made by the 
inquiry committee? 

THE MIN!STER OF STATE iN THE 
MiNISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Yes, Sir. 

(h) The Government had ia 1990 un-
dertaken a diagnostic review of the National 
Seeds Coq:.'Oration through a team of pro-
tessronal management consultants in order 
to improve tt:;; wonu ... _~ of the corporation. 

(c) The consultants in their report have 
suggested several remedial measures to 
improve the efficency of the corporation. 
The major recommendations relate to in-
creased produclior. and mar1<eting activi-

. ties, financia! restructuring of the corpora-
tion , consolidation and adjustment of field 
offices and staff levels in keeping with re-
vr-.,ed production and mart:eting activities. 

(d) Based ~I the findings and recom-
National Seeds Cooperation mend~ti~'ns of the consultants a time bound 

action pkn has t;eoo drawn up which is new 
1141. SHRI MOTlLAl SINGH: Witt the unde~ implemenlCl#ioo. 

Minister ~ AGRICULTURE. be pleasEod to 
state: 

(a) whether the a~ of ttm Gow-
emment has beer. dr..nm ~o the r~ ... " (!em 

Conw~ of Latur-Mirr.j. 
R:.tHway Line 

1142. SHRI YAStMANTRAO PATIL: 



357 Written Answers PHALGUNA 11, .1914 (SAKA) Written Answers 358 

Wi!HheMinisterof RAILWAYS bepleased 
I(; ~te: 

(a) whethe' the Government'have 
startf:d the wortc for conversion 01 laIuf-
Kl;rdt.iwadi-Pandatpur Miraj railway seaton 
into cnad-gauge; : 

(b; if so, the details in this regard; and 

(c) if not, the reasons thereto(? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF RAILWAYS (SHRI K.C. 
LENKA): {a) The work witt be taken up in 
1993-94. 

(b) Cooversion of Mimj-Matur NG Ine 
into BG and its extension uptc latur Road-
(359 kins.) is estimated to cost As. 225 
erores. 

(e) [k.as not arise. 

[English) 

1143 . SHR!SHASHIPRAKASH:~ 

the Minis!er of HUW.N RESOURCE De-
VELOPMENT be pleased to state: 

(e) whether the vocational cOUtSeS at 
the undergraduate 1eYe! introduced by the 
University Grants Commission are need-
based and ~ocially relevant: 

(b) whether such courses have not 
beer1 found job oriel'lted; 

(c) if so, the reasons therefor; and 

(d) tha detail!; of action plans to tone up 
vocational COUI886 ro meet the require-
I1lO'nts rJ job? 

THE MINISTER OF HUMAN RE~ 
• SOURCE DEVELOPMENT (SHRI ARJUN 
SI~H) : (a) to (<1). According to the informa-
tion . tumished by UGC. the Commission 
~ financial assistance to the eligible 
universities for t9structuring under-gradu-
ate courses in Arts, Social Sconces and 
Scnces to link them with work, fieIdIpractical 
experience and productMly. Tt,e Corni'nis-
sian aL<w provides assistance for introduc-
tion of coorses in oomput9r Science; Elec-
tronics; Hoole Science; Management and 
Mass-media communication which equip 
the students with vocational skills. UGChas 
appointed an Expert Committee to jn~~ 
vocational courses so as to provide continu-
ity at under-gaduate level to the students 
from the vocational stream at +2 level. 

Ulegal Universities 

1144. SHRI RAM NAIK: 
SHRf MOHAN SINGH 

(DEORIA): 
SHRI SRIKAI\ITA JE~: 

SHRI SUREONDRA.PAl 
PATHAK: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENr be pieased to 
state: 

(a) whether attention of the GcNem-
ment has been drawn to the news item 
regarding list of illegal universities circuIRIed 
by Government of Maharashtra printed in 
daily Janastta 9Hindi), Mumbai November 
6, 1992; 

(b) if so. the facts thereof; and 

(c) tile; action takM"".,.,..posed to be 
taken against these illegal uM.~S; 

THE MfNISTEt'1 OF HUf4' ' ,' h E· 
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SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Aooofdhgto the infor
mation received from Government of 
Mahaiahtra, mo UnMntly Grants Commie- 
•ion In their letter to Eductfton Seaataca of 
concamed Sataa/Union TtrHoflM for- 
trnrded a copy of the praes reteeee vrtiich 
appeared In son* national newspaper in 
a*ty August 1992, together w«h a copy of
—  ̂ --»----- »*’--Tka^MmbaiMimamorvaNeunMBfjBea. iwuonwnesion 
mquaated fham to gh* wide pubfldty In tf» 
Stataao that the atudaota may not be duped 
by faka univartfttaa. A flat of thaa insttu- 
done M given in the

(c) (i) The UGC has baeniseiingPraee 
nolaa lorm time to Ham, warning, students 
and general public againetmeeeeelf-etyfed 
and fake untvenitaa. The latest waa issued
on 15th July. 1992 which appeared in some 
national daJBas In aafly auggaet 1992. Vioe- 
Chancellor* of Incftan universities have also 
been advised to caution students not to taka 
admission in such self-styled and fake unir 
versifies. Central Qovemment has raquealed 
Statd Government UT Administrations to 
keep a ctiuct vigil and proaacute such inatf> 
tutk>ns for violation of UOC Act, 1956 and 
other penal laws. University Orants Com
mission Has fiiad court cases aQains? soma 
Institutions.

Prayag. Alafwbad (UP.)

3. Varanasaya Sanskrit
Wshwavidyrtaya. Varanaei (UP)

4. Commercial UnMwaiy lid .. Darya 
Ganj (DeN)

5. Taatator Baaaarch University. 
Bondiany-Kanur (T.N)

6. M an Education Council of U.P. 
Lucknow (U.P.)

7. Gandhi Hindi VkJyaptth Prayag, 
T7tehabad(U.P.)

8. National University of Electro Com* 
îex Homeptfhy. Kanpur (U.P.)

9. University of Newjerosalam. 
Kuthuparamba. Canrvora (Kerala)

10. Netaji Subhash Chandra Bose Uni
versity (Open Univarsity) AchaHai. 
Afigarti(U.P.)

11. World Social Work University, 
Parunzhi (Kerala).

12. Shrimati Mahadevi Verma Gper. 
Unfceratty, Mughal Sara (U.P.)

(i») To c^a£K growth o* fake urwersities,
Govemrntfn? r>as already introduced an 
Anr.f ndnwnt Bill ic me UGC Acl. 19f>5 in tht 

;.rov»a:nQ *oi I'np'S .r^en t and

STa 'EMEUT 

*• Wa?4*!?#* Urn varsity

&  to & iS  0}T$Pt Midyltpiik/
V&.viQrc'yryivs (k I oner! % vcrsHyj

13. DDB Sanskrit Unjverwty, Puttwr 
Tnchi(Ta-.’niJ Nadu)

14. Bha/hiy; f- [VJ P,) 
Open Viahwavtf,»».

1». Ary** U rv v jr^  Sri nog*.* (J1 j<)

i t .  B*rrfe Ambuj
A;cot)

17 Eatie:r» Ito ivc tS 'fu
At*vW* ffcbrty *
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16. Globe Univefiety of Science. 
Kiowbahonom (Taml Nadu).

10. St John's Univmty.Kizhonottem
O M ).

20. Notfomi UntaNfey. Nagpur (M.P.)

21. Self-Culture Univeristy. 
KbhonaKam (Kerate)

22. UnMod Notions Untvoisily (Delhi)

23. Vocational Unfceoity, Dei*.

24 St Rovidoo Viobwavidysleyo Mr. 
rrvejpur. Baland Shohr (U.P)

25. UnarPradoohVWiwsvfdyaloyKosi 
Kalan, Mathura (U.P.)

26. MahaianaPratapShikshaNikeian 
Vishwavidyalaya. Prattapgarh (U P.)

27. Raja Arabic Unwerity.Near Nagpur.

(Translator)

Reeeerch wonc in Indian Lenguegee

1145." SHRI BHOGENDRA JHA: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to slate:

(a) the names of the various in jiar. 
Languages perrr ito'l for research wo-k w% 
different Jnivers ne>.

Ip) the mnroct of sjU' un.v«?s.tie&,

(::) v îether Uv-?;'.h;.*.r «t be’ir^ fll
pos: grocbate *r»vo( am/yWhertfT :rritft Com* 
1*y e.-.c*

THE MINISTER OF HUMAN RE
SOURCE DEVBJDPMENT (SHRI ARJUN 
SINGH);(a)lo((O.TheMomMSuonttb«ng 
coloctod end tsfl be loid on tie  Tanle of 0ie
Home. 

Bun-ftumm CuMwMfton ki Utter 
Pvwtooti

1146. SHRI SURGNDRA PALPATHAJCWl 
the MWrter of AGRICULTURE be pleated 
to state:

(a) whether there is any proposal to promote 
sun-flower cuftiiraticn in Utter Pradesh;

(b) If so. the details thereof;

(c) names of the districts in U P. to be 
included in this proposed action plan; and

(d) the amount of financial assistance ear
marked for th*t State under the said plan?

THE MINISTER OF SI ATE IN THE MINIS
TRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) and (b). Yes, Sir. The Govern
ment of Uttar Pradesh has proposed to 
cover 90.000 hectares urxler sunflower 
1993 summer (Zaid) season.

(c) The districts seteclec tor the orojr.imme 
arts Farrukh«*b?d EtawaJ;. Ko^pu* OtfhaT 
.'.lampin' Etah. Gha2iat.sc. U»*ajo. AiCft'h
f-rvd jujrc*

-tfj iM te i ihr C*r:r» fy S p o n s o ic d o !^  
pcx/yctior Prcg«rsw»

5 (0-X  v&tfc&o-re** -mwr*’ */
5jî a*€ fcs. 4^3 CC irKfa Cud.£fh*t StaVC 
ofRs. 12.l*CK0l a ^  .b m .-S a n e ^ a tf ^  
f*;~ v;-*ar 1092-93 teav.fe.ss*il •* u  "Nsd 
of ws.ee.4t♦»r4t''.x&rt * *  %

(<1. if Sc. H,e
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and Hoeet Facilities in the Coastal 
Areas 

1147. DR. SUDH1AAAY: Wlilthe Minis-_ 
ter of ENVlfl0NMENT AN[; FORESTS be 
pleasedtorok>! !atOO replYgM3nto Unstaned 
Question No. 1302 on December 1, 1992 
and state: 

(a) whether the Expert Committee set 
up by the Govemment for ft!Yiewing the 
preser,4 regulations and norms regarding 
se~t:ngup of tourism arKHlU{;oItac:mties in the 
cOc'IStal ar9<lS has submitted its mpod; 

(o} if SO, the mcommef\ctoation:: made by 
the Committe,,,; 

(c) tm:: reaction of the Government 
thereto; and 

(d) if not, the time trY' ",1'.ic~ the report is 
likely to be submitted'i 

THE MIN!SlEA OF STATE OF THE 
MINISTRY OF ENVIRONMENt AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes. 
Sir. 

(to) MtJ(;Ommendations made by the 
Committee are as given 11'1 the statement 
attached. 

(ei If\(.> repc ;1 is being examin(A by the 
G~NOOj;OOg\ . 

STA1'EMEMT 

P~ 'r:')'Nli6ndatioos of 100 Expert Com· 
~.t;m.e..; 0,) v!l'riol. S 111:'1,\,\, ; 

,. ()(;r,rl? 'f thl; Nv i:·,r*f;I~lit 1!on1f 
(:/DZ' 

The present proIfision of 200 m. in case of 
sandy beaches, should not be distutt.CJd. In 
case 0; sandy beaches, should not be dis-
turl;ied. In case of rocky or hilly coastline5, 
mIaltation in the 200 m. rules may be made 
on a case-lo-case basis with specifIC 2P-
prov..lI ot the Ministry after canying out the 
neces..~ E'1V,ronmGota; impact Assess· 
memsw~. 

2. Demarcation of the High Tide Una 
(HTL) 

Aoo.'form approach shouid be ~ 
11'1 aft parts of the country after deciding the 
oom<.!lUiting authority. DemarcatirkJ author·· 
ity as woIt as the coastal states should bE 
intc.rmed t.~at Ihe HTL would be a same as 
'1i.gh water-liRe". 

3. Depth on NDZ along Rivers, C,.eo/(s 
and Boc#cwaiers 

Thts provision should Qe redrafted for 
darity and practicat:iiity of its ?ppIicatioro 
along the river see larv'JS. 

4. Orawal 01 Ground Water in the· HOI 

There is no need to malt.~ !'J?l',' changes 
in the existing provisiofls regarding ground 
water eKtraclion. 

5. Land Use in the NDZ 

(a) landscaping including dressing and 
altering of sand dunes within the NDZshould 
be permitted. 

(b) only ~ve fencing Si10Uld be permit-
ted around lands in the NDZ and 

(c) while tennIS counts and other play-
ing Held are pem\issihle within ~h!:: NDZ, 
s~ peds arc not. 
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6. Height and FSI Regulations

(a) there is no need to change the 
existing regulations regarding the height of
hotel buildings.

(b) the FSI should be calculated on the 
basis of the area of the entire plot, including 
that portion ot it which falls withm the NDZ,

(c) a basement may be allowed to be 
bu'lt under the hotel buildings provided a No 
Objection Certificate is obtained from the 
State Ground Water Authority that it win not 
adversely affect the froe flow ot giounct 
water in the area. and

(d) the basement will not be taken into 
account for purposes ot calculating the floor 
area allowed under the FSI

7. Corndors between Hotel Progenies

NotificaTion should be amended so as 
to provide for a gap of 6 m msfead of 20 m. 
between hotel properties

8 Problems of Implementation

The Committee felt that problems relat
ing to the implementation of the regulations 
should be given high priority by the Ministry, 
it these are not to become a mockery

SAARC Plan For Girl Child

1148 SHRI SHRAVAN KUMAR 
PATEL Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased :o 
state:

(a) the steps sc far taken to huptemeul 
the SAARC Plan for the girl child and Cokxr bo 
R e s o fu t io r  children adopted by SAARC 
Contemner n  September; 1992. and

(b) the extent to which the same has 
been implemented so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI) (a) and (b/ As a 
follow-up to the SAARC framework of the 
Decade Programme for the Girl cftild, Gov
ernment has finalised a National Ptan of 
Action for the SAARC Decade of the Girt 
Child (1991-2000) m Noverrfcer, 1992 The 
first meeting ot the Coordination Committee 
of Secretaries set op to review and take 
fofow-up action on it has already been held. 
All the StatesAJTs have beer, requested to 
draw up their own Pians ot Action and to 
constitute similar Coorchnatlon Committees 
at the State/UT level

Similar action has also been taken on 
the Colombo Resolution on Children.

j Translation]

New Schemes to Impart Literacy

1149 SHRI N.J RATHVA: Wil, the 
M;nister ot HUMAN RESOURCE DEVEL
OPMENT be pleased to state

(a) the names of the distnsts in which 
new schemes to impart Weracy have been 
approved,

(b) the taniet ana ̂ location n\atfc'there
for during ihi* Eighth Plan and

(c) the basjt; o f thews* ap
proach m this

THE MINISTER OF UUHfkti RE
SOURCE DEVELOPMENT (SHW n UUN 
SINGH): (a) and ffc) of mts §#0 tn»-J 
literacy canwgr-? £ * * * « *  *
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." .. &let ... CoI._ .. 01 NIIionII 
lIncy Million AuIhodly indilhnnlp8ltl 
01 .. counIIy. A lilt ...... " t.rgeeId c:cw-
.. and taIII budget tor ea:h P"IiId II .................. 

It II eJIP8ded to CCMII' 34S districts by 
tallllIaracy ~ by the end 01 the 
EighIh Fft18 Year Plan. A tdaI amount 01 As. 
1000 CfOI8S has been allocated for thiI 
purpoee during the EighIh Five Year Plan. 

(c) The total literacy campaign hal 
become the most ~ strategy of the 
National Literacy Mission (NlM) foreradica-
lion 01 ~ inthetarget-agegroup of 15-
35. The TLC is marMd by cer1ain positive 
characteristics in that it is area-specific. 
time-bound • delivered through voU'darism, 
cost-effective and outcome-oriented. The 
TLC is implemented by Zilla Saksharata 
Samms ZSS) specially constituted under 
the Qistrict Collector. The ZSS. with its 
memHership drawn from all sections of the 
society, ensures its participative nature. 

The TLC presupposes the generation 

01 a posiIiIIe ....... 01 .. p8apIe tor 
-...cy throuF appropd_ enviIa ...... 
building prugi ... mers. The InIiII efbt .. 
enviIawnent building is doeeIy IaIcMad bv 
a door-to-door IIeracy IUMIY during which 
poIIntiaIleanas andvolunl8ers ere idenIi-
lid. Suable pdmeIs (in 3 peltS) ere devaI-
opedthrough"s.. Reeclun:leCenbesin 
accordaIawillthepedagogictechniqueol 
improved Pace and Content of Learning 
(IPel). 

Two ac:tiviIies. namely. environment 
building as well as moIlitoIiI" and intemal 
evaluation. arecontinuedthrolVl theteach-
~ming activity which accounts for a, 
total of 200 hours spread over a period of 6 
months. An external impactlsummative 
evaluation is made at the conclusion of the 
teaching (PLC) to mop up the Ieft-over 
illiterates and to consolidate the gains of 
literacy acquited during TLC. and to enable 
the .neo-literates to develop abilities for self-
learning. 

The TLCslPLCs are implemented 
through direct funding to ZSS by the Central 
and State Governments in the ratio of 2:1 . 
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Development of Wool ao.rcI Md Sheep 
Farms 

1150. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be pteased to 
state: 

(a) whether there is a centrally spon-
sored scheme for infrastructural develop-
ment to the existing Wool Board and develop-

51. No. Name of States 

1. Himachal Pradesh 

2. Acunachal Pradesh 

3. Jammu & Kashmir 

4. Gujarat 

5. Orissa 

6. Uttar f"radesh 

7: Punjab 

Award Certtficate Scheme 

1151. SHAI SANAT KUMAR MANDAL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Govemment have for-
mulated any scheme for giving a cash awan:t 
plus certfficate to the railway staff on retire-
ment for their accident free seNice; 

(b) if so. the broad features thereof; 

(c) the various categories of the railway 
employees, departmenl-wise. eligible for such 
an award: and 

ment of Sheep Farms; and 

(b) If so. the amount released so far by 
the Government. State-wise during 1992-
93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
AAVIND NETAM): (a) Yes, Sir. 

(b) State-wise amount released so far 
by Government during 1992-93 is as un-
der: 

(Rs. in laklls) 

3.50 

2.00 

10.60 

15.00 

4.00 

6.50 . 

2.50 

(d) the number of employees depart-
ment-wise and category-.... ise on the East-
ern Railway who had been given such 
awards during the last three yoars with 
particular reference to the employees who 

. retired from SeaIdah Division? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LEN<A): (8) Yes, Sir. 

(b) To Pf'Of1lO'e a spirit of safety con-
sciousness amongst the railway staff, 8 
scheme of awanSing staff of certain speci-
fied categories for accident..free seMce 
was first inIroduced in 1973. Undef the 
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presentscheme, staff are awarded As. 10001 
- and As. 2OOOtI- aJongwith a certificate on 
compIetIcn of 'unbroken accident-free ser-
vice' of 10 and 20 years respectively. On 
retirement, an employee of the specified 
categoty, is given a certificate and As. 50001 
- in cash if alllhrough his career he has 
rendered accident- free service. 

(c) The 'following categories of star. of 
different departments are eligible for the 
award:-

(i) MachsnicalEJectricaI 

(ii) 

Motonnan 

(iii) Trafflc 

Station Masterl Assistant Station Master 

Switchman 

Cabinman 

Pointsman 

(d) Information is being coIected and 
will be laid on the table of the Sabha. 

EJecblftcetion of RenIIghat~ 
Section 

1152.SHAIAJOYMUKHOPAOHYAY: 
Will the Minister of RAIlWAYS be pleased 
to state: 

(8) whether the Govemment have 
planned to take up the eIedI'icatioh of 
Aanaghat-Gade Section: 

(b) if so, the details thereof aIongwith 
the estimated cost of the project and when 
the work is likely to start; 

(c) the ather steps being taken to im-
prove train services on this section; and 

(d) if not, the reasons therefor'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Improvement of train ser-
vice is a continuous process of Indian Rail-
ways. At present, 12 pairs ot services ad-
equate:y meet the traffic demand of 
Aanaghat-Gede section. Additional serlices 
wiil be introduced as and when traffic justi-
fies, subject to operational feasibility. 

I Translation) 

Superfast Train Between MonIdabadI 
Bareilly and Bombay 

1153. SHRt SANTOSH KUMAA 
GANGWAR: Will the MinisterofRAlLWAYS 
be pleased to state: 

(a> whether there is any proposal ,,~ 
introduce a superfast train betweer. 
MoradabadlBareilly and Bombay; and 

(b) it so, the time by which the trajr; is 
likely to be introduced'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (StiRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 
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Alleged EmbezzIerMnt of Funds .. 
Jaunpur City StMion 

1154. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state that; 

(a) whether huge amounts pertaining to 
Parcel, Luggage, Sale of railway tickets and 
other heads have been misappropriated 
without depositing them in the railway fund 
at Jaunpur City Station of Lucknow Raifway 
Division of Northern Raitway during Decem-
ber,92. 

(b) if so, the amount so misappropri-
ated and the action taken against the guilty 
officials; 

(c) whether such incidents have also 
occurred at other Railway stations of North-
ern Railway during the last three years; and 

Cd) if so, the details of the action taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Rs. 11.66,229.25/- has ~n misap-
propriated by the Station Supdt. Jaunpur 
City Station. FIR has been lodged against 
the guilty official and reference has also 
been made to SP/CBU Lucknow tor making 
a raid at his premises and for conducting 
further Investigations. 

The official has also been placed under 
suspension Md has been issued a Charge-
sheet for major penalty. 

(c) Yes, Sir. 143 nlOfe cases of mIsap-
proprial ion of cash amout:ting to Rs. 
7,89,6371- l1a\ie been detBct8d over North-

em Railway during the last three years. 

(d) 143 employees have been held 
responsible for the above cases. Charge-
sheets for major penalty have been issued 
against 40 and Charge-sheets for minor 
penalty have been issued against 98. 5 
employees are under suspension. 7 em-
ployees have been removed/dismissed. 

Consumer Cooperative Societies 

1155. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of CIVIL SUP-
PliES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) the total number of Consumer Co-
operative Societies opened in the urban 
areas of various States during 1992-93, 
State-wise; 

(b) the target fixed for this purpose for 
1993-94; 

(c) whether any extemal assistance is 
being received for running these coopera-
tive societies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRi-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). Coop-
eration is a state subjet.1. Opening, Regis· 
tration and all activities relating to Coopera-
tive Societies are govemed under the con-
cerned State Cooperative Societies Act and 
Rules and these Societies are supervised 
by the Registrar of Cooperative Societies of 
the respective States. The infoonation asked 
tor is not available with the Ministry and has 
been called for from the State Govern-
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~No targets regarding opening of new 
Consumer Cooperative Stores during 1993-
94 have been reported. 

(c) ud (d). Govemment of Indian has 
no prcposaf for obtaining external assis-
tance for running these Consumer Coop-
erative Societies/Stores. 

[English) 

Distribution of Janata ClothIConIroIIed . . 
Cloth 

1156. SHRI PRAKASH V. PATIL: Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Govemment have is-
sued any instructions/directives tQthe State 
Govemments recently for the proper distri-
bution of Janata Cloth/Controlled price cloth 
under the Public Distribution System; 

(b) if so, the details thereof; 

(c) whether the Government have re-

. of its total production through consumer 
cooperatives and such other agencies con-
forming to the definition of Public Distribu· 
tion System. State level Implementation 
Committees functioning under the Chair-
manship of Chief Secretary/Secretary-in-
charge of Handloorns with members df'iW" 
from Departmen~ of Civil Supplies, Non-
Government Organisations, Consumer rep-
resentatives, other experts etc. have been 
entrusted with the functions including moni-
toring the performance of distribution ar-
rangements in their respective States. The 
distribution of mill-made controlled cloth is 
effected through outlets of National Textile 
Corporation, their authorised dealers and 
the National Consumers' Cooperative Fed· 
eration. Regular monitoring of sale of con· 
trolled cloth is undertaken by the Nationa 
Textile Corporation. 

There have been complaints about thE 
functioning of the scheme. While specific 
action is taken in respect of specific com 
plaints, the provisions under the guidelinel 
are modified from time to time as !ong tern 
preventive measures. 

ceived any complaints about the maIfunc- (Translarion] 
Iioning of the ab<M3 scheme; and 

(d) if so, the remedial steps taken by 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) to (d). Thp. 
implementation of Janata Cloth Schemfl! i~ 

the handIoom sector is govemed by a com 
prehensive set of guidelines issued by Gov-
ernment of India to all implementing States. 
Under these guidelines each implementing 
agency is requited to distribute at least 85% 

Sugar Mills in Uttar Pradesh 

1157. SHR I HARI KEWA 
PRASAD: 

SHRI SHASHI PRAKASH: 

Will the Mimster of FOOD be pleased I 
state: 

(a) ~('ther ~~s Go~'e ;7W'lent a,e provi( 
ing ar.o{ assistance to the su ');~ r mills in Ut .. ; 
Pradesh through St ..... ·" Oevt: ' ;)rmenl F ..JOt 

(b) if so, the names " tsugcil mlfi5 in un. 
Pradesh where mOl..-tem,s·!f ) r1 .~I)Ij rehitb:: 
lation work has been carried out Clt;tir,g !! 
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(b) A statement showing the list of sugar 
undertakings in Uttar Pradesh Which have 
been sanctioned loan from the Sugar Deve1-
opment Fund for modernisation/rehabilita-
tion during 1991 and 1992 is attached. 

(c) the names of sugar mills in Uttar 
Pradesh where development work under 
this ~ is likely to be.undertaken next 
year? (c) No application for loan from Ita 

Sugar Development Fundformodemisation 
THE MINISTER OF STATE OF THE ,_. lrehabilitationfromanysugarundertakingin 

MINISTRY OF FOOD (SHRI KALP NA TH Uttar Pradesh is pending with the Central 
RAt): (a) No. Sir. Government at present. 
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Over Bidge on Railway Una Between 
. ....gaon ... Bhusawal 

1158. DR. GUNWANT RAMBHAU 
SAROOE: Will the Minister of RAIL~AYS 
be pleased to state: 

(a) whether any representation has been 
l'8Ceived for construction of an over·bridge 
on the railway line between Jalgaon and 
BhusawaJ on the National Highway NO.6 in 
Jalgaon district of Maharashtra; 

(b) if so, the acbon taken by the Govern-
ment thereon; and 

(c) the time by which the work is likely to 
be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHHt K. C. 
LENKAj: (a) Yes. Sir. 

(t:) It is in Planning stage. 

(c} The work will be included in the 
Railways V~'(''fks Programme after the requi· 
site formalities are finalised by the State 
Government. 

[EngI~ 

Vacant Posts of Professors 

1159. SHRI JAGAT VIR SINGH 
ORONA: Will tho Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of posts of Professors 
lying vacant in the Central Universities and 
I.I.Ts and since when; and 

(b) the steps proposed to be taken by 
the Government to fill up these vacancies? 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The information is 
being collected and will be laid on the table 
of the Sabha. 

lIussoorie Exprna. 

1160. MAJ. GEN. (RETO.) BHUWA.'II 
CHANDRA KHANDURI: Will the Minister of 
RAILWAYS bapleased to state: 

(al the average speed prescribed for an 
express train on Indian Railways; 

(b) whether the average speed of 
Mussoorie Express is jess than the average 
speed prescribed for express trains; 

(c) if so, the deta~s thereof and the 
reasons therefor; and 

(d) the steps being taken to increa$8 
the speed cf this train? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt K.C. 
LENKA): (a) to (c). There is no prescribed 
average speed as such. However. the aver-
age speed of Broad Gauge MaiL' Express 
trains on Indain Railways in 1991-92 was 
47.3 kmph. The average speed of Mussoorie 
Express is 33.7 kmph. This is due to lesser 
maximum speed permissible on Oehrac!un· 
Laksar hill section and also on Muazzampur 
Narain-Gajraula section. Besides, (Unning 
of this train invoh,es reversal of direction at 
Gajraula and Naiibabao and extra time for 
attaching! detaching through I sectional 
coaches at Najibabad, Laksar and Haridwar. 

(d) Increase of spetsd of .he train is 
operationally not feasible at present. 
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1161 . SHRI HARADHAN ROY: 
DR. SUDHIR RAY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) Whether any accident took place at 
Asansot Railway station on November 9, 
1992 in which Tata-Patna ExpIMS was in-
volved; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
Li;NKA): (a) Yes, Sir. 

(b) On 9.11 .92 while train 3288 Dn. 
Tatanagar-Patna South Bihar Express was 
entering Asansol station, 2 coaches, posi-
tioned 9th & 10th from train engine, got 
derailed. Through communication was not 
affected and no one sustained any injury. 
The cost of the damage to railway property 
is approximately As. 20, 000/- only. The 
derailment was caused due to a coacb 
defect. 

( Translation] 

Investment in Agricultural Sector 

1162 . SHRIMATI OIPIKA H . 
TOPIWAlA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government are aware 
that food crisis may occur in the country due 
to the decreasing investment in agricuHural 
sector; 

(b) if so, whether the Food and Agricul-
tural Organisation has given any assistance 
to the country during the last two years to 

avert such crisis; 

(c) if so, the details thereof; and 

(d) the steps taken or proposed to be 
taken by the Government to !ncreaSe the 
investment in agricuHural sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Government is aware 
of the need to accelerate investment in 
agricuHure sector for sustained agricuHural 
growth. 

(b) and (c). FAOisnota funding agency. 
It provides technical assistance by way of 
provision of experts, training, equipment, 
production and productivity. 

(d) The strategy to increase capital 
formation in agriculture will include increas-
ing the proportion of planned investment for 
development of infrastructure, more effi-
cient use of resources to raise productivity 
and ensuring remunerative prices to farm-
ers to induce them to go for higher invest-
ments in agricuHure. . 

(EngHsh] 

'Own Your Wagon' Scheme 

1163. SHRI V. SREENIVASA 
PRASAD: 

DR. D. VENKATESWARA 
RAO: 

Win the Minister of RAILWAYS be 
pleased to state the details of the agree-
ments finalised by the Government so far 
regarding 'Own Your Wagon Scheme'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
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lENKA): No agreements have so far been 
finalised. 

Forest land Across Sardar Sarovar 
Project Main Canal 

1164. SHRI HARIBHAI PATEl: 
SHRI SOMJIBHAI DAMOR: 
DR. A. K. PATEl: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government of Gujarat 
has forwarded any proposal to the Union 
Government for release of forest land across 
the main canal of Sardar Sarovar Project; 

(b) if so, the details thereof; 

(c) whether the Union Government have 
cleared the proposal; 

(d) if not, the reasons therefore; and 

(e) the steps taken to expedite clear-
ance of this Project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) As per the proposals furnished by 
Gujarat State Government, 29.722 ha. of 
forest land is required for construction of 
Narmada Main Canal in Phase-I and 44. 
1499 ha. for construction of Narmada Main 
Canal in Phase-II. In addition diversion of 
1.40 ha. and 1.652 ha. of forest land at 
different locations are also required. 

(c) to (e). Out of 4 proposals, formal 
approval order for diversion of 29.722 ha. of 
forest land for const' ;,: i'dr : of Narmada 
Main Canal in Phase-I h,,;; been issued on 
29.4.1992 and approval in principle for di-

version of 44.1499 ha. of forest land for 
construction of Narmada Main Canal in 
Phase-II has been issued on 22.6.1992. 
The remaining two proposals fOr diversion of 
1.40 ha. and 1.652 ha. forest land are 
pending with the State Government for fur-
nishing certain essential lacking details. 

[ Translation) 

Polluntion Testing Plants of Yamuna 

1165. SHRI RATILAl VARMA: Will the 
Minister of ENVIRONMENT AND 
FOR ESTES be pleased to state: 

(a) whether both the automatic plants 
set up for continuous testing of the poHuted 
water of the Yamuna river in the Capital are 
lying closed; 

(b) if so, the reasons therefor? 

(c) the amount spent on the installation 
of said plants arid training of the plant opera-
tions; and 

(d) whether the Government propose to 
restart the said plants immediately to check 
the pollution in the Yarnuna river? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a), (b) and 
(d). Two automatic water quality monitoring 
s'ations were obtained by the Central Pollu-
tion Control Board under Indo-Dutch bilat-
eral programme in August, 1991. The water 
quality monitoring station at Okhta could not 
be operated due to inability of the instrument 
to be operated because of the high pollution 
load at Okhla. This station has been shifted 
to Haiderpur Water Works, Delhi, and is 
operating. The other water quality monitor-
ing station at Wazirabad had some prob-
lems in the compressor and action has been 



413 Written Answen; PHALGUNA 11, 1914 (SAKA) Written Answe,g 14 

initiated for recommissioning it. 

(c) According to the Central pollution 
Control Board an amount of about Rs. 1 
crore has been 'spent towards installation 
and training of the equipment. These ex-
penses are a part of the assistance from the 
Netherlands. 

[English] 

Central Pool for Foodgrains 

1166. SHRI SOMJIBHAI DAMOR: 
SHRI SARAT CHANDRA 

PATTANAYAK: 

Will the Minister of FOOD be pleased to 
state: 

(a) the contribution of foodgrains by 

Gujarat and Orissa to the Central pool dur-
ing the last three years; 

(b) the details of foodgrains (rice and 
wheat) supplied to those States during that 
period; and 

(c) the gap in the procurement and 
supply of foodgrains to those States during 
that period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c) . Gujarat does not contribute 
foodgrains to the central pool. A statement 
showing the quantities of rice and wheat 
procured for the central pool in Orissa, 
supply for public distribution system to 
Gujarat and the gap between procurement 
and supply of foodgraif',s to Gujarat and 
Orissa during the last 3 years is attached. 
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Price of Agricultural Commodities 

1167. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE 
FERNANDES: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is disparity between 
international prices of agricultural commodi-
ties and industrial products produced in 
India; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed !O be 
taken by the Government to bring agricul-
tural commodities at par with industrial prod-
ucts? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF AGRICULTURE (SHRI 
ARV1ND NETAM): (a) to (c). The price 
disparity between inte.mational and domes-
t::; wi:;es does exist for certain agricultural 
commodities. However, while formulati~g 
its recommendations on price po!icy, !he 
Cc,;:lmission for Agricultural COGts and 
Prices keeps in view international'market 
;::ri:::e situation and the parity between pices 
paid and prices received by farmers (Terms 
of Trade). 

2 LowbriClg customs duties and a uni-
fied exctl':mge rate would help in reducing 
the differences betw::!8n international and 
domestic prICes for certain items concern-
ing the agricultural sector. 

3. The turns of trade have improved for 
agriculture sector in recent years due to 

, substantial increases effected in Minimum 
Support Prices. 

Assistance for Cleaning Damodar 
River 

1168. SHRI GEORGE 
FERNANDES: 

SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Germany has agreed in 
principle to assist India for cleaning the 
Damodar river; 

(b) if so, whether his Ministry has pro-
vided any detailed project proposal to Ger-
many; and 

(c) if not, the stage at which the matter 
stands at present and the nature of assis-
tance agreed upon by Germany in this 
regard? 

THE M INIST~R OF STATE OF THE 
M!NISTRY CF H !VIRONMENT AND FOR-
ES"S (~, HRI r .AMAL NATH): (a) Germany 
hac. 19re·.'.d k ,~xplor f: possibilities for future 
COOf. ratic~ i,l reganJ ! ~) the National River 
Mar. ". ;_ JmE'!~t Plan with special reference to 
ttie Da:'" ::dar rivt'r in West Bengal and Bihar. 

(b) and (r; ) De![liled project report is 
under p'-epar:o.tion. Tn!;) nature and quantum 
oj assistance has not been indicated by 
Germany so far. 

{ T rans/ation] 

Haksar Committee on Lalit Kala 
Akademi 

1169. SHRI RAJE NORA KUMAR 
SHARMA: ,. 
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Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of the recommendations 
of the Haksar Committee with regard to the 
present functioning of Lalit Kala Akademi; 
and 

(b) the action taken by the Government 

in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). A statement showing 
the main recommendations of the Haksar 
Committee on the Lalit Kala Akademi, the 
reaction of the Government and the action 
taken thereon is enclosed. 
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[English] 

Direct Train Between Bangalore and 
Varanasi 

1170. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any direct train from 
Bangalore to Varanasi; 

(b) it not, whether there is any proposal 
to introduc~ a direct train between Banga-
lore and Varanasi; and 

(c) if so, the details thereof? 

SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDINAHMED): (a)to(d) . Yes, Sir. 
Delhi Administration has reported that three 
model fair price shops are being run by the 
Delhi State Civil Supplies Corporation at 
Aram Bagh Lane (Paharganj), Rohini and 
Civil Lines. The shops are opened on an 
experimental basis. Food card holders of 
any area of Delhi can draw their supplies 
from these shops. 

Road Safety in Syllabus of School 
Education 

1172. SHRI BALRAJ PASSI: Will the 
THE MINISTER OF STATE IN THE Minister of HUMAN RESOURCE DEVEL-

MINISTRY OF RAILWAYS (SHRI K.C. OPMENT be pleased to state: 
LENKA): (a) and (b) . No, Sir. 

(a) whether the Government propose 
(c) Does not arise. to include the topic of road safety in the 

syllabus of school education; and 
[ Translation] 

Opening of Model Ration Shops 

1171 . DR. RAMESH CHAND TOMAR: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Government propose 
to open some model ration shops in Delhi; 

(b) if so, the object of opening such 
model ration shops; 

(c) the areas where these ration shops 
are proposed to be opened; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to the infor-
mation given by the NCERT, the concepts 
related to road safety have already been 
covered in NCERT textbooks by integrating 
them with relevant topics in the different 
subjects for primary and upper primary 
stages. Alprimary stage, especially in classes 
I and II, the children are given basic knowl-
edge about traffic lights, how to cross a road 
etc. At the upper primary stage, the children 
are acquainted with traffic hazards, obser-
vance of rules and regulations and how 
discipline and oooperation can help in this 
regard. 'Our Civic Lite', a civics textbook of 
NCERT for class VI deals with the obser-
vance and violation of traffic rules and their 
implications. 
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The NCERT syllabus for the upper primary 
stage also incorporates a list of StJgge$ted 
projects. "Traffic problem in a locality" has 
been suggested there in as a pro;ea for 
which the students are expected to study 
the problems, make a report and get it 
evaluated·. 

(English) 

Greening of Arid Zones 

1173. SHRI SARAT. CHANDRA 
PATTANAYAK: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) the details of success achieved at 
national level on greening the arid and semi-
arid areas of the country, State-wise; 

(b) whether Government propose to 
revise the strategy for greening the arid 
zones in the country; 

(c) if so, whether any action plan has 
been finalised in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Afforesta-
tion! tree planting are continuing activities 
undertaken allover the country, including 
the States which have arid/semi-arid areas, 
keeping in view the funds available under 
the Central and State Plans. The targets and 
achievements of afforestation Aree planting 
activities in the States having arid/semi arid 
tracts are given in statement-I. 

In addition, the Ministry of Rural Devel-
opment under the area devetor>_ment ap-
proach have the Drought Prone Areas 
Programme (DPAP) and the Desert Devel-
opment Programme (DOP) specifically fo-
cussed on the arid/semi-aridnracts.of the 
country. The Statewise details of the areas 
covered by afforestation activities under 
these programmes are given in Statement-
II. 

(b) to (d). It is proposed t6 expand the 
coverage of the activities mentioned above 
during the VIII Plan period, depending on 
the allocations under the Central and State 
Plans. 
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Programme for Natural Calamities 

1174. OR. A.K. PATEL: 
DR: LAXMINARAYAN 

PANDEYA: 
SHRI RAM PRASAD SINGH: 
SHRI RAM VILAS PASWAN: 
DR. RAMESH CHAND 

TOMAR: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI LALIT ORAON: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Govemment have any con-
crete programme to protect and provide 
relief to the farmers affected by floods and 
drought; 

(b) the estimated value of crops dam-
aged and loss of property and cattle suf-
fered by floods and drought during each of 
the last three years. State-wise; and 

(c) the Central assistance sought by the 
States and the amount actually released 
saw relief and compensation during the 
P.eriod. State-wise? 

THE MINISTER OFSTATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes. Sir. 

(b) and (c). Information is being col-
lected. 

Production of CoHon 

1175. SHRI HARISH NARAYAN 
PRABHU ZANTYE:· Will the Minister of AG-
RICUL TURE be pleased to state: 

(a) the Colton production of long and 
short-staple varieties during the last three 

years . State-wise. 

(b) the average per acre yield of cotton 
in the country; 

(c) whether yield of colton production in 
India is lesser than that of other cotton 
growing countries; 

(d) if so. the steps taken or proposed to 
be taken by the Government to increase the 
yield in cooperation with foreign countries; 

(e) whether research work made in the 
Inidan Colton Research Institute are applied 
in the production of cotten; and 

(f) if so. the contribution of the Indian 
Cotton Research Institute in the production 
of cotton? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) A statement giving 
State-wise production of cotton variety-wise, 
during the last three years i.e. 1988-89. 
1989-90 and 1990-91 (Iat~st available) is 
enclosed. 

(b) The average yield per hectare of 
Cotton in the country during 1991-92 was 
217 kg. 

(c) Yes, Sir. 

(d) For increasing the production and 
productivity of cotton in the country, a cen-
trally sponsored scheme of Intensive Cotton 
Development · Programme (ICDP) is being 
implemented in important cotton growing 
States. However. no foreign aid is. involved 
in the programme. 

(e) Yes, Sir. 

(f) Some major contributions of the 
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CentraJ lnatitule for Colton ReIean:h are as 
follows: 

(I) A WOfkI coiIec:tion 01 over 7300 
ac:cesaIona of cotton beIdIlging to au c0m-
mercial cultivatora besides wid species is 
maIiuined and evaWated. A mecium term 
cold storage has been 8111b1i8hed. 

CIi) The folowing importanI varietiesI 
bybrids have been released for dilfererit 
agro-dimatic zones of the counby: 

Suvin, LRA 5166, PR8-72, Sujata, 
Suman, ~a, Suguna, H-64, AH-71 , 
MCU-5 VT, ~, CICRH-I, LRK-516 
and CICR H-2. 
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1176. SHRI RAJENQRA AGNltiOTRI-: . 
WiI the Minister 01 HUMAN RE~ 
DEVElOPMENT be pIea8ed to state: . 

(a) whether Govemment propose to 
formutaIe a new strategy to irnpn;Ne .... 
standard 01 education; 

(b) if so. the detail theIeof; and 

(c) the detaIs 01 various edIIlCationaI 
deYeIopmenI programmes? 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). In pursuance 01 the 
National Policy on Education. 1986. several 
programmes have been launched by the 
StaleGovemlMnts forirnprovement 01 edu-

. cational standards. The Central G0vern-
ment initiated in 1987-88 the scheme 01 
Operation 8Iac:kboard to improYe the fa~· 
ties in primary schools. A number of mea· 
sures have been taken also to improve the 
content "'lInd process 01 education at all 
stages 01 edIIlCaIion. Some 01 these mea-
sures include renewal 01 curricula. impr0ve-
ment of the quaity 01 text-books. in-seMc:e 
training 01 teachers to improve their profes-
sional competence and utilization of educa-
tional technology to bring about improve-

Name of the Institution 

ment in the quality 01 edIIation. 

( EItQI1ishJ 

11n. SHRI DlLEEPBHAI SANGHANI: 
Wilt the Minister 01 AGAICUl TURE be 
pleased to state: 

(a) the total area under sugarcane cui-
tivation in the c:ountJy during the last three 
years. year • wise and Stale - wile; 

(b) the financial assiIIanc:e provided to 
States for ~ and det.te!opmenl of 
sugan:ane during the above period. StaI8-
wise; and 

(c) the efIoI1s made by the Government 
to provide adeqlaate remunendiYe prices to 
sugarcane growers for their produce? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) A statement giving 
area undarsugarcane cultivation Statewise. 
in the country during the last three years i.e .• 

. 1989-90 to 1991-92. is attached. 

(b) From the Sugarcane Development 
Fund. the Grant-in-aid between 20.7.1988 
and 31.12.1992 have been sanctioned to 
the following research institutions: 

Date of Sanction Amount Sanctioned 
(Rs. In lakh) 

1. Simbhaoli Sugar Mills Ltd., Simbhaoli, 20.7.88 45.48 
Distt. Ghaziabad (U.P.) 

2. Genda Singh Sugarcane Breeding & 30.5.90 604.91 
Research Institute, Seorahi, Distt. 
Oeoria (U.P.) 
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4. 

PHALGUNA 11, 1914 (SAKA) 

Name 01 the InsIiIuIion· Dale 01 Sanction Amount SancIioned 
(Rs. In Iakh) 

Incian Council 01 AgricuIluraI Research, 11.9.&g 
NewOelhi. 

Vasanf Dada Sugar Institute, Puna 
Maharashtra. 

19.9.89 

2278.54 

81 .49 

(c) The Central Govt. fixes every year 
the Statutexy Mnlmum Price 01 Sugarcane 
below which no sugar factexy can pay to the 
farmers under the provisions 01 Sugarcane 

(CQntrol) Order, 1966. An adcitionaI price 
wherever found due in terms 01 clause SA ix 
the said Order is also payable to the fann-
ers. 
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AgricuIt .... Development Plan in 
AndhraP........ ' 

1178. SHRI R. SUR ENDER REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have re-
ceived any comprehensive agricultural de-
veIopn\ent plan from the Andhra Pradesh 
Government; 

(b) if so, the details thereof; 

(e) whether action has been taken to 
clear the plan; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No, Sir. 

(b) to (d). Questions do not arise. 

[Translation) 

Livestock Development p~ 

1179. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

. 
(a) the States where Livestock Devel-

opment Project has been launched; 

(b) whether Wood Bank has ~ any 
assistance for such project; and 

(c) if so, the amount of firpanciaI assis-
tance provided to 5rales by WOffd 8anIc 
cfuting the 'last two years, State-wise? 

THE MINISTER OFSTATE IN THE 
~INISTRY OF AGRICULTURE (SHRI 
~IND NETAM): (a) and (b). Uvestock 

Development is one of the components of 
the multi-sectoral Agricultural Development 
Pro;ects which are being implemented with 
WOOd Bank assistance in Tamil Nadu and 
Rajasthan since July 1991 and January 
1993 respectively. 

(e) An expenditure of Rs, 129lakhswas 
incurred on the Livestock Development com-
ponent of the WOOd Bank aided project in 
Tamil Nadu during 1991-92. 

[English) 

Shand 8havan Trust 

1180. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of members in the Board 
of Trustees of the Bharat Bhavan Trust, 
Bhopal; 

(b) the number out of them actually 
WOJ1dng; 

(e) the number of posts vacant includ-
ing that of Chairman and since then; and 

(d) the reasons for the aforesaid vacan- , 
des? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) As per the Bharat Bhavan Nyas 
(Sanshodhan) ActIiniyam 1990, the Board 
01 TlUStees oIBharar Bhavan Trust, Bhopal 
consists of ten members besides one Chair-
man and one Secl8tary; 

(b) to.(d). In terms of Section 4(1) of 
BMnd Bhavan Nyas (SanshocIlan) 1990, 
the Chief Minister, Madhya Pradesh is the 
ex-ollicio chairman of Bharat Bhavan Trust. 
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Since the State is under President's Rule 
there is no Chairman at present. There 818 
seven posts of Members of ~ of Trust-
.ee8 which are vacant at pntaent. These 
vacancies were due to the, resignation of 
four members death of one member and 
compfetion of tenure of two members. 

ProcIuction of ... 

1181. DR. ASIM BALA:WllltheMinister 
of AGRICULTURE be pleased to state: 

(a> the milk production in National Diary 
Research Institute, Kamal during the last 
two years, year-wise; 

(b) whether the milk production in the 
Institute has gone down; 

(c) if not, theresons therefor; and 

(d) the steps laken or proposed to be 
taken by the Govemment to increase the 
production of milk in NORI, Kamal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINONETAM): (a) Sir, Totalmilkproduc-
lion in NORI, Kamal in 1990-91 and 1991-92 
has been 14-1Slakh litre and 14.421akhlitre 
respectively. 

(b) The total milk production from cows, 
buffaloes and goats has m8rginally gone 
down. 

(c) The decrease in total production is 
due to ftuctuation in the number of animals 
in milk produc\ion, as is evident trom the tact 

that average production per animal has 
gone up. 

(d) The IiIIestock farm at NORI is prima-
rilymeantfor~and 
noI for commercial purposes. 

AecommeIMIaIiona ...... by eon.nu. 
... for AgrIculture Coebt end PrIcee 

1182f SHRI SOBHANAORESWARA 
RAOVADOE:WiltheMinisterotAGRICUl.-
TURE be pleased to state: 

(a> the f8COITImendations made by Com-
mission for AgricuHurai Costs and Prices to 
the Government in respect of various crops 

-for 1992-93 Kharif & Rabi seasons; 

(b) the decision taken by the ~
ment on these recommendations; and 

(c) the percentage of profit allowed to 
the farmers while computing minimum sup-
port price by CACP? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM): (a) and (b). A statemenJ 
showing the Minimum Support Prices of 
major agriculture commodities recom-
mended by the Commission for "griculture 
Costs and Prices and anllOUfll!ed by ~ 
Govemment for 1992-93. Kharif a~ Rabi 
seasons is enclosed. 

(c) The MWIimum Support Prices an-
nounced by the Government Pro>me a ~ 
sonable margin of profit to the fa~rs. 
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1183. SHRI HARIN PATHAK: W. the 
Minister of HUMAN RESOURCE OEVEL-

-. OPMENT be pleased to state: 

(a) the number of cultural agreements 
signed with foreign countries during 1992-
93;and 

(b) the amount spent in India and alter 
counIriesonculturalelCChangeprogrammes 
during each of the last three years? 

THE MINISTER OF HUMAN RE-
SOURCE oeva.OPMENT (SHRI ARJUN 
SINGH): (a) Eight cuIturaI8gfeem8I11s have 
been signed wiIh foreign countries between 
January, 1992 & the present date. 

(b) The infonnation is being CCJIected & 
will be laid on the Table of the House. 

(T ratJSIaIjon) 

1184. SHRI RAMESHWAR P,\TlDAR: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Govemment have taken 
a decision not to take up construction 01 
Rewa-8hadwar - Byohari section of Satna-
Rewa-Bhadwar~Byohari railway line; 

(b) if 50, the reasons therefor; 

(c) the estimated goods and passenger 
traffic on Satna-Rewa and Rewa-Byohari 
section of the said railway line for the next 
ten years and the estimated cost of con-
struction of these two sections separately; 
and 

(d) the time by which construction of 
Rewa-Byohari section of the said railway 
line is likely to be taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Due to unremunerative natura of 
pro;ect. 

(c) The survey was carried out for this 
line in 1990. As per the survey, estimated 
goods and passenger traffic for the next 10 
years are as under: 

Year No. 01 piISStIItger No. 01 pass. Jf1fK No. 01 goods No. of wagons 
trains 8I!Ch way 8I!Ch way (per trains each way each way 

(per day) day) (per day) (PBrday) 

t 2 3 4 5 

2.0 198 2.88 216 

VI 2.0 2383 4.18 314 

XI 2.0 2870 4.27 320 

Estim ... d ..-wI day co.II .. _ under :- Rewa-Beoheri (71 .87 kms) - Ra.87 crores 

Sa1na -Rewa (SO lima) - AI. .... CIOI8I (d) Does not arise. 
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(English) 

Educationally Backw.rd Districts 

1185. DR. KARTIKESWAR PATRA: Will 
the MiniSter of HUMAN RESOURCE DE-
VELoPMENT be pleased to state: 

(a) the names of the edUcatiOOaUy back-
ward districts in the country especially in 
orissa aM Bihar which are below average 
level of literacy; 

_(b) whether the Government have pro-
vided special funds for upgrading t~e lit-
eracy level in such districts; 

(c) if sO, the total amount aicx:ated for 
the purpose during 1991-92 and; 

(d) the details of steps taken by the 
Government to upgrade literacy level in 
these districts. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A statement showing the dis-
tricts-wise. rderacy rate· in Bihar and OrisSa 
acconing to 1991 Census is enclOsed. The 
number of distiicts in each of the States 
which are below the national and the respec-
tive state average level of literacy is as 
under: 

Name of State Number of districts below the 
National average 

Number of districts below the 
state average 

Bihar 38 

Orissa 8 

(b) to (d). Universalisation of Elemen-
tary Education, Non-Formal Education fur 
drop-outs and the National Literacy Mission 
which aims at imparting functional literacy to 
80.00 million adult illiterates in the 15-35 age 
group by 1995 form an integral part of the 
larger programme for the removal of iIIit-

State 1991-92 (Rs. in lakhs) 

Bihar 628.14 

Orissa 2460.85 

Total Literacy Campaigns have been 
launched in the following backward districts 
in Bihar and Orissa: 

Bihar 

Siwan 

Orissa 

BoIangir 

23 

7 

eracy in country and educationally back-
ward districts in particular. 

The amount of grants releaSed under 
various programmes to these two states. 
during 1991-92 and 1992-93 is as under:- • 

1992-93 (Rs. in lakhs) 

Madhubani 
Saharsa 
Madhepura 
Muzaffarpur 
Ranchi 

Jamshedpur 

3665.16 

2861.54 

Ganjam 
Keonjhar 

Keonjhar 
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STATEMENT 

SI. No. Name of District 

BIHAR 

1. 

2. 

3. 

4. 

5. 

6 . 

7. 

8. 

9. 

10. 

11 . . 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Patna 

Nalanda 

Bhojpur 

Rohtas 

Aurangabad 

Jehanabad 

Gaya 

Nawada 

Saran 

Siwan 

Gopalganj 

Pashchim Champaran 

Purba than'Jparan 

Sitamarhi 

Muzaffarpur 

Vaishaili 

Begusarai 

Samastipur 

Darbhanga 

Madhubani 

Written Answers486 

Literacy Rate 

38.48 

56.33 

46.94 

47.18 

45.41 

45.14 

45.83 

40.47 

38.96 

41.79 

39.13 

34.96 

27.99 

27.59 

28.12 

36.11 

40.56 

36.88 

36.37 

34.94 

33.22 
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51. No. Name d District Literacy Rate 

21. Saharsa 28.97 

22. MacIMIpura 27.72 

23. Puma 28.52 

24. KaIlhar 28.70 

25. Khagarta 32.33 

26. Munger 41.58 

Z7. 8hagaIpur 38.89 

28. Godda 34.02 

29. $ahI)ganj 27.03 

30. Durnka 34.02 

31. Deoghar 37.92 

32. Dhanbad 55.47 

33. Giricih 35.96 

34. HazaribetJ 38.00 

31. Palarnu 31.10 

38. l.ohaniIp 40.79 

~. Gl.mIa 39.67 

38. Ranchi 51 .52 

3I!Ir Pwbi Singhbhum 59.05 

40. P8IhcImi Singhbhum 38.92 

41. Aralia 26.19 

42. KiIhIngInj 22.22 
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51. No. Name of District 

ORISSA 

1. Sambalpur 

2. Sundargarh 

3. Kendujhar 

4. Mayurbhanj 

5. Baleshwar 

6. Cuttack 

7. DhenkanaI 

8. PhuIabani 

9. BoIangir 

10. KaJahancj 

11. Koraput 

12. Ganjam 

13. Puri 

[ Translation) 

1186. SHRIMATI SHEELA 
GAUTAM: 

SHRI RAJESH KUMAR: 
SHR1MATI BHAVNA 

CHIKHUA: 

W111he ......... of HUMAN DEVELOP-
MENT be pIeesed to ..... : 

Lite~Rate 

49.09 

49.38 

52.97 

44.73 

37.88 

58.78 

63.28 

53.22 

38.64 

39.74 

30.05 

22.66 

44.26 

63.82 

tancelgrants are being provided to voluntary 
organisations by his Ministry; 

. (b) th8 amount of such assisIance(gran 
provided to these organisations during the 
last three years; and 

(c) the manner in which the G0vern-
ment keeps a check on the proper .1tiIisation 
of the grants provided td these 
organisations? . 

THE MINISTER OF HUMAN RE~ 
SOURCE DEVELOPMENT (SH" ARJUN 
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SINGH): (a) and (b). Financial assistance is 
provided to voluntary organisations by the 
Ministry through a number of schemes such 
as Non-Formal Education, Adult Literacy, 
Development of Languages, Promotion of 
National Integration, Promotion of Adven-
ture Activities, Training of ICDS Functionar-
ies and Early Childhood Education etc. De-
tails of such schemes as well as lists of 
voluntary organisations receiving grants of 
more than Rs. 1 lakh per year are provided 
in the Annual Reports of the four Depart-
ments of the Ministrycirc;ulatedto the Hon'ble 
Members during the Budget Sessions and 
also placed in Parliament Library . 

(c) Voluntary organisations are requtred 
to submit utilisation certificates specifying 
that the grants have been utilised for the 
purpose for which they were granted and 
audited statement of accounts. These cer-
tificates are scrutinised in the Departments 
before further releases are considered. 

[Eng/ish] 

Clearance of Tourism and Fisheries 
Activities in The Coastal Agreas 

1187. SHRI SUDHIR SAWANT: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether any land was cleared by his 
ministry for tourism and fisheries purpose in 
the coast of Maharashtra, particularly in 
Sindudurg and Ratnagiri districts during 
1992; 

(b) if so , the details thereof; 

(c) whether some proposals are still . 
pending with the ministry for this purpose; 

(d) if so, since when and the reasons for 
delay in clearing them; 

(e) the steps taken to clear these pro-
posals early; and 

(f) the terms and conditions laid down 
for this purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) Does not arise . 

(c) No, Sir. 

(d) and (e). Do not arise. 

(f) The Ministry has issued .Coastal 
Regulation Zone notification vide S.O No 
114 (E) dated 19.2.1991; regulating activi-
ties along the Coastal stretches of the coun-
try . 

Saline Inundation Area 

1188. DR. KRUPASINDHU BHOI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have made 
any survey regarding saline inundation area; • 

(b) if so, the details thereof, State-wise 
and districts-wise; and 

(c) the steps taken or proposed to be 
taken by the. Government to protect such 
areas so as to safeguard the interest of 
farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). No system-
atic survey has been carried out to assess 
saline inundation area of the entire country. 
However, according to the report of the 
National Commission on Agriculture the area 
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estimated to be affected in the country by 
salinity and water logging. are 7.2 million ha. 
and 6.0 million ha. respectively. Statement 
indicating Statewise distribution of area is 
annexed. 

(c) The Command Area Development 
Programme of the Ministry of Water Ae· 
sources seeks to control the problem of 
salinity and water logging by providing for 
the following measures; 

i) On farm development works 
of constructing field channels. 
land leveling and land 

ii) 

iii) 

iv) 

shaping; 

providing adequate drainage 
system; 

encouraging conjunctive use 
of surface and ground water; 

adoption of suitable cropping 
pattern; and 

v) awareness and demonstration 
among the farmers for mare 
efficient and judicious use of 
water through adoptive trials. 
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Deletion of Environment and Forests 
fr'om Concurrent List 

1189. SHRI N. DENNIS: Will the Minis-
ter of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) Whether the Union Govemment have 
received proposals from the State Govem-
ments to delete the Environment and For-

· asts from the Concurrent List of the Consti-
, tulion; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govem~ 
ment therelo? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
~STS (SHRI KAMAL NATH): (a) Environ-
ment as such is not included 'among the 
1egislative enlries in Schedule VII 10 Ihe 
Constitution of India although vanous sub-
jeCts !laving a beanng,on environment are 
included in the Union, Stale and Concurrent 
Lists of legislation.The question of deleting. 

· environrnenHrom tile Concurrentl,.isl, there-
fore does not arise. As reg~mjs ' 'Forests, 
which is in the Concurrent.List, the, Minislry 
of Environment and Forests -has not re-

· ceiveci any proposal from the State Govem-
ments 10 delete it from the Concurrent .List of 
the Constitution. 

(iii and (~). Do not arise. 

Consumptiori of ~sticide 

1-190. SHRI K. Pc' KALiAPERUMAL 
Will ·the Minister of ' ~GRICUL TURE be 
pleased to state: 

<a) the ~rcentage oi the'pestic~es 
consumed in India out of the lot81 J)eSliCide 
produced in world; 

(b) the percentage of deaths that take 
place in India out of the total deaths from 
pesticide poison in a year in the world; and 

(c) the measures taken or proposed 10 
be taken by the Government to avert the 
incidence of hazards from pesticide? 

THE MINISTER OF STATE IN THE 
MINISTRY ' OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) During 1990-91 ,75000 
MT of pesticides were used in India in 
agricuhure sector. In value terms it repre-
sents 1.66% of the total pesticides produced 
in Ihe world. 

(b) As per the available infom'lation on 
an averag.e 0.67% deaths take place in India 
out of the total deaths due to pesticide 
poisoning in a year in the world. 

(C) The Govemment has taken various 
measures to avert the incidence of hazards 
from' pesticides. Some of the major steps 
taken/proposed to be taken are as under: 

i) 

'iil 

iii) 

Pesticide is registered for 
manufacture and use under 
the msecticides Act, 1968 only 
after satisfying on its safely to 
human beings, animals and 
the environment 

The pesticide containers have 
labels and leaflets indicating 
precautions/safety measures 
to be taken during handling 
and in u~age. 

Trajning on sate handling and 
judicious use of pesticides in 

. imparted 'by extension ' func-
ttI:>naries of State Department 
of Agriculture as well as pesti-
cide mariufctcturers/dealers 
from time to tinle. 
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iv) 

v) 

vi) 

In the recent past bio-pesti· 
cides and botanical pesticides 
have been registered for use 
in the country which are com· 
paratively safer than the con· 
ventional chemical pesticides. 

Integrated Pest Management 
(IPM) strategy is being advo-
cated which includes adoption 
of cultural, mechanical and bio-
logical methods of pest con· . 
trol approach with need based 
and judicious use of pesticides. 

Both the Central and State 
Governments have launched 
massive compaign for ~du· 
cating farmers on the adop-
tion of IPM by organising field 
level demonstrations and train-
ing. 

Developing safer package/ 
formulation of pesticide by the 
manufacturers is being en-
couraged. 

Maintenance of Sculptures 

1191. SHRI DAn ATRA YA BANDARU: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the first century sculptures 
in Government museum at Gulberg are not 
properly maintained and preserved; and 

(b) it so, the steps taken by the Govern-
ment for preservation of these sculptures? 

THE MINI~TER OF HUMAN RE· 
SOURCE DEVELQPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Government Mu· 
seum at Gulbarga is under the control of 
Department of Archaeology and Museums, 

Govt. of Karnataka. They have informed us 
that due to lack of sufficient space, all the 
sculptures of first century A.D. could not be 
displayed. However, a proposal for con· 
struction of a new Museum is undel 
finalisation. 

Rail Link with Ambikapur (M.P.) 

1192. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of RAIL· 
WAYS be' pleased to state: 

(a) whether there i\ any proposal to 
connect Ambikapur. the district headquar· 
ter of Surgujaoin Madhya Pradesh by new 
railway lioe to facilitate .the development of 
the tribal area; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

. (b) Does not arise. 

(c) Constraint of resources. 

Cultivation of Pineapple 

1193. SHRI P,C. THOMAS: Will the 
Minister .of AGRICULTURE be pleased to 
state: 

(a) whether Government have launched 
any scheme for encouraging the cunivation 
of pineapple in the country; 

(b) if so, the details thereof; and 

(e) the facilities provided to the farmers 
for storing, marketing and processing of 
pineapples? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). The National 
Horticulture Board have implemented two 
schemes for increasing cultivation of pine-
apple viz. i) Development of Horticutture in 
NagaJand at a cost of Rs. 1.10 crores for 7 
years from 1989-90, ii) Expansion of area 
under pineapple Cultivation in Bastar District 
of Madhya Pradesh at a cost of As. 108.5 
lakhs for 51akhs from 1989-90. 

Besides the State 'GoYemments-are 
also implementing programmes for pine-
apple cultivation in potential areas. 

(c) The Ministry of Food Processing 
Industry is implementing following 
programmes for processing of horticulture 
produce including pineapple: 

fruits incIucIng pineapple is provided by 
National CooperatIve 0eveIapment C0op-
eration to cooperative societies. 

1194. SHRI MRUTYUNJAYA NAYAI<: 
Will the t.tnister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 1339 
on December 1, 1992 and state: 

(a) whether the Committee constituted 
under the Chairmansh., of Dr. Shiv MangeJ 
Singh Suman in regard to establishment of 
Hindi University has submitted its report to 
the GoYemment; 

(b) if so, the details of the recommenda-
tions of ~ Committee; and 

i) Scheme for food processing (c) the steps being taken by the GoY-
and training centres in rural emment thel'8Qil'l? 

i) 

ii) . 

iv) 

areas. 

Assistance to State Govem-
ments, undertakings 3nd co-
~~~tives for establishing 
or upgrading fruits an" veg-
etable !)rocessing facilities. 

Strengthening backward link-
• ~ • , Of the fruit and veg-

c:·" ', ' ' .rocessing industry. 

Scheme of generic advertis-
ing of processed foods and 
for providing marketing as-
sistance. 

Besides National Horticulture Board is pro-
viding marl<et information services of fruits 
including pineapple from 33 fruits and veg-
etable market of the country. 

Assistance for cold storage facilities for 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The Committee on the 
Establishment of Hindi Univefsity under the 
Chairmansh., of Dr. Shiv MangaI Singh 
Suman has not yet submitted its report. The 
term of the Hinci University Committee has 
been extended upto 30 April, 1993. 

1195. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE- ' 
VELOPMENT be pleased ,to refer to the 
reply given to Unstarred Question No.8969 
on May 5,1992 and state: 

(a) the progress made so far in the 
excavaIionWOlkal Burzhom and OUlerplaces 
in Jammu an Kashmir; and 

(b) the details qf atChaeoIogicaI mate-
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rial found there? 

THEi MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The excavations at 
Burzahom, Ambaran, Harwan, Manda, 
Semthan, Gutkral and Tisseru have been 
completed after obtaining the cultural se-
quence. The details of material found from 
the excavations include stone and bone 
tools, pottery of the Neolithic, Megalithis and 
the early historic periods, terracotta figures, 
tiles. beads of various materials, etc. 

Stocks of Foodgrains 

'1196. SHRI SYEO SHAHABUDDIN: 
Will the Minister of FOOD be pleased to 
state: 

(a) the stocks of foodgrains with the 
Food Corporation of India as on 1.1.1992 
and 1.1.1993 grain-wise; 

(b) the book value of the stocks as on 
1.1.1992 and 1.1.1993; 

(c) the Location of these stocks. State-
wise; and 

(d) the release of stocks to various 
States during 1992, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The following quantities of wheat 
and rice were available with FCI as on 
1.1.1992 and 1.1 .1993:-

(Lakh tonnes) 
As on 1.1.1992 As on 1.1.1993 

(Provisional) 

RICE 86.25 84.63 

WHEAT 52.n 32.85 

COARSEGRAINS Neg. 0.01 

TOTAl:.: 139.02& 117.4& 

(Neg) - Below 500 tonnes. 

(&) -Includes stocks held by the State 
Government agencies of Punjab and 
Haryana meant for Central Pool. 

(b) The value of stocks of foodgrains 
with FCI as per the Average Rates of 1991-
92 and 1992-93 (RE) are estimated as 
under.-

RICE 

WHEAT 

(c) Statement - I attachACi 

As on 1.1.1992 

3199.04 

767.38 

(In Rs. / Crores) 
As on 1 . 1 . 199~ 

3970.67 

749.43 

(d) Statement - II attached. 
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Protect for 0.,.101'", ... 1 of Livestock 

1197. SHRI ARJUN SINGH YADAV: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of the projects which 
have been implemented for the develop-
ment of livestock in the country during the 
last three years, State-wise; 

(b) the target fixed in this regard and 
achievement made thereon during the said 
period; and 

1989-90 

(c) the steps taken or proposed to be 
taken by the Govemment to fulfil the target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) the names of the 
projects which have been implemented for 
the development of livestock in the various 
States of the country during the last three 
years are given in statement· I. 

(b) the targets fixed and achievements 
made are as under: 

1990-91 1991·92 

Target Achievement Target Achievement Target Achievement 

Milk (million 51.0 51.4 54.4 
tormes) 

Wool (million 43.0 41.7 44.2 
kgs) 

(c) the various steps taken I proposed 

53.7 57.5 56.4 

41.2 43.6 · 43.4 

to be taken to fulfill the targets are given in 
statement·11. 
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STATEMENT· II 
vii) Promotion of stan feeding in order 

Various steps taken I proposed to be to progressively reduce overgntZ-
taken forthEi dev~lopment of livestock would ing of village grazing lands and 
include: denotation ?f marginal lands. 

i) Expansion . and strengthening of viii) Intensification of cooperative ef-
infrastructure for artificial insemi- forts in various sectors of animal 
nation to improve its efficiency and husbandry, e.g., sheep, and piggy 
effectiveness using frozen semen to prevent exploitation of primary 
technology forcross-breeding pur- producer by middle-man and to 
poses. provide requisite inputs at reason-

able middle-man and to provide 
ii) Creation of a seed stock of qualita- requisite inputs at reasonable cost, 

tively superior bun mothers and resulting in raising the income lev-
buYs which would form the nucleus eIs of rural poor. 
germ plasma pooIfor rapidly buDd-
ing a national milch herd of high ix) Developing and promoting I0OI"8 
productive cattle and buffaloes, by efficient feeds and strengthening 
sousing embryo transfer technol- of the feed industry. 
ogy. 

x) Developing of an adequate animal 
iii) Genetic imProvement of important health service for protection of live-

Iivestockbreedsbyselec:livebreed- stock, with special emphasis on 
ing and cross-breeding of low pro- ~rpesteradicationandfootand 
ducing non-descript stock and the mouth disease control. 
conservation of important indig-
enous breeds. xi) Strengthening the markting infra-

structure for livestock products and 
iv) Reduction in the number of cattle Organisation· of export oriented 

and buffaloes through rational programmes for these products. 
breeding policies improving the unit 
output of drought animals and thus xii) Improvement of the processing 
reducing the number required. facilities employed in the sector 

with special emphasi~ on the 
v) Improvement in the productively of modemisation of feed milling units. 

pasture lands, by introducing im· 
proved fodder seeds and the in- xiii) Coordination and integration 
creased use of wastelands for fod- among an the departments I agen-
der production. cies in planning and implementa-

tion of activities in the animal 
vi) Optimising the use of crop resi- husbandry sector. 

dues through provision of appro-
priate supplements and conserva· xiv) Improvement of the data base in 
tion of dry fodder through densifi- respect of livestoclc and livestock 
cation, being, pelletisation, etc. products. 
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xv) Technological inteNentions for in- (E'ngistIJ 
creasing productivity of livestock 
product development and maritet- Puce i_t a..ta aIf Rice in Andhn 
ing. 

[ Ttans/ationJ 

Wortd Bank Aaistanc:e. for AgricuIbnI 

1119. StiRI J. CHOKKA RAO: Will the 
Minister of fOCX) be pteased to stale: 

Development (a) whether the Union Government have 
received any request from Andhra Pradesh 

1198. SHRI KHELAN RAM JANGOE: to reduce the present procurement quota of 
Will the Minister of AGRICULTURE be rice from that State to the Central pool; and 
pleased to state: 

(a) the name of schemes in respect of 
which Madhya Pradesh has sought assis-
tance from the Wot1d Bank under the ExteO'-
sive Agriculture Development Project : 

(b) the details of amount sought in this 
regard; 

(c) the locations where these schemes 
are likely to be implemented; 

(d) the time by which the projects are 
likely to be completed; 

(e) whether the Wot1d Bank has already 
provided assistance in this regard; and 

(f) if not, the steps taken to seek assis-
tance from the WOI1d Bank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM): (a) to (f). The Agricultural 
Development Project for Madhya Pradesh 
iC; in the initial stage of preparation. The 
State has to carry out certain key studies to 
formu1ate an Agricultural Strategy Paper 
and then make investment proposals. Project 
initiation to final detaining and appraisal / 
negotiations with the World Bank would take 
a year and a haH approximately . 

(b) if so, 1he decision IMen by the GoY-
emment thereon? 

THE MINISTER OF STATE OF THE 
-.atSTRV OF FOOD (SHAI KALP NA TH 
RAI): (a} and (b). The GoIIemment of Andhra 
PnIdestI has eartier suggested that their 
proCurement of rice for the Central Pool 
could be kept at 27 lakh tonnes during the 
1992-93tcharif mariteting season. Howe¥er, 
they have now intimated Itlst they would be 
in a position to procure 30 lakh tonnes of rice 
for1he Central Pool and this has been noted. 

1200. SHRlMATI V ASUNDHARA RAJE: 
Will the Minister of FOOD be pleased to 
1Itale: 

(a) whether the procedure for procure-
ment of rice differ from State to State; 

(b) if so, ~ reasons therefor; 

(c) whether the Govemment propose to 
rationblise this procurement procedure; and 

(d) ifso,the steps taken to adopt uniform 
procedure all over the country in this re-
gard? 
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THE MINISTER OF STATE OF THE (a) whether there is any proposal to set 
MINISTRY OF FOOD (SHAI KAlP NATH up an apex body at the national level for the 
RAI): (a) and (b). Rice is collected by way of overa" development of poultry; and 
statutory levy on rice millers and rice deal-
ers. The percentage of levy is fixed by the (b) if so, the aims of this body and the 
State Govemments takeing into consider- functions entrusted to it? 
ation the local conditions including produc-
tion of paddy/rice in the State, whether it is 
a surplus or deficit State and food habits of 
the people of the State etc. The levy per-
centage so fixed differs from State to State. 

\ 
(c) The procedure of procurement of 

levy rice has been working smoothly and1he 
Govemment do not feel any necessity to 
effect a change in the prevailing procure-
ment procedure as envisaged in reply to part 
(a) above. 

(d) Does not arise. 

Popularisation of Vegetarianism 

1201 . SHRI GUMAN MAL LODHA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether any programme has been 
taken up for popularising virtues of vegetar-
ian food In the country as they are mme eco 
friendly and economic than consllmption of 
meat; and 

(b) if so, the details thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHAI ARVIND 
NETAM): (a) and (b) . The Information is 
being collected and will be laid on the Table 
of the Sabha. 

De us. pn .... 01 Poultry 

1202. SHRI DHARMA8tftKHSAIW: WII 
the Minister of AGRICULTURE be pleased 
to stale: 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) Yes, Sir. It is proposed to set 
up a National poultry Development Board. 

(b) Some of the major functions of the 
proposed Board shall be as under: 

1 . It wpUld assist in the overall plan-
ning and development of poultry 
sector in the country. 

2. It would bring about an effective 
coordination among the Central 
and State Govemments, ICAR, 
Agricultural Universities and other 
Research Institutions, Public I C0-
operative I Private Sector Poultry 
Industries, financial institutions and 
act as a catalytic agent for the 
repaid development of this sector. 

3. It would pay special attention to the 
needs of small and marginal poul-
try farmers in providing the neces-
sary support in respect of supply of 
breeding stock, feed, marketing, 
financial and other infrastructural 
needs. 

4. It would raise the required re-
sources from outside the Govern-
ment sector to provide the required 
push to the development of poultry 
sector. 

Stations in Gujaret 

1203. SHAI KASHIRAM RANA: Will the 
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Minister of RAILWAYS be pleased 
to state: 

(a) the number of railway stations on 
~estern Railway covering Gujarat: 

(b) the number of new platforms con-
structed during the last two years: 

(c) whether the Government have any 
plan to construct more new platforms during 
the Eighth Plan period in that State: 

(d) if so, the details of the funds allo-
cated therefor, division wise and the tin)e by 
which the construction work is likely to be 
started: 

(e) if not, the reasons therefor: 

(f) whether there is also proposal to set 
up railway reservation computer centre in 
Gujarat during the Eighth Plan; 

(g) if so, the details therefor; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE ,IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (8) 784 

(b) 8 

(c) to (e). Wor1<s regarding provision of 
new platforms are taken up when so neces-
sitated by operational needs. Accordingly 
the provision of a new rail level platform has 
already been taken up at Hansupura, in 
Bombay Division, at a cost of As. 131akh. 
Similar works at other locations will also be 
taken up whenever so warranted by the 
operational needs, subject to availability of 
funds. 

(f) to (h). Computerised passenger res-

ervation has already been introduced at 
Ahmedabad and Vadodra. Work in this 
regard has been taken up at Surat also at 
cost of Rs. 68.98 lakh and work of 
computerisation of passenger reservation 
at Rajkot has been included in the wor1<s 
programme 1993-94 at a cost of As. 80 lakh. 

[Translation] 

Special Scheme for Wheat Production 
in Gujarat 

1204. SHRI MAHESH KANODIA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) whether any special scheme for 
production of wheat has been launched in 
Gujarat; 

(b) if so, the details thereof; and 

(c) the benefits accrued to the farmers 
under the Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) A Central Sector Special Foodgrains 
Production Programme of Wheat (SFPP-
Wheat) is being implemented in the State 
since 1988-89 with an objective to increase 
the production and productivity of wheat. 

(c) IncentMts are being provided to the 
-farmers for distribution of certified seeds, 
micro - nutrients, herbicides, plant protec-
tion chemicals, seed treating chemicals, 
buIock drawn implements and plant protec-
tion implements. Besides this, cIemoostra-
tionsonweedicidesMdtrainingprogr8lMl8S 
are also being organised for the benefits of 
the farmers. 
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[English) 

Schools in Delhi 

1205. SHRI MADAN LAL KHURANA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the existing number of 
schools are in proportion to the population in 
Delhi; 

(b) if not, the reasons therefor; 

(c) the remedial steps taken by the 
Government in this regard; 

(d) whether the existing schools lack 
basic infrastructure facilities; and 

(e) if so, the remedial steps taken in this 
regard? 

THE MINISTER OF HUMAN RE-
SOURCEDEVELOPMENT(SHRIARJUN 
SINGH): (a) to (e). In order to meet the 
increasing demand .for educational facilities 
at school level in Delhi, there is a clear need 
for opening new schools, bifurcation / 
upgradation of existing schools. In Delhi . 
Schools are set up and run by Delhi Admin-
istration and other agencies viz. M.C.D. and 
N.D.M.C. According to information furnished 
by Delhi Admn., every year 60 to 65 schools 
are opened or bifurcated I upgraded. MCD 
has also envisaged the opening / bifurcation 

of 40 schools on an average every year. 

Basic amenities e.g. water, electricity, 
lavatory blocks, equipmenls, jute patties, 
furniture etc. are provided in MCD schools. 
Some of the Government schools of Delhi 
Administration are not havirig the complete 
basic infrastructural facilities. A crash 
Programme for providing basic facilities such 
as drinking water ,lavatory blocks, boundary 
walls and semi-pucca structures in place to 
tents is being undertaken. 

Development of Spices 

1206. SHRI G. MADEGOWDA: 
SHRI VILASRAO 

NAGNATHRAO 
GUNDEWAR: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any centrally sp0n-

sored scheme for integrated development 
of spices; and 

(b) if so. the details thereof. Slate-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). A Central 
Sector Scheme on Integrated Programmes 
for Development of Spices is being imple-
mented. The State-wise details programmes 
are given in the Statement enclosed. 
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1207. SHRIMATI OK BHANDARI: Will 
the MinIster of ENVIRONMENT AND FOR-
ESts.be pleased to state: 

(a) whelhercertaln medicinal plants are 
on the verge of extinction; 

(b) if so. the details thereof; and 

(c) the steps taken! proposed to be 
taken by the Govemment to save those 
medicinal pCants from extinction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). 
Acconing to the SUlVey5 conducted by the 
Botanical Survey of India. some of the im-
portant medicinal plants such as Raweolfia 
serpentins, prdophyl/um Hexandrum, 
Saussures' Costus , Aconitum 
HeterapavaJium, P#crosrniza klirroa, Colchi-
cum Iuteum, ();pcadi Concanense , Deely 
derrhiza hatagirea. Gentians KUffO, Angelica 
nubigena. Coptis teets, Deathus 
cachemiricus, Dioscores deltoridea, etc. 
have become vulnerable to extinction. 

(c) The measures taken include the 
following:-

(i) Survey and collection of data on 
threatened and endangered spe-
cies and efforts for rehabiUtation of 
species. 

(ii) Restrictions on commercial exploi-
tation and export of endangered 
spectcs through regulations in 
pursuC'1lCe of the Convertion on 
Intem,ihOn !'sTradeinEndangered 
Speci<'s Jf Fauna and Flora 
(CITES). 

(iii) Development of Protocols for muI-
tiplication of some endangered 
medicinal plants through tissue 
culture. 

(iv) Establishment of a network of pr0-
tected areas in regions where 
medicinal plants are found. 

[Translation) 

Rail Bridges in North Bihar 

1208. SHRI BHOGENDRA JHA: Win 
the Minister of RAILWAYS be pleased to 
state: 

(a) the detajfs regarding construction of 
rail bridges in Chhitauni-Bagha in North 
Bihar. Bairgania in district Sitamarhi and 
Lokaha in Mdhubani district respectively; 
and 

(b) the time by which the bridges are 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) A rail-cum-road bridge (14 x 
200) with suitable protection works is under 
construction between Chhitauni and Bagaha 
at a cost of As. 164. 09 crores to be shared 
by Ministry of Railways. Ministry of Water 
Resources and Govemments of Bihar and 
Uttar Pradesh. Construction of bridges at 
Bairgania and Lokaha is not in hand nor 
planned presently. 

(b) The Chhitauni-Bagaha project is 
targetted for completion in 1995-96. subject 
to co-sharers coming forth with their shares 
in lime. 



539 Written AnSW8tS MARCH 2. 1993 Written AnswetS 540 

International Cooperation 

1209. SHRI SURENDRA PAL PATHAK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Govemment have re-
ceived proposals· ~arding partnership for 
Environment Protection and Pollution Con-
trol from the World Bank and other voluntary 
organisations of various countries; 

(b) if so. the details thereof; and 

(c) the progress ma~ so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). 
World Bank aid is being received for projects 
in the areas of forestry including afforesta-
tion and social forestry. river water cuality 
management and pollution abatement.A list 
of the ongoing projects is given in the at-
tached statement. Apart from this, partner-
ship proposals have not been received from 
the Bank or extemal voluntary organisations. 

STATEMENT 

51. No. 

1. 

2. 

3. 

4 .. 

5. 

6. 

Name of the projects and dIJration 

Social Forestry Project, Kerala. 
(1984-85 to 1992-93) 

Forestry Development Project, West Bengal. 
(1992-93 to 1996-97) 

Forestry Sector Project, Maharashtra. 
(1992-93 to 1997-98) 

Ganga Action Plan-STPs in Kanpur, Haridwar. Allahabad and 
12 Pumping Statiensin West Bengal (1987-1996). 

Industrial Pollution Control Project 
(1991-1997). 

National Social Forestry Project (Gujarat, Himachal Pradesh, 
Uttar Pradesh and Rajasthan). (1985-86 to 1992-93). 

Assistance for Women W .... re 
Programmes 

programme for women to the various volun-
tary organisations of vadodara, Bharuch 
and Panchmahal districts of Gujarat during 
the last three years and during the current 
year; 

1210. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the details of the financial assis-
tance provided for various welfare 

(b) whether any such proposals are 
lying pending for clearance; 
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(c) If so, the details thereof; and Department of Women and Child Develop-
ment for the major welfare programmes for 

(d) the time by which these proposals women is given at statement -I. 
are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEP~™ENTOF~EN 

AND CHILD DEVELOPMENT) (SHRIMA TI 
BASAVARAJESWARI): (a) The details of 
the financial assistance provided by the 

(b) and (c). A statement -II is attached. 

(d) This depends on the response from 
the concerned Voluntary Organisation for 
meeting the necessary schematic require-
ments and also on the availability of funds. 
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[English] 

Plant nsaue Culture 

1211. SHRI RAM NAIK: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the National Dairy Develop-
ment Board has discontinued all the activi-
ties of plant tissue cunure; 

(b) if so, the reasons therefore; and 

(c) the steps taken or proposed to be 
taken by the Govemment for the promotion 
of research work on tissue cunure and stop 
the brain drain of scientists engaged in this 
field? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) and (b). The National Dairy 
Development Board (NDDB) has no re-
search prgramme on plant tissue culture. 
NDDB made available its laboratory facili-
ties to a research fellow of council of Scien-
tifIC and Industrial Research (C.S.I.R) on 
plant tissue culture exclusively for his Ph. D. . 
research work only. 

(c) Information is being collected. 

Diversification of Crops 

1212. SHRI SANAT KUMAR MANDAl: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there has recently been a 
bias in the foodgrains producing States 
towards cultivation of cash crops; and 

·(b) if so, the Government propose to re-
orient its strategy and bring in the necessary 
changes in its agricultural policy so that it 
does not lay undue stress on diversification? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICUL T\JRE (SHRI ARVIND 
NETAM): (a) There is not much evidence of 
any large scale diversion of area towards 
cultivation of cash crops in the major 
foodgrain producing States except at mar-
gin. 

(b) Does not arise. 

De- Congestion of New Delhi Railway 
Station 

1213.SHRIJAGATVIRSINGHDRONA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Govemment have taken 
any decision to decongest New Delhi Rail-
way Station by starting a few new trains from 
Hazrat Nigamuddin Railway Station; and 

(b) if so, the details thereof? 

THE M}NISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C.LENKA): 
(a) Yes , Sir. 

(b) 930119302 Nizamuddin - Indore ex-
press; 830118302 Nizamuddin sam~ur 
Tri weekly Express introduced in ~uly'92 and 
2619ll62O Nizamuddin - Secunderabad / 
Bangalore Rajdhani Express introduced in 
NOV. 92 are being originated terminated at I 
from Nizamuddin. 217912180 Taj Espress 
has· qw been shifted from New Delhi to 
Nizamuddin. 

TicketIess Travel 

1214. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI CHANDESH PATEL: 

Will the Minister of RAILWAYS be 
pleased to slate: 
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(a) whether any intensive drive agai':lSt 
. ticketless travel has been launched recently; 

(b) if so, tile d$tails thereof zone-wise; 
and 

(c) the amount recovered from such 
passengers during the last six months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS( SHRI K. C. 
LENKA) (a) Yes, Sir. Intensive drives against 
ticketless travel are being launched from 
time to time . 

(b) and (c). A statement is attached. 
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SuppIy'of Sub-Standard Seeds by MINISTRY OF ENVIRONMENT AND FOR-
Multinational ESTS (SHRI KAMAL NATH): (a) to (c). A 

1215. SHRI MANORANJAN BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any case of supply of sub-
standard seeds, seedlings and cuttings by 
Multi-national Companies has come to the 
notice of Government; 

(b) if so, the steps taken or proposed to 
be taken by the Governrnent against such 
erring companies; and 

(c) the steps taken or proposed to be 
taken to ensure that sub-standard seeds, 
seedlings and cuttings do not find its way in 
the market? 

THE MINISTER OF STATE IN THE 
M.INISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). Information is 
being collected. 

[ Translation) 

Improvment of Environment on the 
Banks of Yamuna 

1216. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Government have for-
mulated any scherne for inprovement of 
environment on the banks. of the Yamuna 
reiverin Delhi; 

(b) if so, the details thereof; and 

(c) if not, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE OF THE 

scheme for pollution abatement of river 
Yamuna, along its polluted stretches includ-
ing Delhi, is under consideration of the 
Government. Details in this regard are being 
worked out. 

Facilities for Retired Employees 

1217. DR. GUNWANT RAMBHAU 
SARODE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have re-
ceived any representation for providing 
medical facilities to retired railway employ-
ees and free pass facility to the windows of 
the retired railway employees; 

(b) if so, the action taken in the matter; 
and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). No representation for 
providing medical facilities to retired Rail-
way employees has been received. Repre-
sentations have been received to grant free 
pass facility to widows of the Railway em-
ployees who ceased to be in service prior to 
12.3.1987 but the matter in subjudice. 

Foreign Collaboration on Fisheries 

1218. SHRI SARAT CHANDRA 
PATTANAYAK: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the Government have any 
proposal to collaborate with other countries, 
particular1y with Iran in Fisheries; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
. MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). A wor1t Plan 
signed during November, 1992 as per the 
Memorandum of Understanding between 
India and Iran, provides for cooperation with 
Iran on agricultural education and training 
including fisheries, exchange of infonna-
tion, provision of Indian expertise for devel-
oping fisheries in Iran etc. 

Some of the projects in fISheries under 
implementation in collaboration with other 
countries are as' under.-

(i) A Pilot Project for Commercial Trout 
COlture in Himachal Pradesh with , 
Norwegian Aid (Govemment of 
Norway). 

(ii) Acquisition of fishing vissels for 
integrated Fisheries Project, Co-
chin Under Japanese Grant-in-aid 
Programme (Govemment of Ja-
pan) . 

(iii) Integrated Fisheries Project at 
Tadri, Kamataka with DANIDA 
assistance (Govt. of Denmar1t). 

(iv) Development of Prawan Fanning in 
Kerala funded by the Kuwait Fund 
for Arab Economic Development 
(Govt. 0.1 Kuwait), and 

(v) Cage culture of fish in reservoirs in 
Kerala with Gennan assistance. 

New Terminals In Delhi 

~21a SHRI RAJENDRA 
AGNIHOTRI: 

PROF. PREM DHUMEL: 
SHRI VUAY NAVAL PAnL: 

Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether the Northem Railways pro-
pose to CorlStruct some new rail tenninais in 
Delhi keeping in view the increasing crowd 
at the existing railway stations in Delhi; 

(b) if so, the names of the places at 
which these rail tenninais are likely to be 
CorIStructed; and 

(c) the estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS( SHRI K. C. 
LENKA): (a) Yes, Sir. 

(b) Anand Vihar. 

(c) Land has been acquired at cost of 
about Rs. 20 crores. Details of facilities with 
cost have not yet been wor1<ed out. 

Disease Control Programme 

1220. SHRlVllASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the amount allocated to Maharashtra 
during 1991-92 under 'Khurpako' and 
'Munhpaka'diseasecontrol programme; and 

(b) whether any assessment has been 
made about the progress made under this 
programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) As. 4.00 Iakhs. has 
been allokted under the 'Centrally spon-
sored Foot and Mouth Dieseases Control 
Programme. 

(b) Yes, Sir. 
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1221. SHRIMA TI GEETAMUKHEAJEE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of &he States where 
women's commission has been set up; and 

(b) the number out of them which have 
started functioning? 

THE MINISTEROFSTATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI): (a) and (b). State 
Commission for women. have been set up in 
Orissa, West Bengal and Maharashtra. While 
the Maharashtra State Commission has 
only ' recently been constituted, the State 
Commissions in West Bengal and Orissa 
have started functioning. 

[ Translation) 

Dr. Bhimrao AmbecIkar University 

1222. SHRI HARIKEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 
SHRI ANAND AHIRWAR: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a, the PJ8S8RI positiOn in regard to the 
consIrucfian 01 Dr. Bhimrao Ambedkar Uni-
vet'Sily at LucIcnow; 

(b) She f8II8OnS for delay in 1he c0mple-
tion 0I1he wodl; 

(c) 1he time by which it is IIleIy to be 

(d) the details of financial assistance, if 
any prow1ded by the Government during 
1991-92 for the purpose? 

. • THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Dr. B.A. Ambedkar Uni-

.. versity at Lucknow has been set up by an Act 
of the State Legislature of Uttar Pradesh. 
According to the information furnished by 
the Government of Uttar Pradesh , the 
boundary wall around the premises of the 
University has been erected. however, the 
main construction work of the University is 
yet to start. Architectural and construction 
work has been entrusted to UP Rajkiya 
Nirman Nigam Ltd. The Nigam has geen 
directed to complete the plans, estimates, 
designs, etc., at the eartiest and to start the 
work before 14th April, 1993. 

(d) The Govemment of Uttar Pradesh 
has informed that the. State Government 
has sanctioned an amount of Rs. 2.50Crores 
for the University in 1991-92. 

Wagons on Central Railway 

1223. 'SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of wagons provided to 
the Central Railway against the targets fixed 
for the Seventh Five Year Plan along-with 
the number 01 wagons in its possession by 
the end 01 1992; 

(b) whetherthe number of wagons avail-
able with Central Railway has decreased; 

(c) If so, the details thereof; 

(d) the number 0 waaons sent for At-
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pairs in the workshop of Central Railway, the 
number of wagons repaired out of them and 
the number of wagons declared 
unserviceable as on December, 1992; and 

(e) the steps being taken to provide 
wagons to the Central Raifway commensu-
rate to the targets fixed under the Eighth 
Five Year Plan and to achieve the targets 

SEVENTH FIVE YEAR PLAN 

Gauge Target 

Broad Gauge 74300 

fIXed in respect of freight traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RALWAYS (SHRI K.C. 
LENKA): (a) The daiy average target for 
holding of wagons (in tenns of 4-wheeIer 
lIlits) and actural hoking during the Sev-
enth rIVe Year Plan ami at the end of 1992, 
on Central Railway are as given below:-

HokJingl 

74996 

AT THE END OF 1992 (DECEMBER, 1992) 

Gauge Target 

Broad Gauge 84000 

(b) No, Sir. 

(c) Does not arise. 

i) No. of wagons sent for repairs 

ii) No. of wagons repaired 

iii) No. of wagons declared unserviceable. 

(e) Procurement of wagons in planned 
for the entire Indian Railways and not Rail-
ways-wise. The needs of individual Railways 
are met from this common pool. During the 
Eighth Five Year Plan 1,20,000 wagons are 
planned to be procured. These wagons will 
move to different railways at different times 
according to the needs of freight traffic. 

Holding 

85307 

(d) The information in tenns of faur 
wheeler units as on December, 1992 is-as 
under:· 

1688 

1663 

In Nos. 

(English1 

Supply of Chemical Fertilizers in 
Gujarat 

1224. SHRI HARIN PATHAK: Will the 
Minister of AGRICULTURE be pleased to 
state: 
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(a) the quantity of chemical fertmzers 
required by the farmers in Gujarat annually 
for each of the cropping seasons; 

(b) the quantum of fertilizers allocated by 
the Union Government for the current Kharif 
and rabi seasons to Gujarat; 

(c) whether the Government propose to 
increase the fertilizers supply to the Gujarat 
during 1993-94 and 1994-95; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) A statement indicating the 
season -wise consumption of fertilisers nu-
trients in Gu~arat during the last three years 
is attached. 

(b) The following table gives the fertilisers 
nutrients allocated to Gujarat during Kharif, 
92 and Rabi, 92-93 seasons: 

Nutrient Kharif, 92 
('000 tonnes) 
Rabi, '92-93 

N 219.56 215.70 

p 114.45 

K 32.68 

Total 366.69 215.70 

Allocation of phosphatic and potassic 
fertilisers has been discontinued from 
25.8.1992, as these fertilisers have been 
decontrolled. 

(c) and (d). The requirement of statu-
tory controlled fertilisers for each State I 

U.T. is assessed in consultation with the 
State / U.T. administration and the fertiliser 
industry in advance of each crop season 
namely Kharif and Rabi. The supplies of 
fertilisers to Gujarat for 1993-94 and 1994-
95 will be made at the appropriate time as 
per the procedure explained above. 
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Adulteration in Fertilizers and Pesti-
cides 

1225. SHRI RAMESHWAA PATIDAR: 
Will the Minister of AGAICUL TURE be 
pleased to state: 

(a) the number of cases of adulterated 
fertilizers and pesticides reported during 
1992-92, Stat~wise; 

(b) whether Govemment propose to 
formulated any scheme to compensate the 
loss thus caused to -farmers due to the 
adulterated fertilizers and spurious pesti-
cides; 

(c) if so, the details thereof; and 

(d) the steps taken to check adultera-
tion in fefltilizers and pesticides? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) A Statement is en-
closed. 

(b) and (c). The Govemment has no 
proposal for formulating any scheme to 
compensate the loss caused to farmers due 
to the adulterated fertilizers and spurious 
pesticides. However, Govemment is mak-

ing all out efforts to ensure the supply of 
quality fertilizers and pesticides to the farm-
ers. 

(d) The follOwing are some of the impor-
tant measures taken by the Govemment to 
prevent sale of spurious I sub- standard 
fertilizers and pesticides:-

i) The State Government in empow-
ered under the Fertilizer (Control) 
Order, 1985 and Insecticides Act, 
1968 to enforce quality standards 
in the production and distribution of 
fertilizers anq pesticides respec-
tively. 

ii) Fertilizers and Insecticides Inspec-
tors have been duly notified in the 
State. 

iii) . The State Enforcement Officers 
and imparted training in fertilizers 
and pesticides by CFOC & TI and 
by the Directorate I Plant Protec-
tion Quarantine and Storage of the 
Ministry of Agriculture. 

iv) The FCO and Insecticides Act are 
amended on need based c0nsid-
erations to improve quality control 
enforcement. 
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Conservation of Plant Genetic Reo 
IIOUrCeS 

1226. SHRI GEORGE FERNANDES: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is need for conserv-
ing India's plant genetic resources; and 

(b) if so, the steps taken bytheGovem-
ment to achieve se"-reliance in agriculture 
using plant genetic resources in the best 
possible way? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) Plant genetic resources are used to 
develop improved crop varieties through 
conventional breeding methods and mod-
em technology by incorporating desirable 
genes for resistance/ tolerance to various 
biotic and biotic factOlS. National bureau of 
Plant Genetic Resources, established by 
ICAR in 1976, has the national mandate for 
research on all aspects including collection 
and conservation of plant genetic resources. 
More than 1.5 latch gennpIasm acCessions 
have been stOl8d at 20 Digree for long term 
conservation in the National Gene Bank, 
which is a potential SOUfCe for utilization in 
crop improIIement so as to increase agricul-
tural production and sustain it at higher 
level. 

( Translation) 

travel concession to Handicapped persons 
in trains; 

. (b) if so, the details thereof including 
percentage of the concession given and the 
norms of eligibility adopted therefor; 

(c) whether, person who accompany 
the handicapped during journey to assist 
himJher is also given any concession; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) (a) Yes, Sir. 

(b) 75% concession in first and second 
class is admissible to the orthopaedicaIIy 
handicapped persons ~n travelng with 
an escort on production of a requisite certifi-
cate from a Govemment Doctor to the effect 
that the personconcemed is orthopaecicaIy 
handicapped and cannot travel without the 
assistance of an escort. 

(c) Yes, Sir. 

(d) The escort is also eligible for 75% 
concession in first and second class. 

(e) Does not arise. 

(EngtishJ 

Aehllblll .... on 01 Fishermen 

1228. SHRI SUOHIR SAWANT: Will the 
Minister of AGRICULTURE be pleased to 

1227. SHRIMATI SHEELA GAUTAM: state: 
Win the Minister of RAILWAYS be pleased 
to state: (a, ~ a number of fishennen re-

side in tempoI's:y constructions in the coast 
(a) whether the Government ptovide 01 MaharashIra ParticuI6.1y in SinduduIg 
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and Ratnagiri districts; and 

(b) if so, the action taken by the Govem-
ment to provide proper dwelling for these 
fishermen in that area? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) Yes, Sir. 

(b) The Govemment of India has a Cen-
trally Sponsored Scheme for Development 
Of Model Fishermen Villages. Under this 
scheme, the State Govemments are pro-
vided assistance for construction of model 
iishermen villages with houses, water sup-
ply and other civic amenities. Govemment 
of Maharashtra has not so far availed of any 
assistance under the scheme. During the 
8th Plan, an allocation of Rs. 20 crore has 
been made for this scheme. 

Sanskrit University 

1299. SHRI OSCAR FERNANDES: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether there is any proposal under 
consideration of the Union Govemment to 
establish a SanSkrit University in the coun-
try; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is 
likely to be taken in this regard; 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): (a) to (c). A decision has been 
taken in principle to set up a Sanskrit Univer-

sity at Sringeri. Institutional structures will 
be initiated which would evolve into a univer-
sity over a period of time. 

[ Translation) 

Barren Land 

1230. SHRI ARJUN SINGH YADAV: 
Will the Minister of AGRICUL TUAE be 
pleased to state: 

(a) the total area of barren land in the 
country, State-wise; 

(b) the total area- of barren land on 
which plantation work is possible; 

(c) the estimated area of such land 
converted into green belt during the last 
three years; and 

(d) the area likely to be converted into 
green belt in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) State-wise details of 
estimated area under different land use is 
given in the enclosed statement. 

(b) to (d) . Agricultural Census is con-
ducted on quinquenial basis. During the 
period 1980-81 to 1985-86, net cultivated 
area increased from 148087 thousand h.a. 
to 150022 thousand h.a. During the same 
period, area under unutmsed land which 
includes barren land , came down from 
11245 thousand h.a. to 11166 thousand h. 
a. Information regarding plantations is not 
collected under the Agricultural Census 
Operations. 
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[English] 

Teaching of Languages in Kendriya 
Vidyalayas 

1231 . SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the number of Kendriya Vidyalayas· 
which have facilities for teaching languages 
other than English and Hindi, language-
wise; and 

(b) the location of the schools State-wise 
which have facilities for teaching of Urdu as 
a language? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (c). The Urdu language is 
not taught as a subject. However, there is a 
provision for additional teaching of the 
regional language or mother tongue of chil-
dren in Kendriya Vidyalayas if a school has 
20 or more students willing to study a lan-
guage (including Urdu). This is done by local 
arrangement at school level according to 
the need whenever it arises. 

Poultry Farming 

1232. SHRI GUMAN MAL LODHA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the growth of poultry in last three 
years; and 

(b) the action taken to control diseases in 
poultry birds? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): (a) The poultry growth during the 
last three years is as under : 

1987-88 
1986-87 

1988-89 
1987-88 

1989-90 
1988-89 

3.2% 

8.4% 

5.8% 

(b) The control 01 diseases in poultry is 
primarily undertaken by the State Govern-
ments. However, Ministry of Agriculture has 
undertaken the following steps for the con-
trol of poultry diseases: 

i) A scheme called Systematic Con-
trol of Livestock diseases of na-
tional importance having a compo-
nent of strengthening of poultry 
disease diagnostic laboratories and 
control of Pullorum was initiated 
during 6th Five year Plan and 16 
such laboratories were established 
during 7th Five Year Plan and it is 
proposed to establish 6 more dur-
ing 8ath Five Year Plan. 

ii) For controlling Pullorumdisease, 
50 Pullorum Disease Control Units 
have been set up. 

iii) For prevention and control of poul-
try diseases, various vaccines are 
available in the country. However, 
in case of few diseases the vac-
cines are freely allowed for impor-
tation . 

Remunerative Price to CoHon Growers 

1233. SHRI DHARMA BHIKSHAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government propose to 
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increase the remunerative price to cotton 
growers; 

(b) if so. the details thereof; and 

(c) the steps proposed to betaken (0 

avoid the middle men? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) and (b). The Govem-• ment have already enhanced significantly 
the Minimum Support Price of cotton for the 
1992-93 cotton season. The Minimum Sup-
port Price for F-4141H-777 variety of cotton 
has been increased from As. 6951- per 
quintal in 1991-92 to As. 8001- per quintal in 
1992-93. For H-4 variety the Minimum Sup-
port Prices have been inaaased from As. 
8401- per quintal in 1991-92 to As.95OI- per 
quintaJ"in 1992-93. SimiIarty. Government 
have also raised the Minirm.m Support Prices 
of other varieties ot cotton of Fair Average 
Quality to enable the cotton growers to get 
a remunerative price. 

(c) It has been the endeavour of the 
Government to help the cotton growers to 
get a remunerative price of their produce 
through market operations of Govemment 
agencies. The role of middlemen in cotton 
marketing in diluted by the purchases made 
by Cotton Corporation of India directly from 
the Cotton growers. 

(b) the number of complaints out of 
them which concems the divisions falling in 
Gujarat and the action taken to remove 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI K. C. 
LENKA): (a) The total number of complaints 
received durring 1.4.92 to 31.12.92 was 
16490. 

(b) Out of these. the number of com-
plaints concerning the divisions falling in the 
State of Gujarat was 718. Appropriate ac-
tion including improvement in system and 
removal of deficiencies. which caused th8se 
complaints has been taken. 

1235. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whett\er the Shatabdi Express run-
ningbetween NewDefhi and Kalka and vice-
versa does not have corresponding link 
trains from Kalka to Shimla and vice-versa; 

(b) if so. whether the Government pro-
pose to introduce trains from Kalka and 
ShimIa connecting Shatabdi Express; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
1234.SHRIKASHIRAMRANA:Willthe MINISTRY OF RAILWAYS(SHRI K. C. 

Minister of RAILWAYS be pleased to state: LENKA): (a) It does not have corresponding 
link trains from Kalka to Shimla and Shimla 

(a) the number of complaints including to Kalka. 
those in regard to the inconvenience faced 
by the passengens in trains received by the (b) No. Sir. 
Government during the year 1992-93 (till 
date); and (c) Does not arise. 
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Cultivation of COCOA THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

1236. SHRIG. MADEGOWDA:WiHthe ARVIND NETAM): (a) Yes, Sir. 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment are pro-
viding subsidy for development of irrigation 
facility in Co coa gardens and also for scien-
tific cultivation of Cocoa; and 

(b) if so, the details of amount sanc-
tioned and the production of Cocoa during 
the last three years, State-wise? 

State 1989-90 

Kerla 5246 

Kamatoka 1642 

Others 24 

Total 6912 

Enrolment 01 ChHchn 

1237. SHRIMATI DILKUMARI 
BHANDARI: Will the Minister of HUMAN 
RESOURCE Dl;l'ELOPMENT be pleased 
to state: 

(a) whether target for cent percent en-
rollment of children primary and middle 
classes was fixed during the seventh Plan; 

(b) if so, the details thereof State and 
Union - Territory wise; 

(c) whether the said taroet has been 
achieved; 

(d) i~ so, the details thereof State and 

(b) The total amount sanctioned as 
subsidy for providing irrigation facilities in 
cocoa gardens during 1992-93 is As. 7.05 
lakh. For laying out demonstration plots to 
encourage scientific manuring and plant 
protection, the amount sanctioned for the 
year is As. 28.43 lakhs. 

The State-wise rough estimates of pro-
duction of cocoa during the last three years 
is given below:-

(Tonnes) 

1990-91 1991-92 

4918 5400 

1680 1825 

24 25 

6622 7250 

Union-Territory wise; 

(e) whether any fresh target for enroll-
ment of children has been fixed in the Eighth 
Plan; 

(I) if so, the details thereof State and 
Union-Territory-wise; and 

(g) if not. the r~asons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (g). During the Seventh Plan, 
the target fixed for enrollment in Primary (I-
V) and middle classes (VI-VIII) was 9 .1 
Crores and 3.26 Crores respectively. The 
achievement during the seventh Plan was 
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9.97 Crores and 3.49 Crores for Primary 
and middle classes respectively. Statement-
I showing State Union-Territory-wise break-
up of the target and achievement attached. 

The targets fixed for additional enrol-
ment in the Eighth Plan Document for EI-

ementary Stage (Classes Ito VII I) are 4.38 
Crores for formal school system, 0.23 Crores 
through open learning system and 1 Crore 
children through non-formal stream. State-
ment-II showing State/Union-Territory-wise 
break-up of additional enrolment target is 
attached. 
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[ Translation) 

RHervation of Berths for Station. in 
s.m.stipur Division 

1238. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of quota of berths re-
served in each of the trains passing from 
Samastipur to Howrah, Sealdah, Delhi, 
Bombay and Guwahti for the Passengers of 
stations in Samastipur Division of North· 
Eastern Railway; 

(b) whethef the present quota is inad· 

equate to meet the demand of passengers 
there; and 

(c) if so, the steps being taken to in· 
crease the reselVation quota as per the 
need? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) A statement is attached. 

(b) and (c). Though the existing quotas 
are well patronised atstalions on Samastipur 
Division in trains towards Howrah, Sealdah, 
OeIhi,andGuwahati,duetolimitedavailabil-
ity of reselVed accommodation and fun 
utilisation of the quotas at the existing quota 
holding stations, there is no proposal at 
present to enhance the quotas. 
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[English) 

AgricuHure by Ancient Techniques 

1239. SHRI RAM NAIK: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment propose to 
promote the cultivation by traditional vedic 
system keeping in view of their low toxicity 
and safe handling; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by the 
Govemment to popularise the traditional 
system of Agriculture for the prevention ~ 
depletion of water level and health hazards 
caused to human being on account ~ use of 
chemical agriculture? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE(SHRI ARVIND 
NETAM): (a) to (c). Sir, It may not always be 
possi)Ie to adhere to the traditional vedic 
system ~ cultivation ~ crops to keep with 
ever increasing demand for food and to take 
the benefit of emerging new areas of agricul-
tural / horticultural production. However, 
attention is being given to research for 
minimising use of plant protection chemi-
cals and inorganic chemical fertilisers in 
agri-horticultural research programmes. 

The Indian Council ~ Agricultural Ae-
searett is promoting research projects in the 
area ~ integrated pest management, where 
the use ~ chemical pesticides is minimal. 
Further, several varieties ~ agri-hofticul-
tural crops resistant to disease and insect 
pest have been developed. 

FinMCiel A ...... 1Ce to AgrtcuIbnI 
~ In Medhye PI'IIdMh 

1240. SHRI SHAAVANKUMAA PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Agricultural Universities in 
Madhya Pradesh have sought financial as-
sistance from ICAR for carrying on some 
research projects; 

(b) if so, the details thereof indicating the 
names ~ pro;ects and amount sought for 
canying on research WOf1t; 

(c) whether I'CAR has sanctioned the 
amooot for the said research WOf1t; 

(d) if so, the details thereof; 

(e) whether !CAR monitor that money 
thus sanctioned is proper1y utilised; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
AAVIND_NETAM): (a) Yes, Sir. 

(b) Sir, 20 Pro;ectS have been submined 
by Agricultural Universities in M.P. during 
1992-93. Details ~ these projects in given in 
the statement attached. 

(c) Yes, Sir. 

(d) Rupees 121.68 lakhs have been 
sanctiolled for 18 projects and two projects 
costing Rs. 103 Iakhs are under consider-
ation. 

(e) Yes, Sir. 

(f) The performance ~ the Projects is 
moniIored through 

(i) review by different scientific panels ~ 
the council; 

(II) evaluation by teams constitute under 
the National AgriI. Research Project; and 

(Ii) monitoring by the respective Subject 
Maller DivIsions Of the CouncIl. 
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Priority to Agricultural Sector 

1241. SHRI MANORANJAN BHAKTA: 

(b) if· so, the specific qualities of this 
variety; 

Will the Minister of AGRICULTURE be (c) whether this variety has been tested 
pleased to state: in the experimental fields of the research 

<a) whether agricultural sector has been 
given top priority in the implementation of 
new economic policies; . 

(b) if so, the details thereof; and 

(c) the steps taken or p~ to be 
taken by the Govemment to ensure that 
economic policies relating to' agricultural 
development are properly implemented? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICUl TURE(SHRI ARVIND 
NETAM): (a) to (c). AgriCultural has been 
accorded very ~ priority in the imp1emen-
tation 01 new economic policy. In order to 
reorient the· agricultural sector with a view to 
meet the objectives of the new economic 
initiatives, outlays for the agricultural sedor 
in the 8th Five Year Plan have been sub-
atantiaIy enhanced to extend strong sup-
port for higher Irwestments and infra-struc-
ture ba6 for dIYeIsifIed agricultural growth 
and expor1l. 

1242. SHRI RAJENDRA 
AGNIHOT_RI: 

SHRI RAM SINGH 
KASHWAN: 

SHRIMATI BHAVNA 
CHIKHIUA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether first hybrid variety of Arhar 
pulse has been developed in the country; 

institutions; 

(d) if so, when the seeds of this new 
variety are likely to made available to farm-
ers; and 

(e) the steps proposed to be taken by 
the Government to popuIarise hybrid variet-
ies of pulses by making them cost effective 
so as to make them available within the easy 
reach of small and marginal farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) The first hybrid ICPH 8 is of short 
duration and h8s almost 40% hipr yield 
potential over the check UPAS 120. It is 
similar to check variety in daI p"*"" content 
(25.13%) and performs well under drought 
as well as high moisture concItions. 

(c) Yes, Sir. 

(d) Seed production is going on at 
various stages and soon the farmers wiU be 
able to get the required quantity of seeds of 
this hybrid. 

(e) Under National Pulses Develop-
ment Programme, assistance is provided 
for stage-wise multiplication of seeds, that 
is, breeder seed, foundation seed and Cer-
tified seed. The certified seed is distributed 
on subsidized basis to all farmers including 
small and marginal farmers. Seed miniklts 
of new varieties are also distributed to small 
and marginal farmers free of cost. 
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[ Translation) 

Agricultural lAnd In Delhi 

1243.SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the agricultural land in the 
Union Territory of Delhi is decreasing day-
by-day; 

(b) if so, the reasons therefor and the 
details thereof; and 

(c) the steps being t.l en by the Gov-
ernment in the matter so as to save the 
greenery in Union Territory of Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIEND NETANM): (a) No, Sir. 

(b) The net area sown in the Union 
Territory of Delhi has decreased from 56. 2 
thousand hectares in 1986-87 to 48.3 th0u-
sand hectares in 1989-90 (latest 
avaiiable).The reasons for the decrease In 
net area sown in Delhi are as under:-

(i) Influx of population into Delhi lead-
ing to urbanisation; 

(ii) high cost of land; 

(iii) relatively low income Iretum from 
agricultural activity; and 

(iv) uncertain in availability of irrigation 
water supply from Haryana and 
poor ground water availability. 

(c) Steps are being taken to increase 
the productivity and to make agriculture 
more remunerative by way of modernisation 

of agricultural production, popularisation 0 
high value and high yielding crop varieties; 
use of bio-technology for improvement of 
agriculture, etc. 

[Eng/ish) . 

Eatable Items in Trollies at Stations 

1244. SHRI HARIN PATHAK: Will the 
Ministerof RAILWAYS bepleasedtostate: 

(a) the details of items permitted for 
sale in trollies on Railway Platform and Stalls 
in stations; 

(b) whether there is any proposal to 
abolish the milk bar from the Railway trolly 
system from every RailWay Station; 

(c) if so, the reasons therefor; 

• (d) whether the Government have re-
ceived any representation in this regard; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Hot/coid beverages, vegetar-
ian and non-vegetarian cooked food items, 
bakerylconfectionery items, a-la-carte items, 
cigarettes, bidi, pan, fruMruit juice, milk! 
milk products, chhabinalgroundnuts, mis-
cellaneous. curieo items, aerated water, 
mineral water, ice creame, sweets, 
economy/janata meals in packets, local spe-
cialties, etc. 

(b) Milk bars and Railway trolleys are 
different entities. 

(c) Does not arise 

(d) No, Sir. 
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(e) Does not arise. 

[ Translation] 

Expansion of Grazing Grounds, 

1245. SHRIMATI SHEELA 
GAUTA"M: 

SHRI RAJESH KUMAR: 

Will the Ministerof AGRICULTURE be 
pleased to state: 

(a) whether the Govemment have any 
scheme for expansion of grazing grounds, 
which are declining constantly, during the 
Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(c) the steps being taken by Govem-
ment to enable farmers to provide balanced 
fodder to their cattle? 

THE MINISTER OF STATE IN THE 

SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House. 

Sports School in Uttar Pradesh 

1247. SHRI HARI KEWAL 
PRASAD: 

SHflI ARJUN SINGH 
YADAV: 

Will the Minister of HUMAN RE-
SOURCE DEV:LOPMENT be pleased to 
state: 

(a) whether the Uttar Pradesh Govem-
ment has submitted an}' proposal to the 
Union Govemment for approval and finan-
cial assistance to open a sports school in the 
State; 

MINISTRY OF AGRICULTURE (SHRI (b) if so, the details thereof; 
ARVIND NETAM): (a) to (c). The informa-
tion is being collected and will be laid on the (c) whether the Govemment have ap-
Table of the Sabha. proved the proposal; 

Filling up of Vacant Post of SCsiSTs (d) if so, the amount allocated for this 
project and the amount actually given so far; 

1246. SHRI N.J. RATHVA: Will the and 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be . (e) if not, the reasons therefor? 
pleased to state: 

(a) the number of reserved posts of 
SCs/STs lying vacant in his Ministry as on 
December 3 j, 1 !;i~2, category· wise; and 

(b) the steps taken or proposed to be 
taken to fill up these posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF 'r ;jUT rl 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
BALKRiSHNA WASNIK) (a) No, Sir. 

(b) to (e). Do not arise 



649 Written Answers PHALGUNA 11,1914 (SAKA) Written Answers 650 

[English] 

Modernisation of Madarsas 

1248. SHRI SYEO SHAHABUODIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether the Govemment have 
introduced a scheme for the Modemisation 
and vocationlisation of the Madarsas; 

(b) if so, the salient feaiures of the 
Scheme; 

(c) the procedure for the Madarsas to 
benefit from the scheme; and 

(d) the financial outlay during 1992-93 
and the number of Madarsas which had 
been covered during 1992? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. A scheme of Financial 
Assistance for Modemisation of Madarsas 
education will be introduced from 1993-94. 

(b) 1. The objective of the scheme is to 
encourage Maktabs & Madarsas to intro-
duce Science, Mathematics, Social Stud-
ies, Hindi &-English in their curriculum. 

2. This will be achieved by the coverage 
of such institutions providing primary educa-
tion and primary sections in middle and 
secondary schools in the first phase during 
8th five year Plan. In the second phase, 
during the Ninth Plan, coverage could be 
extended to secondary schools. 

3. 100% financial assistance will be 
provided for appointment of qualified full 
time and part-time teachers of Science, 
Mathematics, Social Studies & Languages 
Besides a lumpsum grant of Rs.4000/- would-

be given for purchase of books, science 
Kits, equipment etc. 

(c) Voluntary organisations/societiesl 
.trusts which are registered under Central or 
State Govt. Acts or Wakf Boards and have 
been in existence for three years would be 
considered for assistance under this scheme. 
Organisations requesting assistance will be 
required to apply to the StatelUTs Educa-
tion Secretary in a prescribed form. 

(d) The Scheme will be made opera-
tional from 1993-94 

Quality of Poultry Products 

1249. SHRI GUMAN ~AL LODHA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the conversion ratio of plant food! 
protein through poultry; and 

(b) ltIe kind of chemical residues found 
in chicken meat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Based on the result 
of the top entry in the 15th broiler test 
concluded during January, 1993 at Randam 
Sample poultry Performance Testing Cen-
tre art Bombay, the conversion ratio of plant 
food to pouhary is found to be 1.88: 1 and the 
conversion ration of plant protein to poultry 
to be 0_43.1. 

(b) No information is available on the 
kind of cf,emical residues found in chicken 
meat under Indian situation. 

Link Between Universities and National 
Laboratories 

1250. SHRI GEORGE FERNANDES: 
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Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose 
to link the univelSities with nationallabora-
tOlies to improve the quality of scientific 
education in the country; 

(b) if so, the steps taken or proposed to 
be taken in this regard; and 

(c) if not, reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to the infor-
mation fumished by University Grants Com-
mission UGC has signed a Memorandum of 
Understan<Ing with Council of Scientific & 
Industrial Research (CSIR) on 5th Febru-
ary, 1991, to enable the universities and the 
national. laboratories to have more fruitful 
interaction in view of their complementary 
expertise and competence as well as roles 
and function •. , h is envisaged that greater 
participation and involvement of the univer-
sity system in the research and develop-
ment activities of the CSlR and of the CSIR 
activities in the universities would lead to 
bettennent of etch 0Ihers expertise and 
infrastructure and optimum utilisation of fa-
cilities created in the front-ine areas. This 
is expected to improve the quality of scien-
tific education and research in the country. 

(c) Does not arise. 

Development of Tropical Arid Zone 
Fruits 

1251 . SHRI G. MADEGOWDA: Will the 
Minister of AGRICULTURE be pleased to 

(b) if so, the details thereof; 

(c) whether the Govemment have taken 
steps to popularise cuhivation of fruits is 
under this scheme; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). A Central 
Sector Scheme on Tropical and Arid zone 
fruits is being implemented since 1990-91. 
The following are the major components:-

1 . Rejuvenation of old orchards of vari-
Ous fruits. 

2. Mulching. 

3. Drip Irrigation. 

4. 8ite progeny orchards Programme. 

An amount of As. 131.00 lakhs, As. 
1642-03IakhsandRs. 1928. 11lakhsduring 
1990-91, 1991-92 and 1992-93 respectively 
released to States under this Scheme. 

Meeting of State Education 
s.cr.t.rie. 

1252. SHRI MANORANJAN BHAKTA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment held any 
meeting with the State Education Secretar-
ies and Directors of higher education in 
Delhi recently; 

state: (b) if so, the details of the issues dis-
cussed therein; and 

(a) whether there is any scheme for 
development arid zone fruits in the country; (c) the outcome thereof? 
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. THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). According to the informa-
tion furnished by UGC. a meeting of the 
State Education Secretaries and Directors 
of Higher Education was convened by UGC , 
on 27th January. 1993 at New Delhi. The 
discussion centered around establishment 
01 special cells for SCJST in the universities, 
CoIege Development Council, NET type 
qualifying elCaminations in the States, 
Programme 01 AutonomousoColleges, set-
ting up of State C<ulciI of Higher Education 
, utilisation of developmental assistance 01 
UGC by the States and generation of 
extrabudgetary resources. The States were 
advised to take appropriate steps to make 
these programmes effective. 

( T rallSlationj 

1253. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of AGRICULTURE be 
I.tIeased to state: 

(8) whether the Government propos_ 
to encourage domestic gardening keepirlQ 
in view the increasing pollution, urbanisatbn 
and shortage of agricuIIurailand; 

(b) if so, wtlether any progralllfNt has 
been formulated in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) and (b). The Central 
Govemment does not have any scheme to 
promote domestic gardening. 

(c) Ooes not arise. 

(English) 

Utilisation of TreiMlRankes 

1254. SHRI HARIN PATHAK: Will the 
Ministerof RAILWAYS be pleased to slate: 

(a) whether the many trains remain idle 
for many hours after one or two trips at 
various stations; 

(b) if so, the details and reasons thef8-
for; 

(c) whether any demand for represen-
tationhas been received from anypassngers 
association to introduce or extend the mute 
of such trains; and 

(d) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (d). Information is being 
coIected and will be laid on the table of the 
Sabha. 

( Translation] 

T.mponry Godowns in U.P. , 

1255. SHRI HARI KEWAL PRASAD: 
Will the Minister of FOOD be pleased to 
state: 

(a) the storage capacity of foodgrains in 
Uttar Pradesh during the last three years; 

(b) whether storage capacity of tempo-
rary godowns in Unar Pradesh has been 
increased: 

(c) if not, the reasons therefor; and 
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(d)1he quantity of foodgrains damaged 
in the godowns during 1992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 

RAI): (a) The storage capacity (Owned & 
Hired/covered & CAP for foodgrains avail-
able with the Food Corporation of India in 
Uttar Pradesh during the last three years 
has been as under:-
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(b) and (c). food Corporation of India 
has increased its own storage capacity. No 
need of additional capacity of temporary 
godowns has been feh due to low utilisation 
of existing capacity. However. wherever 
necessary. such capacity is temporarilybeing 
hired as and when required. 

(d) Information is being collected. 

Prog,... in Pisciculture 

1256. SHRI BHOGENDRA JHA: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(8) Whether there has been a progress 
in piscicuhure in the coastal areas of Andhra 
Pradesh during the recent years; 

(b) If so. the main factors contributing to 
the prepress in thins regard; and 

(c) the action taken to incfease thefish 
production particular in lakes and rivers in 
Northern Bihar. Bengal and other parts of 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes. Sir. 

(b) Some of the major factors contribut-
ing to the progress in development of coastal 
aquaculture in ArdIra Pradesh include; 

(i) Availability of the most conducive 
brackshwater land along the 
Andhra Coast for development of 
bradcish water shrimp farms. 

(it) Availability of assured supply of 
sea water. brackishwalerandfr8sh-
water forundertaking pisciuture 
activity in this area. 

(iii) availability of adequate quantities 

of quality fishlshrimp seedandfeed. 
etc. 

(c) Following are some of the important 
programmes taken up for increasing fish 
production particularly in lakes and rivers in 
. different parts of the country including 
Northem Bihar and Bengal; 

(i) 

(ii) 

(iii) 

Implementation of a Wortd 
Bank assisted Project for fish 
cuhure in about 5400 h a . 
area under ox-bow lakes in 
Bihar Uttar Pradesh and West 
Bengal and 46.000 ha. un-
der small/medium reservoirs 
in Andhra Pradesh. Orissa 
and Uttar Pradesh. This 
project would yield an addi-
tional fish production of about 
7800 tonnes-perannum. 

Development c:J running wa-
ter fish cuhure in the hilly re-
gions of the country. and 

Development of Inland Fish-
eries in the cooperative sec-
tor with financialllechnical 
assistance from European 
Economic Community 
through the National C0op-
erative Development 
Corporation. 

1257 SHAI GUMAN MAl LOOHA: Will 
the Mnister of AGRICULTURE be pleased 
to stale: 

<a) wheIher imbalance use of NPK 
feI1iIizer in some States has come to the 
notice of Union Government; 
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(b) if so, the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Government to stops such 
imbalanced use? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM):(a)and(b). Govemmen~ 
of India has been making every effort for 
promoting efficient and Balanced use of 
Fertiljzers in all parts of the country since the 
ratio of nutrient use is not as per ideal 
norms. 

Nutrient use is govemed by various 
factors including price, availability of differ-
ent fertiljzers, soil structure, rainfaR and 
moisture conditions. 

(c) As price is an important cirteria for 
product use, the Central Govemment has 
steps taken for making decontrolled phos-
phatic and potassic fertiljzers available at 
concessional rates. 

The Central Government is also 
implementing a programme for balanced 
and integrated use of fertilizers. The 
programme envisages creation of inputs 
testing facilities and propagation of use of 
Bio-fertiljzers, gree Manuring, urban and 
rural compost. These components are de-
signed to contribute optimum and efficient 
use of chemical biological and organic nutri-
ents. 

Teaching of Urdu In SchooIa 

1258. SHRI SyeD 
SHAHABUDDIN: 

SHRI K.V.R. CHOWDARY: 

Will the Minister of HUMAN RE-

SOURCE DEVEL~PMENT be pleased to 
state: 

(a) the number of Govemment and 
non-Government recognised primary. 
middle, secondary and high secondary 
schools, State-wise excluding those affili-
ated to the C.B.S.E. along with the latest 
figure of enrolment; 

(b) the number of those included in (a) 
above which have Urdu as the medium of 
instruction; and 

(c) the number of secondary schools 
included among those above in which facili-
ties exist for the reaching of Urdu as a 
language, setpartly as the first language or 
as the second language or as the third 
language, under the Three Language For-
mula? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) As per the data collected by the 
NCERT for the fifth All-India E~tionaI 
Survey, the total number of schools, in the 
country as on 30.9.86 was 735n1. Out of 
them, 2200 schools were affiliated to the 
CBSE. The state! UT -wise break-up of pri-
mary, upper-Primary secondary and higher 
secondary schools including those affiliated 
to the Central Board of Secondary Educa-
tion and their enrollment are given in State-
ments I and II respectively. The StatelUT-
wise break-up of the schools affiliated to the 
CSSE as on 30.9.1986 is given in statement 
III. 

(b) and (c). The StatelUT-wise informa-
tion regarding Urdu as medium of instruc-
tion at different stages 01 school education 
and teaching of Urdu as first, second and 
third languages, as per the Fifth All India 
Educational Survey is given in statement IV. 
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Production and supply of 
haahew 

1259. SHRI G. MADEGOWDA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have 
launched any scheme for the cultivation of 
epicotil grafts of cashew; 

(b) if so, the details thereof indicating 
the area under cultivation and the quantity of 
cashew thus produced during 1992-93; and 

(c) the quantity of plant protection chemi-
cals and fertilizers supplied to farmers under 
the scheme during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) and (b). Government 
is implementing a Central Sector Programme 
for Integrated Development of Cashew in 
India during 1992-93, under which the veg-
etative propagation technique of soft wood 
grafting as advocated by research, is being 
used to produce clones of improved strains. 
An area of 7000 ha. is expected to be 
covered under the programme for area ex-
pansion with clone I material and this will 
start yielding only in 1997-93. 

(c) 266 tonnes of fertilisers have been 
suplied for covering an area of 7000 ha. and 
1 ,20,000 litres of pesticides supplied for 
covering an area of 50,000 ha. under the 
programme for adoption of intensive pest 
control measures, during 1992-93. 

Promotion of Kho-Kho 

1260. SHRI ANNAJOSHI: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government have initi-
ated any scheme for the promotion and 
popularisation of Kho-I<ho game; 

(b) if so, the details thereof; 

(c) whether the Government have rec-
ommended for including Kho-Kho in Asian 
games competitions; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
fl.' ~NTARY AFFAIRS (SHRI MUKUL 
BALKRI,SHNA WASNIK) (a) and (b). The 
following step~ have been taken by Sports 
AuthOrity of India (SAl) I Government of 
India to promoie the Kho-Kho game:-

(i) A 1 O/~ 'Mnth combined diploma 
course in Kho-Kho & Kabaddi is 
being conducted by Sports Author-
ity of India from 1977-78 to train the 
Coaches. 

(ii) Sports Authority of India has em-
ployed 91 Kho-Kho Coaohes un-
derthe National Coaching Scheme. 
Besides, States have also ap-
pOinted 52 Coaches in this disci-
pline. 

(iii) Kho-Kho Federation of India, which 
is Govemment recongnised Na-
tional Federation, is provided fi-
nancial assistance for promoting 
this game 

(c) No, Sir. 

(d) The Olympic Council of Asia (as 
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autonomous organization) which decides 
on the inclusion of new events for Asian . 
Games, consults the National Olympic Com-
mittee and not the Governments. in ones 
matters. 

Integrated W ...... nds Development 
Schemes 

1261. SHRI ARVIND TUlSHIRAM 
KAMBlE: Wil. the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) ltIe number and the name of dis-
tricts covered under the Integrated Waste-

. lands Development Schemes; 

(b) the targets set for these schemes 
during each of the last three years and the 
extent to which these targets have been 
achieved district-wise; 

(C) the target set for 1993-94, state-
wise; and 

(d) the districts ~ are proposed to 
be covered under the project during he 
Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) to (c). The 
details of the projects sanctioned and dis-
tricts covered under the Integrated Waste-
lands Development .ProjecIs Scheme and 
the targets and achievements during the 
last three years (1989-90 1991-92) as also 
the State wise targets for 1993-94 are given 
in the statem8nt. 

(d) The going-projects will be continued 
during the Plan period. New projects may be 
taken up in additional districts depending on 
financial allocation tram year to year. 
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Aasistance by .. ~ Co_opendive 
De~opment Corporation 

to K.,. .. 

1262. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the assistance pro-
vided against demand by the National Co-
operative Development Corporation to 
Matays Fed in Kerala during the last one 
year; 

(b) whether the Govemment have 
received any representation regarding the 
misappropriation of these funds; 

(c) if so, the details therefor; and 

(d) the action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) During 1991-92, 
National Coop. Dev. Corporation (NCDC) 
has provided as assistance of Rs. 2067.99 
lakhs to the Govt. of Kerala towards the 
implementation of Integrated Fisheries De-
velopment Project by Matsya . .. ' 

(b) and (c). Yes, Sir. The allegation 
made therein, relate to the following; 

(i) Master Fed appoints commission 
agents according to their will and want the 
fish caught to be given over to these agents; . 

(ii) Agents are fixed by Matsye Fed by 
receving heavy sums as bribery; 

(iii) The Masters Fed officials used the 
police to take back fishing implement; and 

(iv) Mastsye Fed over1ooked the role of 

cooperative societies and the entire assis-
tance has been distributed to some 
unrecognised groups and individuals, re-
sulting in gross misappropriation and cor-
ruption. 

(d) Govt. of India has requested the 
Govt. of Kerala to look into the matter and 
send information regarding the steps taken 
by them. NCDC has also been asked to take 
up the matter wit the State Govemment. 

Population of Ranatigrina 

1263 SHRI P.P. KALIAPERUMAL: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the population of 
Ranatigrina is declining even after the ban of 
their exports; 

(b) if so, the reasons, therefor; 

(c) whether any study has been con-
ducted on the population structure and dy-
namics of the Ranatigrina, 

(d) if so, the details thereof; and 

(e) the steps taken by the Government 
to protect and preserve the .species? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 
From random Field done by the scientists of 
Zollogical survey of India after the ban indi-
cates that the population of Rana tigrina 
appears to be stable. 

(b) Does not arise. 

(c) and (d). A study wa~ conducted by 
Zoological Survey of India in 1984-85, on the 
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basis of which the export of Rsna trigrina 
was banned. No study hAs been recently 
undertaken by the ZootogicaI Survey of 
India. 

(e) The GoYemment ~ imposed total 
ban on the tradelexport of products from 
Rsna tigrina. 

PelISion Schemes for WOIbrs 01 
SOCWW ..... ~ 

ao.rd 

1264. SHRI RAM NAIK: Will the Minis-

ChandIgarh, Goa, Lakhdweep, Misoram, 
Pondicheny, Orise and Nagaland. 

(b) and (c). The scheme could not be 
extended to the employees of the 
Maharashtra State Board for want of con-
currence of the State Govemment who 
have been requested forconveying concur-
rence. 

12.00 ...... 

RE. DUNKel PROPOSALS 

tar of HUMAN RESOURCE DEVElOP- (TtanSlalioo) 
MENT be pleased to state: 

(a) the States where pension scheme 
has been introduced for the emplo)'ees of 
the Social Welfare AdIIisory Board; 

(b) whether this scheme is operational 
for the employees of Social Welfare Advi-
sory Board. Mahrashtra, if not. the r&asons 
therefor; and 

(c) the st .. taken proposed to be 
taken to ensure that the employees of the 
Social Welfare Advisory Board in 
Maharashtra also get . the benefit of the 
pension scheme? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF HUMAN RESOURCE DE-
VElOPMENT(DEPARTMENTOFWOMEN 
AND CHILD DEVelOPMENT) (SHRIMATI 
BASAVA RAJESWARI): (a) The foIowing 
States have inIrOduced pension scheme for 
the 8I'npIO')'ees of the State Social Welare 
AI:Mst:Ky Boards:-

Andhra Pradesh, Gujar...,.-
Haryana. Jammu & Kashmir, Medflya 
Pradesh, Kamataka. SiIckim. Tami Nadu. 
Tripura, Uttar Pradesh, West Bengal. 
Andaman ·& Nicober, Arunachal PnIdeeh, 

SHRI NITISH KUMAR (Bam): Mr. 
Speaker. Sir. I have been wanting to raise a 
question since yesterday in regard to the 
ban imposed on rallies to be held in Delhi. A 
rally of farmers was slated to be hold in Delhi 
at Boat Club on 3rd March. Holding of raRies 
at Boat club is totally banned. The Govem-
ment became partly wise when it allowed 
theKisanralytobeheklbehindth Red. Fort. 
I demand that pennission may kindly be 
granted to hold this rally at the Boat Club. 
Holding a rally is democratic right. How long 
wiI you hide your face?(/ntenuplions) Mr. 
Speaker. Sir, through you. I would like to 
request the Government that it has not only 
shown that it can act but it made a mountain 
out of of a mole on 25th~. When the 
BJP had proposed a rally notwithstanding it • 
the Government should now lift ban on all 
kind of rallies to be held in Delhi. Secondly. 
IaIchs of fanners are coming to Delhi to 
aIIend temorrow'sJOsl:'an rally. Gene campa 
an organization fighting against the Dunkel 
Proposals is craating awareness. The inter-
8IIS of the farmers wiI be hit hard if the 
Govemment signs the Dunkel Proposal. 
Therefore, the Government should not 
singh these Dunkel Proposals. There are 
certain points which are the bone of conten-
tion. FntIy .. gones should not be made 
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patent. Secondly, fonIign seeds should not 
be irnpoIted unn80essarIy and muIti-na-
tiona! eon.,.lies should not be allowed 
Import seeds of foodgrains.-Lakhs of farm-
8fS are coming here to raise Iheae ques-
tiOns. I would lice to .. upon the·Govern-
ment thai In 1M larger InIar8st of the COlmby 
sIIuaIion 8houid not be allowed to go put of 
control wheraIn the fanners would AIYOIl 
1hetefore, Mr. Speaker, Sir, through you,l 
would lice that good sense should preval on 
the Government and • should oppose the 
DwtkeI Proposals. 

.. Mr. Speaker, Sir,Iast time a disalSsion 
. on this subied was heil:tfor a short while but 
no action was taken on It. The leaders 
beIoIlging to ruling and aI the opposition 
parties cniticised 1M DwtkeI Proposal cut-
ting across party Illes and urged the Gov- . 
emment to clarify Its &land In there GATT 
negotiations. 'ThroIqI you, I IfOUId like to 
know why did tNt GcMtmment not put lis 
stand firmly In the GATT negotiations and 
ctiticisegene~madepalenland import 
of foreign seeds? (~ 

SHRI CHANDRA JEET YADAV' 
(AzamgaIh); Mr. Speaker, Sir, I have aIsc;I 
given you In writing in this regard. 

MR.~;Onememberwillspeak . 
on one·subject only. 

(/ntemJpIions) 

SHRI CHANDRA JEer YADAV: Mr. 
Speaker, Sir, please listen to me for a 
minute onIy;(1ntenuptions) 

MR. SPEAKER: You formulate rules 
and later on you violate them. Then you . 

. complain to me regarding the violation of 
~. . 

( IntelTl.f1llons) 
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SHRI CHANDRA SHEKHAR (BaIIia): 
Mr. Speaker, Sir, I seek you advice. What 
should the Members do? Everybody wanIs 
to.speak on the DookeI Proposal because 
the han. MinisIer has already given a stat&-
ment wherein he said the Dunkel Proposals 
will not aftect our inIeresIs. The entir8 world 
knows about • now. What 1& the uses of 
raising this question now in ·this 
House.(/~ 

[Engiish) 

THE · MINISTER OF AGRICULTURE 
tSHRIBAlRAMJAKHAR):lwanttoexplain 
the position. (/ntsnuplions) 

SH~I CHANDRA SHEKHAR: Why did 
he give a statement without disalSSing • in 
the House? (/ntenupIions) 

[ Translation) 

SHRI BAlRAMJAKHAR: Mr. Speaker, 
Sir, I may clarify one thing about the state-
ment. 

[English) 

MR. SPEAKER: I understand that the 
Dunkel ProPosals are important. They were 
discussed on ·the Floor of the House. But If 
the House wants to discuss them now, they 
can give a notice to me under 193 and I wi! 
consider It. But, without giving a notice anq 
without informing the Minister also, at the 
last moment, If such important Issues are 
raIaed, then there is no proper response 

. aJao. So, let us follow the rule; and I am not 
averse to eIowing • clilc:u .. ion on a matter 
lice this. 

(Intenuptions) 

MR. SPEA~ER: Shrl Saifuddir 
ChoucIwry: 
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[Translation) 

SJHRI MOHAN SINGH (Deoria): A 
statement of the Minister has appeared that 
the Dunkel PropOsal will not adversely affect 
the interests of the country.;(/nterruptions) 

SHRI SALRAM JAKHAR: Shri Chandra 
Shekhar was saying that I have stated that 
some people were under wrong impression 
that farmers will not be allowed to use the 
seeds which they produced in their farms 
and this is provided in the Dunkel Proposal 
(Interruptions) I have stated that such Pro-
posal I would neither be accepted nor be 
given any consideration .. (Interruptions) 
You should listen to me at 
least. .( Interfuptions) 

[English) 

. MR. SPEAKER: We can discuss it. 

( TranslatIon) 

SHRI NITISH KUMAR: You are not 
included,in the negotiations as per the state-
ment . made by the Minister of 
Commerce .. ( Interruptions) 

SHRI SAL RAM JAKHAR: I have not 
said any such thing. (Interruptions) 

SHRI NITSH KUMAR: The statement 
made by the Minister of Commerce is differ-
ent from the statement made by you. 

SHRJ MADAN LAL KHURANA: It has 
appeared in a newspaper that the dunkel 
Proposals will not affect the interests of 
farmers .. (lnterruptions) 

SHRI CHANDRASH.EKHAR: Why does 
he lose he lose a tempert. The Ministers are 
not dictators. I am not nearing you. You are 
not a dictator in this country. You are issuing 
a statement without discussing it, (Interrup-
tions) . The Minster i not free to make any 
such statement. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
BoIpur) : What is the stand of the Govem-
ment on the Dunkel proposals? (Interrup-
tion~) 

SHRI CHANDRA SHEKHAR: Who are 
yOu to make such a statement. Without the 
sanction of Parliament? you are nobody to 
commit the country without the sanction of 
Parliament. (Interruptions) 

SHRI SALRAM JAKHAR: I have not 
committed the country. • 

SHRI CHANDRA SHEKHAR: You have 
committed the country. (Interruptions) 

SHRI SALRAM JAKHAR: I only said 
that I would not accept any such 
thing. (Interruptions) I have not said any-
thing wrong. I stand by what I said. I always 
stand by what I said. I said, I will not be a 
party to such a thing. It is my own farmers 
who are using their own seeds. That is the 
only thining I said. What I have said on the 
Floor of the House, I reiterate it. That thing 
will be discussed on the Floor of the House 
and nothing will be done which is against the 
interest of the farmers of this country. That 
is what I said. (Interruptions) 

( Translation] 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, I would like to remind you that 
a discussion was held on the last day of the 
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last session keeping in view the significance 
of the Dunkel Proposals . Shri 
Kumaramangalam is fstting here. Shri Rabi 
Ray ji had moved a motion to consititue a 
Joint Partiamentary Committee in this re-
gard. The Committee should seriously con-
sider ~ adverse effect of these proposals 
on the farmers, industries and the larger 
interests of the country. There was unanim-
ity . in the entire House over this. shri 
Kumaramangalam went out of the House to 
see the Prime Minister and then informed 
the House that it was not possible to set up 
a J.P.C. But in the mean time, the Prime 
Minister would conene a meeting of leaders 
of all parties. He said this in the House. This 
is nor record and you can verify it. He said 
that an opinion . will be formed after 
conderating it because the interest of the 
country was involved. Mr. Speaker, Sir, the 
farmers of the entire Europe, Brussels and 
Faran ha)le revolted against the Dunkel 
Proposal because their interests have been 
hit hard. The farmers were Lathi-charged 
and firing was ordered there .. (Interruptions) 

MR.SPEAKER: You are dealing such 
an important issue in a vague manner even 
though I had' asked you to give a ' notice 
under 193. 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, ~ir, I am concluding. I am submit-
ting that the farmers from the entire country 
have come to protest against it. I would like 
you to direct the Government not to accept 
the Dunkel proposal unless there is 
concensus in the House. 

SHRI LAL K. ADVANI: The question 
raised by Shri Nitish Kumar has two impor-
tant aspects. One is, he demanded that 
permission should be given to hold rally at 
Boat Club. Secondly, according to him the 
venue of the rally has been shifted as its 
agenda relates to the Dunkel Proposals. 

Though discussion on the Dunkel proposals 
was held once but no attention at that time 
was paid to the cause of farmers. At present 
the farmers belonging to the entire country 
have paid attention to it. Eartier, it was 
conSidered that the Dunkel proposals will 
affect only pharmaceuticals and not the 
patent law. 

The farmers of India are so much con-
cerned about the impending impact of the 
Dunkel proposal on seeds that the farmers 
of different States have virtually waged re-
volt against it. It has already happened in 
Balgalore. We would like to know the views 
of the Government about the likely impact of 
the Dunkel proposal on the farmers of India. 
When a statement to the effect is made that 
the Dunkel proposal will not have any ad-
verse impact on our f;,rmers... (Interrup-
tions) Has this statement been made by him 
or has it been published by t!'le Press Coun-
cil. (Interruptions) 

SHRI BALRAM JAKHAR: I have said 
only one thing which I am repeating here and 
which I say even outside the House that the 
Government would not do any such thing 
that goes against the interest of the farmers. 

SHRI LAL K. ADVANI: The hon·. Minis-
ter of Agriculture may come here with a 
written statement. There are doubts in the 
minds of farmers that after the Dunkel pro-
posal is passed, it would virtually restrict the 
use of the indigenous seed. The hon. Minis-
ter may make a statement in this regard. 
About the rally, I would submit that the 25th 
February is over I would like to say that the 
Boat Club, where people have been assem-
bling to express their views and it has ac-
quired as much importanse ~ Hyde Part in 
London has acquired. So, it should be opened 
to all. This is my submission to the Govern-
ment . 



731 Re. Dunkel Proposals MARCH 2., 1993 Re. DunkeIP~~ 732 

SHRI BALRAM JAKHAR: I did not any 
such thing that the Dunkel proposal. (Inter-
ruptions) 

SHRIANNAJOSHI(PUNE): Please give 
it in writing. 

SHRI BALRAM JAKHAR: Nothing such 
will be accepted that is against the interests 
of farmers. Farmers have the freedom to 
grow seeds in their own way. It is unaccept-
able if anyone prevents them from doing so. 
This question does not arise. 

[English) 

SHRIINDRAJIT GUPTA (Midnapore): 
On the 15th of last month, the hon. Minster 
of commerce .. (Interruptions) 

SHRI KAMAL CHAUDHARY 
Hoshiarpur): Are we having a discussion on 
Dunkel Proposals? 

( Interruptions) 

. SHRI NITISH KUMAR (Barh): Are you 
supporting the Dunkel: Proposals? 

(Interruptions) 

SHRI KAMAL CHUDHARY: Let us have 
a discussion then. 

( Interruptions) 

MR. SPEAKER: O.K. ,O.K. 

SHRIINDRAJIT GUPTA: Do you know 
the rules, Mr. Kamal Chaudary? Speaker 
has told us. You are not a Speaker. 

(Interruptions) 

SHRI INDRAJIT GUPTA: I was only 
pointing out that the hon. Minister Of Com-

merce, whose Ministry is dealing directly 
with the negotiat!ons in Geneva, told us on 
the 15th of last month that he called some 
representatives of different patties to Udyog 
Bhavan to discuss this question of the 
Dunkel. He said that the discussion which 
was held at the fag end of the last session 
was not adequate. 

He said that the Govemment would 
wplr.ome a more comprehensive and a fall 
sided discussion which would according to 
Shri Pranab Mukherjee, help him in the 
negotiationnal there at Geneva. Therefore, 
I would like to may that this impact of the 
Dunksl Draft hon agriculture is only one 
aspect of it. There are so many other as-
pects also. It is being discussed in many 
important gatherings and seminars. An in-
temational conference was held on this 
matter only ten days ago. I would humbly 
request you of course a proper notice has to 
be given and that will be given that a time 
must be found out for a much fuller and 
coprhenesive discussion in which all sec-
tions of the house can participate and the 
Govemment must make it clear that without 
the consent of Parliament they will not make 
any commitment on any aspect of this Dunkf'! 
Draft. This is very nece~ .. ry. Otherwise, 
what is the sover~ 'gnty refit to us? 

Therefore, I would suggest that though 
this is the Budget Session and we are hard 
pressed for time, time must be found out for 
this discussion, a very important disussion. 
Shri Pranab Mukhe~ee told us that day on 
the 15th that we have got some more time 
now. According to him, these negotiations. 
were likely to continue till the end of the year. 
Therefore before that there is enough time 

. for Parliament to have a thorough discus-
sion and to outline what should be our !!tand 
in our national interests. 

SHRI NIRMAL KANTI CHATTERJEE 
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(Dumdum): They should give a detailed not. 

SHRIINDRAJIT GUPTA: They will also 
give their detailed brief. So, I would request 
that time be found and top priority be given 
forthis discussion so that the full views of the 
House may be ventilat!Kf. 

. SHRI A. CHARLES (Trivandrum): Sir, 
the Dunkal proposals were extensively dis- . 
cussed In the last session of Partiament. 
However, being concem of the House, I fully 
support the proosals of Seniormost mem-
ber of this House, Shri Indrajit Gupta. 

AI. the same time, it is reaIy sad that of 
dislnfonnation is being communicated to the 
grassroots leVel, our people on every non-
issue, to draw out of it some political advan-
tage. What is the fun in taking the poor 
farmers to the Boat Club? What do they 
undenItandby Dunkel proposals? The whole 
issue has been completely confusing. So, I 
wouki plead that unanimously this House 
shouki resolve that there should be no un-
necessary harassment caused to the poor 
people by btinging them here. The proposal 
has to be discussed here. a consensus has 
to be arrived at because we have still time 
and I fully support It. But the meesage that 
is being given to the nation is reaIy sad, that 
at a time when the unity and integrity of the . 
country 88 being questioned, when secular-
ism has already been affected, when there 
is no sense of security,l.totaly oppose any 
sort of rally or bringing the people to the 
capital at this point of time. 

SHRI NIRMAL KANTI CHATTERJEE: 
For insulting the people of the country that 
part of the speech should be expunged. 
Because thls is insulting the people of the 
country. Th8t must be expanded. (/nte~ 
tions) 

anything of that sort. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS(SHRI RANGARAJAN 
KUMARAMANGALAM): During the last 
discussion on the Dunkel Draft, It was·felt by 
many leaders of political particles repre-
sented in Patiament that a discussion in the 
House does not reaIy suffices for going into 
the details, which was required when one 
looks at important things Uke the Dunkel 
Draft. Therefore, they proposed a Joint 
Parliamentary Committee and I had said 
that may not be possible, but definitely that 
the leaders of the parities would be called by 
the commerctMt Minister and discussions 
would take place. I understand that on the 
15th one round had taken place, I am sure 
that, that forum wouki continue and we are 
as much concerned as everybody else. This 
is not a matter of politics between the par-
ties. This is an issue of national interest. As 
Shri Balram Jal<har has pointed out, w~ are 
very clear about out views and we would like 
that there should be a national consensus 
on the issue. It is in that background that the 

. Commerce Minister had on the 15th had a 
meeting with the leaders of n. pOlitical 
parties. This wiH &ontinue. If they want to 
have a discussion, we can again have a 
discussion. But my request is that it should 
not become happen that again we have a 
discussion and like last time, they should not 
any that the discussion was useless. It 
should not be. Thus, a discussion should be 
organised in such a manner that there is a 
product out of It and not one of just airing 
views and going back. 

SHRI NIRMAl KANTI CHATTERJEE 
SHRI A. CHARUES: I have not said (Dum dum): Why do not you give a note on 
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Dunkel draft to us? 
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MR. SPEAKER: You do not have to 
respond, please. 

SHRI SOMNATH CHATTERJEE 
Bolpur): An assu'rance was given that a note 
would be given. That was Shri Chidambram's 
commitment. 

MR. SPEAKER: I can understand the 
anxiety of the hon. Members in the House on 
this proposal and we should appreciate the 
concern they feel about it. We should facili-
tate the discussion on a matter like this. I am 
sure that we can discuss it in many ways. 
This can be discussed while discussing the 
Motion on President's Address; this can be 
discussed while discussing the Budget. We 
can discuss it while discussing the Demands 
for Grants of the concerned Ministries. I 
have also said on the floor of the House that 
it is the wish of the Members to discuss it 
separately and pointedly and in a concen-
trated manner, it should not be difficult. The 
only request that I would make to the hon. 
Members in the House is that if the matters 
are of this great importance, they would not 
just fling those matters at ourselves without 
any notice. It would perfitable to give a 
proper notice under the rules and seek the 
discussion and you will find that there would 
be adequate response to such notices. We 
will certainly find time for discussion. On this 
point, it seems that everybody is concerned 
to discuss it. We will have a discussion 
under Rule 193 at a proper time, agreed 
upon by all the Members. The only thing is 
that those hon. Members who are interested 
in it will please kindly give the notice under 
the rules . 

SHRI SAIFUDDIN CHOUDHURY 
(KalWa): Sir, there is another aspect that is 
about holding the rally at Boat ClUb. 

in Tripura 
MR. SPEAKER: No, no, please. I am 

not allowing on that point. I am allowing you 
on another point. Otherwise, this will con-
tinue; this debate will continue. 

SHRI SAIFUDDIN CHOUDHRY: Sir, it 
has to be noticed that we have already been 
mentioning it. 

MR. SPEAKER: That has already been 
said. On this kind of notice, everybody is not 
expected to speak. You have expressed 
your views. If you want to say anything on 
some other point, I will allow you. 

SHRI SAIFUDDIN CHOUDHURY: The 
Minister of Internal Security is here. We 
want an immediate response on that. 

MR. SPEAKER: I am not allowing on 
that point. Are you going on that point or on 
some other point? Let me know, otherwise, 
I am going to call Shri Vajpayeeji. 

12.24. hrs 

RE HOLDING OF ELECTIO,NS IN 
TRIPURA 

[English] 

SHRI SAIFUDDIN CHOUDHURY: 
(Katwa): I have another point also. We have 
given notice for Adjournment on the ques-
tion of the prevailing situation in Tripura. We 
raised this matter yesterday. The Home 
Minister made a statement. We expressed 
our dissatisfaction on the statement. 

SHRI SOMNATH CHATTERJEE: Noth-
ing is there. 

SHRI SAIFUDDIN CHOUDHURY: The 
most unprecedented incident had taken 
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place. The Election Commission, the Con-
stitutional authority, had given a severe 
indictment of the present Govemment that 
is the caretaker Government now in Tripura 
for their failure to maintain law and order, 
which is conducive for holding free and fair 
election. They had indicated also some po-
litical personalities who tried to interefere 
with the peaceful holding of election. Now, in 
view of this, what was necessary even'with-
out waiting for different political parities it 
ask for imposition of Constitutional remedy 
in Tripura, may be the .President's Rule. It is 
because we have no other portion to remove 
these dead bodies that is polluting the situ-
ation in Tripura, in the name of caretaker 
Government . We want to know why this 
Government is silent in this very grave a 
political question; the question of Constitu-
tion , the question of property, the question 
of morality. The continuance of this care-
taker Government even for a minute is an 
assault on the democracy and it will create 
suspicin in the minds of the people that this 
Government is also not interested to hold 
free and fair elections in Tripura. I want an 
immediate reaction from the Government . 
What action are they going to take? They 
must make it clear in the House. 

SHRI SOMNATH CHATIERJEE: Sir, 
we have given sufficient notice to the Gov-
ernment yesterday the Home Minister was 
kind enough to say that he . wi" make a 
statement. I do not know whether they had 
the time to go through the statement. I said, 
this was a deliberate affront and insult to the 
parliament. We only read out what hap-
pened one month back and said that the 
Ministry is continuing. No reference has 
been made to the Election Commissioner's 
order of 27th of February. There is no 
Legiability Assembly there. What is the ef-
fect of this? Was there any other Constitu-
tional remedy in this country except to im-
pose the President's rule? The Home Minis-

ter says it is not his job, it is the Law 
Minister's job. This is amazing. This is just 
taking the parliament for a ride and the 
country for a ride. Is it the response of the 
Home Minister of India? And, Sir, Kindly see 
this statement. We want a categorical as-
surance from this Government that this will 
be done and that the discredited, indicated 
so-called cretaker government should be 
immediately removed. Otherwise it is very 
very difficult to have any trust on this 
Government about their commitment to 
Constitution and about tHtlir commitment to 
democracy, and we shall have to decide 
how to go about .. (/nterruptions) 

( Translation] 

MR. SPEAKER: It is good if men->hafs 
speak one by one on a particular t~ 
otherwise the whole thing is disturbed. 

(Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I would like to draw your 
attention to the fact that...(lnterruptions) 

MR. SPEAKER: If you linger on this 
topic even after you are convinced with it, 
then there will be no time left to have discus-
sion on the Dunkel proposal. 

( Interruptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir. I raised a matter regarding 
Tripura yesterday. Shri S.B. Chavan had 
said that the matter was concerned with the 
Ministry of Law instead of the Ministry of 
Home Affairs. The hon. Minister of Law 
would perhaps like to speak something about 
it. The Home Minister is on record. (Interrup-
tions) 

MR. SPEAKER: What could you not 
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SHRI RAM VILAS PASWAN: I would 
like tosaythatwesupportwhatShri Saffud<in 
Chcodhary and Shri SorMath Chatterjee 
have said. I request you that since the 
MInIster of Law Is present here, he may 
make a statement. 

[~ 

MR. SPEAKER: That ts right. Now I am 
c:aIing .. 

(Interruptions) 

SHRI SAIFUOOIN CHOUDHURY: We . 
want the response fonn the Government 
Sir .. ( Interruptions) 

SHRI SOMNATH CHATIERJEE:Jias 
the Law Minister to do anything with 
Presldenfs rule? Is Presidenfs rule to be 
cIecideG by the Law Minister? The Law 
Minister does not decide this 
question .. ( Intetn.Jplions) 

SHRI SAIFUDDIN CHOUDHARY: We 
want the reaction of the Government , 
Sir .. ( Interruptions) 

SHRI SOMNATH CHATIERJEE: Sir, 
the procrastination of this Government re-
sulted in the demolition of the mosque and 
this is how they 818 demolishing the C0nsti-
tutional fabric of this countJy •. (/nttJrruptJons) 

( Translation) 

MR. SPEAKER: See, the business 01 
the House will be disturbed If everyone rises 
to speiIk. 

(1ntBmJptiont/J 

SHRI SHIVRAJ Nt:,", r.HAUH"N 

(V"i<'Jsha): Mr. Speaker, Sir, I have given a 
notice of PriviIftge Motion, I should be given 
an opportunity to speak.(/ntemJptions) 

(EngIisffl 

SHRI ANIL BASU: Sir, how is It that the 
government thera Is still continuing? (Inter-
rupfIons)' 

SHRIINDRAJIT GUPTA: Sir, the Law 
MInister, I ntIst submit in all humility, is 
going to say something. He should confine 
himself to explaining that after the 28th of 
February Is over, when the life of this present 
Ministry has expired, when the Assembly Is 
no longer there, what is the Constitutional 
position now in Tripura. He should Elxplain 
that. What 818 the Intentions of the Govern-
ment , we do not want to hear from 
hIm .. ( Interruptions) 

( Translation) 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Speaker, Sir, Shri Somnath 
Chattefjee had raised this issue yesterday 
and Shrf Salfuddin Chaudhary his raised this 
issue again today. Is it right to raise one and 
the same issue dally? Why the people of 
C.P.M. andC.P.I. arademanding Presidenfs 
rule? EaIfler they had raised their voice for 
the Impeach rnent of the Election Commis-
sion. Now they have aD p"'_ for the Elec-
tion Comrnlssion. They have been fighting 
agaklst the Congress Government Tr1MIra 
for the IasI five years and yet they make 
aIIegatioIl8 against our Government. every 
now and then. 

I would Ike to submit that the G0vern-
ment should hold elections on a fixed date 
by maintaining law and order situation. (In-
tBfrIJtJtInI'"~ 
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[English) SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): 

SHRI ANIL BASU (Arambagh): Sir, this 
is the difficulty with the Congress party; they 
do not understand and Constitution. 

( Interruptions) 

MR.SPEAKER: Shri Bhardawaj may 
speak now. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS SHRI H.R. BHARADWAJ): 
Mr. Speaker, Sir. I am very gratefultoyou for 
to giving me an opportunity. I have noted the 
anxiety of the House regarding'fair and free 
elections in the State of Tripura. There can 
be. no controversy that there should be ' ;r 
and free elections everywhere in the coun-
try. That is the commitment of this august 
House and of the Govemment also. (inter-
ruptions) 

You will appreciate that when the PTa-
cess of elections was started in North East 
a.1d other places. there was near normalcy, 
accor1ing to the records available to me 
from (he Election commission. I have gone 
thwugh the letters exchanges between the 
State Govemment and the Election Com-
mission; between the Election Commission 
and this or that political party. I have seen 
every documet.. I am convinced that some-
thing has happened after the schedule of the 
poll was announced; You will kindly see that 
the Election Commission was constrained 
to give a notice to the State of Tr1>ura that 
there is a deterioration in the law and order 
situation in the State and the Government 
might like to dO something. The State Gov· 
emment replied to it. The Chief sect8tary 
rnadecertain arrangements which have been 
listed in detail and given to the Election 
Commission. But one thing is apparent from 
the record. 

MR. SPEAKER: What Shri Ninnal Kanti 
Chatterjee saying is not going on record. 

SHRI H.R. BHARDWAJ: Sir, actually I 
am assisting the hon. Members in knowing 
the malady. 

So, the Election CommiSSion got cer-
tain infonnation from various sources - from 
the media, from the letters from this side and 
that side and from our side that the party 
workers are clashing. There was even a raid 
on the political party's office and booths and 
what not. They gave notice to the State. The 
State Govemment said that they are looking 
into it. The Chief Election Commission I 
wrote to the Home Secretary also. Immedi· 
ately the Home Secretary had made certain 
commitment of deploying paramilitary forces 
and that was done. 

But, Sir, kindly see what is the reality of 
the situation? When the political parties tried 
to clash and create a law and order situation, 
there is bound to be a disturbance and it 
should to our committee to give all assis-
tance to the Election Commission to hold 
free and fair election. Let us not balme 
ourselves. On this issue we must cooperate 
because the commitment to democracy 
comes from all comers. So, this is what I 
have noted from that notice and thereafter 
reply was given .' But, unfortunately, the 
situation has come to a point where the 
Election Commission had to postpone Ih8e 
election to 3rd April, 1993 and orders were 
passed and we are all aware of it. . 

There, he has listed certain facts in 
which he has blamed the workers of political 
parties for resorting to violence. (Interrup-
tions) : will read out if you like .. (Interruptions) 
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SHRI NIRMAL KANTI CHATTERJEE: [English) 
It is the Chief Election Commissioner who 
has tenned the first report of the Tripura 
State Govemment as . This is what I was 
referring to. 

SHRI H.R. BHARDWAJ: Sir, I do not 
think that we can use the word like for the 
Election Commission. (Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
The Election Commission used that word 
and said that it was .. 

SHRI H. R. BHARDWAJ: I am not going 
to say anything on what the Election Com-
missioner says and what word he uses. 

( Interruptions) 

MR. SPEAKER: Well, people outside 
may use that word, but you have to use a 
par1iamentary word. 

( Interruptions) 

SHRI H.R. BHAR · .DWAJ: Sir, may I 
just bring this to your kind attention because 
I have to reply about the part played by the 
Central Govemment and it is my duty to 
bring to your notice that the Election Com-
mission acknowledges in the Order that the 
deployment of large and extra Companies 
of para-miliatary forces 72 hours before the 
elections has not served the purpose. We 
have been aSSisting the State Govemment 
and the Election Commission in providing a 
large number of para-military forces to main-
tain law and order. But the situation was 
such that this Order was passed. 

SHRI NITISH KUMAR: Will the Presi-
dent rule be imposed or not (Interruptions) 

MR. SPEAKER: Please. Not like this, 
Nitish Kuma~i. 

SHRI ANIL BASU: Let him reply on the 
Order of the 27th. 

MR. SPEAKER: This applies to you 
also. 

( Interruptions) 

SHRI H.R. BHARADWAJ: Sir, may I, 
therefore, submit that now that the Order of 
the Election Commission has been passed, 
the Election Commissioner has called upon 
all the political parties to see that at least on 
the 3rd of April the elections are held peace-
fully and an atmosphere conducive to in free 
and fair elections. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
are misleading the House deliberately. Why 
don't you refer to the Order of 27th? 

AN HON. MEMBER: What is the Order 
of 27th? 

( Interruptions) 

SHRI ANIL BASU: In the Order of 27th 
the Election Commissioner has passed a 
specific Order. 

SHRI CHITTA BASU (Barasat): Very 
specifically he should mention about the 
Order of the Election Commissioner on 27th 
February. 

MR. SPEAKER: Please, now, Chitta 
Basuji, take your seat. 

( Interruptions) 

MR. SPEAKER: Bharadwaj Ji, you address 
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the Chair, then your problem will be solved. 

SHRI H.R. BHARADWAJ: I want to 
answer all the questions raised by hon. 
Members for assisting them. But if this is the 
type of debate, then, we cannot blame 
anybody, the answers will not go on 
record. ( Interruptions) 

Sir, I personally want to reply to all the 
points raised by them. Regarding the com-
plaints received by the Election Commission 
against certain officers, the Chief Election 
Commissioner has ordered an inquiry ac-
cording to law and that inquiry has been hold 
by officers of the State. Reports have been 
submitted by them 10 the Election Commis-
sion, but that inquiry has been ordered 
within the purview of the election law and the 
Election Commission is fully empowered to 
look into that and we are going to give him 
full assistance on this. But you will kindly 
appreciate that the Union Government can-
not inflict punishment on those officers, they 
belong to the State Government and what-
everthe Election Commission writes to them, 
the State Government will go into it. But 
actually the problem is that they have made 
certain allegations and they are not accept-
ing the report of the Inquiry. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum dum): He has mentioned that disci-
plinary action has to be taken against the 
officials. (Interruptions) 

MR. SPEAKER: Please don't reply to 
what Normal Kantiji is telling. 

SHRI H.R. BHARDWAJ: I am not reply-
ing, but in order to give you a proper reply, 
I want to put the record straight that what-
ever inquiry was ordered by the Election 
Commission, the samEl has been hold and 
the Election Commission has been infromed 
that the allegations were totally baseless, 

there was no substance in the allegations 
and that report has been submitted to the 
Election Commission. The Eleqtion Com-
mission has been informed. 

With regard to the law and order situa-
tion, our Minister of Intemal Security visited 
Triopura and assured the Administration 
there that 'whatever is required from the 
Central Govemment , we want to give it to 
you once you hold a peaceful election On 
10th, the of Home Affairs went there. This is 
the scenerio. We are committed to free and 
fair elections. 

SHRI. ANIL BASU: He is not referring to 
the Order of the 27th. 

SHRI H.R. BHARADWAJ: With regard 
to the dissolution, the term of he Assembly 
has expired, there is no Assembly now, and 
we have received no report from the Gover-
nor on how to deal with the future of the 
Assembly and the Govemment there. That 
is an issue on which, you will agree with me, 
I cannot reply and I cannot answer because 
that will be a policy decision to be taken on 
the report of the Govemor. 

SHRI ANIL BASU: Sir, how this should 
be allowed? 

12.41 hrs. 

At this stage, Shri Ani! Basu and some 
other hon. Members came and stood or 

two floor near the Table. 

(Interruptions) 

MR. SPEAKER: May I request you to 
take your seats? Otherwise, everyday this 
will happen. 
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MR. SPEAKER: The House stands 
adjoumed to meet again at 2. 00 p.m. 

12.42 hrs. 

The Laic Sabha then adjoumed till . 
Fourteen of the clock. 

14.02 hrs 

The Laic Sabha re-assembled at two 
minutes past Fourteen of the Clock. 

(MR. DEPUTY SPEAKER in the Chairj 

RE: LlOLDING OF ELECTIONS IN 
TRIPURA - CONTO 

(Interruptions) 

[ English) 

SHRI SOMNATH CHATTERJEE 
(BoIpur) : We would like to know what is the 
Govemment stand on the Tripura issue ? 
This is a constitutional question. This is not 
a personal matter of anybody. For the first 
time, it has happened. It is an unprec-
edented situation. The Govemment must 
react to this. 

I want to know what is the Govemment 
reaction. The Law Minister has not even 
bothered to answer the point. 

(Interruptions.) 

( Translation] 

SHRI MADAN LAL KHURANA(South 
Delli) : Mr. Deputy Speaker, Sir, the name 
of the hon. Prime MInIster has appeared in 
newspaper. I want to know about the case in 
which a sum of rupees two crore has been 
given ... 

SHRI BASUDEB ACHARIA (Bankura): 
Where is the Home Minister? (Interruptions) 
The Election Commission is a constitutional 
authority and it has passed strictures against 
a Minister. 

MR. DEPUTY -SPEAKER: I think, the 
Minister has already answered it. 

( Translation] 

SHRI MADAN LAL KHURANA: A sum 
of rupees two crore has been given to the 
son of the P.M. I have given it in writing to 
you. It is a :;erious matter .... 

(English] 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Can a Minister against whom 
strictures have been passed by the Election 
Commission remain in the Council of Minis-
ters? At least, propriety 
demands .... ( Interruptions) 

SHRI BASUDEB ACHARIA: The EIec~ 
tion Commission has passed strictures 
against a Central Minister. What are they 
going to do? (Interruptions) . 

MR. DEPUTY-SPEAKER: I think, you 
had 8 discus.;;ion. 

14.04 hrs 

At this stage, Shri AniI Basu and some 
other hon. Members came and stood on 

the floor near the Table. 

(Interruptions.) 

MR. DEPUTY SPEAKER: We can take 
up this issue tomorrow. 

( Interruptions) 
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SHRI ANIL BASU (Arambagh): What is MR DEPUTY SPEAKER: Let the 
the reaction of the Government? These hon.Minister complete his statement. 
things cannot be allowed to go on like this. 
(Interruptions) SHRI VIDYACHARAN SHUKLA: It was 

MR. DEPUTY SPEAKER: tf you are not 
satisfied with the reply given by the, treaSury 
benches, you can raise this Issue tomorrow 
in some fonri or the other, and you can take 
up this task. 

( Interruptions) 

KUMARI MAMATA BANERJEE 
(Calcutta South): You have to face the 
people. We also want elections. 

SHRI ANIL BASU: The Election C0m-
missioner is the constitutional authority. 

MR. DEPUTY SPEAKER: You can hear 
the Parliamentary Affairs Minister. 

SHRI BASUDEB ACHARIA (Bankura): 
There cannot be free and fair election. Where 
is the Prime Minister? 

MR. DEPUTY SPEAK~R: I agree with 
you. Kindly take your s mts. 

(Inter uptions) 

THE MINISTEAOF PARUAMENTARY 
AFFAIRS (SHRI VlDYACHARAN SHUKLA): 
Sir, this matter was ciscussed In the hon. 
Speaker's chamber after the House was 
aQjol~med and a request was made ~,the 
Gavemmen~~come forth with astate-
ment tomorrow. 

SHRI AMAL D~nA(Di.mond 

HaIbour): We do not want any statement. 
( Interruptions) 

SHRI BASUDEB ACHARIA: Why was 
not President's nile Impoaed1 

decided. Mr. Somnath Chatterjee was there. 

SHRI SOMNATH CHATTERJEE: I re-
quested the hon.Minister yesterday to state 
in the House that a statement will be made 
immediately after the question hour. But he 
said that it is difficult to make it on the floor 
of the House. Shri Lal K. Advani, the Leader 
of the Opposition, was also there. 

The hon.Minister comes, only after we 
came here, They only react. They cannot 
act on their own. This is the trouble with this 
Govemment. You cannot act on your own. 
You can only react. You put up persons who 
do not know anything. 

SHRI AMAL DATTA: Can you make the 
Care-Taker Government continue? You are 
responsible for maintenace of law and or· 
der. Why are you delaying it? (Interruptions) 

SHRI SOMNATH CHATTERJEE: If my 
understanding was wrong, I shall go by the' 
understanding of the Leader of the 0pposi-
tion. (Interruptions) 

MR. DEPUTY·SPEAKER: Let the 
hon.Minister complete his statement. Let us 
hear him. 

( InterruptionscJl 

MR. DEPLFrY -SPEAKER: Sftri BaslIdeb 
Acharia, let the hon.Minister complete what 
he wants to say. 

SHRI VIDYACHARAN SHUKLA: It was 
decided that we should make • statemenI 
tomorrow. We are 'JefInileIy going to make 
a'statement tomorrow. This was the deci-
sion taken with tt~ SpeaJcer. 
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SHRI AMAL DAnA: Why do you not SHRI SOMNATH CHAnERJEE: Un-
make it today itself? less the situation developed, he was not 

SHRI BASUDEB ACHARIA: Why can 
you not make the statement today itself? 
What is the difficulty? 

SHRI VIDYACHARAN SHUKLA: It was 
decided already so. (Interruptions} 

.SHRI AMAL DAnA: It does not take 
any tiroe tG make a statement. (Interrup-
tions) 

MR. DEPUTY-SPEAKER: Shri 
Somna~h Chatte~eewas there in the meet-
ing. It was discussed. 

( Interruptions) 

SHRI VIDYACHARAN SHUKLA: It was 
decided with the concurrence of the Speaker 
that it would be made tomorrow. 

SHRI SOMNATH CHAnERJEE: To-
morrow at what time would you make it? 

. 
SHRI VIDYACHARAN SHUKLA: To-

morrow it will be done after the Question 
Hour is over. It may be immediately after the 
Question Hour; it may be at 2 0' Clock. So, 
it will definitely be done tomorrow. That is 
what the decision that we have taken with 
the concurrence of the Speaker. This is the 
actual position. We will adhere to that posi-
tion. I do not have to react to it. 

SHRI SOMNATH CHAnERJEE: Shri 
Vidyacharan Shukla, be fair to what hns 
happened. I requested you. I asked you 
would you make that statement? Sir, he 
says that it is very difficult to do it on the floor 
of the House. 

SHRI VIDYACHARAN SHUKLA: I did 
not say that . I agreed to that. 

coming forth with it. He had not been here at 
20' Clock. 

SHRI VIDYACHARAN SHUKLA: 
agreed and the Speaker knows about it. We 
agreed to make the statement tomorrow. 
We will make it tomorrow. 

SHRI SOMNATHCHAnERJEE: Ifmy 
understanding has been wrong, I shall stand 
corrected. The Leader of the Opposition 
was also there. If my understanding was 
wrong, I shall accept his version. Shri Lal 
K.Advani was there. Shri Chandra Jeet 
Yadav was there. Let him say. 

SHRILAL K. ADVANI (Gandhi Nagar): 
Sir, it absolutely dissatisfies us. 

We are absolutely dissatisfied with the 
attitude of the Govemment. After all, this 
Govemment owes it to the House to come 
to the House yesterday moming immedi-
ately after the tenure of the Assembly was 
over and totell the House as to what is the 
Constitutional position. Because, as far as I 
recall, never before has any assembly been 
authomatically dissolved under the Consti-
tution by virtue of the expiry of the tenure. 
Otherwise, in all cases, elections have been 
held before that. This is the first time that 
though the election was scheduled on the 
15th, on the 12th, the Election Commission 
announced that the elections would not be 
held; election has been postponed to April. 
Now, there are two aspects of the problem. 
The first problem is that of the Constitutional 
aspect as to what happens after the 28th, 
after the five-year term expires. Can that 
Govemment continue there? Insofaras the 
elections are concemed, there is no other 
authority except the Election Commission. 
Whether you agree with it or not, that is a 
different matter. The Election Commission 
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. has virtually indicted the State Government 
for not being able to ensure a free and fair 
poll. In this situation, the Government has to 
do something. Here, the Election Commis-
sion does not come. All that we know of the 
Election Commission's view is fromlhe Press 
statement that he has issued. These state-
ments are really of a very serious nature; 
very grave nature. Therefore, I would ex-
pect the Government to do one thing. I 
would like to know whether it comes tomor-
row to the House immediately after the 
Question Hour to give us an evaluation of 
both the aspects of the problem and the 
constitutional aspect as to what they pro-
pose to do in respect of what the Election 
Commission has said because the House is 
concerned that the Constitutional propriety 
should be observed and elections in T ripura 
should be free and fair. These both aspects 
are our prime concerns. The Government's 
statement should deal with both these as-
pects. (Interruptions) 

SHRI VIDYACHARAN SHUKLA: I agree 
with the suggestions made by the hon. Leader 
of the OppOSition. We are equally con-
cerned with that. As decided with the con-
currence of the Speaker, we are going to 
make the statement where all the positions 
will be made clear. This is what we have 
decided. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir,l want to say only this thing. 
A very serious situation was created before 
Lunch and the House was adjourned, the 
Speaker was very kind enough to invite 
some of us· in fact ,all of us. Really speaking 
it was our unanimous pomt of view ex-
pressed tolthe Parliamentary Affairs Minis-
ier that this is for the first time in the country 
the situation has happened like this. A con-
stitutional and a serious problem has been 
created that after. the expiry of the rule tum 
of the House, the House was not dessolved. 

Now the same Ministry and the Chief Minis-
ter was also indicted by the EI!"ction Com-
mission. We were also prosent there includ-
ing.theCentral Minister. Therefore, ol'rpoint 
is that you are treating Jt very lightly. Even 
Somnatji said that there is a constitutional 
problem that a Member can be a member of 
the Cabinet without being a Member of 
either House. Tomorrow you will say, "we 
will extend his term later on. We will get him 
elected." Do not play with the constitutional 
situation. It is a serious problem and the 
Leader of the Opposition has also made it 
very clear. We were all of thisview and even 
Mr.Shukla agreed that there is a constitu-
tional probelm. The Speaker was trying to 
get the Law Minister. The Law Ministercould 
not reach to that meeting. I myself person-
ally requested him when the situation was 
created and the House was adjoumed please 
immediately when the House re-assembles, 
let the Minister make a statement. We all 
request him for that But immediately after 
the Question Hour the Minister said, "we 
have not received the Govemor's report." 
They told the untruth. They can get the 
Governor's report within a few hours. 

SHRI AMAL DATTA: Therte is question 
of Governor's report in this. 

SHRI CHANDRA JEETY ADAV: In such 
a serios probelm, we made a special re-
quest unanimously to get the Govemor's 
report also immediately. Therefore, I re-
quest the Parliamentary Affairs Minister· he 
is also keen - that tomorrow immediately 
after the Question Hour the Govemment 
should come with a deciSion and the House 
be informed about it by 
tomorrow ..... ... ( Interruptions) 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : He did not agree to say this. 
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SHRI VIDYACHARAN SHUKLA: In 
accordance with the devcision that has been 
given b¥ the hon. Speaker after hearing all 
the leaders who were present in the meet- . 
iog, we will strictly abide by the decision and 
we will come before the House as directed 
by the Speaker. (Interruptions) • 

SHRI BASU DEB ACHARIA (Bankura): 
What is the decision? 

MR. DEPUTY-SPEAKER.: Now we pro-
ceed to the next item. 

(Interruptions) . 

KUMARI' MAMATA 
.BANERJEE(Calcutta South): Mr. Deputy-
$peaker, Sir, it is a fact that the people of 
Trlpura are very much shocked because of 
the postponement of elections. , went to 
Tripuraforsomework.(/nterruptions)Please 
let me speak. Do not interfere in my busi-
ness. What I have seen from my eyes is that 
at that time 104 people died within eight 
days. But this time only six people 
died.(/nterruptions) Please tell them not to 
interrupt. Out of this, three people from CPM 
Party died because of inner fighting. And the 
rest three were the Congress workers. My 
question is very ctear. My question is. in a 
democratic country. whether we want elec-
tions or we want President's rule. We want 
to face the election. People of Tripura want 
to face the election. But the CPM wants to 
avoid the election. That is why, they are 
afraid of it. Please hold elections immedi-
ately so that people of T ripura can get their 
verdict. (Interruptions) 

SHRI SOMNATH CHATTERJEE: What 
the hoo.Member has said is the usual 
tr8sh.( Interruptions) 

MR. DEPUTY -$PEAKER: Now that the 
hon.Minister has said that there will be a 
statement tomorrowm, we take up the next 
item Papers to be Laid. 

[ Translation) 

SHRI MADAN LAL KIiURANA(South 
Delhi): Mr. Deputy Speaker', Slr,l have given 
a notice i'egarding all then has appeared on 
the first page of this paper ....... (/nterruptions) 

[English) 

SHRI VIDYACHARAN SHUKLA: This 
kind of thing is very undersirable and unwar-
ranted because the Joint Par1lamentary 
Commitee is sitting. The Joint Partiamen-
tary Committee of both the Houses is going 
into this matter. If at all this matter can be 
raised, it can be raised in the Joint Parfl8-
mentary Committee. (Interruptions) 

SHRI JASWANT SINGH(Chittorgarh): 
The hon.Minister of Parliamentary Affairs is 
entirely wrong and is misleading the House. 
The Joint Parliamentary Committee is not 
entrusted by this Parliament to go into the 
nefarious or corrupt activities of incIividuals 
be they the Prime Minister's son or any other 
Minister's son. Therefore, to put the rask on 
the Joint Parliamentary Commitee by the 
Parliamentary Affairs Minister is entirely 
wrong~ This is not the task of Joint Parlia-
mentary Committee. Shri Khurana is well 
within his rights and he knows what the 
JPO's duties are. (Interruptions) 

[ Translation) 
SHRI MADAN LAl KHURANA: ·Mr. 

Deputy Speaker, Sir, the position should be 
made clear in this matter .... (/nterruptions) 
Such a ~iious charge has been levelled 
against the Prime Minister of the 
country ... . j Interruptions) 
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PROF. PREM DHUMAl: Mr. Deputy 
Speaker, Sir, Rs.2 crore is involved. There-

, fore, light must be thrown on the factual 
position. 

( Interruptions) 

[English) 

MR. DEPUTY SPEAKER: The zero 

under subsection (2) of section 
35 of the Food Corporation 
Act,l964. 

(ii) A copy ofthe Review (Hindi and 
English Versions) by the Gov-
emment on the working of the 
Food COrporation of Inidia for 
the year 1991-92. 

Hour cannot be continued now. (2) A statement (Hindi and English 
varsions) showing reasons for delay in lay-

(Interruptions) ing the papers mentioned at (1) 
above.[pIaced in Ubrary S6eNo l.T.-3446I 

SHRI NIRMAl KANTI CHATTERJEE 93) 
(Dumdum): Sir, I am also a Member of the 
JPC. The Terms of Reference foes not 
include this. (Interruptions) 

SHRI A. CHARLES (Trivandrum): Sir, a 
wrong and misleading statement has been 
recorded against the P~r1iamentary Affairs 
AMinister. This is very unfair. (Interruptions) 

MR. DEPUTY SPEAKER: Now Papers 
to be Laid on the Table of the House. Shri 
Kalp Nath Rai: 

14.21 hrs 

PAPER LAID ON THE TABLE 

Annual Report and Review on the FOod 
Corporation of India for the Year 1991-92 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF. FOOD (SHRI KAlP NATJ-i 
RAI): I beg to lay on the. Table-

Annual Report and Review on the worldng 
of the Indian Institute 01 Forest Manage-
ment, Bhopal for the year 1989-90 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) (SHRI MUKUL 
BALKRISHNA WASNIK): On behalf of Shl 
Kamal Nath. I beg to lay on the Table-

(1) (i) A copy of the anl'\lA8i Report 
(Hindi and English versions) of 
the Indian Institute of Forest 

, Management, Bhopal, for the 
year 1989-90. 

(ii) A copy of the Review (Hindi and 
English versions) by the 

• Govemmenton the woridng of 
the Indian Institute of Forest 
Management, Bhopal, for the 
year 1989-90. 

(1) (i) A copy of the Annual Report (2) 
(Hindi and English versions) of 

A statement (Hindi and English 
versions) showing reasons for 

delay in laying the papers men-the Food Corporation of 
Inida for the year 1991-92 
alonDWith Audited Accounts 

tioned at (1) above.(PIaced in 
Lbary. See No LT.-3447193) , 
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(3) (i) A copy of the Annual Report AFFAIRS AND SPORTS) (SHRI MUKUL 
(Hindi and English versions) of BALKRISHNA WASNIK): On behalf of 
the Salim Ali Centre for Omi- Kumari Selja, I beg to lay on the Table 

(ii) 

thology and Natural History, 
Coimbatore, for the year 1991-
92 alongwith Audited.Accounts. 

A copy of the Review (Hindi and 
English verSions) by the Gov-
emment on the working of the 
Salim Ali Centre for Ornithol-
ogy and Natural History, 
Coimbatore, for the year 1991-
92. 

4) A statement (Hindi and English 
versions) showing reasons for delay in lay 
in the papers mentioned at (B) 

above.[Placed in Library. See No L.T. 
3448/93] 

INDIAN RAILWAYS (OPEN LINES) 
General Amendment Rules. 1992 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOLlRCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS (SHRI MUKUL 
BALKRISHNA WASNIK) : On behalf of . I 
beg to lay on the Table a copy of the Indian 

(1) (i) 

(ii) 

(2) 

(3) (i) 

Railways (Open Lines) General Amend- (ii) 
ment Rules, 1992 (Hindi and English ver-
sions) published in Notification No.G.S.R.245 
in Gazetee of India dated the 23rd May, 
1992 under section 199 of the Railways Act, 
1989. [Placed in Library See no. L T -3450/ 
93] 

Annual Reports and Reviews on the 
worl<ing of National Open School, Delhi, for 
1990-91, Technical Teacher's Training In-
stitute, Chandigam for 1991-92 etc, 

(4) 

THE MINIS1tR OF STATE IN THE (5) (i) 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 

A copy of the Annual Report 
(Hindi and English versions) of 
the National Open Schoor, 
Delhi, for the yar 1990-91 to-
gether with Accounts. 

A statement (Hindi and English 
Versions) regarding Review by 
the Government on the work-
ing of the national Open School, 
Delhi, for the year 1990-91. 

A statement (Hindi and English 
varsions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. [Placed 
in Library. See No. L.T.-3451! 
93) 

A copy of the Annual Report 
(Hindi and English versions) of 
the Technical Teachers' Train-
ing Institute, Chandigarh, for 
the year 1991 -92 alongwith 
Audited Accounts. 

A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Technical Teachers' Training 
institute, Chandigarh, for the 
year 1991~92 .. 

A statement (Hindi and English 
Versions) showing reasons for 
delay in laying the papers 
mentioned at (3) above. [Placed 
in Library. See no. L T-3452193] 

A copy of the Annual Accounts 
(Hindi and En91ish versions) of 
the Maulana Azad College of 
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Technology, Bhopal, for the . 
year 1990-91. 

(ii) A copy of the Annual Accounts 
(Hindi and E.nglish versions) of 
the Maulana Azad College of 
Technology, Bhopal, for the 
year 1990-91 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the Gov-
emment on the working of the 
Maulana Azad College of Tech-
noIogy, Bhopal, for the year 
1990-91. 

(6) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the 
papers mentioned at (5)' 
above. [Placed in library See 
No Lt 3453193) 

(7)(i) A copy of the Annual Report 
(Hindi and English versions) 
of the malaviya 

Regional Engineering~ 
lege, Jaipur, for the year 1990-
91. 

(ii) A copy of the Annual Accounts 
(Hindi and English Versions) 
fo the malaviya Regional En-
gineering College, jaipur, for 
the year 1990-91 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
govemment on the wo rk-
ing of the Malaviya Regional 
Engineering College, Jaipur, 
fQl' the year 1990-91. 

(8) A statement (Hindi and English 

14.22 hra. 

versions) Showing re8SQnS for 
delay in laying the papers 
mentioned at (7) above. 
[Placed in Ubrary. See No l T-
345193] 

MESSAGE FROM RAJY A SABHA 

(English] 

SECRETARY -GENERAL: Sir,l have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

'I am directed to inform the lok Sabha 
that the Rajya Sabha, at its sitting held 
on the 1 st Mardl, 1993, has passed the 
following motion:-

MOTION 

"That this House concurs in the recom-
mendation of the lok Sabha that the Rajya 
Sabha do agree to leave being granted by 
the Lok Sabha to withdraw the Bill to proYide 
for the regulation of the muHimodal trans-
portation of goods, from any place in india to 
a place outside India, on the basis of a 
multimodal transport contract and for mat-
ters connected therewith or incidental 
thereto, which was passed by the Rajya 
Sabha on the 22nd December, 1992 and 
laid on the Table of the Lot< Sabha on the 
23rd December, 1992" 

14.23 hrs 

ESTIMA TES COMMITTEE 

Action taken statement 

[English] 

SHRI MANO~ANJAN BHAKTA 
(Andaman Nicobar Islands): Sir I beg to lay 
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Petition Re. Sale d assets of· IFC (Transfer of Undet1aking & 
Bank of Kanada Ltd. Repeal) 8ill 

on the Table statement (Hindi and English to present a petition signed by Shri G.J. 
versions) showing action taken by Govem- Sathe, Joint Convenor, Bank of Karad De-
ment on the recommendations contained in positors' Forum, Bombay, regarding sale of 
Chapter I and final replies in respect of assets of the Bank of Karad Limited (under 
Chapter V of the following Reports:- liquidation) to any other Bank. 

(1 ) 

(2) 

Fourth Report of the Estimates . 
Committee (Nnth Lok Sabha) 
regarding action taken by Gov-
emment on their Seventieth 
Report (Eighth Lok Sabha) on 
Ministry of Home Affairs (Re-
habilitation Division) - Rehabili-
tation of Migrants from East 
Bngal. 

Eleventh Report of the Esti-
mates Committee (T eoth Uk 
Sabha) regarding action taken 
by Government on their 
Elecenth Report · (Ninth Lok 
Sabha) on ministry of Finance, 
Department of Economic Af-
fairs (Banking Division) - Man-
power requirements in 
Nationalised Banks. 

14.23 112 n. 
. COMMITTEE ON SUBORDINATE 

LEGISLATiON ON SEVENTH REPORT 

[ Translation) 

SHRI SOMNATH CHATTERJEE 
(BoIpur): Sir I beg to present the Seventh 
Report of the Committee on Subordinate 
Ugislation. 

PETITION RE: SALE OF ASSETS OF 
THE BANK OF KARAD Ud (under 
liquidation) TO ANY OTHER BANK 

[English) 

SHRI RAM NAIK (Bombay North): I beg 

14.24 

BUSINESS ADVISORY COMMITTEE 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) (SHRI MUKUL 
BALKRISHNA WASNIK): Sir, I beg to 
move: 

is: 

"That this House do agree with 
the Twenty-fifth report of the 
Business Advisory Committee 
presented to the House on the 
1 st March, 1993." 

MR. DEPUTY sPEAKER: The question 

"That this House do agree with 
the Twenty-fifth report of the 
Business Advisory Committee 
presented to the House on the • 
1st March, 1993." 

The motion was adopted. 

14.24 112 hrs 

INDUSTRIAL FINANCE CORPORATION 
(TRANSFER OF UNDERTAKING AND 

REPEAl) BILL· 

[English} 

THE MINISTER OF STATE IN THE 

·Published in the Gazette of India, Extraoridinary. part II, Seeton 2, dated 2.3.1993. 
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MINISTRY OF ANANCE AND MINISTER 1425 hrs 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR MAnERS UNDER RULE 3n 
AHMED): Sir, I beg to move for leave to 
introduce a Bill to provide for the transfer 
and vesting of the undertaking of the Indus-
trial Finance Corporation of India to and in 
the Company to be formed and registered 
as Company under the. Companies Act, 
1956 and for matters connected therewith 
or incidental thereto and also to repeal the 
Industrial FIIl8flC8 Corporation Act, 1948. 

MR. DEPUTY SPEAKER : The ques-
tion is: 

"That leave be granted to intro-
duce a BUI to provide for the 
transfer and vesting of the un-
dertaking of the Industrial Fi-
nance Corporation of India to 
and in the Company to be formed 
and registered as Company un-
der the Companies Act, 1956 
and for matters connected there-
with or incidental thereto and 
also to repeal the Industrial Fi- . 
nante Corporation Act, 1948. 

The motion was adopted. 

DR. ABAAR AHMED: I introduce the 
BiU. 

MR. DEPUTY SPEAKER : We shall 
now take up Matters under Rule 3n. 

Introduced with the recummendation of 
the Pf8Sident. 

(I) Need to bring out low cost 
translations of entire work 
of Mahatma Jotlba 
Phule,soclal reformer of 
Maharashtra, In Hindi and 
English. 

(English] 

SHRIPRITHVIRAJD.CHAVAN(Kard): 
Sir,l wish to raise the following matter under 
Rule3n. 

Mahatma Jotiba Phule, a great Social 
reformaer of Maharashtra was a pioneer in 
the cause of sOcial justice, women's educa-
tion, trade union movement and upliftment 
of farmers. Many books written by him in 
Marathi are revolutionary. They have had 
profdound influence in shaping the ethos of 
social quality in Maharashra. The entire 
Hterature by Mahatma Phule is highly rel-
evant even today and the younger genera-
tion needs to be introduced to Phule's 1it4!lra-
ture. Maharashtra Govemment has pub-
lished his writings and a biography in Maralhi. 

I request the Central Government to 
bring out low cost translations of Mahatma 
Phule's entire work in Hindi and English. 

(Ii) Need for implementation of 
agreements for deamess .... 
towance, etc. for the work· 
ers of Central Public Sector 
Undertakings. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Unanimous agreement was 
reached on 23rd July, 1992 on deamess 
allowance for·the workers of the Central 
Public Sector Undertakings by the Tr1>artite 
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Committee with the Labour Minister as Chair-
man, whereby Rs. 2 per point increase with 
variable slab rate would be payable with 
effect from 1.1 .1989. Another agreement 
reached in the special tripartite meeting was 
to lift the Iilan on wage revision negotiations 
in the Central Public Sector Undertakings 
and to direct the Public Sector Manage-
ments to commence negotiations with the 
workers organisation. The period of last 
wage agreement in all the Central Enter-
prises Expired in December, 1991 . 

FUfther an agreement was reached in 
the Indian labour Conference for introduc-
tion of a pension scheme for aU employees. 

Although tripartite agreements are con-
sidered sacred and binding, it is a matter or 
regret that no steps have yet been taken for 
implementing them in spite of repeated rep-
resentation of the INTUC and assurances 
given by the Govemment, aggrieved by 
such inordinate delay on the part of the 
Govemment in the implementation of the 
agreement, INTUC has given a call for a 
token strike for one day on March 19, 1993 
in all industries and services throughout the 
country. 

I, therefore, request the Central Gov-
emment to take necessary steps forthwith 
for implementation of the agreements of the 
tripartite committees and also the Indian 
labour Conference. 

(iii) Need to provide support 
price for apple and other 
fruits in Himachal Pradesh 

I Translation] 

SHRI KRISHAN DUTT 
SUL TANPURI(shimla): Mr. Deputy Speaker, 

Sir, barren land in Himachal Pradesh has 
been converted into fertile land by planting 
fruit trees on it by the people of the State. 

• Besides, in the fields also trees of mainly 
apples, peaches,mangoes, oranges, and 
lemons have been planted. The Central 
Govemment fixes support price for these 
fruits grown in other States of the country. 
Similarly, support price need be fixed for the 
fruits grown by the fruit growers in Himachal 
Pradesh. I would like to submit to the Central 
Govemment that this has not only checked 
soil erosion in Himachal Pradesh, but has 
also benefited farmers in the State. 

I would like to request the Central Gov-
emment to plant trees on the barren land in 
Himachal Pradesh to check soil erosion and 
to improve the lot of the farmers in the State. 
To encourage the farmers for planting trees, 
the Central Govemment should take steps 
to provide subsidy etc. to them. Support 
price for apple should be fixed at Rs.2.7S 
and reasonable support price for other fruits 
need be fixed. 

(Iv) Need to levy no Income Tax 
on instalment of Additional 
DeamessAilowancedepos-
ited in GPF of the employ-
ees. 

DR. LALBAHADURRAWAL(Hathras): 
Mr. Deputy Speaker, Sir, almost in all the 
States instalments of Additional Deamess 
Allowance, at per with the employees/offIC-
ers of the Central Govemment, are paid to 
the employees. This payment is made on 
the basis of the Basic Pay. Payment of the 
Additional Deamess Allowance to the em-
ployees drawing more than Rs.3,500 per 
month as, Basic Pay, is not made in cash, 
but is deposited in the Contribuitory Provi-
dent Fund/General Provident Fund. This 
Additional Deamess Allowance is paid to the 
employees/officers to compensate for the 
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rise in the prices. Depositing this amount in 
the CPF/GPF defeats the purpose. Addi-
tional Dearness Allowance is included in the 
total taxable income of the officials and 
incorne tax is levied on it. Though as a 
matter fact this amount has not reached the 
purse of the person concemed during that 
year. 

Therefore, I would like to request the 
Central Govemment to pay the instalments 
of the Additional Dearness Allowance in 
cash to the wage eamers to compensate 
them for the rise in the prices or if it is not 
feasible for the Govemment to pay in cash 
the instalments of the Additional Dearness 
Allowance, being deposited in CPFIGPF, 
should be fully exempted from the income 
tax. 

[English) 

(v) Need to restore eartier pat-
tern of Central Contribution 
to Sugar Development Fund 
in respect of Maharashtra. 

SHAI ANNA JOSHI (Pune): Sir, the 
Govemment of Maharashtra has requested 
the Central Govemment for maximum as-
sistance from the Sugar Development Fund. 
Earlier, the factories used to contribute 10 
per cent of expenditure for modemising their . 
plants while remaining 90 per cent of the 
expenditure used to come from Fund. This 
pattem has recently been changed and the 
factories have to contribute 35 per cent of 
the expenditure and 65 per cent of the 
expenditure has to come from the Sugar 
Development Fund. Many factories find it 
difficult to raise 35 per cent. 

I, therefore, request the Central Gov-
emment to restore the earlier pattem and 
also to introduce incentive schemes so as to 
boost the working performance of sick units. 

(vi) Need to lift ban on expirt of 
SandalWood 

DR. (SHRIMATI) K.S. SOUNDARAM 
(Tiruchengode): Sir, sandalwood is exclu-
sively bestowed on Indian soil in forest belt 
of Tamil Nadu and Kamataka while some 
quantity keeps ~rowing in Andhra Pradesh 
and Kerala. In Tamil Nadu, the amount 
eamed from sandalwood now is nearly 50 
per ent of the State Forest Department's 
revenue. The revenue realised in 1991 was 
Rs.22.99 crores on auction sale of 10.12 
M.T. of sandalwood. Stock of 2,500 M.T. of 
sandalwood got accumulated awaiting sale 
in 1991-92 and a similar precarious position 
obtains as regards deals in sandalwood in all 

, forms, including logs and billers by Govem-
ment of India, Tamil nadu hopes to compete 
on a global scale to get a competitive price 
for sandalwood. 

If total lifting of ban is not possible now, 
at least export licence may be given to 
qualified firms. 

I, therefore, request the Central Gov-
emment to take urgent steps in this matter. 

(vii) Need to expedite the Con-
struction work of Railway 
Over bridge at Arakonam, 
Tamil Nadu 

SHRI, R.JEEVARATHINAM 
(Arakonam): Sir, Arakonam railway junction 
in Tamil Nadu can be connected with 
Calcutta-Delhi on one side, Kanyakumari 
and Madurai on the other, Mangalore Port 
on th~ weSt Coast and Madras Port and 
some other areas on the remaining side. 

Three years ago, the Union Govem-
ment had sanctioned a railway overbridge 
with the consent of the Tamil Nadu 
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Gevemment. But this has not yet been 
completed. Hence, the people of Arakonam 
find it difficult to go to Kanchipuram and 
Tiruttani. Aslo, the people on the ('ther side 
find difficult to come over to northem side. 
This is causing a lot of hardship to the public. 
There is already an underway bridge but it is 
stagnated with two feet of water. As a result 
of this also, the people find it difficult to come 
from one side to the other side. 

I request the union Govemment to di-
rect the State Govemment to complete its 
share ?f work early. I also request to take 
necessry steps to make the underway bridge 
functional. (Interruptions) 

( Interruptions) 

MR. DEPUTY SPEAKER: If you wantto 
make an allegation against any person on 
the floor of this ' House, it shall have to be 
accompanied by a notice. An allegation was 
made in the woming. But no mptoce was 
ossied. So, that does not go to the record. 

1434 hrs 

MOTION OF THANKS ON THE 
PRESIDENTS ADDRESS - Contd. 

[English) 

MR. DEPUTY SPEAKER: We will now 
take up further discussion on the Motion of 
Thanks to the President's Address moved 
by Shri Digvijay Singh. Time allotted is 12 
hours, of which three hours and eleven 
minutes are already over. So, we have at our 
disposal eight hours and forty nine minutes. 

[ Translatiohl 

SHRI ATAl BIHARI VAJPAYEE 
(Lucknow): Mr.Deputy Speaker, Sir, 
President's Address is an important eVent in 
the Joint Session of the Parliament. This 
time the Budget Session started with the 
President's Address. I wished to be present 
on the occasion but could not. The reason is 
evident. At the end of his speech the Hoo. 
President referred to democracy to be a 
living thing. He admitted that the country is 
faced with crises. He admitted that the 
country is faced with crises. He has also 
admitted that there have been remarkable 
levels of cooperation as also strong areas of 
dissent last year. He said that our democ-
racy is very lively. I do not understand the 
extent to which the Hon. presidenfs views 
and the Govemment's actions are comple-
mentary to each other. Is it not so that the 
President's Address is written separately 
and the Government acts differently. 

My hon. friend Shri Mani Shankar Aiyar 
is not present here. Once he wrote in an 
article as to how be drafted President's 
Addresses. I do not know as to what proce-
dure is being followed now and who pre-
pares the Address. Mr. Deputy Speaker, Sir, 
it is true that we wished to be present at the 
time of Joint Parliament Session but we 
decided to qbstain. Shri Advani wrote a 
letter to the Hon. President and informed 
that we are sorry that we are not coming and 
also clarified that it was not a disrespect to 
the office of the President. We do respect 
the office of President and since be holds the 
office we respecte him. However,'the Gov-
emment is creating a situation due to which 
we would respectfully abstain from the Joint 
Parliament Session. We used the word "re-
spectfully abstain." It is true that attention is 
not paid to minute things today, Sensitive 
matters are neither taken into consideration 
nor evaluated. Next day I read' newspapers 
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and the news was that BhartiyaJanata Party 
boycotts the JOint Parliament Session: 
Though very monor but there Is certainly a 
difference between the word "boycott" and 
'respectfully abstain.' However, that differ-
ence is not being taken into consideration. 
We were very agitated. It w~ but natural for 
us to be agitated for the way in which our 
rally was banned. But we did not create any 
obstacle in passing the Railway Budget. The 
Govemment crossed all limits in contr9olling 
the rally. We also lost patience. But we did 
not create any problem while presenting the 

. General Budget. 

I have very long association with this 
House. I remember the daysx when Shri 
Mora~i Desai used to be the hon. Minister of 
Finacne. He was going to present the Bud-
get but some of the communist Members 
were agitated. So they continued to raise 
ahue and cry while Mora~i Desai continued 
his Budget speech. We ' could have also 
created such a situation. But we did not do 
so because our conscience did not permit 
it... 

We want that democracy should prevail 
in the real sense and dignity of the House 
should be preserved. However, the dignity 
of the House is not preserved inside the 
House. Who knows what happens outside 
the House? Will the same not be reflected 
here? Therefore, when the Hon. President 
refers democracy to ~ lievely, it could be 
reflected outside too. Farmers are holding a 
rally. What is the need to stop them? The 
Govemment 'asked them to hold the rally 
near the Rod Fort. Cannot the citizens of the 
country gather in front of the Parliament and 
knock the doors of Parliament? All the rallies 
have been banned. Out leftist friends are 
also complaining, because there will be 
oppression. Everyone, big and small, will 
suffer~ Therefore, oppression should not 
take place. The other day I had pointed out 

that the hon. Minister of Home Affairs could 
hold talks. I read in the newspapers that 
farmers were given permission to hold their 
rally near the Red Fort. But we were not 
even asked whether we wanted to hold the 
rally at some other place. It is altogether 
different that we would not have agreed. 

SHRI NITISH KUMAR: (Barh): On the 
top of Qutab Milar? 

SHRI ATAL BIHARI VAJPAYEE: We 
would make you climb on it delivere and our 
speeches. 

Mr. Deputy Speaker, Sir, the incident Qf 
6th December, is the first reference in the 
Presidenfs Address. That was but natural. 
The matter has already been discussed and 
will be discussed again. I will say afterwards 
what I wantto say with regard to it. However, 
I was going through the English and Hindi 
versions of the Address. its English version 
is as follows: 

[English) 

"The basic premise of seculatism and 
the rule of law has been threatened.· 

[ Translation) 

But in the Hindi version of these lines it 
has been stated that S8Culatism and law 
have been threatened. What is the threat 
and who gave the threat is the matter of 
discussion. There is a lOt of difference in it. 
But I am referring to the specific word. In 
English it is said that ours is a secular 
countryanditshouldrea\mainsecular. There 
is no objection to It. But the difficulty arises 
only when the specific word is translated as 
'Dharam nirpeksh' in Hindi. Not only in my 
opinion but in a common man's opinion orus 
is a religious country. To be religious or 
having good qualities mean to the same 
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thing these days. However, emphasis is laid 
on to safeguard the 'Oharam nirpekshta' 
and I would Hke to submit to the so called 
custodions of seculatism that 'Oharam 
nirpeksh' is not the equivalent of the word 
'secularism'. It is creating confusion among 
the people. Is the Govemment anti-reli-
gious? Does the Govenment want to make 
the countty non-religious? 

Mr. Deputy Speaker, Sir,l have already 
made a mention of it and today I would like 
to repeat the same. I am talking of the years 
1949-50. When the constitution of India was 
formed there was· no reference to the word 
'secular' in it. Everybody agreed that our 
country should be secular. It was not at all a 
matter of controversy. Even after the forma-
tion of Pakistam, ~ ever raised the 
demand to declare India a religious state. 
However, the Constitution makers did not 
use the word 'secular' in the Constitution, 
because they were apprehensive that it 
might vreate confusion. When the word 
'secular' is translated as 'Oharam Nirpeksh' 
it is certainly Ukely to create a confusion. 
Nehru ji I'eC!lised this problem in 1961 . I am 
referring to Nehruji because most of the 
hon. Members refer to him again and again 
when they talk of secularism. nehruji had 
written the preface of a book called "[)haram 
nirpeksh Rajya" by an M.P., Shri Raghunath 
Singh in Varanasi in 1961 . The book is 
available in library and can be borrowed. I 
am reading out an extract from the book-
"Perhaps the word 'secular'1n Er9ish. Some 
people think that it relates to antireligion, 
and obviously it is wrong to have such a 
notion. It means that it Is a statge which 
gives equal respect to all religions." 

Mr. Deputy Speaker, Sir, if taken in this 
context, India has always been and will 
remain a secular country and the incident of 

J 
6th December has not at all created a threat 
tosecularism. Let us use the proper word. In 
the latest hindi version of the Constitution of 
India, the word 'secular' stands for 'Panth 
Nirpeksh' and~ not for 'Oharam-Nirpeksh'. 
India should follow the concept of 'Panth 
Nirpeksh'. The word religion is USed in a 
wider term. If at all the people of this country 
have to be encouraged to move ahead, 
woek hard and make as much sacrifice as 
possi)Ie, then religion cannot be isolated. 

Shri Indrajeet Gupta is not present here. 
An incident referred to by Shri Ourgadas in 
his book named 'ndia from Curzon to Nehru" 
is worth reading. I would like to place it 
before the House. I quote. "I asked Gandhi 
how he would counter Jinnah's charge that 
his was a pseudo-religious movement likely 
to lead to a reactionary revivalism. Gandhi 
replied that his own idiom was the only one 
that the masses could grasp. Villager re-
sponded to his call, for they lived nearer to 
God than the tqwnsfolk, and understood his 
message as a call to self-abnegation and 
seIf-purification. As for revivalism, Gandhi 
said he certainly wished to see among the 
Hindus a revival of spirit of resistance to evil 
and a shedding of their cowardice. Anyway, 
hindu-muslim unity was to him an article of 
faith and he could never be so foolish as to 
inaugurate a movement likely to harm this 
cause. The Muslim masses instinctively 
under stood the religious issue and would 
feel brotherly towards non-muslims who 
espoused their cause." 

( Translation) 

Today ,It is said that religion and politics 
should be separated and that teligion and 
politics hav.e no relation. In order to convey 
the correct idea of it to a common man if we 
say that communalism should not be ass0-
ciated with politics and that teligion should 
not be misused to fulfil the political motives-
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I can understand the sense. But the Govem-
ment does not say this. It says that religion 
has no relation with politics and those who 
try to bring religion into politics pose a 
danger to seculatism in the country. A com-
mon ma~ does not accept this idea. I have 
not, so far, been able to understand why 
stress is being laid on defining the word 
'secular' as 'Oharam Nirpeksh'. Are we not 
able to make people understand by translat-
ing secularism into 'panth-rtirpecksha' or 
'sampradaynirpecksha'. 

Mr. Deputy Speaker, Sir, firstly, before 
taking up other issues, I would like to submit 
a point in this regard. What is the identity of 
this country which we call as Bharat, 
Hindustan or India. Where are the life roots 
of this country. From which roots the nation-
ality of this country gets the stream of life? 
No new nation was bom in the year 1947. 
The nations which emerged in Europe after 
the second .worts war are in a process of 
disintegration at present. But this country 
has remained united for centuries. There 
were different states and they had some 
times used to irnJulge in wars with each 
other. Even then the country was one. What 
were the reasons for its unity? Please ex-
cuse me, I would like to state that at that 
time, Islam or Christanity had not reached to 
our country. The believers in Islam did not 
came with Ghori or Ghazni. First of all, the 
traders from Arab came here and con-
structed the first mosque in South India by 
taking permission from the hindu rulerthere. 
Noone objected to the construction of that 
mosque and the ruler also permitted hap-
pily. Never before any such fight has taken 
place in the country. Is it not an evidence that 
this is an ancient nation? Only a new chapter 
was opened in the year 1947. Our intellec-
tuals who are influenced with westem edu-
cation, win say that: 

[English) 

The concept of the nation is a modem 
concept. 

[ Translation) 

So, they cannot accept our country as 
an ancient nation. If you do not want to 
accept it, it is your own wish, but no one can 
deny about its ancientness. I do not want to 
quote Nehruji again. He had also said ·since 
thousand of years, a chain of life is contin-
ued and I am proud that I am also a link of 
that chain. I do not want to separate myself 
from that chain." Which is this chain? Is it not 
Hindu? But an objection has been raised on 
the word 'Hindu~ after the independence or 
after the division of the country. Why the 
effort to give Indian colour to everything, 
after the independence was not· fully suc-
cessful. I have said it ear1ier also and would 
again like to repeat that we should discuss 
this question as to what is the national pride 
of this country. If this is not a Hindu cOuntry 
or if it is not integrated by the Hindu culture, 
then what other factors are responsibile for 
the integritY of this country. Who were thoSe 
great men who inspired the people for mak-
ing sacrifices at the time of foreign inva-
sions. It was Shivaji and not Autangzeb .. 
Why Maharana Pratap inspire the people of 
this country even today? I agree that the 
Muslims, who came from the other coun-
tries and settled here, became part and 
parcel of this country. They should also be 
treated equally. Out constitution provides 
such guarantee. There is a need to bring it 
into practice also. There is no difference of 
opinion in tilis regard, but people are being 
misled by creating imaginary differences of 
opinion. It is necessary to have clearcut 
opinions and we are ready for a discussion 
in this respect. 
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Mr. Deputy Speaker, Sir, the hon. Home 
Minister stated that day that the R.S.S. 
members consider Hinduism as national-
ism. He should understand that here Hindu-
ism is not used as Hindu religion. Isn't it so? 
No adjective was used before religion. It was 
always preached to follow the religion. Later 
on, sects were formed and ways of worship 
were developed. But this land has enough 
strength to take everyone along , Why are 
we giving less importance to this strength? 
If 'it is said that politics should not be 
communalised, then this rule should be 
applicable to all. One should not adopt 
double standard. 

Mr. Deputy Speaker, Sir, I do not want 
to repeat the same points. I am expressing 
a point. I am happy that Shri Chandra 
Shekhar is present here. It is necessary to 
have clarity in thoughts. You accuse us of 
being communalists and responsible for 
dividing the country and we accuse you of 
dividing the country in 1947 and again you 

,are doing the same. Thsu, this dis:Cussion 
will lead us to nowhere. One should have 
clearcut views on this issue, we should have 
same opinions and should speak same lan-
guage on the basic issues. It is true that we 
will always have difference of opinion with 
the persor.s who say that India is not a nation 

i or India is a group of nationalities. Out 
. Communist friends had been expressing 
their views till recently that there is no such 

. thing like Muslim communalism. 

(English] 

There is no such thing 
as .... (lnlerruptions) 

( Translation] 

Dada Bhupesh Gupta has given these 

speeches in P~jya Sabha in my presence. I 
can guote those speeches. 

SHRI SAIFUDDIN 
CHOUDHURY(Katwa): He would have been 
afraid of you. 

SHRIATALBIHARI VAJPAYEE: please 
do not say like this, I have a great regard for 
Dada. There is no question of his being 
afraid of me. I know when the Constitution 
was changed and the Word ·secular" was 
included, Shri indrajit Gupta was present 
there. He had said at that time as to why this 
word is being included. Out country is al-
ready secular. 

SHRI INDRAJIT GUPTA(Midnapore): 
The word ·socialist" has also been included 
in it. 

SHRI ATAL BIHARI VAJPAYEE: No 
discussion was held on it. This motion was 
moved by S.Swaran Singh and he. had said 
that the word ·secular" means that there will 
be no religion of the state and it will have no 
system of worship and its attitude towards 
all religions will be equal. Some of the Mem-
bers did not speak at all. But when Shri K.T. 
Dhsh tried to get included the word ·social-
isr in the Constitution, Dr. Ambedkar did not 
acept it. The 'argument given by Dr. 
Ambedkar shows his farsightedness. In the 
drafting committee he rejected the amend-
ment. He said that socialism is a hypothesis 
of an economic set up and I do not want to 
include it in the constitution because eco-
nomic system and hypothesis keep on chang-
ing. A time may come when a better eco-
nomic system than socialism may come into 
being and the same is accepted by the 
people. I do not want to put limitations for the 
Mure generations. To say at that time .... 

Today the ideas of ,Dr. Ambedkar is 
mentioned in parts only, while the need of 
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the hour is to see him in totality. I am not 
going to discuss that issucl 

Mr. Deputy Speaker, Sir, I am express-
ing a point of view. A discussion is going on 
seem under the Dunkel Proposal. The Gov-
ernment is trying to defend the indetensible 
Dunkel Proposal. The root is more important 
than the tree and that root has come out 
from the seed. There is enough matter to 
consider, but please do not level allegations. 
You can accuse us and we can accuse you. 
Where this dialogue will lead us to? 

SHRI SAIFUDDIN CHOUDHURY: We 
go upto genGS. 

SHRI ATAL BIHARI VAJPAYEE: Be-
cause you are meteriaiistc.That is why, you 
go upto genes. 

Mr. Deputy Speaker, Sir, a mention has 
been made in the President's Address about 
our relations with neighbouring countries. 
We all want that we should have good 
relations with out neighboruing countries, 
but despite all efforts, our relations with 
Pakistan and Bangladesh are not improv-
ing. The incidents which happened in these 
countries after 6th of December give a 
serious warning to our country. It is a matter 
of grave concern. After all, the issue of 
Ayodhya is an internal issue of our country 
and it is our responsibility to solve it properly. 
We can not allow our neighbouring coun-
tries to make any interference in the issue 
and demolish temples, bum down the houses 
of Hindus making thousands of them home-
less and bum our National Flag and all this 
has been done on the Government level. in 
Faislabad, a Minister of the Federal Govern-
ment in pakistan kept looking on and a 
temple was demolished before him. In 
Lahore, a temple was demolished through 
Buldozer. This is totally wrong. 

SHRI NITISH KUMAR: In 1984, the 
same has happened with the sikhs also. 

SHRI CHANDRA SHEKHAR (Ballia): 
Sir, the thing is that the federal Government 
was responsible there and here the state . 
Government was responsible for it. 

15.00 hrs 

SHRI ATAL BIHARI VAJPAYEE: And, 
who did so in Bangladesh? 

SHRI CHANDRA SHEKHAR: There is 
federal set up there. 

SHRI ATAL BIHAR I VAJPAYEE: Nei-
ther the Federal Government nor the State 
Government did anything, but 490 temples 
have also been demolished there. Is it an 
ordinary incident? What did our Govern-
ment do there? I am taking of only temples 
here., but shops and industrial units were set 
ablaze there. Should it not be mentioned? 
That is why the Prime Minister of India had 
to cancel his Dhaka visit and moreover 
threats are still being given that the Indian 
Premier will not be allowed to airdash in case 
he goes there to participate in the SMRC 
Summit. 

A mention was made during his ad-
dress by His Excellency the President of 
India. that the talks with Premier of 
Bangladesh were held in a very cordial 
manner when the latter was on a tour of 
India. Tin Sigha has been given well, the 
Government may give something more if it 
wants so, but there should be cordial rela-
tions. Dialogue with neighbouring Countries 
is needed to be had firmly and in clear terms. 
We want that our relations with the 
neighbouring countries should improve. 
Now, the rest of the world have considerably 
changed, but the countries of West Asia are 
still entangl.ed in tensions. 
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I had told you that we would solve the 
Ayodhya tangle, but we cannot allow any 
Islamic country to become the protector of 
Indian Muslims. It is wrong. 

Mr. Deputy sPeaker, Sir, the immigra-
tion of people from Bangladesh who are 
coming in great numbers is yet another 
issue concerned with this issue. Many 
citizens of Bangladesh have succeeded in 
getting their names entered in the voters' 
lists even through a voice of protest was 
raised against it in Delhi. Their names 
should be deleted soon. Can it be called a 
communal demand? Should any country 
allow people from its neighbouring country 
to immigrate illegally? 

Mr. Deputy Speaker, Sir, after an in-
quiry was conducted in Delhi, names of 
several thousand Bangladeshi were del(>ted 
from the lists of voters. The inquiry is still 
going on. 

I had been to Assam recently. The 
proposed rally of oUr party to be held in 
Guwahati, was initially banned, however, it 
was allowed later on. But, I would like to 
submit that this House should be pay atten-
tion to the situation arising in Assam. Issues 
are generally allOwed to linger on. Hd'w 
matters are allowed to linger on for polities 
of votes was seen by us in Ayodhya issue. 
But another type of situation is emerging 
there due to the inflow of a large number of 
people trom Bangladesh. The Election 
Commission no longer remains to be our 
institution but the Election commission has 
issued directives. Today the members of 
the Janata Oal and the left parties had raised 
the issue of Tripura. We agree with them 
on this score. If inquiry is not held in 
accordance with the directives of the Elec-
tion Commission and if the officers in ques-

tion are not removed, will it then not tanta-
mount to the mockery of the Election Com-
mission? There is no justification of care-
taker Govemment of the same State Gov-
emment in Tripura. 

It is being stated that the report of the 
Govemor has not been received, but it is no 
secret that the union Government can get 
the Governor's report anytime and of itS'Own 
choice. You got the reports from the Gov-
emors of the four States and dismissed 
those ~ovemments. It means what you 
thing right is right. 

The Central Government may be inter-
ested in allowing the corrupt State Govem-
ment of Tripura to remain in Power. The 
Tripura Govemment which was indulged in 
~lectoral irregularities may be allowed to 
continue in power, even though the com-
ments and the strictures have been passed 
by the Election Commission against the 
State Govemment. Mr. Deputy Speaker, 
Sir, yet another drama i$ being enacted in 
Assam. 

An order to review the voters, lists 
throughout the country was given on the 
25th November, 1992 by the Election Com-
mission keeping the date of 1 st January 
1993 in mind. They had written in their 
report that foreign nationals have come to 
India in a large number and they have 
sueceeded in getting their names entered in 
the voter's lists. The scrutiny of voters' lists 
should be made keeping in view the date of 
t st January, t 993. The names of foreign 
nationals should be deleted from those vot· 
ers lists. 

Now I want to quote what the Election 
Commission has stated. I am having a ~ 
of the entire directive given by it. The 
Election Commission has stated. 
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[English] 

"AND WHEREAS, being aware of the 
presence of a substantial number of foreign 
nationals in some States in India the Com-
mission, in full consuhation with the Ministry 
of Home Affairs, issued a direction with its 
letter No. 23/92 dated 21 Aug ., 1992 to all 
the State Governments and Chief Electrocal 
Officers containing a special enumeration 
procedure for areas having a substantial 
presence of foreign nationals." 

[ Translation] 

The Commission has also writ1en that 
the direction being forward by it has been 
endorsed by the Ministry of Home Affairs 
that is to say the Ministry is agreeable to it. 
The Commission added that in accordance 
with the new procedure it is the responsibility 
of the State Governments to identify foreign 
nationals in every Assembly and at every 
polling booth. It was also stated by the 
Commission the work of identifying the for-
eign nationals and counting their number 
should be finished by 31st August, 1992. 
The Commission added that in case there 
was any doubt about the citizenship of a 
person, the district collector should decide it 
by 7th October, 1992, Later on, this date 
was extended from 7th to 17 of October. 

But the Government of Assam did not 
comply with the direction. It said that the 
counting would be conducted as per the 
voters' list of 1990. Those who had come up 
to 1990 would not be removed, whether they 
are the citize'lS of India or not. This was the 
purport of what it said. The State Govem-
ment made it dear that it was not ready to 
abide by the new direction. It also issued 
directives to its officials that they have to 
ensure this much whether the person whose 
name was entered in the voters list was of 18 
years of age in 1990 or not. Now there is a 

tug of war between the Government of 
Assam and the Election Commission. 

Now I would like to shift your attention 
from the situation of Tripura to the situation 
of Assam. The Election Commission did not 
accept the objections raised by the Govern-
ment of Assam. It again issued direction 
that it should be followed. The Ministry of 
Home Affairs also reminded the State Gov-
ernment of its responsibilities , but the Gov-
ernment of Assam adopted adamant pos-
ture. A meeting with the representatives of 
the Government of Assam was held in Delhi 
on 13.11.92 in order to persuade them to 
arrive at an agreement in this regard. Now 
I quote from order of Commission. 

[English] 

"It became further evident that the State 
Government had knowingly and with-
out any plausible reason disregarded 
the direction of the Commission issued 
in full consultation with the Ministry of 
Home Affairs relating to this matter of 
grave importance." 

[ Translation] 

The State Government is not ready to 
abide by it. The Election Commission has 
stopped the work of preparing new voters ' 
lists in Assam what will happen? To make 
proper arrangements for holding of free and 
fair elections, to revise voters' list and to add 
new voters in the voters'lists, all come under 
the jurisdiction of the Election Commissjon. 
But the State Government is benl upon 
violating the directions of the Election Com-
mission openly. It is also violating the 
directives of the Ministry of Home Affairs. 

When I want to Guwahati I came to 
know that there are 1 05 such constituencies 
in which 10 percent population has increased 
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during the last one year. How can there be 
an increase 01 10 percent of population in 
one year? But when he Assam Govem-
ment takes any step, the vote-poIIticscomes 
in the way and the matter conceming the 

. security and integrity Of the county is held 
up. This is really a serious issue. We do not 
want to make it an issue of Hindus and 
Muslims. People in large number have 
come from Nepal. The are creating a num-
ber of problems •. ·The Govemment canftot 
accept Illegal entry. 

America is also not allowing the foreign 
nationals to settle there. In America when 
Mr. Clinton was fighting election, hedeelared 
that hts attitude would be sympathetk: to-
wards the persons who were corning from 
Haiti to take shelter in America. President 
Bush had stopped their entry. Now when 
Mr. Clinton has 8SSUtAed office, of the 
President of American, he says ~ he 
cannot be sympathetic towards them and 
that their entry will have to be prevented. 
That is on the Hexico border. America is 
trying its best to prevent l1iegai entry. But in 
ourcountryfN8ryissueisglVenacornmunai 
colour and vote is linked with every issue. 
When the situation goes out of control, the 
Government ITI8ke!J de8pefaIe a.tten1* to 
control the situation but 8Vac; then nothing 
happens. 

Mr. Deputy !peeker, Slrthere was also 
a mention about the AyocIIya Issue in the 
Presldent'a AddreIa. That the case has 
been refetTed to the Supf8me Court has 
aIeobeen mel ItioI led. r do not knowwhelher 
the Supreme Court would give any decieion 
in auc:h cue or not. It can both reject the 
case or give Ita decIaIon thereon. The 
deCision may favour one aide only and the . 
decieion may also Iead.to the ..... of __ • 
ciIion. can thle i8aue not be ~4Wn 

now through. oonIaJ tati outside the court 
0I1aw? Can the Parlament not play any role 
~ it? It the Pariament had played its role 
eal1ler, If the judiciary had beeI'I a bit fast in 
pronouncing iIs decision and if the poIiticaJ. 
parties would have contributed to finding 
solution rising above vote politics. (/ntemup-
~ 

Mr. Deputy Speaker, Sir, I have not 
mentioned the name of anybody. 

SHRI MOHAN SINGH (Deoria): And 
you caD it a mandate. (Interruptions) 

SHRIATALBIHARIVAJPAYEE: There 
is a little change in the Muslim opinion. This 
is not so out of any fear. There is a change 
in them because they have come to realise 
that It is really a matter of deep sentiment of 
the people. Now I would like to submit that 
the Government should take advantage of 
this change in their attitude and make all 
efforts to find a solution to the problem. I the 
Government ,.,mains adamant there may 
be diIIicuIties in finding the solution ~ the 
problem. There is enough time noW 8nd I 
WIsh what Chandra Shekhar ji had inpted 
should be taken up again. Later on, he 
lashed out at us. 

StiR there is time. If the court gives its 
verdict on the basis of the evidence, docu-
ments, in scripIion8 archeological materjal 
that there was a Mandir than the demand of 
mosque should be' dropped. But it is a 
clfferent question whether the court gives 
auc:h a verdict or not. I am also presenting 
the OCher aide of the Picture. Whatever may 
be the verdict of the court one of the two 
sides would remain dIacontent. I do not want 
that this discontent should be there. 

SHRI ABDUL GHAFOOR (GopaJganj): 
Many things can be tolerated you also know 
how we are eX8fCi8lng restraints. 

Mr. Deputy Speaker, Sir, I am offering 
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a view point. You have to asaess its weight. 
Still there is time all the people of this country 
have to live together. The politics of vote has 
disturbed the situation much. (Interruptions) 
We joined this game much later. The debate 
on the vote of thanks to the President's 
Address is providing this 
opportunity.( Interruptions) 

SHRl CHANDRA SHEKHAR: The sug-
gestion made by Shri Atal Bihari Vajpayee is 
a right suggestion. If a dialogue in the matter 
is to be resumed, will the Members of 
Bhartiya Janta Party and other people asso-
ciate themselves with it. Will they take any 
initiative in it so that negotiations could be 
resumed again? I fully agree to their opinion 
that this problem cannot be sorted out 
through court and GovemrT'9nt alone. It can 
be resolved through dialogl8 only. So could 
I would like to request Atatji to make their 
people prepared for it and pave the way of 
holding talks. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Deputy Speaker, Sir, if any such effort is 
made we are ready to participate in it but it 
should be qone with a goodwill and with an 
eye for finding a solution to the problem. Till 
now many efforts have been made but each 
step raised a new problem so in disgust we 
suggested that the matter should be re-
ferred to the court. Now the matter is in the 
court. Heaving will start and verdict will be 
given. Whatever be the verdict, it "Yould 
leave one side dissatisfied and that will not 
be an ideal one. But I think if any matter is not 
sorted out through mutual negotiations. We 
should approach the court and accept its 
~rdict. But this a question of creating good-

- will in the country and Shri Chandrashekhar 
can discuss this matter with his friends and 
find out a solution. We have been isolated. 
BJP has been .... .. a political. 

(English] 

SHRI NIRMAL KANTI,CHATIERJEE 
(Dumdum): Will that root be strengthened if 
you recodhJse Shivaji and Rana Pratap only 
and not TIpu Suban. 

[ TransIatJon] 

'SHRI ATAL BIHARI VAJPAYEE: Sir, 
this is an effort to distort my version. I had 
raised a question. Please put it up in a 
conect way. It should conform to facts in 
history and thoughts of the minds. Things 
took an ugly tum because various aspects 
related dispute have been deal with sepa-
rately. It is not enough to say that the Hindus 
and Muslims should live together. Who are 
our great men and what was their conduct? 
That is why I have raised a question and I 
would like to know your view in the matter. 
We do not want to leave anyone. We want 
to take all together but in this effort we do not 
want to distance ourselves from the main 
root. He made a reference to Rana Pratap 
and Shivaji. Please tum to ear1ier events. It 
is being said that the patriots had fought 
against Muslims but in reality they did not 
fight against Muslims. They fought against 
the regime. The problem arises when our 
Muslim brethren associate themselves with 
the aggressor of that time? What is the need 
to put Ram and Babar as rivals? WhlJl 
parallei is there between he two? 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani) Nobody does so, it is wrong. 

ATAL BIHARI VAJPAYEE: It is so nice 
of you that you are not doing so. If we so into 
these details debate wiH become lengthy 
and would create a lot of bitterness. If you do 
not do, it is good. 

SHRI EBRAHIM SULAIMAN SAR": 
fIk>body does. 

SHRI ATAL BIHAR I VAJPAYEE: 
Sulaman Saitji you wi. also sa~t you do 
not oppose Vande Mataram.... (/nl8~ 
tions) Please get up and say that you do not 
oppose Vande Mataram. 

• SHRI IBRAHIM SULAIMAN SAlT: 
Please stick to one point only. There is no 
use ~plicating the matter. Why do you 
connect Babar with Vande Mataram. 

SHRI ATAL BIHARI VAJPAYEE: I did 
not rise this issue. Our communist friends 
got up. Please be caution of them., they will 
continue to do such things. 
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SHRI SAFFUDIN CHAUDHARY: We SHRI MOHAN SINGH (Deoria): She 

had asked some other thing. Vajpayee ji, wasspeakinginreplytoVajpayee'sspeech. 
why it is necessary to cut the roots to take 
all together. Why does this thing arise.. MR. SPEAKER: She is not speaking in 

SHRIATALBIHARIVAJPAYEE:Where 
is the question of cutting the roots? 

15.19 hrs. 

[MR. SPEAKER in the Chairj 

Mr. Speaker, Sir, I have taken much 
time. The are many other speakers from my 
party. Kindly do not be strict to them. I would 
like to thank you... . (Interruptions) Mr. 
Speaker, Sir, you have come but after a 
along time, I would like to submit one more 
thing. I am going to conclude. A white paper 
has been published. The paper is white no 
doubt but whatever has been written con-
tains no substance. 

SHRI NITISH KUMAR: I would like to 
know for my own information. Why itis called 
white paper. It is written in black. 

[English) 

MR. SPEAKER: We will do some re-
search on that. 

[ Translation] 

SHRI ATA~ BIHARI VAJPAYEE: Shri 
Advani can make you understand better. 
This is a Bmain tradition. Sometimes papers 
of other colours are also printed. But I would 
like to submit one thing that it was charged 
that all that took place on 6th December was 
the result of a deep conspiracy and the 
Government said that it was investigating 
the matter. But the white paper does not 
Jhrow any light on it. Therefore, it is clear 
that there was no conspiracy in it. If the 
Government wants to prove it by a CBI 
enquiry, we are prepared to wait for that 
also. But the white paper does not say 
anything in this regard. The variOus inci-
dents that the Government has referred 
speak that there was no conspiracy. It was 
wrong. 

DR. GIRIJA VYAS (Udaipur): Mr. 
Speaker, Sir, ... .. 

repl~· . She is expressing her own views. 

DR. GIRIJA VYAS: Mr. Speaker, Sir, 
Shri Vajpayee has called the President's 
Address on an incident. That is why he could 
prove that he was not able to be present in 
the incident. He has also clarified that his 
abstention was not a boycott. But when an 
hon. Member like Shri Vajpayee calls the 
President's Address - which is an integral 
part of the Parliamentary democracy an 
incident and tries to forget it. I have no 
question to ask him. 

Mr. Speaker, we have seen many type 
of frenziews in this country, Whenever the 
point of frenziers and sentiments is made, I 
cannot forget what Bhagat Singh had said 
before being hanged:-

" Inhi Bigede Dimagon Maen ghani 
khushboo Ka Lachhe hain, 

Hamen pagal hi rahena do, hum pagal 
hi achhe hain." 

But today this frenziness and senti-
ments have taken this country to a cross-
road and as Shri Digvijaya Singh said this 
frenziness did not stop with the assassina-
tion of Mahatma Gandhi. It gave birth to a 
new incident on 6 December which shat-
tered the country's democracy and put a 
question to its existence. The question now 
posed to the country is that if this tendency 
is not checked where will it lead the country 
to. 

The President's Address begins with 
his sensitiveness and his commitment to the 
country. He emphasised that if this country 
is not interwoven in the thread of unity and 
integrity, then not only this country will dis-
integrate but the very pride of the country will 
be shaken. He made a reference to the 
incident of 6th December. The entire world 
is terribly scared of the incident of 6th De-
cember because this incident is not only a 
fight for demolishing a structure or a fight 
between Hindus and Muslims but it is a fight 
to bring democracy to an end. 
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Mr. Speaker, Sir, I am happy that Shri this country because there were several 

Vajpayee has raised the issue of politics of anti- Veda cuhs and several philosophies. 
vote. I am happy that he has said that The other definition based on the Vedas was 
political parties can provide something new made again and again. Acceptance of the 
to this country if they renounce politics of existence of God is religion . This definition 
votes. But I ask this question from him .. Had too was not accepted. Several cults did not 
his party renounced politics of votes, the believe in God or in religion . So, the defini-
incident of 6th December would not have tion of religion kept changing. This country 
happened. Today the country is having all retains religion on this basis: 
sorts of apprehensions because of this inci-
dent. Had this incident not happened, there 
would not have been any apprehensions in 
public mind. Therefore, I would like to re-
quest Vajpayee Sahib that he should stick to 
what he has initiated because its responsi-
bility lies on his party. Let him think over it a 
little. 

Mr. Speaker, Sir there were references 
to religion in the last Session and just now 
Shri Atal Bihari Vajpayee as well as other 
speakers, who have just spoken, have also 
made a reference to religion. 

SHRI DILEEP BHAI SANGHANI 
(Amreli): Will your party renounce the policy 
of appreasement? 

DR. GIRIJA VYAS: I have asked a 
question whether you will stick to what you 
have initiated because all the political par-
ties would be naturally concemed with votes 
but no political party has ever stooped too 
low for votes nor one can do so as this party 
has done. They must think over it a bit. 

A lot of discussion has taken place on 
the definition of religion in Parliament as well 
as outside it. I would not like to go into the 
comprehensive definition of religion because 
the definition of religion has always been 
changed and modified in this country. 

Hon. Vajpayee ji has raised a question 
that correct meaning of secularism should 
be sampra day dharm-nirpeksh. I am ready 
to accept it and would like to do so. but he 
should also accept that his party is not 
fighting for Hindutva, Hindu nation or Hindu 
religion but for a community. I have courage 
to say so because I remember the definition 
given by Jaimini on the pride of Hindu reli-
gion. (Asmita of Hindu Dharm) Jaimini said 
religion is what the Vedas accept. But this 
definition of religion could not be accepted in 

"Yo Lokan dharyati, ye na manav samaio 
dhritah as dharmah." This definition was 
made several times and it was accepted by 
the people. 

I would like to submit to the House that 
the definition of religion has always been 
changing in this country. I need not be 
reminded of the definition of the religion in 
the need of the hour (Apart Dharma). The 
Bharatiya Janata Party regards Lord Ram 
as his goal. 

Blamiki Ramayan puts this definition 
like this: 

"Aradhana yah rashtrasya muchyato 
nasti maidhawa·. It means, to me the ser-
vice to my nation is above all and for this my 
family, my relatives and all other things are 
negligible. When Balmiki Ramayan can dare 
say so, then in the context of this changed 
definition, if the Bhartiya Janata Party wants 
to change the definition of religion , it may 
cooperate. As I have said, here the interpre-
tation of religion may be some thing like Apat 
Dharma. In the circumstances of the day 
pride of the Hindu religion has been magni-
fied that there can be Hindu religion in this 
country. The very idea was in the minds of 
those leaders who fought for freedom and 
they put forth the concept of secularism. 
They put forth this concept also that if there 
could be any religion in this country, accept-
able to all, it could be the Rashtra Dharma 
(nation religion) alone. I don't want to go 
further into the details of the definition of 
secularism. I would like to submit only this 
much that the true and real meaning of 
secularism will be, to have regards to all the 
religions. If at all, there could be any religion 
in this country acceptable to all, it could be 
the Rashtra-dharma alone (nation religion) 
I have studied Lord Ram a Lot. Balmiki's 
Ram says that we should convey the mes-
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sage that there can be nation religion in this 
country. I am talking of the Hindu religion. As 
and when perverse argumentation was ex-
changed, a new definition of the Hindu 
religion emerged, Everyone followed Hindu 
religion . I would like to refer to Jainism, 
Buddhism, religion propounded by Nanakji 
and Sufism and would like to seek your 
permission torthatWhatever any cuH holds, 
but as and when narrow mindedness has 
crept into Hindu religion , it has been re-
moved. Even if there is any narrow-
mindedness now, I beleive the cloud will 
disappear and the definition of narrow reli-
gion propounded by the Bhertiya Janata 
Party will hold no good and the definition of 
nation religion will dawn on the country, 

It IS mentioned again and again that the 
Congress Party is anti-religion. I would like 
to submit to the House that when the Con-
gress was founded, its aim was spiritual. 
The Hon. Prime Minister had rightly said in 
one of his lectures that we have been able 
to survive because we never renounce our 
pride because it was our base and our base 
of secularism was our spiritualism. Neither 
the Congress Party renounced it then nor 
would it renounce it now. 

15.30 hrs 

[MR. DEPUTY SPEAKER in the Chail1 

Spiritualism does not mean here a few 
sects nor few narrow religions bt·, it means 
a broad definition of religion. I need not 
(xptain it. When the country assimilated 
other religions and sects, the people led a 
movement but neither my politics nor Gov-
ernment nor dharm-guras (religious teach-
ers) interfered in it at any ~tage. People 
observed that once sorneo ,le has come 
here from abroad and settled here, he has 
become part of our country. Such feeling 
developed on its own and the society and 
the Govemn'lent accepted them as our part 
later on. We have accepted this doctrine. 
-Sangachchhah Sambardhah." 

I was talking of the Congress because 
Congress was referred to time and again. 
Hon. Vajpayeeji has just now mentioned 

about rally. Vajpayee Saheb, the Congress 
has ocganised a number of rallies but thl' 
demonstration, the rally and the entire mOVf)-
ment organised b y Congress Party befor() 
and after independence was aimed al pro--
tecting democracy and bringing about dfr 
mocracy. It was never meant for highlighting 
any f'8Iigious narrow-mindedness and that 
is because the Congress existep and is 
existing even today and will contlflue 10 exi~' 
in Mure. I would like to submit to my cO:' 
leagues that the Congress is the party 
emerged out of the factory trom when 
people come out after taking a pledge t.: 
make sacrifices for the country. I need no~' 
be reminded about the $8crifices made by 
our leaders before independence, b\ 
Gandhiji soon after independence, by Indira, 
and by Rajivji later on. We have made cV 
endeavour to point out that we are even 
ready to make sacrifices tor the sake ot th~ 
country, 

SHRI NITISH KUMAR: When was the 
Congress rebom? 

MR. DEPUTY SPEAKER: let her con-
tinue. 

DR. GIRIJA VYAS: We know how to 
sacrifice for the country. Please listen one 
thing more. The leader who makes sacrifice, 
.we pick up his dead body later on. Firsl ot all 

I Dick UD the flaa fallen from his hand and 
move ahead to safeguard democracy. It has 
all 'JIong been an attempt of the Bhartiya . 
Janata Party since independence to capture 
power, though whatever political 
nt.fr£r • .:~ct:"~<; n might have been a~<>lI;o
ing. It is because of politics of votes played 
by it that it has come in the Parliament jn 
such large number. I have nothing to say on 
their politics of vote but I and millions of 
others like me think a political party bases 
itself on the single Programme of asking for 
votes in the name of religion without having 
any social, economic or political 
programmes, then it is reasonable to put a 
question mark on the future of such party 
and the Mure of the nation. So far a~ tt:'le 
Bhartiya Janata Party's attempt to propa-
gate Hidu fundamentalism is concerned, I 
would like to refer to Islamic fundamental-
ism as wen. Islam is a religion, like Indian 
philosophy and Indian rel;9ion to go ahead 
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with single Dhilosophy. I would quote later the only hope." 
on. I would like to say when Namazees face 
West. when they face East after prayer and 
pray for peace for all. then no fundamental-
ism can affect them. In a way. they always 
preach and propagate the dictum of happi-
ness to all. Prapot repeatedly enunciated 
that people are priniarily of two kinds; good 
and bad. He did not try to divide people in the 
name religion and.ct. I was going through 
some articles during the past few days and 
also listening to their talks. I am sorry to say 
that the Bhartiya Janata Party began with 
the argument that Vivekanand had talked of 
Hindu religio.l. I refute it and would like to cite 
three examples by placing some excerpts 
before you from the speech delivered by 
Vivekanandji in Detroit on 21st February. 
1894. I want to quote. 

[English] 

He said: 

"Of the different philosophies. the ten-
dency of the Hindu is not to destroy but 
to harmoniese everything. If any new 
idea comes into India. we do not 
antoganise it but simply try to take it in, 
to harmonise it, because this method 
was first taught by Our prophet God 
Incaration earth. Shri Krishna." 

15.33 hrs. 

[SHRI SHARAD DIGHE in the Chailj 

( Translation) 

Secondly I would like to quote from the 
letter written by Swami Vevekananda to one 
MohammadSarfaraz of Nainital wherein he 
stated that: 

(English) 

"On the other hand, my experience is 
that if any religion approach to this equaJHy 
in any appreciable manner. it is Islam and 
Islam alone ..... . It has further been said: 

"For our own mother land. junction of 
the two great systems - Hinduism and Islam 
- Vedanta brain and the Islam body - is 

[Translation) 

Sir. I would also like to quote frOm the 
letter written by him to Swami Akhedananda , 
his colleague, where in the clearly stated 
that: 

[English) 

"You must admit Mohammadan boy:. 
too, but never tamper with their relig'on: 

[ Translation] 

PROF. RITA VERMA(Dhanbad): MI 
Chairman, Sir, one more thing. I would ho(e 
to remind of the slogan of Swami 
Vivekananda, "Say with pride that we a'e 
Hindus" ("Garvse kaho Hum Hindu Hain".) 

DR. GIRIJA VYAS: Mr Chairman, Sir, 
first of all I would like to reply to my hon. 
colleague. I too move strongly say that say 
with pride that we are Hindus. however, who 
can dare to profess this? Only that Hindu 
who is prepared to respect other religions 
and has tolerance at the core of his heart 
and he should have equal regard for every 
place of worship whether it be a temple or 
mosque or any other religious place belong- . 
ing to other religions. 

SHRIMATI BHAVNA CHIKHLlA 
(Junagarh): What are your viewl about 
'Vande Matram'? 

DR. GIRUA VY AS: I would like to tell the 
hon. Member that anyone who cannot re-
spect all the religions on equal footing can 
never be a Hindu. In your narrow definition 
of Hindu, there is no Hinduism and toler-
ance. Therefore, if there is no Hinduism and 
tolerance in Hindu I would be the first Hindu 
to profess even in this very House that I am 
not a Hindu. I take pride of being tolerant and 
that's why I am a Hindu. I would like to 
respect other religions since I know that 
without respecting other religious faiths I 
can never be a true Hindu. 

Mr. Chairman, Sir, regarding 'Vande 
Matram' I would like to tell the hon. Member 
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that it is a part of our glory and prestige. The 
B.J. P. is misquoting the facts and is present-
ing 'Vande Matram' in a distorted manner 
before the people . I take pride in saying 
'Vande Matram'. This was the fi rst song 
adopted by the Congress and the Congress 
workers happily sacrificed their lives for the 
country wluly singing it. You people only 
have recently become crazy about 'Vanda 
Matram'. So there is the need to first under-
stand it properly . 

Mr Chairman , Sir, with these three quo-
tations , I do not think anything is left out. I 
would like to clarify just one thing in re-
sponse to the question raised by Shri 
Vajpayee regarding secularism. I have read 
many 01 his statements in which he has 
termed our policy of secularism as a Pseudo 
secularism. Since I have a great regard for 
him so I do not want to say a lot but I would 
like to remind him of the 1977 days when 
Imam Bukhari demanded banning of the 
R.S.S. At that time you tried to win his 
favour. Since then you are trying to woe 
Muslims to gain Muslim votes and when it 
has become clear that Muslim votes cannot 
be woed, a new definition has been coined 
of secularism which is termed as pseudo 
secularims. I would like to state that if any-
one claims that our concept of secularism is 
a pseudo secularism, it is the B.J.P. alone 
and nobody else. 

Sir, I would like to make a submission 
that our definition of secularism is not one of 
convenience but of true secularism. would 
like to quote Dr Karan Singh who categori-
cally says that: 

[English] 

"Secularism was adopted by us nol as 
a matter of convenience or as a sop of 
minority . It is an article of faith for us and a 
matter of our life." 

[ Translation] 

Mr. Chairman, Sir, I would like to tell the 

hon. Members that those who talk of pseudo 
secularims are in fact suffering from 'Conve-
nience Amnesia ." I think that on this issue 
they must consult the doctor because the 
policies of convenience is their style of 
politics and not of ours . Congress never 
toed this line, it was never its endeavour and 
nor ever Congress made it a issue. 

Sir, I do not want to enter into lengthy 
arguments on this issue. 

SHRI NITISH KUMAR: Please elabo-
rate a little the term" "Convenience Ammenis" 

DR. GIRIJA VYAS: 'Convenience Am-
nesia' is a kind of disease which prompts 
people to make convenience a basic for 
marching forward . 

SHRI NITISH KUMAR: It means you 
need a pay chiatrist. 

DR: GIRIJA VYAS: Not we but the 
B.J.P. is in need of it. 

Mr Chairman, Sir, before concluding, I 
would like to draw the attention of the nation 
through you, that the B.J.P. wants to take 
the nation towards Fascism. Fascism could 
not succeed anywhere in the world and as 
the success of fascism in India, is con-
cerned, it can never be a success here. It is 
the characteristic of the Indian culture that it 
takes the people of all hues together and its 
heritage though ancient keeps on adopting 
new things. however, I would definitely like 
to submit that the B.J.P. is adopting the 
fascism on experimental basis. India is not 
like Germany but if fascism makes a head-
way in India then it will mean murder of 
democracy in the country . All of must unite 
and ponder over as to how to tackle this 
menace of fascism effectively? 

Sir, the Hon. Speaker put forth his 
views on the development of Rural indus-
tries, on the distribution system and on the 
economic policy. However, before express-
ing my views on these issues. I would like to 
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refer to Greek philosophy. All over the world a mention of these rights through his Ad-
women have tolerated a lot, even more than dress. I would like to congratulate him for 
the mother Earth, and the example of this on behalf of the women society. 
'Afigenia' is dearly etched in my memory. 
During drought in Greece the priests (Pun-
dits) declared that by sacrificing a most 
beautiful girl , the drought can be success-
fully tackled. On search the 13 year old 
'Afigenia' was discovered. While she was 
being taken to the sacrificial altar she was 
told that she was going to be sacrificed for 
the nation and the relig ion. Therefore, there 
is no need to ask for anything, but even if she 
has a last wish, she should tell the same. 
'Afigenia' first of all refused to tell her wish 
but at the last moment turns back and says 
she has got something to say. She just said 
in future allthe girls should not be treated like 
commodities but as human beings and then 
ends her life. Ithink the last wish of 'Afigenia' 
should be a guiding spirit for us that human 
beings should never be treated as com-
modities. I would like to make a submission 
that since beginning till date the Congress 
has paid much attention towards the lot of 
women. In his address the Hon. President 
made a mention of a 30 per cent reservation 
for women in Panchayats. It fulfills our de-
mand to this effect. 

Mr Chairman, Sir, I am distressed to 
say that despite our best efforts we have not 
been able to reserve required quota for 
women from the very beginning. I remem-
berthat percent age of women was 4.4 in the 
first Lok Sabha. In the second Lok Sabha it 
was 5.4 per cent. In the third Lok Sabha, it 
was 6.7 per cent. In the fourth Lok Sabha it 
was 5.9 percent and in the fifth it was 4.2 per 
cent. In the sixth Lok Sabha it was 3.4 per 
cent. In the seventh it was 3.1 per cent. In 
the eighth it was 7.9 per cent, in the ninth 
5.22 per cent and in the tenth Lok Sabha, it 
was 8 per cent only. The highest percentage 
of women was 11 .4 in the Rajya Sabha 
during the tenure of the Eighth Lok Sabha. 
Keeping this phenomenon in mind Shri Rajiv 
Gandhi had dreamt of giving adequate rights 
to women and the Hon. President has made 

Mr. Chairman, Sir, I would also like to 
congratulate him for constituting a Commis-
sion to check atrOCities on women these 
days. I think that women will get many 
benefits after the constitution of Rashtriya 
Mahila Kosh. But my submission in this 
regard is that we will have to think seriously 
in regard to its structure because if only the 
voluntary organisations are given this right, 
the suffering women would not be benefited 
much. On behalf of the women society I 
would like to submit that while deciding the 
structure the Government should be cau-
tious and see that not only voluntary 
organisations but also induviduals are ben-
efited. 

With these words I would like to con-
clude and while sharing my concern with the 
situation of unrest that has been expressed 
in President's Address, I would like to quote 
a couplet: 

~am Rahim mein fart( nahin hai, baa! 
samajh mein ayegi, 
Man ka mandir, dil ki masjid, pehle tum 
banao to". 

[English) 

SHRIMATI MALINI BHATTA-
CHARAYA: (Jadavpur) : Thank you, Mr. 
Chairman, Sir. 

I rise to oppose the Motion of Thanks on 
the Presidential Address. 

I was rather amused to observe that 
Vajpayee ji, such a senior leader, who spoke 
for about 50 minutes and out of the 50 
minutes, about 45 minutes were taken up 
not with the Presidential Address as such 
out, with the question of secularism and 
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what it means and whether it can be trans-
lated as dharam nirpe~shata or panth 
nirpekshata. Is it. perhaps. because 
Vajpayee ji has been feeling guilty about the 
incidents that took place on and after the 6th 
of December? Is it becauSe of it that most of 
his speech was taken up with this issue? Is 
it the reason why, in his speech th~re was no 
mention whatsoever of the economic issues 
which have been described in the Presiden-
tial Address? I do not know. Maybe, I do not 
understand or maybe he agrees with what 
'las beer, saio on economic issues in tm-
Presidential Address. This is just a question 
I am putting. 

We found that he was talking of secular-
ism and its translation as dharam nirpekshata 
or panth nirpekshata. I do not know what the 
translation in Hindi would be. 

I can only say that if it was panth 
nirpekshata which led to the incidents of the 
6th of December and led to the communal 
riots which followed in which about :. (l()O 

people died, then I a~ not with such panth 
nirpekshata. It is actually not panth 
nirpekshata, it is sharm nirpekshata. 

Presidential Address, of course, is not 
the President's own speech but it is a state-
ment of Government policy. And I feel very 
much surprised that the Government makes 
no self-criticism whatsoever through this 
Address of its own role in Ayodhya. There is 
no stricture in this Address on the Govern-
ment for failure to ~ in Ayodhya. We find 
that according.to Article 143 in 'tie Constitu-
tion, a single point reference has been 
made to the Supreme Court. And, this has 
been mentioned in the Presidential Address. 
What is the meaning of this reference? 

The question that the Government has 
asked through the President to the Supreme 
Court is whether or not a Hindu temple was 

there at any stage before the building of 
Sabri Mosque. All archae«: togIcaI and his-
torical evidence point to the contrary. Even 
if this was not so, eW8l\ If there has been a 
temple at any time, how does it matter, how 
does it affect the communal situation which 
is prevailing in the country at this time? If this 
was indeed discovered, would it justify the 
destruction of the mosque or would it in any 
way lead to the solution of the communal 
problem, the c,Jlllmunal disharmony that 
has been created in the country, taking this 
as an excuse? I do not think so. 

I am also surprised to notice that in the 
Presidential Address there is not a single 
mention about the other fall-out of the 
Ayodhya in ;iCient, namely the riots and the 
people who lost their lives in the riots, the 
thousands of women who lost their hus-
bands. their fathers. who were raped, who 
were humiliated, a who -lost their property, 
the irreparable damage that was done to 
them and the traumatic exerpiences that 
they went through. There is no mention of 
them in the Presidential Address. This has 
surprised me. 

One point that Vajpayeeji has men-
tioned in hls speech was about Bangladeshi 
infiltration. No mention of it has been made 
in the Presidential Address. But the question 
is while infiltration of course is a problem 
which has to be tackled both strictly and 
from a humanitarian angle at the same time, 
is it an issue on which the communal divide 
has to be widened? Don't we know that 
taking the issue of Bangladeshi infiltratio'l 
the ever enthusiastic Mr. Khurana went and 
tried to put fear into the minds of people who 
were dwelling in the slums nearChittaranjan 
colony, who were by no means infiltrates? 
They were Hindus and Muslims. They were 
people from Bengal and other States. He 
tried to instill terror in their minds by raising 
this issue of Bangladeshi infiltration. 
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So far as the opening paragrllPhs of the tionary rates of April to October 1992, we 
Presidential speech is concerned, I founC1 find that the rate of inflation has certainly not 
them totally inadequate in describing the come down to a single digit point. It is still at 
present communal situation in the country. a level of 11.8 per cent. This again does not 
We find no honest assessment of the com- take into account the rise in administrative 
munal situation in the country in these para prices that was effected. only a couple of 
graphs whatsoever. weeks back, just before the Budget. This 

hike in administrative prices is going to raise 

Then I move on to the subsequent 
paragraphs where the Govemment is con· 
gratulating itself on the supposed economic 
improvement that has resulted in the last 
year. These days in the newspapers some-
times you find a new term has been coined 
by joumalists, namely Manmohnomics, 
Manmohan EconomiCS. I do not· think it is 
Manmohan economics that we have here, it 
is Manmohan Magic, it is Manmohan jugglery 
that we have here. It has been said that the 
rate of industrial production and of export 
has risen. Actually the sleight of hand that is 
there in this assessment is this. The rate of 
industrial production and of export rose only 
in comparison to the last year. namely 1991-
92, which is the nadir of Indian economy. 
The economic situation had never 06en so 
bad. Anything would be good in comparison 
to that. 

• GOP is said to have risen by 4.2 per 
cent; except 1991-92. this rate of rise is the 
lowest since 1987-88. Industrial production 
is said to have risen by 3.8 per cent; again 
excepting the year 1991-92. this is the low-
est since 1987. Actually. food grain produc-
tion has dropped in comparison to 1990-91. 
So, the much-advertised improvements are 
not improvements at all. They are the result 
of the economic jugglery. econOmic trickery. 
So far as the inflation is concemed. again we 
notice a similar sleight of hands. The last 
week of December 1992 has been taken as 
the standard. leaving the other 51 weeks of 
that year. out of consideration completely. 
On the other hand, it we compare the infla-

the inflationary rates higher; and it has been 
admitted in the Economic Survey. 

Full convertibility of the Rupee which 
has been announced is going to causl' 
t IIrther devaluation. There is likely to be a ten 
per cent decrease in the value of the Rupee 
to the Dollar; and that means that in the 
articles that we have to import like petro-
leum. fertiliser. etc. We find that-as a result 
of this implicit devaluation. indirect devalua-
tion • we will have to pay much greater 
prices. 

The tremendous liberalisation of im-
ports is again going to. not only jeopardise 
our indigenous industry; it would mean that 
these imported articles .will. in fact. instead 
of enabling our exports to go up. decelerate 
the industry. So. actually when we are hav-
ing a diSCUSSion on the floor of the House 
regarding the viability ., Ihe Dunkel Draft as 
to whether we should sign the Dunkel Draft 
or not, as a matter of fact, we tind that the 
Govemment has already indirectly gone 
half-way towards signing the Dunkel Draft. 

Nationalised banks are now being al-
lowed to enter into the capital ma'*et. Last 
years. I has asked Shri Manmohan Singh a 
question as to whether the Industrial Devel-
opment Bank of India is going to be ·de-
nationalised. then he had said categorically 
that there was no scheme for de-
nationalisation. Now. we find that the 
nationalised banks are being allo Ned to sell 
their shares in the capital market. 
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SHRI K.P.RADDAIH YADAV: 
(Machilipatnam): It is not de-nationalisation. 
Unloading of few shares to the public cannot 
be treated as de-nationalisation. 

SHRIMATI MALINI 
BHA IT ACHARA Y A: I do not know what 
else it is. I do not know, if this is not implicit 
privatisation, if it is not more and more entry 
of private and foreign capital into the bank-
ing sector, then what it means. 

SHRI NIRMAL KANTI CHAITERJEE( 
Dumdum): You are absolutely right. At this 
point of time, they will say only 49 per cent 
of the shares will be sold; but tomorrow 
morning, they will say that 49 per cent is not 
adequate, it should be 51 per cent. 

16.00 hrs. 

You have done so with foreign capital. 
Then, you will admit that these are the first 
steps for privatisation of the banking sector. 

PROF. PREM DHUMAL( Hamirpur): 
This is a friendly intervention. 

SHRIMATI MALINI 
BHA IT ACHARA Y A: At the same time, I am 
only presenting you with some hard faots. In 
the first nine months of this financial year, 
Rs. 6.077 crores have come as credit. At the 
same time, we had to pay back Rs. 6,079 
crore . 

16.01 hrs. 

[SHRI RAM NAIK in the Chai~ 

This means that what we are getting 
from foreign credit is spent in repayment. 
Why are we getting it? That is in order to pay 
back the debt. Not even the debt, the inter-
est is being paid back which means that we 
are entering very fast into the debt trap. So, 

I do not think that the Government has any 
need to congratulate itself on its economic 
achievements at all: This econornic achieve-
ment has only been to push the country wide 
into the open mouth of this debt trap. 

There has been a paragraph on the 
revemp in of the public distribution system. 
It is not revamping. It is actually progressive 
dismantling of the public distribution sys-
tem. This is very evident from the fact that in 
the last few years, there has been a constant 
decrease in the actual procurement . The 
actual procurement is much lower than the 
target. This has been going on progres-
sively. Now in his budget speech, Mr. 
Manmohan singh has actually stated that 
there is going to be a free movement of 
foodgrains right across the country . If this 
does not mean that the public distribution 
system is being altogether abdicated by the 
Government, then, what else it means, I do 
not know. 

In all these ways, we find through this 
dismantling of the public distribution sys-
tem. Through selling of public seclorshares, 
the Government is gradually withdrawing 
from the economic sphere. The Govern-
ment is abdicating its own responsibility . 
There is a folktale in Bengal about Kalidas , 
the great poet. It is said that before he 
became a great poet, he was a very stupid 
man. He was sitting on a tree. He was 
chopping off the branch on which he was 
sitting so that eventually he fell from his 
perch. I do not know whether eventually 
Saraswati will descend to give a boon to that 
side. But it is very clear that they are cutting 
the branch on which they are sitting. They 
are making themselves totally redundant. 
There will be no need for the Government to 
exist if this goes on. 

What about the National Renewal Fund 
which has been announced as having been 



809 Motion of Thanks on PHALGUNA 11,1914 (SAKA) President's Address 810 

set up? Well, this is another jugglery. First of 
all, you create poverty, you create unem-
ployment. You take away people's entitle-
ment from them. Whatever they have got , 
you take away from them and you make 
them paupers. Then you kindly give them 
soon alms. That is what the National Re-
newal Fund is about. It has been said that 
already 22, 000 workers in the NTC have 
been covered by it-covered by it indeed, 
covered by its shroud. All that is going to 
happen. They are going to be sent a sum of 
money and they are going to be retrenched. 
If there a National Renewal Fund, why not 
use this money to supply working capital to 
the public sector units? They are in great 
need of working capital and you are not 
giving it to them. 

Then, Sir, I will come to the condition of 
women. I agree with Girijaji that the National 
Women's Commission has been set up and 
as a matter of fact this Bill was made into an 
Act after a long struggle by women's 
organisation. In 1990, when Shri Ram Vilas 
Paswan was the Welfare Minister during the 
regime of Shri V.P. Singh- that this Bill was 
passed. Again, it was only alter a great 
many days of pressurising that we were able 
to get it implemented in this regime also. It 
is a matter of great concern for us that there 
is not a word in the president's Address 
about the alarming rise in the figures regard-
ing violence against women. I am quoting 
from the Government's own figures. One 
rape every 54 minutes; one Molestation' 
every 26 minutes, one Dowry death every 
one hour and forty-fwo minutes, one act of 
cruelty every 33 minutes, one criminal of-
fence against women every seven minutes 
and so on. The situation is not very good. 
What is the reason? The reason is that it is 
because of the Government's policy. In 
spite of the fact that much has been said 
about equality of men and women in our 
Constitution, nothing has been done by the 

Government so farlo prevent devaluation of 
women's work and the marginalisation of 
women. 

The structural adjustment programme 
is being introduced. It is going to increase 
the marginalisation of women. It is going to 
push women out of the organised sector 
wherever they are. They are going to be 
pushed into an unorganised sector. They 
are going to be pushed to the lowest depths 
of poverty, to the lowest depths of economic 
oppression and then you are going to present 
them with some alms in the form of help from 
Rashtriya Mahila Kosh. This is not the way 
in which you can solve the problem. This is 
only a merger palliative no more than that. 
The speech includes the subject of free and 
compulsory education upto the age of 14, as 
a Directive Principle of the Constitution. · Of 
course , it has been a Directive Principle of 
the Constitution for a long time, but the 
question is what is being done to make 
primary education not only free but compul-
sory. Unless you can make it complusory, 
it is no use making it free. Unless you make 
it compulsory, it is no use offering palliatives 
in the form of non-formal education. Think of 
the child labourers of India. Whenever you 
strike a match, don't you think of the bruised 
an blackened fingers of all those children 
working in Sivakasi. When you see a carpet 
in the..shop, are not you reminded over the 
children eight nine year old children who 
work for 10-12 hours at the carpet factories. 
Of course, there is a law against child labou r 
but you cannot implement the laws against 
child labour unless and until, you have com-
pulsory education for all children. Forthat, of 
course, a much higher resource is needed 
than has been allowed in this Budget. 

I am shocked to see that there is not a 
word about child labour in the President's 
Address. The how can we think that it is the 
part of the Government's policy to tackle this 
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evil? On the one hand, it is being said that 
the education will be compulsory and on the 
other hand it is being said that Wherever 
children are not able to go to school fOrsorne 
reason or other, for economic reasons, non-
formal education will be provided for them Is 
it possible? A child who wor1<s for 10-12 
hours, after that to attend school, is it not a 
cruelty to that child? So, you have to eradi-
cate child labour if you want elementary 
education for all. There is no other way. But 
in the President's Atfdress, there is no men-
tion of that. 

So far as higher education is concemed, 
we find that there is continuous whittling · 
down of budgetary support on this score and 
there is total disintegration of indigenous 
resconcil. 

My last point refers to the paragraph on 
health and family planning in the President's 
Address. In fact, this has been given a great 
deal of importance in the President's Ad-
dress; and we aU know that in this sphere 
there has been massive injection of foreign 
assistance. But this foreign assistance has 
been given for some very specific 
programmes. What are these programmes? 
Firstly control of AIDS. So, on the one hand, 
malaria and kala-azar are taking tell of our 
population, on the other hand, you reduce 
assistance on that; on the other hand, you 
get crores of rupees from foreign sources to 
threat AIDS. 

What is the condition on which you are 
taking this assistance? You have to buy 
equipment; you have to buy medicines from 
foreign sources at a very high cost on which 
you have no need at all. While your country-
men are suffering from all kinds of diseases 
whereas we cannot guarantee basic health 
for aU, whereas we cannot guarantee ~ 

freedom from malnutrition for aU at the same 
time, crores of rupees are being spent and 
you are showing on papers that we are much 
to health. 

And for famity ·planning, here, again, I 
think that family planning is very important 
thing in our country; it is being treated in 
such a way within the Govemment policy 
that it is ·very likely that Indian women will 
become guinea-pig for hazardous family 
planning drugs or family planning devices to 
be imported from other countries; devices 
and drugs which have not been sufficiently 
tested, the safety of which has not been 
sufficiently tested, and going to come in, 
going to be dumped in our country, and out 
women are going to be treated to that in the 
name of family planning. 

The import of bulk drugs has been 
liberalised in the Budget; and this is in 
accordance with the review of drug policy 
which was circUlated recently by the Gov-
emment. This review of drug policy, I think, 
should not be, we part of it should be imple-
mented without there being a full scale 
discussion in parliament. What have. we 
here? We have a proposal to withdraw the 
system of compulsory licensing in the phar-
maceutical industrY; and this coupled with 
absence of any . measures cornp8ning the 
manufacture!? to produceessentiaJ drugswilI 
lead to further anarchy in 'the production of 
drugs. LiberaJisation of technology, import 
in fdreign currency would cause a complete 
destruction of setf-sufficient technology; and 
these days, this bulk drugs import is going to 
cripple out smaI scaJe sector for which the 
President's Address has been so sympa-
thetic. Most of our bulk drug production is in 
the small scale sector; and by this import. 
IiberaJised Import at bulk drug, you are deal-

• ~ng a great blow on indigenous burg industry 
m the small scale sector. 
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These are some of the points that I 

wanted to mention about the President's 
Address; but these are only a tip of the 
iceberg;1lfid the iceberg is stiR to be seen. 
And I think the fact that the points that I have 
mentioned have not been mentioned In the 
Presidenfs Address is entirely in tune with 
the total hole and comer manner in which 
the Government has been acting, the way 
they have been promoting certain policies, 
implementing certain policies without even 
discussing it in the Parliament. 

So, I strongly protest against the con-
tent of the President's Address while ex-
pressing my respect for the President's 
Address. Thank you. 

SHRI SOBHANADRESSWARA RAO 
VADDE (Vijayawada): Mr. Chairman, Sir, 
with due respect to the President. of India, I 
rise to oppose this Motion of Thanks to the 
President's Address. 

I have gone through the .President's 
Addl'8S$ and I found it !Pt disappointing, 
,more so conceming to the agricultu~-

'tor. I am happy that hon. Minister for 
Agriculture is here. In this, on page 5 
paragraph 16, I fill that our plans for agricul-
ture go beyond mere self-sufficiency. We 
see it as an area of great potential capable 
of yielding much higher incomes to farmers 
rural level. The Government may be having 
this intention but it has not been put into 
practice. 

Sir, you win recollect, during the last 
Budget Session we were told that small 
'Farrnets Business Agri Consortium WID be 
set up to encourge the exports of agricul-
tunft .products to eam more foreign ex-
change and !it the Same time to help the 
farmers directly, more so the small and 
marginal farmers of thts country. But till now 
we have not heard enything. We do not 

know where it is. In what cold storage it is 
kept, we db not know. 

I am very Sorry to say that the hon. 
Prime Minister after Tenth Lok Sabha elec-
tions after assuming the responsibility as 
the Prime Minister of this country said at 
Hyderabad that necessary changes will be 
brought in the comprehensive crop insur-
ance scheme and it will remodel to take care 
of the deficiencies that have been observed 
to rally help the farmers in times of distress 
and really give relief. But till now no such 
scheme is being implemented. 

We are really surprised that the Joint 
Par1iamentary Committee on Fertilizer has 
given a report and immediately without los-
ing any time, in a matter of week this Gov-
emment has ,increased the price of fertiliz-
ers. But it does not care to implement the 
promises made by the Prime Minister of this 
country. That shows the interest of this 
Govemment towards the farmers. 

I would like to ask this Govemment that 
you have come up with new industrial policy 
and economic reforms, but do you really 
want the reforms in agricultural sector. Are 
you not thinking that reforms in agricultural 
sector alscNery much necessary, where 66 
per cent of the population is dependent on 
agricultural, both as farmers and agricul-
turallabourers? 

Only during the last day of the last 
Session, our friend. Shri Balram Jakhar 
praised the Ilgricultural policy draft. I have 
gone through that in detail but I am very 
sorry to say that it is nothing but a rhetoric. 
It has only contents andosentences which we 
find in the previous statements of the Mi~is
ters of Agriculture. It is far different from the 
initial draft prepared by the Standing Advi-
sory Committee headed by Shri Sharad 
Joshi and in which Shri Bhanu Pratap Singh 
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[Sh. Sobhanadresswara Rao Vadde) Naga~una Sagar Project is not yet com-

and myself were Members, which has given 
the draft. 

In this we found out why our agriculture 
has not made rapid strides. We are not 
going to really take the country forward in 
the matter of agricultural, while China with 
only 100 million hectares is able to produce 
400 million tonnes of foodgrains. 

But in our country, with 140 million 
hectares of cropped land we are not able to 
produce even 170 million tonnes of 
foodgrains. Unless we basically address our 
selves to remove these deficiencies, the 
Draft Agriculture Policy itself is not going to 
solve the problem. 

In, ' ! Address, on page 5 in paragraph 
15, it is said-

"Agriculture is the mainstay of the In-
dian economy and its people. As it is still 
essentially dependent upon rainfall, 
there was a drop in foodgrains produc-
tion in 1991-92 by about nine million 
tonnes." 

But what in the GoveNlent doing to 
change the situation? Now, 70 per cent of 
our cropped land is dependent upon the rain 
cOOs. What is it that the Government is 
doing? 

It may be your experience also in 
Maharashtra, Mr. Chairman, that several 
irrigation projects that have been inaugu-
rated along ago have not yet been com-
pleted. We have a bitter experience in our 
State, Andhra Pradesh. The late Pandit 
Jawaharlal Nehru and laid the foundation 
stone of the Naga~una Sagar Project. He 
said, "These are the temples of this cen-
tury." After 25 years, that great project, the 

pleted, for your information. The reason is, 
in these 40 years only an amount of Rs. 
25,000 crore has been spent on major and 
medium irrigation. "How non-sensible it is 
But a sum Rs. 12,000 crore has been spent 
on a single steel plant Rs. 12,000 crore; For 
the whole country the Government has spent 
only Rs. 25, 000 crore on irrigation projects. 

Only day - before - yesterday the Min-
ister for Water Resource, Shri Vidyacharan 
Shukla was giving an answer to my ques-
tion. He said that during the Eighth Plan a 
sum of Rs. 5900 crores was being allotted to 
bring one million hectares of land under 
minor irrigation projects. Our irrigation po-
tential in minor irrigation sector is 80 million 
hectares and till now we are able to harnes 
only less than 50 per cent of it. 

On the same day there was answer to 
a question, in which the Minister of Power 
was telling that Rs. 7,800 crore was going to 
be spent on a thermal power project in the 
State of Maharashtra. 

MR. CHAIRMAN: You have only two 
minutes at your disposal 

SHRI SOBHANADREESWARA RAO 
VADDE: Please give me a few more min-
utes. Several Members have already spo-
ken. 

MR. CHAIRMAN: They have more time 
at their disposal. 

SHRI SOBHANADREESWARA RAO 
VADDE: Rs. 7800 crore on a single power 
project and for the whole country only Rs. 
5900crores on minor irrigation sector. If this 
situation continues in future also, the levels 
of the farmers and the agricultural labourers 
are noi going to improve. Unless the living 
conditions improve, unless the per capita 
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income of those people increases, all the 
efforts of the Government to industrialise 
this country, or to bring industrial develop-
ment in the country are not going to bear 
fruit. Already the disparity of income be-
tween the average income of a person in the 
farm sector and one in the confirm sector, 
has grown. It was 1:2 earlier but has now 
increa~ed to 1 :4, very recently. 

So, I request this Government to take 
all these factors into account and to give a go 

. by to the policy which has been in practice all 
these years, giving a higher priority to indus-
trial sector and a step motherly treatment to 
the agriculture sector. 

I would like to draw your kind attention 
to the fact that the Chief Minister of 
Maharashtra has asked the Finance Minis-
ter of this country for permission to issue 
irrigation bonds to enable the Government 
of Maharashtra to collect funds from the 
farmers to complete the irrigation projects 
that are already taken on hand so that they 
can be completed before the year 2000 AD. 
But the Finance Minister refused. He said 
that they would not be given permission, that 
could not collect funds from the farmers for 
completion of irrigation projects. This Gov-
ernment wants all the savings of the farmers 
to go to the industries of Talla and British of 
this country. The same Finance Minister 
who said that no permission could be given, 
and that the Government could not stand 
security for the funds collected by the 
Maharashtra Government, what did he do? 

The same Government asked the States 
Governments to stand surety towards loan 
taken by the private individuals from foreign 
countries. 

I request the Government to kindly 
think over on all these issues not only in the 
interest of the farmers but also in the interest 

of the country. Unless the mistake is recti-
fied, the Government is not going help this 
country and take it forward. 

I would like to say one word on small 
scale sector. I am very happy that a delayed 
payments Bill has been brought in the inter-
est of the small scale sector which is paying 
a very vital role. The small scale industrial 
sector is contributing 38 per cent of the total 
employment; 23 per cent of the gross cut put 
and 18 per cent valued added with only a 
fixed capital of 6 per cent in the industrial 
sector and its share in the export sector in 28 
per cent. But, unfortunately, the excise duty 
limit which was enhanced from 20 lakhs to 
30 lakhs is not at all sufficient because of the 
steep increase in prices of steel, iron, non-
ferro alloys 'lnd ferro alloys during the last 
few years which are the important raw ma-
terials of small scale industry. This limit 
should be enhanced from 20 lakhs te 30 
lakhs. 

The economic policies and reforms 
which you have introduced here have not 
percolated to the State level. An entrepre-
neur is facing difficulties with urban land 
ceiling clearance regarding the land required 
for setting up an industry. Files are not 
cleared in time and because of which the 
entrepreneur continues to suffer. 

Before concluding, I would like to say 
two points. Firstly, the Government should 
not act in a haste and appoint a Joint Parlia-
mentary Committee to examine the implica-
tions of the Dunkel draft text which is going 
to adversely affect the agricultural and other 
spheres of our economy. Secondly, the 
Government must reconsider its stand re-
garding reference to the Supreme Court on 
Ayodhya issue under Article 143. I only urge 
upon the Government to reconsider and 
refer the matter under Article 138 sub-
section 2 to give the confidence to the 
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minorities of this country. The Govemment 
shall act as per the findings/decision of the 
Supreme Court after examining the whole 
are having discontentment and do not have 
belief on this Govemment cannot be con-
vinced about the sincerity of the Govem-
ment to resolve the issue. 

With these words, I oppose it. I thank 
you very much for giving me an opportunity 
to speak. 

SHRI ANIL BASU (Arambagh): Sir, I 
have something very important to bring to 
your kind n.otice. In the moming when the 
House was adjoumed by the Speaker, we 
went to the Central Hall to have a cup of tea. 
·Unfortunately, we have been threatened by 
one of the Central Ministers. The free and 
fairexpression in the House has been threat-
ened by one Qf the Central Ministers in the 
Central Hall. 

SHRI SUDARSAN RA YCHAUDHURI 
(Serampore) : The Minister has used the 
most abusive language. (Interruptions) 

MR. CHAIRMAN: WhattimehSfithap-
pened? 

( Interruptions) 

MR. CHAIRMAN: Mr. Basudb Acharia, 
let him complete what he wc,nts today. 

( Interruptions) 

SHRI ANIL BASU: We ordered fora cup 
of tea. Shri Santosh Mohan Dev the Union 
Mi'nister went there. We offered a cup of lea. 
At thai time, Shri Nirmal Kant; Chatte~ee, a 
senior Member of this House, came there. 

He took his seat. The conversation was a 
friendly conversation. (Interruption'll 

not to raise this matter in the House. It is not 
proper. 

( Interruptions) 

DR. VASANT NIWRUTTI PAWAR 
(Nasik): You do not allow them. 

( Interruptions) 

MR. CHAIRMAN: I will decide it, you 
may not. Whatever the members do outside 
the House ..... 

( Interruptions) 

SHRI SUDERSAN RAY CHAUDHURI 
(Sereampore): Sir, it is not outside the House. 
It is in the Central Hall , in 
Parliament. ( Interruptions) 

MR. CHAIRMAN: Please sit down first. 
When I am standing, you should sit down. 
You should not argue. This is not the way of 
behaving in the House. I am ruling that 
whatever happens outside the House .. . 

( Interruptions) 

MR. CHAIRMAN: It is outside the House . 
But they are the premIses or precincts of 
Parliament. Whatever happens outside the 
House is not to be raised here. There are 
ways of raising it. You can even given a 
notice of breach of privilege. You can raise 
it tomorrow. When two Members do some-
thing, it is not a question for this House to 
discuss it. 

SHRI ANIL BASU: It is not that. One 
Minister of threatened Shri Nirmal Kanti 
Chanerjee, a senior Member of this House. 
He used filthy language. (Interruptions) 
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SHRI ANIL BASU: Sir. he uttered the MR. CHAIRMAN: Shri Pawar, what-

word.·· ever the Hon. Member has said, he said. 
( Interruptions) 

SHRI BASUDEB ACHARIA: He should 
apologise for it. 

MR. CHAIRMAN: I have suggested you 
,to give a notice. 

SHRI SUDARSAN RAY CHAUDHURI: 
Sir, he has used the most abusive language. 

DR. VASANTNIWRUTTI PAWAR: Sir, 
I am on a point of order. 

( Interruptions) 

KUMARI MAMATA BANERJEE: 
(Calcutta South): Who knows whether you 
have threatened the Minister or the Minister 
has threatened you? 

DR. VASANT NIWRUTTI PAWAR: Sir, 
my point of order is that anything which has 
happened outside the House cannot be 
raised in such a manner. Another point is 
that the hon. Member can give notice to the 
Chair and o_nly with the permission of the 
Chair he should raise the issue. Right now 
the discussion on the Motion of Thanks to 
the President's Address is going on. They 
cannot interfere like this. My point of order is 
that under which rule they are speak~ng? 

SHRI BASUDEB ACHARIA: The Chair 
has given permission. 

MR. CHAIR~AN: Shri Acharia. why do. 
you stand again? I can decide it. You have 
raised your issue. Why do you not sit down? 
Please r~sume your seat. 

SHRI ANIL BASU: Sir, you pleSse see 
that the Minister apologies now. 

with my permission. So far as the point 
which you have raised, it is proper and in 
order and the discussion on Motion of Thanks 
will continue. 

Shri Acharia and Shri Basu, if you want 
to raise this issue again, you can give a 
notice tomorrow. Shri Janardanan to speak 
now. 

( Interruptions) 

MR. CHAIRMb.N: Please do not argue 
with the Chair. I have given my ruling. You 
can raise it in a proper way. 

SHRI ANIL BASU: Sir, with your per-
mission .......... . 

MR. CHAIRMAN: Now no permission is 
being given. I said whatever I wanted to say. 
Shri Janardanan to speak now. 

[ Translation) 

·SHRI M. R. KADAMBUR 
JANARDHANA (Tirunelveli): Chairman,Sir, 
I thank you for given me an opportunity to 
speak on behalf of All India Anna Dravida 
Munnetra Kazhagam on the Motion of hanks 
to President's Address. 

The President commenced his speech 
with a stress on winning back the confidence 
of the people. HE. 1ce it is clear that this 
government has understood the prevailing 
situation that the people are losing confi-
dence. 

This government had failed to protert 
the mosque that stood as a symbol of the 
hope and confidence the minority commu-
nity, (the Islamic Community) vested in the 
govemment. We have come to a passe ot\\'i 

"Translation of the speech unifinally deliverd in Tamil. 
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because of this. And I am constrained to 
point out this now. I would like to recall the 
address by our General Secretary and 
Chief MinisterofTamii Nadu in the National 
Integration Council. She expressed her views 
with the anxiety to avoid this kind of situation 
that has come upon us now. I also request 
this august House to recall the way in which 
some people tried to interpret her speech to 
suit their political ends to create wedges and 
differences. A definite solution based on 
legal points or historical facts could not be 
found in communal issues, especially 
onissues based on religious beliefs and 
faith. We believed that the aspirations and 
faith of both the majority Hindu community 
and the minority Islamic community should 
not be shattered, and their feelings should 
be respected. That is why it was impressed 
upon that the structure should be protected 
and at the same time the wish of the majority 
community to go head with the Kar Seva. 

This was the view of All India Anna DMK 
and it was reiterated by our Revolutancy 
leader in the National Integration Council 
meeting. 

How do you propose to wipe out the 
despair that has entered into the minds of 
the people ever after the incident that took 
place in Ayodhya on 6 December 1992. In 
order to wean away the attention of the 
people from this, what are the economic 
reform measures that you are going to take 
now? What are the steps you are resorting 
to towards alleviating the poverty conditions 
prevailing in the midst of downtrodden 
people, workers and farmers and millions of 
people who live below poverty line? This is 
the basic question now. 

Hence we would like to ask the ruling 
Congress at the Centre whether you will 
provide a safety net to the poor. With the 

new economic polity and with the economic 
restructuring programme you are carrying 
out certain measures. Will you be able to 
give protection to the poor, retaining the 
safety net provided to the poor by late Smt. 
Indira Gandhi and Shri Rajiv Gandhi? You 
are going in for revamping of the Public 
Distribution System. Revamping Programme 
should aim at rehabilitation. It should aim at 
benefitting the poor. Instead you have raised 
the prices of commodities sold through Pub-
lic Distribution System which is to benefit the 
millions of people living below the poverty 
line. 

From 1977 to 1987, the price of rice 
through Public Distribution System was in-
creased to the tune of 89 paise per kilogram. 
But in the past two years , it has been 
increased exasperatively. The hike was 48 
paise last year and 75 paise per kilo during 
the current year. It is only because of this, 
the ruling AINDMK in Tamil Nadu, resorted 
to rail roko agitation. It was to p~otect the 
interests of Tamil people. It was not a politi-
cal clash. But it was to show our opposition 
to the government at the Centre. It was not 
for political mileage but for the benefit of 
people living in Tamil Nadu. I would urge 
upon this august body to understand our 
real intertions to take up the cause of the 
poor. 

I have with me now a copy of a answer 
given during Question Hour this morning. In 
1990-91, the economic cost of wheat was 
Rs. 386.50. In 1991-92 it was Rs. 390.79. In 
1992-93 it is Rs. 490.79. And at the same 
time, if you look at the difference between 
this and the issue price of wheat, itis Rs. 116 
in 1990-91, it is Rs. 139in 1991-92 and inthe 
current year 1999-93 the margin they get 
amounts to Rs. 216 per quintal. But we the 
rice eating population living in West Bengal, 
Tamil Nadu, Kerala, Karnataka and Andhra 
Pradesh get a margin only to the tune of 
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about Rs. 152. We are also Indians but we 
get only to the tune of about Rs. 152. Weare 
also Indian but we get only lesser margin. 
Why this great difference between wheat 
and rice? It is 25% to the wheat and it is 10% 
to the rice. If we raise this question press 
would describe it as a clash between Cong-
I and AIADMK. I would like to make it clear 
that the basis for our raising issues in en-
tirely a different plane. 

Yesterday, our colleague Shri Mani 
Shankar Ayyar recalled the Avadi Confer-
ence of 1954. He also reminded us of the 
Tirupati Session of AICC in 1991 after the 
demise of Shri Rajiv Gandhi. But I would like 
to tell him that there is no use in reminding 
us of Conferences. What is there in reality? 
When I entered this House in 1985, there 
were mere two members that belonged to 
BJP. How did they increase their strength 
this much in this House? He says it was due 
to seat adjustment. But he must accept a 
fact that a political party believing in democ-
racy in India today cannot grow with the help 
of press but can grow only with the support 
of people. As far as our party is concemed, 
it had its growth with one massive support of 
people and not with the support of the press. 
Whether it was under the leadership of late 
C. N. Annadurai, or late M.G. Ramachandran 
or the present leader Puratchi 
ThalaiviJayalalitha, our growth was with 
public support and not with press support. 
Press writes against us today. It will do the 
same tomorrow. Even if tainted picture of us 
is given we would not mind it. The same was 
explained to us today by our Senior leader 
Shri Vajpayee. He was pointing out the 
difference between the words "abstain" and 
"boycott". Evocatively he was pointing out 
the subtle difference. I do not know how the 
media in India will take it. I would like to cite 
an example. Till 1967, till the time he be-
came Chief Ministerof Tamil Nadu, no press 
had ever reported in full the speeches of 

Thirue C.N. Annadurai. No Indian Newspa-
per had ever published his teXi in full. They 
would only report as 'Annadurai also spoke'. 
But our late leader Anna used to tell them" 
I can only speak but I cannot dance". I would 
like to impress upon you that we have come 
across such reportage and still we had 
grown. 

Today I am speaking in Tamil. I who 
used to speak in English Prefer to speak in 
Tamil today. Because we have to express 
our feelings today. Language can arouse 
feelings more than a Ram Temple or a 
Mosque can. Because it is like food to our 
body and it is one with our being. If we want 
to do away with English in this great forum 
and remove it from India I must have a 
facility to listen to all the proceedings inter-
preted in Tamil. A member from Kerala 
should have a facility to listen to the House 
proceedings in Malayalam. Smt. Mamta 
Bane~ee should have a facility to have 
interpretation in Bengali. Only when you 
make arrangements to have both-way si-
multaneous interpretation system in all the 
15 languages, you can do away with English 
and abolish it from India. I would like to recall 
the day when the lady member from sikkim 
shedding tears to incorporate Napali lan-
guage in the VIII schedule of the Constitu-
tion. The entire House was visible moved 
that day. More than religion, language is the 
greatest danger to the Unity of India. We 
should not forget that. When other Members 
have got the liberty to ask questions in Hindi, 
we do not have that opportunity to speak or 
to ask questions in Tamil and we are treated 
as second class citizens of India. Such a 
thing should not develop. I have with me now 
the taXi of the speech of His Excellency, the 
former President of India Thiru R. 
Venkataraman. Let me road a portion of it. 

Sir, we have been given 13 minutes for 
our party. I have 4 more minutes to speak. 
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CHAIRMAN: You are the only speaker 
from YOUf party? 

SHRI M .R . KADAMBun 
JANARDHANAN: Yes. 

CHAIRMAN: Good. proceed. 

SHRI M.R. KADAMBUR 
JANARDHANAN: Sir we are a disciplined 
party in the whole of India. Now let me read ' 
out. 

·A close watch is being kept on the 
situation arising out of the Ram Janam 
Bhoomi - Sabri Masjid dispute·. 

[ Translation) 

·This is the back which was given to us 
on 24 the February 1992 and this is the book 
given to us on 22nd February. 1993. While 
recalling this, we who are sitting in this X Lok 
Sabha will have to hang our heads in shame. 
When about 70 crores of the total 86 crores 
of people in India are suffering to make both 
ends meat and most of them find it difficult 
to manage next meal of the day, we are not 
thinking about them but we talk about some-
thing else. That is why I touched upon the 
Public Distribution System in the ear1y part 
of my. speech. The safety net for our mas-
ters, i.c. the voters, is the Public Distribution 
System. When Malini Bhattacharyjee was 
referring to it she was explaining how the . 
policies never take shape to reach the poor. 
She was calling it Manmohan Magic. I am 
not going further into it. If you want to carry 
forward the new economic policy in a mean-
ingful way you must take into consideration 
the villages as units at the grassroots level. 
What has this new economic polity achieved? 
Mr. Balram Jakhar is here. What do you do 
to enhance the living standards of rural 
people. There are rural farmers who pro-

duce cotton and paddy and othtu agricul-
tural goods. Are they getting a better deal or 
do they get rehabHitation? You are doing 
something to promote Maruti Cars instead 
of promoting agricultural produce. Maruti 
price has come down by 15 thousand ru-
pees. Ambassadorcarpnce has come down 
by twenty thousand rupees. Who cares for 
that? Not even half a per .cent of our popu-
lation has got car. What about bicycle and 
what about auto - rickshaw? Your TV is not 
saying anything about that. Only when you 
do something to the common people living in 
rural areaS you can have a meaningful new 
economic polity. I dare to point ~ this 
lacunae. I pick up courage to point out this . 

We have heard about representation to 
women il' Indian body polity. What has 
AIADMK done towards this? What Anna and 
MGR did towards this? You are aU talking 
about giving adequate representation to 
women in municipalities. Tamil Nadu As-
sembly has 27 lady members out of the total 
234 members. We have 146 mambers out 
of which 27 are lady members. Can any 
Assembly in India can show that per 
centage? We are leading the nation show-
ing the right path. 

MAMATABANERJEE:YourChiefMin-
ister is alSo a lady. 

SHRI M . R. kADAMABUR 
JANARDHANAN: Yes. After Indira Gandhi 
who was Prime Minister. our leader is the 
leading lady Chief Minister. 

Let me come to another point. You talk 
about Secularism. We can see Dr. B.R. 
Ambedka(s statue in many places. You can 
see three statues in my constituency. I 
would like to say that, it was Periyar EVR. 
who wonted hard for Secularism in this 

·Translation of the speech unifinally deliverd in Tamil. 
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country. He treaded the path of Mahatma 
Gandhi. Cong -I men are here. At times you 
talk of Periyar EVA too? Pariyar EVA was 
:rue follower of Gandhiji and worked for 
,:>eople till his last without occupying the seat 
) t power and forsaking power. Can you 
show one statue otPariyar? Who is a sym-
001 of secularism for India, who is the real 
follower of Gan8hiji? Can you show one 
statue of Periyar in North India? 

Now we find nonnalcy returning in 
Punjab. It is not because of Punjab Chief 
Minister or Prime Minister Narashimha Rao 
The Credit for this must go to the people of 
:'>unjab w~o have scarified a lot. After losing 
';0 many of their kith and kin, their beloved 
;amity members fathers . mothers, wives, 
ilusbands. sons and daughters, brothers 
lnd sisters, they were tolerant and patient. 
:Such people live all over India. We must 
identify and encourage such people in Kash-
"cur also. Parochiallsm and Sectarian inter-
>:lst should go. We must show unitedly that 
ours is India and that is one. 

Our revolutionary leader Jayalalitha is 
follOWing the foot steps of our late leader 
Anna. She speaks his language. 

There was reference to relations with 
Sri Lanka. You are receiving the President 
of Sri Lanka here. But the plight of poor 
lishennan living in the coasta,! region 01 
Tamil Nadu is pitiable. Every now and then 
our fishennen who go on fishing are hekllike 
:hicken by the Sri lankan forces. This is a 
recurrent problem ever after we handed 
over the islet KACHATIVU to Shri lanka. I 
SIncerely tell you that every week Sri lankan 
Naval Troops are lifting our fishermen, poor 
people like birds. During Mrs. Gandhi time 
the islet was handed over to them. It was due 
to such compromises that we find issues 
cropping up every now and them. Hence I 
urge upon this government to take up this 

:with the Sri Lankan government in a fitting 
manner. 

I would like to reiterate upon you that 
the new economic policy could be a real 
success only when it could develop the living 
conditions of the poor in the rural areas. With 
this I conclude 

~HRI KALKA DAS (Karol Bagh): Mr. 
Chainnan, Sir, I rise not just to oppose but 
to criticize Government's document that the 
hon. President read out in the Central Hall 
on February 22. It is a document through 
which the Government announces its policy 
for the coming year. I have gone through the 
whole document carefully and came to the 
conclusion that the document is disappoint-
ing, directionless, unrealistic and anti - Dalil. 
It is a document through which the Govern-
ment tends to deceive the poor, the back-
ward people, the fanners and the labourers. 

!n the very beginning of the document. 
there is a reference to the incident of 6th 
December. There has been a lot of discus-
sion both in the ruling party as well as in the 
opposition in this regard . However, in view of 
what has been stated in the President's 
Address with regard to the same incident, I 
would like to know from the august House as 
to who is to be blamed for the incident? Why 
did the incident take place? The Hon. Prime 
Minister while delivering his speech on 15th 
August said that mosque will continue to 
remain there. How far is it meaningful to 
announce from the rampart or the Red Fort 
that mosque wiH remain there when the 
matter was already being discussed and 
efforts were being made to find out a solu-
ticA by both the sides? How far is it justified 
to call the structure a mosque when no 
"namaz" has been offered there at least for 
the last 50-55 years, rather the idols of Lord 
Ram are being worshipped and • Akhand 
kirtan' is being performed at the place. Did 



831 Motion of Thanks on 
[Sh. Kalka Das] 

MARCH 2, 1993 President's Address 832 

the incident not take place as an outcome of 
that announcement. The Hon. Prime Minis-
ter had assured the saints that the matter 
would be solved through negotiations within 
three months. However, no step was taken 
in that regard for four and half months; Was 
it not a test of patience of those who consid-
ered it a temple? 

It is true that the Chief Minister of Uttar 
Pradesh the BJP ruling state had assured 
that every possible effort would be made to 
protect the structure and further steps would 
be taken as per the directives of the Su-
preme Court. Though the case had already 
been decided before 6th December, the 
verdict was withheld at the instance of the 
Government. Could not the verdict be given 
before 6th December? Was it not a deliber-
ate test of patience of those who had faith in 
the temple? Who is responsible for the 
incident of 6th December? I say that the 
Congress Party is more responsible than 
any other political party for the demolition of 
that structure. The Congress party did not 
use its will power at all nor did it apply its 
political power. 

It would be the lone example in the 
history when a Chief Minister resigned im-
mediately on moral grounds. The Chief Min-
ister of Uttar Pradesh had assured that 
every possible measure would be taken to 
protect the structure. He refused to give 
permission to open fire on the devotees of 
Ram. When he failed to protect the struc-
ture, he resigned. The ruling Congress Gov-
ernment dismissed BJP Governments in 
four States just to make a political mubeage. 
One Government resigned. The Govern-
ments of Madhya Pradesh and Rajasthan 
were dismissed over very minor inCidents. 
But in Gujarat and Maharashtra where the 
Congress Party is the ruling party, there 

have been continuous communal riots but 
the Governments of these States have not 
been dismissed will this partisan attitude let 
the people exercise their restraints? Not a 
single incident took place in Himachal 
Pradesh but the ruling party crossed all 
limits and violated ever the constitution to 
dismiss the BJP Governments in four states: 
and then they made an appeal to restore 
communal harmony. Who has spoilt the 
atmosphere of communal harmony. Is it 
BJP or the traders of votes. When talking 
Privately the Government appreciates our 
stand but publicly it gave an assurance from 
the ramparts of the Red Fort that the mosque 
would not be demolished and the structure 
would remain at the same place so that they 
may not lose their votes. Government is 
spoiling communal harmony. 

What communal harmony will these 
people maintain, who call that structure a 
mosque. The idols of Ramlala are installed 
there for the last 50 years and akhand-path 
is going on . These people view this issue 
with an angle to capture votes .... . (Interrup-
tions) 

AN HON. MEMBER: Why did you de-
molish the temple if the idol was there? 
( Interruptions) 

SHRI KALKA DAS: To made it more 
grand. It will become grand and Ram lala is 
there today and he will remain there in 
future.. ...... ... (Interruptions) 

MR. CHAIRMAN: Please do not speak 
while sitting. 

SHRI KALKA DAS: It has been said in 
this document that the basic premise of 
secularism and the rule of law has been 
threatened. It has to be restored, the docu-
ment says but before that they have to make 
a self introspection as to who are they, who 
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have undermined the supremacy of the 
Supreme Court and the rule of the law? Is it 
an outcome of the 6th December incident? 
When the Shahbano case came before the· 
Supreme Court and the Supreme Court 
decided' in her favour, these people who are 
giving this document today said that the 
Constitution should be amended. When 
Shrimati Indira Gandhi was debarred from 
contesting elections for six years by the 
Allahabad High Court, these people has 
imposed emergency in the country so that 
no one could raise voice against them. They 
did not honour that decision. These are the 
people who did not take any action on the 
High Court verdict in regard to Narmada 
case. There are a number of such ex-

. amples, but I do not want to go in to detail. 
There are several incidents where the Con-
gress Party and the Congress Government 
defied court orders. Not only that, but also 
they had pressurized them and took deci-
sions of their own. It is not only I, but also 
people of this country are saying this and 
they are saying us that we have lowered the 
dignity of the court. 

II is like the case of thief threatening the 
policeman. You yourselves lower the dignity 
of law and allegations on us. Several judges 
of the Supreme Court were pot given pro-
motions, because they did not low line with 
the Congress Party. There are several ex-
amples and one of them was Shri Hegde, 
the ex Speaker of this House. He resigned 
his post and fought the election on our partX 
ticket. We are proud of it. Bharatiya Janta 
Party is the only place for the persons who 
love justice. He was the Speaker of this 
House and his decisions are still quoted as 
notable examples. 

It is true that our party and the Congress 
party are political rivals, but now they are 
non-pulssed. Just now, our hon. friend Dr. 
Girija Vyas said emph~tically that she was 

proud of being a Hindu. I am happy that at 
least they have understood. They know that 
the Hindus are very anguished. These are 
the people who called us communalists for 
uttering the word Hindu, because they had 
to get the votes of other community also. But 
they have become cautious now. They are 
afraid of the expression made by the hon. 
lady Member. They are aware of the conse-
quences. Some of the Congress members 
now say that they are Hindus. Today they 
have become aware of the wish , the anguish 
and the youthfulness of the country and that 
the policy of appeasement will not work. 

17.00 hrs. 

Today our colleague declared that she 
is proud of being a Hindu. She also said that 
'vande matram' was the slogan of the Con-
gress party. It was not only the slogan of the 
congress party but of the entire country and 
of the martyrs who sacrificed their lives for 
the freedom of the country. But in this 
Government doubts were raised about 
'Vande-matram' also. 

It was once decided by the G.P.C. that 
the House will begin with the 'Vande-matram' 
and adjourn with the national anthem 'Jana-
Gana-Mana'. I am talking of this Govern-
ment when Dr. Girija Vyas was a Minister in 
it. A debate was held and objections were 
raised on 'Vande-Matram'. In consonance 
with policy the of a &ppeasement , the Gov-
ernment bowed to the objection and the 
issue was sidelined. 

SHRI ANNA JOSHI (Pune): Who ra ised 
the objection? 

MR. CHAI RMAN: Anna Joshi Ji, please 
do not interrupt. 

SHRI KALKA DAS: It is not clear from 
this document as to what direction it wants 
to give. There Government has stated that 
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they are referring the Ram-Janam bhommi-
Babri Masjid dispute to the Supreme Court 
under Article 143 for advice. The Bharatiya 
Janata Party has already suggested the 
Government earlier that if it wants, it can 
take advice from t~ Supreme Court under 
Article 143. But the Government did not 
accept the suggestion then. It said at that 
time that the matter will be taken up under 
Article 138. Now they are doing the same 
thing. Better late than never. We had given 
a right advioe, but it was not accepted at that 
time. It is all right, if the Govemment accepts 
it now. I will again say that court is not a 
solution to this dispute. You are again com-
mitting a mistake. We should solve that 
dispute by sitting and discussing together. 
As Shri Vajpayee suggested that we are 
brothers, so we should respec1 each other's 
feelings and discuss it together. This is the 
permanent solution of that dispute. He also 
said that the issue ot Ram Janam 
bhoomi... ... . 

MR. CHAIRMAN: Kalka Das ji only two 
minutes are left for you. 

SHRI KALKA DAS: I will conclude in 
two minutes. This document is directioniess . . 
It has been written in the preamble of our 
Constitution that the people should get s0-
cial, economic and political justice, liberty of 
'thought, expression, belief, faith and wor-
ship and a quality of status and opportunity. 
But the document read by the Hon. Presi-
dent here gives no indication about where 
we want to take the country. That is why, this 
document is directlonless. 

Mr. Chairman, Sir, the Govemment 
also says to constitute a new trust. But this 
is also not a solution. The "Government is 
again doing a wrong thing by misleading the 
people. This wiH not solve the dispute. There 

is already a Ramjanam bhoomi trust, which 
should be asked to construct a grand temple. 
The trust has crores of rupees, given by the 
people for construction of the temple. This 
issue cannot be solved by partisan attitude. 
It can only be solved through a will power 
and with a clear heart. It cannot be solved 
through political gimmicks .. 

Mr. Chairman, Sir, the issue of Jammu 
- Kashmir borders was taised. The people of 
Pakistan and Bangladesh are intih rating 
from across the borders. But the borders of 
Delhi are sealed so that the Bhartiya Janta 
Party cannot hold its rally. When this is the 
attitu~ of the Government, how the prob-
lems can be solved. The Govemment could 
have made arrangements. But they were 
scared and a force consisting of 70 thou-
sand police men was deployed here to 
thwart the rally of the Bharatiya Janta Party. 

Their doubt was baseless. The Bharatiya 
Janta Party had said that it would be a 
peaceful rally. But the GQYernment had a 
political revenge to take and so they mis-
used the police force. If they have the 
courage they can have a political battle with 
us, but they want to fight a war by proxy. 
( Interruptions) 

It could have been something different, 
if it were a political battle between our two 
parties. But they brought the poIioe force in 
between and thought that we will not be able 
to .fight them. . 

What democracy is it where the free-
dom of speech has been sealed with the 
threat of police and bullet. The Constitution 
provides freedom of speech as a fundamen-
tal right. The Gov~rnment has stated about 
the plight of the labourers. The down trod-
den people the farmers and the labourers of 
this country are steel wandering to each out 
a living. They have no employment and are 
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dying of hunger. News to this effect appears 
everyday in the newspapers. How does the 
economic development take place? The talk 
about small scale industries, but how they 
will grow. The Customs duty on imported 
goods. has been lowered due to which im-
ported goods are found in abundance in the 
country. Then how the small scale industries 
will grow. They talk about there develop-
ment, but act in the opposite. The economic 
condition of the country is incomple. (Inter-
ftlptions) 

SHRI CHIRANJI LAL 
SHARMA(Kamal): About two and haH lakh 
people. were starving in Ayodhya ............... . 
( Interruptions) 

SHRI KALKA DAS: Y')" are obsessed 
with it. I am talking of 90 crore people. You 
cannot see the farmer, the labourer and the 
Harijan living here. Your mind is obsessed. 
and it will remain so. When you will face the 
elections you will come to know that Kalka 
Das was right. Now, you are Pow, drunk. 

I am talking 0 those 55 per cent people 
of the country who are living below the 
poverty line poverty line and are virtually 
faCing starvation and are bereaved of proper 
clothings, medicine and education ..... (In-
terruptions) 

SHRI RAJESH KHANNA (New Delhi): 
You are getting the two brothers - Hindus 
and Muslims fight together .... (Interrup-
tions) 

You understand the meaning of the 
term "Hum" we ....... (Interruptions) 

SHRI KALKA DAS: You are also i~-
cluded in it .......... .. (Interruptions) 

SHRI RAJESH KHANNA: 'H' stands for 
Hindus while 'M' stands for Muslims and the 

two together makes a 'HUM' (we). The clash 
between them wiD lead to a total annihilation 
for both the 'H' and 'M'. You are starting the 
'HUM' (we). I do not understand as to what 
you mean by brotherhood (Bhai-Bhai). You 
are separating one brotherirom the other ..... 
( Interruptions) 

SHRI ANNA JOSHI: There is no scope 
for delivering a cinema dialogue here (In-
terruptions) 

SHRI KALKA DAS: You are delivering 
cinema dialogues here, you are new to 
pOlitics.... (Interruptions) 

SHRI RAJESH KHANNA: You may take 
it as a cinema-dialogue ..... . (Interruptions) 

.' MR. CHAIRMAN: It is not good, such 
things look good only occasionally . . .. . (In-
terruptions) 

[English) 

SHRI P.C. THOMAS (Muvattllpuzha): 
Sir, I am on a point of order. When a Member 
has raised a point is it correct to accuse him 
saying that is not to be told here and that this 
is not a film wor1d or things like that I think 
that it is objectionable and that should not be 
allowed. 

MR. CHAIRMAN: So far CI" YVUI IJU'I" VI 

order is concerned, you should know that a 
Member should first seek there permission. 
He did not seek the permission. If the shout-
ing and counter shouting goes on, that is not 
proper. 

But you point of order is valid in the sense 
that nobody should speak without taking 
permission. Mr. Kalka Das, you should com-
plete now. 
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SHRI KALKA DAS: He is interrupting 
me ....... (Interruptions) 

MR. CHAIRMAN: What I told was appli-
cable to everyone. It was also applicable to 
Shri Anna Joshi. Mr. Kalka Das may please 
conclude his submission in one minute. 
Mamta Ji will speak after him. 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): I was not telling that your 
ruling is wrong. 

[English] 

What I was saying was that invariably 
people get up and make some points. 

MR. CHAIRMAN: You should also make 
valid points at the same time. 

[ Translation] 

Your tum is to come, so it is not proper 
that you also far.e interruptions like this. 

SHRI PAWAN KUMAR BANSAL: Inter-
ruptions are actually posed from the Mem-
bers of that side and not from this side. 

SHRI KALKA DAS: I would like to sub-
mit that there has been a claim about sub-
stantial increase in agriculture produce in 
this document, but it is clear from the data 
that there was a fall of 90 lakh metric ton 
foodgrains during the last year. Farmers 
have been feeling harassed by the decontrol 
of fertilisers and by increasing the price 
thereof. The Government has failed in pro-
viding employment to the youth of the coun-
try through Jawahar Rojgar Yojna. The 72nd 
and the 73rd amendments in the constitu-
tion have been passed through a consensus 
in this House whereas the Government is 

trying to take total credit for it. The opposi-
tion parties has been demanding for it for the 
last thirty years and now this has been 
passed through a consensus. The whole of 
the House is to be credited for that. A data 
of the population has been provided and 
according to that the population growth has 
decreased from 2.2 per cent to 1.14 per 
cent. The Government talks of decreasing 
the population growth but it does not talk of 
sending back the crores of Bangladesh 
refugees who have come to India by cross-
ing the border. 

I would like to make one more submis-
sion in the end. There Government has not 
implemented its scheme of liberating the 
scavengers. The Government has allocated 
only Rs. 125 crores for providing social 
justice to the people belonging to the sched-
uled castes and scheduled tribes. The total 
population of these people is, however, 25 
crore. lt is, therefore , clear that each perrson 
belonging to the aforesaid categories will 
get only five rupees for development. Can 
development be ensured to them in this 
much of amount? It is, therefore, only an 
eyewash. The Government also proposes 
to set up a foundation by the name of Dr. 
Ambedkar; the fact, however, remains that 
hundreds of statues of Dr. Ambedkar have 
been destroyed during the current year 
when we are celebrating the centenary of 
Dr. Ambedkar. And all this has happened 
during the tenure of the present Govern-
ment itself. The work on the proposed Dr. 
Ambedkar University to be built in Lucknow 
has not been started so far. It was Late 
Rajeev Gandhi who had laid the foundation 
for it but the Central Government did not 
provide the required amount for the same. 

Mr. Chairman, Sir, a concern to protect 
democracy has been expressed in the Ad-
dress but I would like to tell those who talk of 
protecting democracy that no reference has 



841 Motion of Thanks on PHALGUNA 11, 1914 (SAKA) President's Address 842 
been made in the address about the fact that 
election has not been held in Delhi for the 
last 10 years. The Govemment should state 
as to when Assembly election would be held 
in Delhi in order to provide political justice to 
the one crore people of Delhi. The public of 
Delhi would never excuse the Congress 
Government for it. I conclude with these 
words. 

KUMARI MAMATA 
BANERJEE(Calcutta South): Mr. Chainnan, 
Sir, I am thankful to you for you have at least 
provided me an opportunity to express my 
views.. ... (Interruptions) 

MR. CHAIRMAN: I will name them , 
who talk while sitting here .. .. 

KUMARI MAMATA BANERJEE: This 
House is the greatest temple, the greatest 
Gurudwara, the greatest mosque and the 
greatest Church of our democracy. Here I 
rise to support the Motion of Thanks on the 
Presidential address. I have heard the 
speeches of several speakers on the Presi-
dential address. I do certainly realise that 
there has been more discussions on the 
temple-mosque issue in this House than the 
issues concerning bread, cloth and shelter. 
Every religion is respectable for everybody 
and moreover, the people of different tradi-
tions and faiths live in this country, but the 
point is that such a situation should not have 
emerged. If the Construction of temple or a 
mosque can solve all the problems of the 
country, than I would support the construc-
tion; but the fact is that the construction of a 
temple or a mosque cannot solve each and 
every problem facing the country. That is 
why I want to talk about the policy. I wit-
nessed the business of the past sessions 
and an witnessing the business of the cur-
rent session as well. I have observed that 90 
percent 'of total discussion held in the 
House centres round the temple mosque 

issue. A particular political party picks up the 
Hindu card while the other picks up the 
Muslim card and there is yet another party 
that takes up the issue of Mandai Commis-
sion and it is quite unpredictable as to which 
issue would be picked up by which political 
party. Well. this way the country cannot be 
run. If we really want to do something then 
we will have to think in the interest of the 
general public. We should hold discussions 
about the problems of the poor. The general 
mass of the country is shocked by the fact 
that discussions are held only on the temple 
- mosque issue. I WOUld. therefore. like to 
submit h~re in the capacity of a public 
representative that the business of the House 
has to be adjourned on several occasions 
following a regular discussion on the temple 
mosque issue. but nobody cares to hold 
discussions on the issues conceming the 
poor. 

Mr. Chainnan. Sir, I congratulate the 
hon. President for his Address, but at the 
same time I would like to refer to a few points 
that have not been mentioned in the address 
of the President. I do like to raise those issue 
from the core of my heart. Sir, an appeal to 
maintain communal hannony has been made 
in the Presidential address and all the Mem-
bers present here agree to it. I hail from 
Bengal where the preaching of Ram Ksrishna 
Peramhans are very much in tradition . He 
was the greatest guru in our country . He said 
"Sarva Dhanna Sambhao". He advocated 
for the building up of human relationship. 
But secularism has been betrayed. The 
incident of the 6th of December had a 
nationwide repercussion . Everyone was not 
a fault forthis occurrence but a large number 
of innocent people had to lose their lives. 
Women has to face atrocities and children 
were orphaned. Those who dwell in slums 
gottheirhouses and jhuggies bumt and they 
were looted. Those people have not been 
provided with any relief and no reference, 
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whatsoever, to this fact bas been made in 
the presidential address. A white paper 
regarding the communal harmony on the 
Incident of the 6th of December and Ram 
Janam Bhoomi -Babri Masjid issue has been 
issued by the Govemment. I would like to 
submit that a similar white paper should also 
be Issued about the relief meted out to the 
victims of the communal riots by the State 
Govemments and the Central Govemment 
giving full details. The Govemment had 
promised that uniform policy would be for-
mulated in regard to providing relief mea-
sures. But I know cases in my State where 
the houses were bumt, people were gunned 
down and only two thousand rupees were 
provided for each of the victim who did not 
have even clothings lift with them and more-
over, even that amount was not equally 
distributed. Some persons got the amount 
whereas there are others who were denied 
that. We know as to what is the value of two 
thousand rupees. The Govemment sha..ld 
try to know as to how much relief has 
actually been provided to the victims of 
communal riots. We should also try to know 
as to what is the contribution of the State 
Govemments as well as of "c Central 
, . ovemment. It is actually not clear as to 
what has been done by the Govemment. 
Adequate relief measures have not been 
taken. In one state a sum of rupees one lakh 
was given for the family of the victim gunned 
down while for the same incident in some 
other state a sum of only 50 thousand was 
provided. I do not intend to get a political 
mileage out of this speech but I just want to 
raise the voice or the general mass who 
have certainly been hurt. I would like to 
submit that the Govemment should formu-
late a uniform policy in this regard. 

Today common man of our country is in 

a very pitiable condition. Though he is not 
guilty yet he has been Iooted'by us: He is in 
a state of starvation today. Whenever riots 
take place, we take relief measures but what 
and how much relief can we afford at most 
some utensils, some quilts or some food 
material as cloth and rice. This is not a 
permanent solution to the problem. There-
fore, the Govemment should take some 
long term measures to help the riot victims. 
My submission to the House is that State 
Govemments and Central Government 
should ftlke some steps jointfy in this regard. 
We make disputes for Mandir and Masjid but 
we forget the people who have to sacrifice 
their lives. That is why I would like to draw 
your attention toward this problem. 

Mr. Chairman Sir, there is a mention in 
the President's Address that there is need to 
reorganise the Public Distribution System. It 
is also a fact that a lot of new fair price shops 
under Public Distribution system have been 
set up cut all the required food articles are 
not available on number shops. All the Mem-
bers have talked about their own respective 
states I belong to Bengal and therefore I 
draw you atte'ltion towards the State of 
Bengal and would like to state as to what 
was the condition of fair price shops. There 
if rice was available then pulses were not, if 
pulses were available . wheat was disap~ 
peared ... .. .... (Interruptions) I do not belohg 
to Hindi State, even then I try to sp;ak in 
Hindi then why do you laugh? .... (lnterrup-
tions) .... . If flour was available then sugar 
was not there. Our colleagues frorrrBengal 

I 
are present here. They make V,8ry. long 
impressive speeches but they dO not pay 
their attention towards the fact that there is 
acute scarcity of food items at ration shok~ 
located even in their own State. I would like 
to submit d\etthe Members should pay their 
attention towards this fact. 
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17.24' .. : 

[MR. DEPUTY SPEAKER in"" ChaJlj 

I would like to ~ your attention to-
wards another very in'Iportant matter which 
has not been referred to in the President's 
Address. Today the problem of unemploy-
ment Is growing very fast in our country. The 
youth of our country is frustated because 
there is no course of action before them. 
This is not political Issue ... (Interruptions) .. 
It appears that you dislike such discussions. 
That is why I would like to state that the 
number of unemployed persons in the coun-
try is growing alarmingly and plan of action 
has yet been prepared to fact the problem. 
In view of all these things we are unable to 
say that we are doing something for the 
benefit of the people. That is why, I would 
like to draw your attention towards this 
issue. Central Govemment and State Gov· 
emments should jointly chalk out some plans 
in this regard so that the youth of this country 
could be engaged in constructive channels. 
If the problem of unemployment is solved, 
many of the problems before the country 
would automatically be solved. I know that it 
is not easy to solve this problem bu: self 
employment scheme and small scale indus-
tries can do a lot in combating this problem, 
so e should our attention in setting up such 
industries and launching such scheme$. 
Now the Banks do not provide them loans. 
Previously, under self employment !iCheme, 
a loan of Rupees thirty five thousand was 
available to them, and even a rickwhaw 
puller could have brought a rickshaw through 
the bank loan, but now this facility has been 
withdrawn. Similarly women enterpreneurs 
were also given loans for setting up some 
entetprisa, but now this facility has also 
been withdrawn ...... I think withdrawal of 
these facilities has been linked with the Bank 
scam; but what is the fault of common men 
in this regard. Whatever action or decision, 

J.P.C. constIIuted to look Into the matter 
wants to take. In' view of the situation, it may 
take, but the discontinuance of advantages 
previously being provided by the Banks has 
been causing concern to the poors who 
were the beneficiaries of these advantages. 
I wish that the <?ovemment should pay its 
attention to the problem and may take some 
corrective steps. 

I would like to say something about 
fertilizers. In this connection, I would likE! to 
submit to the Minister of Agriculture that the 
farmers are facing a great difficulty due to 
withdrawal of subsidy. Since the subsidy 
either has been withdrawal of subsidy. Since 
the subsidy either has been withdrawn or 
had been reduced, the farmers of the coun-
try are in great distress. Many of the/armers 
came to see me and requested me that I 
should take up the matter with the Govem-
ment for restoring the facility of subsidy on 
fertilizers. The hon. Minister of Agriculture 
can well understand the sentiments of the 
farmers and reasonableness of their agita-
tion because be himself has been a Kissan 
leader. Therefore, I would like to requestthe 
Minister of Agriculture to reconsider this 
matter. In the interests of the farmers of the 
country Shir Lal Bahdur Shastri has raised a 
slogan 'Jai Jawan Jai Kisan,". If the Govem-
ment takes any step in improving the condi-
tion of the farmers, They will always be 
happyly. 

Participating in the debate on the 
President's Address. I would like to make 
one more request and I have already made 
a number of unsuccessful fight in this re-
gard. My submission is that there are lakhs 
of un.employed youths who are unable to get 
any employment. Despite getting themselves 
registered in the Employment Exchanges. 
they do not any call. Besides this they have 
to face one more problem i.e. whenever 
they want to apply for any job under the 
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Central Government or private / Public Sec-
tor Undertakings, they are required to send 
Postal orders along with their applications. 
Some organisations stipulate the amount of 
Postal order for Rs. 100/-. Some stipulate 
the amount for Rs. 50/- or Rs. 30/- and in the 
absence of these postal orders. they do not 
entertain the applications. I have tried my 
level best to make the Government under-
stand that if the Government can not provide 
the jobs or cannot sued even the call letters 
to the unemployed youths, it should stop 
realizing the fee in the form of postal orders 
or in any other way. There are lakhs of 
unemployed youths who are not even in a 
position to deposit the amount of fee while 
sending their applications for jobs. Thou-
sands of youths do not get even the oppor-
tunity for applying because of the fee sys-
tem. 

I have taken up the matter many times 
but I have always been give the same reply 
thai this provision exists tor scheduled castes 
and Scheduled Tribes but other are essen-
tially required to send the Postal orders etc. 
alongwith their applications. Through you, I 
would like to urge that the Government 
should pay attention towards the unem-
ployed youths and a provision should be 
made to this effect that no fee either through 
Postal Orders or through any other means 
is required to be sent alongwith the applica-
tions being submitted by the unemployed 
youth for any job. I think and I hope that each 
and every member of this House would 
agree to me and support my demand. I 
would like the Government to pay its atten-
tion towards this matter. 

I have referred to only two -three issues 
which are the most important ones. I would 
like to submit only one more thing. Through 
you, I would like K> to draw your attention 

towards the increasing atrocities as moles-
tation, rape, eve teasing being committed 
on women. I would like to request the Cen-
tral Government that it should have a dis-
cussion with all the State Governments in 
this regard and make such arrangements as 
may ensure the immediate registration of 
F.I.R. forthe atrocitiescommilted on women. 
The culprits in the case must invarially be 
prosecuted. I am aware of so many places 
where the police do not even register a 
F.I.R. Details of such incidents are usually 
published in the newspapers but no action is 
being taken in the matter so that I specifi-
cally want that the Government should pay 
its attention towards this problem. 

Although a number of programmes for 
the welfare of the girl Children have been 
launched yet there is a need to make a lot 
of improvement in it. There is a need, on the 
part of the Central Government that it should 
have a dialogue with the State Govern-
ments in respect of the arrangements for the 
education and vocational training of the girl 
child. We should make efforts in this direc-
tion so that the future of the girl child may by 
ensured. 

Sir, I do not want to say anything more. 
Lastly I would like to congratulate the people 
of Meghalaya and Nagaland for the holding 
of peaceful elections in those States. 
Alongwith this it is necessary to hold the 
Elections in Tripura also because it is com-
mon tradition in the democracy that the 
President's rule should not be imposed in 
any of the States for a longer period. You 
cannot postpone the elections for a longer 
period; so the elections should be held in 
Tripura as soon as possible. 

Lastly, I would like to request that we 
should not raise any controversy about 
Mandir and Masjid. If at all there is any 
relation and love left in the hearts of the 
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people, they should jointly celebrate the 
month of 'Ramzan'. In this connection I 
would like to quote following lines: 

"Chandni chand se hoti hai, Sitaron se 
nahin, 

. Muhabbat ek se hoti hai, Hajaron se 
nahin" 

Today, if there is any realign of our 
country, it is the democracy. Therefore, I 
request my colleagues to raise the issues 
which serve the public interest. 

SHRI SYED SHAHASUDDIN 
(Kishanganj): Mr. Deputy - Speaker, Sir, I 
am very grateful to you for giving me an 
opportunity to speak in this debate. Sir, I 
have read through the President's Address 
but I regret that the document does not 
represent the objective reality that is India 
today. It seems that the shrieks and the 
agony of the people do not penetrate the 
stony wall of the Rashtrapati Shavan, that 
the people living in the palaces of the Gov-
ernment are totally insensitive to the an-
guish of our people, to the travails of our 
people, to the social upheaval that is taking 
place before our very eyes, to the economic 
crises that we are confronted with, to the 
political instability that is staring us in our 
face and to the psychological wilderness in 
which we confine ourselves as a nation. 

Sir, today, we are questioning some 
basic assumptions of our freedom move-
ment. We have come to a cross road and we 
do not know where we are going. The cara-
van of our nation appears to hav~ lost its 
way. We seem to have been surrounded by 
grey clouds which were on the horizon until 
yesterday. Today, they are on top of us. The 
ship of the sate is now in the midst of a 
whirlpool. We do not know whether we shall 
sink or we shall remain afloat. At this 
moment of anxiety in the life of our nation. 

the President's Address sounds like busi-
ness as usual and all is well. The President 
ought to know what is the State of the nation. 

With due respect. I would like to present 
to him a line from the great poet. 

"Palla-Palla, buta-buta hal hamara jane 
hai 

Jani no jane.too he na jane sara alam 
jane hai." 

I 

Sir, today, we are facing a big question 
mark. The nameless and the faceless In-
dian, not only the people living on the Malabar 
Hill, not only the Members of Pariiament, 
that nameless and faceless Indian is a ques-
tion personified. He sees all these happen-
ings before him. He h'ears all the slogans 
and he is simply bewildered, he is confused 
and dot that man, we, who are now, sitting 
in the cozyiness of this Parliament and who 
are debating the state of the nation have 
nothing to offer. That is the unfortunate part. 
Today, we have lost ourselves, the entire 
momentum of our development has gone. If 
you road through the President's Address, it 
is a compilation of what was done and what 
is proposed to be done in the next decade. 
There is hardly any achievement that the 
Government has come forward with, except 
in the field of agriculture and that is due to the 
labour and the grace of our kisans. That is 
the only silver lining I see on the horizon. 

Shri Atal Bihari Vajpayee has gone 
away. He has raised a very important pOint. 
Indeed, if we want to re-define our nation-
hood, we have got to go through the exer-
cise of debating what secularism means in 
the context of our country. It is absolutely 

. essential and a national issue. 

[ Translation] 

Had he been present here. I would have 
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made an humble submission to him that the 
question is not of the redefining nor is it of 
'challenging the idea of secularism but of 
certain assumptions. No religion allows 
desputes and quarrels but when you insist 
that you belong to Hindu religion and that all 
other religions are Panths then secularism 
means 'dharmnirpekshate' and not 
'panthnirpekshata.' If you call, yourselves 
Hindus, the others will certainly call them-
selves Muslims, Christians and Sikhs. I 
would like to emphasize that we all are 
Indi~ns first. We are Hindus as well as 
Muslims and Christians and above all we are 
Indians. This is our common point and meet-
ing pOint and it gives us strength and shows 
us light. 

Mr. Deputy Speaker, Sir the hon. Presi-
dent has hinted at the tragic incidents of 6th 
December. I would not like to repeat it here. 

[English) 

But one thing I want to place on record ; 
and this I told the Prime Minister himself one 
day; and I said, Mr. Prime Minister, you beat 
all the previous Prime Ministers of the coun-
~ry, the historic four Prime Ministers of the 
country took 37 years to cover the distance; 
the distance they covered in 37 years rs -
between 1949 and 1986 you have covered 
in flat 17 days; 17 days only. You have 
created a new reality under your own pa-
tronage. What is how the temporary temple 
was constructed under the President's raj; 
the canopy was put there under the 
President's raj. New idols were again-in-
stalled under the President's raj ; the canopy 
was put there under the President's raj ; 
pooja was begun under the President's raj 
and the darshan was started under the 
President's raj . 

Instead oftaking a clean-cut, moral stand, 

so far and no further, the disputed place is 
out of bounds for everybody, who is involved 
in the controversy; let the rule of law prevail; 
lett~e court decide. Only the final verdict, we 
shall open the atea to anybody who has the 
right to it. Instead of that, you allowed a new 
reality to come up, which is binding us from 
all sides. And you have also made a promise 
to the world; it is not a promise made to the 
people of India to the Muslim community of 
India only that you shall rebuild the mosque; . 
it is a promise that you have made to the 
entire world; the world is a witness to it; 40 
governments in the world, 40 friendly gov-
emments have taken notice of this commit-
ment, this assurance, this promise of the 
Prime Minister. How can he resile from it? 
How can we allow the Prime Minister of our 
great country, to resoie from a commitment 
that he has made in his official capacity? We 
know the difficulty. I appreciate the difficulty 
and yet I am saying that instead of trying to 
resolve the issue, you have address put 
more knots into it. 

On the Ayodhya question, the President 
has expressed has sorrow. But I would like 
to point out to you that his Government in 
the last three months have not moved one 
step from where we were on the 6th Decem-
ber. 

They have issued an Ordinance. It is 
supposed to create a trust; it was supposed 
to have site plans for a Masjid and a Mandir; 
it was supposed to allot land. In three months, 
no trust has come into existence; no site 
plan has been prepared; no architectural 
plans have been prepared; no land has been 
allotted. There is no progress; there is total 
silence. 

And if I recall the last statement of the 
Home Minister, he said, now, we shall await 
the opinion of the Supreme Court. This is 
supposed to be an independent exercise. 
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And what the question for that opinion? 
Again you have put a question before the 
Supreme court in a very motivated manner, 
in a very deliberately directed manner, which 
I call a leading & added question. And I know 
the game; we fully understand the game; 
everyone of us understands the game; P.M. 
only wants to rob the BJP of the credit of 
building the Ram Temple; And that is about 
all . 

But I would like to know are you not 
bringing into question the very sanctity of the 
judicial process, the last support for democ-
racy in this country? You are forcing it into a 
situation where, whatever its opinion, it shall 
be questioned; because the question that 
you have put to it is so vague, so loaded and 
so wide that any answer can be given. 

Now you have introduced a CBI enquiry. 
I would like to know what the CBI has· done 
in the last three months. How many people 
gave been arrested? How many have been 
charge-sheeted? How many cases have 
been launched? 

You have put a ban on some 
organisations. We know what sort of a ban 
it is. A friendly match. A sort of a shadow 
boxing that is going on. We know all the 
leaders are practically free to give inter-
views, to talk to the Press, to issue state-
ments. We do not even knowhow many are 
under arrested. Haw many were there ar-
rest and how many have been released right 
away. 

Sir, this is a game of deception. Decep-
tion will riot resolve the issue. Negotiations 
may, the rule of law will . But deception will 
never resolve the problem as controversial 
as this an the game of deception goes on, 
which has been going on forthe last so many 
years. 

You can deceive some people for all 
times, all people for some time but you 
cannot deceive all the people of India for all 
the time and you cannot try to create a 
permanent state Of hostility between the 
Hindus and Muslims of this country. If that 
happens, that will be striking part at the very 
root of our nation Rood. 

[ Translation] 

The court will give opinion not the deci-
sion. The Government will decide it. 

[English) 

I told the Prime Minister that please 
allow the rule of law to prevail because in this 
country a political decision, a political award 
never works because people always feel 
that" given a little pressure one could have 
decision in one's own favour. But a judicial 
verdict has got a moral quality of its own. It 
can stand the test of reasons and therefore, 
it can apply: What you have done? You have 
brought the Supreme Court into it for an 
opinion and then said that on the basis of 
that opinion the Government shall decide 
what to do with the disputed land. This is not 
the way. 

I would like to make one thing very 
clear. The Muslim stand which is universal 
throughout the country is very simple. We 
are prepared to accept the final judicial 
verdict but it has to be a judicial verdict on the 
substantive issues. We cannot otherwise to 
sing away the site of the Babri Masjid. The 
assense of the Masjid is the site and no 
Muslim individually or collectively can sign 
away the site of a Masjid. And therefore, 
there is no way you can press wise or the 
Muslims of India to accept the handing away 
of the Babri Masjid sitg for the construction 
of the proposed Ram Temple. 
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You can take it away. You may take it by 
force, against our will, against reason, against 
law, against morality, by virtue of majority 
but you cannot win our hearts. You can of 
couse take something by force and by coer-
cion and then say, all right take you seat or 
else. 

Mr. Deputy Speaker, therefore, I want 
to caution the Government that the Muslim 
minority in the country today is in a state of 
psychic seige, psychic seige I am using, 
they feel insecure noi only physically and I 
am not only complaining about the violence 
that has been raging for the last two months. 
That violence as I said the shrieks of the 
people do not penetrate the corridors of 
power. Women are raped, men are killed, 
children are butchered and then bumed, 
property is destroyed. In Bombay alone Rs. 
4500 crores worth of property, Mr. Deputy 
Speaker, has been destroyed. It is a loss for 
the country. 

A foreign dignitary came to see me the 
other day. He said, "we did not know much 
about Ayodhaya but we were horrified by the 
burning of Bombay and by all the arson and 
massacre that took place there. « That has 
created atmosphere of tremendous physi-
cal insecurity. As far as the promises to the 
minorities there is supposed to be a Prime 
Minister's programme for the welfare of the 
minorities. The Parliament has never seen 
the balance sheet. We are supposed to 
have passed, Mr. Deputy Speaker you may 
recall, with great fanfare an Act to estbablish 
a national commission for minorities. That 
Act is is yet to be put into effect. We wore 
promised a minorities financial development 
corporation, it is yet to se the light of the day. 

Mrs. Gandhi had established a high 
power panel on the economic status of the 

minorities. That report came and was 
shelved, it has not been acted upon, it is not 
even remembered. The Muslims particu-
larly are rather unhappy about their repre-
sentation in Governr.'::: ~ · 3mployment. To-
day there is to·: f)1 reservation in the air. 
What does the I\t.usilm community get? 

It is only one to two per cent in public 
employment at all levels. A gentleman who 
had served as the Minister of Information 
and Broadcasting in the Government of 
India, told me that he made a survey when 
he was a Minister of the chaprasis and 
drivers in his Ministry who were Muslims and 
he found that in the entire Ministry and in all 
the attached and subordinate offices put 
together, there were only two Muslim drivers 
and chaprasis. The Muslims today are 
asking for reservation , finally. I am happy 
that the Janata Dal has taken a position on 
that. I am grateful as a member of that 
deprived community. But something needs 
to be done, it has to be looked into. 

We have been talking about the 
reorganisation of the Police machinery, for 
the last so many years. So many years. 

. These recent incidents have brought into 
focus the partiality, if I may say so the 
wickedness, of the Police system as it exists 
and there is no mention about reorganisation 
of the Police Force, the decentralisation of 
the Police Force bringing Police under social 
control, making it into a composite force, 
deploying it in a composite manner, be-
cause that alone is the answer, a composite 
force deployed compositely, as was done in 
West Bengal. That is the only answer for 
seeing to it that the Police does net act as a 
partisan force as a communal force as a 
criminal force, but really to protect the life 
and liberty and happiness of the citizens of 
the country. 

There is massive violation of human 
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rights. We may take a shelter rough . We are 
a global vii age living. Behind the plea of 
domestic juri~diction. The world has seen 
what is happening and the world will ask us 
questions and we will have to answer them, 
whether the Government likes it or not, 
whosoever sits on the sets of power, will 
have to answer for massive violation of 
human rights which is reaching now the 
proportion of genecidal dimensions. 

The hon. Minister of Welfare promised 
us a wakflaw two years ago-rather one and 
a half years ago. Every session he tells us so 
and the previous Minister also used to tell 
the same thing. "In the next session we are 
going to introduce this Bill". But so far, I tell 
your, five years have elapsed and the Bill is 
yet to see the light of the day. 

It the Wakf properties are properly 
utilised for the educational uplift of the Mus-
lim community, that would change the face 
of the community. But that is not being 
some. I do not know why it is not being done. 

Similarly the Haj Act was to be amended 
since 1960. When I was a Joint Secretary, I 
drafted a new Haj Act. It is yet to be labour 
in the House, although Shri Narasimha Rao, 
when he was the Foreign Minister, said in 
Parliament that the Bill would be presented 
soon. 

The three language formula has been 
distorted in a manner that the children of the 
linguistic minorities do not have the opportu-
nity to learn their mother tongue. Mother 
tongue has been removed from the primary, 
from the position of first language. That is a 
loss for the linguistic minorities. If their chil-
dren do not become prt{fiCient in their 
mother tongue, they shall never be able to 
realise their full potential. They will never be 
able to apply their mind intelligently to the 
other subjects . Thi7 is what the psycholo-

gists say and we have of couse, now this 
problem of re-writing of text books. I am 
happy that the Minister of Human Resource 
Development has taken up the matter. But 
the pace of revision is entirely slow. 

On the political from whatever we gain 
in Kashmir, we lose with everyact of atrocity. 
I do not want to remind you about the copor. 
But alii want to tell you is that if the Govern-
ment is really sincere in trying to normalise 
the situation in Kashmir and to revive the 
democratic and the political process it has to 
come to terms with reality speak with the 
people there, as their aspirations to find out 
a via media. We cannot compromise on our 
sovereignty and itegnity. But surely, Kash-
mir cannot but have a specials places within 
the Union of India. 

By mutual interaction by talking frankly 
and sincerely we can determine the line, we 
can draw a new line for autonomy, find the 
quantum of autonomy that would be mutu-
ally acceptable. 

On the question of Punjab, I would like 
to request the Government that they must 
now apply their mind to take oU1 the long 
forgotten Rajiv-Longoval Award from the 
closet, dust it up and see where it can apply, 
and then implement it. Punjab is now coming 
to a point where perh~!JJhe Accord in its 
entirety can be suitably and sincerely ap-
plied and that will itself win the hearts of the 
people of Punjab and resolve the Punjab 
problem. 

In the North East, I am afraid, some 
forces who had raised the foreigners' ques-
tion ten years ago are again reviving it today . 
I would like them to apply themselves to the· 
census data. What is the rate of increase of 
the total population of Assam between 1971 
and 1991 and of each community of Assam 
therein. Does the rate materially and sub-
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stantially differ from the rate of growth of the 
population of the entire country or from the 
rate of growth of population of each end of 
those communities in other parts of the 
country? Is it does not surely there cannot 
be a case for massive infiltration. Infiltration 
cannot be a checked. In an open border, 
there will always be a certain hum nseapage. 
But let that not become a political issue; let 
that not become an issue to create another 
war another cause of hostility and another 
war of separation between one community 
and the other. 

We have passed the Panchayat Law 
and the President has referred to it in his 
Address . But, I would like to know what has 
happened a"er tnat. Has the Prime Minister 
even given a directive to the States even 
these ruled by the Congress that they must 
immediately revise their Panchayat laws 
and hold the Panchayat elections wherever 
they are to be held? He has not done it. 

Reservation issue is being used as 
football, kicked by one side to the other. 
Nothing is nappening and the Government 
is not clear when it must be clear that when 
the Supreme Court gave that order on the 
9th November, 1992 from that date, the 
reservation in favour of the backward class 
to the extent of 27 per cent exists and must 
be implemented. Every case of public em-
ployment, whatever the panel; whatever the 
service; whatever the grade, must have this 
27 per cent quota. That quota may be left 
vacant for the time being. But, it has to be 
filled only by the backward class and by no 
one but the backward class. This position 
has not been stated cater serially by the 
Govemment on the floor of the House and 
they are again messing up the question. 
That is now a decided question; that is a 
national consensus. Therefore, I would say 

do not take shelter behind this creamy layer 
business; do not take shelter behind this 
question of finalisation of the list of castes; 
apply it and give a categoricill assurance 
that all public employment that takes place 
after 16 November, 1992 the OBC's will 
have an assured quota of 27 per cent. 

I do not have to say much on the 
economic front. But the picture which is 
projected here is not realistic. We are pass-
ing through an economic crisis. We shall 
have a detailed debate when we discuss the 
Budget. I would like to say that I find a 
peculiar twist the economic policy of this 
Govemment. Are they budgeting the coun-
try in the interests of the top hundred million 
people only. Are they trying to divide the 
country between the elite and the massess? 
That seems \0 be the entire motivation to 
support the alike and paper and Pander to 
their whims and fancies, cater to the artificial 
and consumerism which has been gener-
ated and which is sought to be generated by 
foreign interests in our country. They are 
pandering to that consumerism. That is my 
basic objection. Planning have new been 
reduced. The President himself had talked 
about indicative planning. In dicative plan-
ning means good by to planning. Therefore, 
we are not gGing to have any planned eco-
nomic development. And more but be sub-
ject only to market forces. 

I spoke about agriculture being the 
silver lining on the horizon. But industry in'a 
state of stagnation. Our GOP has in ordered 
by 4.5 per cent and cur population has 
increased by 3percent. So, you can see that 
the real increase is only 1.5 per cent. In the 
case of power we are in doldrums. This 
morning in Oel~n the security area, there 
were two or three electriC short circuits. Our ' 
poverty stand still at about 35 per cent for 
the last so many years. Our unemployment 
level has reached a recorded figure of need 
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by two crore and the real figure may be 
something of the order of 4 crore. Our import 
is rising at 16.5 per cent and our export is 
rising at 3.4 per cent, which means that this 
year at the end of March, We should be 
prepared for a deficit of something of the 
order of Rs. 20, 000 crores. On foreign debt, 
we have already taken up on ourselves a 
debt of something like Rs. 225000 crores. 
The Finance Minister told me the other day 
in a letter that in the yearto come, 1993-94, 
he thinks that on the repayment alone the 
country will have to fork out Rs. 38, 000 
crores . If you look at the inflow and the 
outflow, the net inflow this year is something 
of the order of Rs. 5, 000 crores. We taken 
a great pride here on our foreign exchange 
reserves. If the NRls are to take away their 
money, we will be back in the red. 

l. M. F. of course is a good customer. 
They will go on giving us something. 

On inflaction, we have been told that we 
have brought inflation udder control, the rate 
now is not in double figures. But every day 
the price is rising . The rate of inflation is 
going down. But inflaction is going up infla-
tion is going up and the rate of inflation is 
going down. It is going up with less and less 
speed. It is going up all the same. The 
housewife and the common man had to face 
the differences. 

SHRI NIRMAL KANTI CHATIERJEE: 
May I just inform you? Because of the Rs. 
20. 000 crores of additional imports that you 
are resorting to the rate of inflation is so. 
That is the tragedy of the situation. You 
should either have a deficit in the balance of 
trade or a rise in the inflation rate. 

' SHRI SYED SHAHABUDDIN: As far as 
the liberalisation campaign that we are talk-
ing about, When is the foreign investment. 
We say we have sanctioned and approved 
so many thousands of crores worth of pro-
posals. But if you ask them as to how many 

crores have actually come in during this 
period, they have no answer to give you. 

The Ayoclhya episode has cast a shadow 
on everything. That is accepted. It has cast 
a shadow on foreign investment. It has cast 
a shadow on our investment. It has cast a 
shadow on NRI remittances to India. It has 
cast a shadOW on our distribution . It has cast 
a shadow on our distribution and our com-
merce. But, be that as it may, we have got 
to fight that situation. 

I would like to raise one single point 
about defence. I have raised that with the 
hon. Minister. Why should our regiments 
continue to have sectarian or . caste 
names? Why can we not have a really 
modem army which is homogenous and in 
which every region of the country finds equal 
fulfilment? Why can the recruitment not be 
from each region according to the popula-
tion? Why cannot every area of the country, 
every State in the Country be represented in 
every limit of the armed forces? 

Finally, I am sorry that I do not have the 
time -I want to say a work about the extemal 
affairs. I would just like to end by saying that 
the postponement of the SAARC summit is 
a very serious event. It reflects the state or 
affairs within our South Asian community. 

I have always believed that whatever 
be the political lines and political bound-
aries, between the great Himalayan are of 
icy mountains and the blue waters of the 
Indian Ocean, there is completed God given 
unity and the lines are drawn by man and the 
lines are effected by time. But this SAARC 
business and why this happened should ring 
a bell that whiled we aspire towards the 
unification of the sub- continent the unifica-
tion of the sub continent will demand some 
basic changes in the way we are acting 
within our own country. 

Mr. Deputy Speaker, Sir, we are living 
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in a global village. We cannot hide things 
from the peoples eyes. When an ancient 
historical monument is demolished continu-
ously for six hours and it is televised across 
the globe, you cannot ask the world to shut 
its eyes. They put us to shame. And them 
even friends will begin to tell us that we have 
got to do something about it. 

Sir, a time has come for us not to take 
shelter behind these goody goody phrases; 
behind platitudes, or behind Naseehat. 

Sir, such as I respect and admire the 
President of the country, I think a time has 
come for us to understate an agonising 
apprisal of all that we have been doing for 
the last so many years and to have the 
courage to set the caravan back on the path 
and once in motion. I think the destination 
we will reach very soon. 

[ Translation) 

SHRI ASHOK ANANDRAO 
DESHMUKH (Parbhani): Mr. Deputy 
Speaker, Sir, we have listened to his elo-
quent speech. Shri Shahabuddin Saheb has 
not said any thing about population control. 
If we bring a Bill about population control, will 
be support it? 

[English) 

SHRI SYED SHAHABUDDIN: I believe 
in responsible parenthood and realistic popu-
lation policy for the country. (Interruptions) 

PROF. K. VENKAT AGIRI GOWDA (Ban-
galore South): Mr. Speaker, Sir, I stand to 
speak on the Motion of Thanks to the Presi-
dent for his Address to the Joint Session of 
Parliament on 22nd February. (Interrup-
tions) The Address was prepared by the 
Govemment and was delivered by the Presi-
dent. The Address highlights Govemment's 

achievements and suppresses its failures, 
and the failures outnumber achievements. 

The country is faced with several crises 
- political, social, economic and educa-
tional. The president has not made allY 
reference to all these crises in his Address. 
He said that the basic premise of secularism 
and the rule of law has been threatened. It 
is alleged by the Congress Party and other 
political parties thatthe BJP demolished the 
Babri Masjid in Ayodhya. But it is not so. It is 
not the BJP but the kar sevaks who were 
over enthusiastic, that brought down the 
mosque. Therefore, we cannot blame the 
BJP orthe VHP or the RSS. Some members 
of the Congress Party and others said that 
BJP is fascist, BJP is communal, BJP is 
unsecular and BJP is fundamentalist. The 
Congress Party says that the BJP is dan-
gerous to the country. But it is not so. They 
referred to 'Sang Parivar". But what is dan-
gerous to the country is not Sangh Parivar, 
but 'Singh Parivar'. 

Now the country is faced with several 
crises in the political field, in the social field , 
in the economic field and in the educational 
field. 

.MR. DEPUTY SPEAKER: Prof. Gowda, 
tomorrow you can continue. \ 

PROF. VENKATAGIRI: Not today? 

MR. DEPUTY SPEAKER: You have al-
ready started your speach and you can 
continue it tomorrow. 

The House stands adjourned to meet 
tomorrow, the 3rd March 1993, at 11 .00 
a.m. 

18.01 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, March 3, 

1993/ Phalguna 12, 1914 (Saka). 
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